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LOK SABHA

Thursday December, 24, 1981/
Pausa g, 1903 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER IN THE CHAIR]

Wt wirow awet (Pgae): oW
gy, I¥ A YR W A AT
At g

(serere)

s WAl sy Pewe,  Pwae

st Wi ard : ww PwEe &9
 feErE Twd T

Mgr. SPEAKER : Seeing Tele-
viston. . . .

(s

DR. SUBRAMANIAM SWAMY
(Bombay North East) : The
House has nat recorded its apprecia-
tion of your leading us to victory
against Rajya Sabha in the cricket
match.

QBITU‘ARY REFERENCE
MR. SPEAKER : Hon. Members,

"I have to inform the House of the

sad demise of three of our former

. colleagues, namely, Shri Gokul Lal

Asawa, Professor Mahanth Shyam
Sunder Das and Shri ‘Birbal Singh.

Shri Gokul Lal Asawa was a
Member of the Constituent Assembly
from Rajasthan during 1948-50.

Starting his career asa professor,
he participated in freedom move-
ment and suffered imprisonment
several times. He was Prime Mi-
nister of the then Shahpura State

" in 1947-48 and later a Minister

in the United State of Rajasthan
during 1948-49.

He péséed away at Jaipur on 1gth
November, 1981, at the age of 79
years.

Professor ~ Mahanth Shyam
Sunder Das was a Member of the
Sixth Lok Sabha during 1977-79
representing Sitamarhi constituency
of Bihar. Earlier, he was a Member
of the Bihar Legislative Assembly

during 1969-72.

A versatile personality, he was
a teacher, farmer, political worker
and religious missionary.

" As a social worker, he evinced
special interest in the development
of education and founded one High
School, a Higher Secondary School
and was a co-founder of three_degree
eolleges in Muzaffarpur District
and was associated with their mana-
ging/governing Committees.
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He passed away at Chandigarh
on 14th December, 1681, at the age
of 49 ycars.

Shri Birbal Singh was a Member
of the First and Second Lok Sabha
during 1952-62 representing Jaunpur
constituency of Uttar  Pradesh.
Earlier,he was a Member of the
Uttar Pradesh Legislative Assembly
during 1937-52.

An eminent educationist and
social worker, he started his carrer
as a Professor and later held the
office of the Principal of Kashi
Vidyapitha for a number of years
from 1941 onwards.

A veteran freedom fighter, he
took active part in the freedom
movement and suflered imprison-
ment several times. He took keen
interest in the development of
education and social uplift. He was
associatcd with several social organisa-
tions.

He passed away at Delhion 14th
December, 1981, at the age of 83
years.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condo-
lences to the bereaved familics.

The House may stand in silence
for a shot while to express its
80ITOW.

The Members then stvod in silence
Jor a shertwhile.

DECEMBER 24, 1881

Oral Answers 4
ey femr B F & ooy
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MR. SPEAKER : Now ques-
tions—Shri Gangadhar Kuchan. ..
absent. Then, Shri Qazi Saleem...
he isalso absent.

Then Shri Rakesh.

DR.SUBRAMANIAM SWAMY :
Sir, there should be some special
allowance for thosc who attend toe

day.

ORAL ANSWERS TO QUES-
TIONS

Drive against snake bites

+
*481. SHRI R.N.RAKESH :

SHRI MOHANLAL
PATEL :

Will the Minister of HEALTH
AND FAMILY WELFARE be

pleased to state :

(a) what efforts have been made
by Central Goverrment regard-
ing ‘the drive against snake bites’
during the last two ycars ;

(b) whether some  suggestions
have been obtained from the World
Health Organisation in _this re-
gard ;

(c) if so, the details thereof ; and

(d) to what extentour Govem-r
ment has achieved success in this
regard ;
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. “THE MINISTER OF HEALTH

AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) to
(d). The efforts of the Central
Government are focussed mainly
on making snake venom-anti-serum
available to the various medical
institutions engaged in the manage-
ment of snake bite casesthrough the
Central Research Institute, Kasauli,
and Haffkine Bio-Medical Phar-
maceutical Corporation, Bombay.
The Central Government have not
received any reports indicating
difficulties regarding the availability
of this serum. An Inter-country
Snake Bite Management meeting
was held under the South East
Asia Regional Office, World Health
Organisation, in New Delhi from
12th to 14th November, 1981.
Their finalreportisawaited.

auoqer WEEW c @ W WAt W
wiv e € It W owE w g
Freftm ® i a1 o Pw g

SHRI B. SHANKARANAND 1
. Sir, I hope the question does not
L\ relate to political snakes

MR. SPEAKER : You think in
that case you can come with a

better answer ?

SHRI B. SHANKARANAND :
We have not found out anything

PAUSA 8, 1903 (SAKA)
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regarding political snake venom., ..
Asmy colleague here says, it is only
in elections.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : Political venom is there
without snakes.

SHRI B. SHANKARANAND

T cre cre political snakes.

Sir, dure Tinsot boen  any
survey so far done in the country
regarding existence of snakes or their
area of operation. ..

DR.SUBRAMANIAM SWAMY :
Why is he feeling so self-conscious?

SHRI B. SHANKARANAND :
Tke reply is so obvious.

DR. SUBRAMANIAM SWAMY :
....In my presence.

SHRI B. SHANKARANAND
Since deaths bysnake bites have not
been categoriscd as a notifiable
disease causing death, so we donot
have any reliable data in the country,
In the absence ot this, I cannot say
as toin which part o1 the country
there are more deaths because
deaths by snake bites are only re-
ported by thc hospitals. As the
House iswell aware tor deatlis due to
snakebitcs in rural areas, pecople
do not go to the hospitals and they
arc not reported ot all. But what
ever isreported, from this I can say.
Frem the figures of  1975-76 about
tle reportcd deaths due to  snake
bites in bospitals, more deaths have
been reported in Andlra  Pradesh,
Karnataka, Madhya Pradesh,
Orissa, Tamilnadu and Uttar Pra-
desh.

e
ST & &g oA, F Fw Al
W AWE, TW@FH | dAT
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of medicines for snakebites.
]%gr‘yanti-serum is manufactured in ET'{T{"\ Ity aif® agh T I W EW
CRI, Kasauliand the Haffkine Insti- o

tute, Bombay. In 1978-79, 30,991
ampules of1occwere manufactur-
ed on demand. In 197980 the
demand was less and the s upply
was 26,500 ampules of 10 cc. The
question isabout the supply of this
medicine. There is no shortage o1
supplies ot this medicine. That I
can say.

"
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SHRI B. SHANKARANAND :
Sir, we bhave not received any oom-
plaint whatsoever regarding deaths
by snake-bite due to shortage of
medicines.

MR. SPEAKER : There is no-
thing for you.

SHRI B. SHANKARANAND :
This is a suggestion.

DR. SUBRAMANIAN SWAMY:
Sir, I am on a point of order.
According to rules, he shall notask
tor intormation on trivial matters.
He could have asked through a
letter or this matter could have been
cleared through an unstarred
question. Should Parliament he
subjected toasking about this sortof
information ?

MR. SPEAKER : Let him answer
at his sweetwill.

Parkash Padkune World Bad.
minton Champijion

*482, SHRI = JANARDHANA
POOJARY: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether Parkash Padkuyne,
World Badminton Champion has
left India for gond and gone 10
Denmark; -

(b) whether he has taken this
step on account of refusal of exten-
sion of leave; and
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_the reasams for not

.tk if ms |
gr@?;kg hﬁ%‘bxtemion of leave?

THE MINISTER OF STATE
THE MINISTRIES OF EDU.
'ION-AND SOCIAL WELFARE
MAJF4  SHEILA KAUL):
» Sir,

-

(b) and (c). Do not arise.

SHRI JANARDHANA POO]JA-
RY: Sir, the futurc of Mr. Padkune
—not only M- Podkue’s future—
but also the future of the sportsmen
of India are atstake.  All the national
dailies carried a newsitem saying
that Mr. Padkunc who has won the
world cup has become the Inaugural
World Cup Champion. Aster win-
ning the World Cup Championship
he finds it very difficult to get the
leave in order to concentrate on Bad-
minton in foreien countries. The
foreign countries, particularly, realise
that ton level speits are wholetime
iob. Hence, Government has to
encourage it. Here is a world cham-
pion who finds it very difficult to get
the leave. All- the workd - cup
sportsmen at the top level must
be free from  economic worry,
So, this question has been
asked. May I know from the hon.
Minister what tvpes of  rewards
have been given to Mr. Padkune
and what tynes of incentives have
been given to Mr. Padkune and
whether Mr. Padkunc will be given
leave to concentrate on Badminton,
I want to know whether the Bank
in which he is working is a nationalis-
ed bank. Ifitis a nationalised bank,
why leave was not gianted? Why
action was not taken against the
Chairman of the Bank.

MR. SPEAKER : Have you cata-
logued them?

SHRIMATI SHEILA KAUL:
Shri .Padkune is employed in the
Union Bank of India; he is a werld
Champion, at least today.

PAUSA 3, 1008 (SAKA)

Oral Anawers 10

PROF. X. G. RANGA: We are
proud of it.

SHRIMATI SHEILA KAUL:
He executed an agreement with Dan-
mark on a payment of one Lakh
Kroners for playing Badminton in

Denmark,

AN HON. MEMBER: What is
the value?

SHRIMATI SHEILA KAUL:
Somebody can work this out, it is
in Kroners. The agreement he has
had for one year has been renewed
from 1-12-81 to 30-11-82 for which he
was granted leave by the employer
in India. He is working in this
Bauk and he is an employee and they
are the employers. I can only give
this information that he has been
given his leave;

MR. SPEAKER : That is all.

SHRI JANARDHANA POO]JA-
RY: You are alsc concerned. The
nation is concerned abjut th:clt.
There is no dount that the entire
nation is intercsted. You are very
much intercsted in sports, You are
to elicit correct inforrnation  about
giving the incentives.

MR. SPEAKER: You ask your
question whether she is prepared to
give the incentives.

SHRI JANARDHANA POO-
JARY: In addition, I may be per-
mitted to ask a second suy plementary
you know that India is a poor
country,

AN HON. MEMBER: Not at
all.

SHRI JANARDHANA POO-
JARY: At least to a certain extent
we are poor. We have to admit.
It is not proper or it is also not fair
that our top level sportsmen are
suhjected to ecomic worries. May I
known from the hon. Minister
whether there is any proposal or
whether Government is thinking of
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having a national policy to encourage
the top level world championships
at ieast? (Interruptions)

MR. SPEAKER: Shri Poojary
is meaning this for all the good players.
That is all.

SHRI JANARDHANA POO-
JARY: Atleast for world champions
may I know whether Govern-
ment is going to have any national
policy. (Interruptions). May I know
whether Government is thinking of
having a national policy to reward
the tcplevel players and to keep
them free from all economic worries,

SHRIMATI SHEILA KAUL:
As I have mentioned just now, Shri
Prakash is already drawing such a
vast amount of money. All these
youngsters are in a position to earn
and it should be demoralising them
if we give them pension when they
are in their prime of life. I am sure
when they are at the pensionable
age, things will improve and they
may have better prospects.

MR. SPEAKER: His question
was: are you prepared to give any
incentive so that they will be in India
to promote sports.

SHRIMATI SHEILA KAUL:
This is a question of giving incentives?
We have not got it.

SHR1 JANARDHANA POO]JA-
RY: This is a wholetime job. (Inter-

ruptions) .

MR. SPEAKER: Shri Jagdish
Tytler. {Inferruptions).. 1 think Shri
Satyasadan is a fast bowler.

SHRI KRISHNA CHANDRA
HALDEFR: I think the hon. Minister
should do something !

MR.SPEAKER: Iknowyouare
handicapped. (Inferruptions) That
is why I am going to hand over this
cup which I have won.

DECEMBER 24, 1981
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SHRI JAGDISH TYTLER: Sir,
I want the Minister to be a little:
more_concerned with the question
that I am going to put.

Is the Givernm:nt nat aware
that before Shri Padkune was going
to Denmark, he negotiated with the:
then Chairman of the Asian Games,
Shri Shukla and Mr. Buta Singh,
later on that he doss not want to
becym> a professional; he dnes not
want to leave this country bhut he
wants to stay in India and partici-
pate in the Asian Games as an
amateur?

H-~ oaly wanted some compensa-
tion, financial compensation which
could be given. A promise was given
to him and, ultimately, that promise
was taken away. This is one part.
I am coming to the second part.
When he won the World Champion-
ship, the Government of India was
no doubt very happy. Even the
Prime Minister sent him grcetings
on his victory. But, Sir, the Chief
Minister of Karnataka promised him
a plot of 400 sq. métres in Bangalore:
and also financial help at that time.
Sir, I remember he talked to me
because I am heading the Delhi
Badminton Association. Sir, this
biggest disappointment was that the
promise given to him by his own State
has not been implemented. So, I
would like to know whether the
promise given to him by the Chief
Minister of Karnataka will be imple-
mented ?

SHRIMATI SHEILA KAUL:
Sir, I am sorry I do not know any-
thing about the promise made out.

MR. SPEAKER: Will you find
out about this thing?

SHRIMATI SHEILA KAUL :
I will,

SHRI SATYASADHAN CHAK-
RABORTY: Sir, this is not the
question of any single  player,
I  understand  the difficultie
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of the players. Most of the players
when they play may get some money
but afterwards people forget them
and many of them lve i abject
poverty. Sometimes we have to
arrange festival matches for their
relief. Sir, these are the people who
actually bring fame to our country.
So, may I ask the hon. Minister
whether Government is going to have
a scheme whereby for sportsmen in
various fields of the game who earn
fame for our country their security
in old age is assured?

SHRIMATI SHEILA KAUL:
It is a very good suggestion for
action.

SHRI MADHAVRAO SCIN-
DIA: Sir, whilst he fully supporting
the argyments to extend financial
facilities and retirement benefits to
world-class sportsmen, I think, we
are missing one aspsct, that is the
financial incentives and encourage-
ment to be given at school and college
level to potential sportsmen who are
coming up Sir, I think, sports is
totally neglected in this country.
Sir, I have seen the National Stadium.
It is such a beautiful sight to watch
youngsters coming from all walks
of life and practice over there. If
such stadia are duplicated throughout
our country we will not only solve
the student problem but also the
youth problems. Also, Sir, some
grace marks can be given to the
potential sportsmen in their Secon-
dary or Degree examinations,

SHRIMATI SHEILA KAUL:
Sir, I am very happy about the
question that the hon. Member
has put, It strengthens our hands
because he has said that we should
have more stadia and  play-
grounds so that the small children
are able to participate . This is a
very good ide:, We are thinking
on these lines.

MR. SPEAKER: It should be

with more vigour.

PAUSA 8, 1903 (SAKA)
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. SHRIMATI SHEILA KAUL:
Sir, about the incentive that he has
mentioned we have recently set-up
Benevolent Fund.  We do give grants
to them and also recognise their
achievements by giving them awards
namely, Arjuna Award. We have
everything in our mind and if the
hon. Member gives some more sugge.
tions it will help us. (Interruptions)

SHRI SONTOSH MOHAN
DEV: Sir, when allowing suppl-
mentaries t0 varous quest'ons the
Speakershould also take'n ta caonside-
ration better sportsmen than sports.
man like Dr, Subramanium Swamy.

MR. SPEAKER: I cannot leave
Mr. Halder.

SHRI KRISHNA CHANDRA
HALDER: Mr. Speaker, Sir, you
know that in international standard
our sports and games are not upto the
mark, We have lost our hockey
title,

MR. SPEAKER: I will recom-
mend your case for appointment as
a coach.

DR. SUBRAMANIAM SWAMY:
Sir, don’t joke with Marxists. They
don’t have any sense of humour.
(Interruptions)

PROF. MADHU DANDAVATE:
Sir, this is wrong. Karl Marx used
to laugh.

DR.SUBRAMANIAM SWAMY :
You are confusing Karl Marx with
Groucho Marx.

SHRI KRISHNA CHANDRA
HALDER: Sir, we appreciate
humour, Sir, a few players like
Padkune have become world cham-
pions. Jt is a matter of pride that
Padkunc has become world chzmpion
in Badminton. I would like to know
from the hon. Minister whether all
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tha best pleyers who become world
famous will be taken care of and will
Gavernment formujate any policy
s0 that these world famous players do
not leave our coyntry and continue
to serve our country in world sports
and games?

SHRIMATI SHEILA KAUL:

It is a very good suggestion for our
consideration.

Requirement of Tecachers for
Schools in Resettlement
Colonies, Delhi

*483. SHRI M. RAMGOPAL
REDDY: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to lay a statement
showing:

(a) whether a large number of
teachers are required for Primary
and Secondary Schools located in
reseitlement colonies in Delhi;

(b) whether any survey has been
conducted to assess the needs of
teachers for children in these colonics;

{(c) if so, the dectails thereof;
and

(d) the number of teachers re-
quired for Primary and Secondary
Schools in these colonics and when
thiese teachers are likely to be appoint-
ed?

THE MINISTER OF STATE
OF THE MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL)
() to (d). A Statement is laid on the
Table of the Sabha.

Statement
According to information furnish.

ed by the Dethi Administration, the
réquirement of teachers in"schiools ig
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assessed every year on the basis of
norms fixed by the Delhi Administra.
tion. These norms take into account
carolment of students per section, size
of class-rooms in the school and other
related factors. Detailed survey of
school-going children is cor:ducted
in the beginning of academic session
to determine the probable ‘enrolment
class-wise for Primary/Middle/Sec-
ondary/Senior Secondary Schools.

/

According to the Delhi Adminis-
tration, 83 posts in 23 of the 33
Middles/Secondary/Senior Secondary
schools, located in resettlement
ocolonies, are lying vacant against 1063
sanctioned posts. Asrcgards M.C.D.
Primary Schools, against 1424 sanc-
tioned posts of teachers and Head-
masters in the 125 M.C.D. Primary
Schools in the resettlement colonics,
only one post of Headmastcr, Primary
school is vacant. Action to fill up
the vacant posts 1s already in progress.

SHRI M. RAMGOPAL REDDY:
Mr. Speaker, Sir, there are 83 posts
vacant in 23 schools. That works out
to 4 teachers per school, I want to
know how the administration is
running the schools without teachers,

SHRIMATI SHEILA KAUL:
Sir, we are just now talking about
re-settlement programme of the DDA
where schools have been set-yp—
both primary and secondary. Sir,
the primary schools are 125 in number
where we have 1414  Assistant
Teachers working, There is no
vacancy there. As far as Head-
masters are concerned we have 125
sanctioned posts and there is one
vacancy which is to be filled up during
X mas vacations.

As far as Secondary schools are.
concerned there are 33 schools and
the sanctioned posts are 1063. There
arc 83 vacancies. These vacangjes
that exist are of 23 Yoga teachers and.
33 Science ‘A teachers. Sir, Science
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‘A means pure scienge gpd we do
net got enouygh number of lady
teachers fop Science. In thes process
we have got 27 vacangies to be
filled up. For these posts certain
norms are laid down. I would like
to tell you about these norms. We
have to take the total number of
students, chose who are getting
enrolled every year, and then we
have to take the total number of the
sections and we have to waik out the
teacher-and-taught ratio and in this
way this work is being done.

Sir, if the hon. Member wants to
know the different norms, I am pre-
pared to read them out, but I am
afraid, it will tzke a long time. I
have already given a few of these
norms,

SHRIM.RAM GOPAL REDDY :
the hon. Minister has stated that
there is acutc shortage of Science
Teachers:  Scienceisa very important
subject for students, and especially
in the higher classes, they cannot
pick up properly if there is shortage
of teachers. (annot these teachers
be recruited from other States, if
teachers are not available in Delhj?
Is there any hitch in that?

SHRIMAT] SHEILA KAUL:
There cannot be any hitch but it
will be very difficult for our teachers
in Delhi and I think we should try
to fill up with the teachers here,

SHRIM. RAMGOFAL REDDY :
If they are not available in Delhi,
why not get them from other States,
like Andhra Pradesh, and so on ?

MR. SPEAKER: You accept the
offer,

PAUSA 3, 1908 (SAKA)
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SHRIMATT SHEILA KAUL:
Just now I don’t have the figurc of
teachers registered with the Employ-
ment Exchanges. I think Empley-
ment Exchanges will have such
statistics,
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Dr. RM.L. Hospital Welfare
Society

s484. SHRI CHANDRADEO

+
PRASAD VERMA:

SHRI SATISH PRASAD
SINGH:

Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to lay a statement showing:

(a) the constitution of Dr. Ram
Manohar Lohia Hospital Welfare
Society, its assets, sources of income
and the items of expenditure;

(b) whatrole is played by Medico-
Social Service Officer in running of
this society; and

(c) the number of poor patjerts
who got help from the society at the
time of need during the last one year?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND): (a) Dr,
R.M.L. Hospital Welfare Society is
a Society registered under the Societies
Registration Act. The institution
derives its income from membership
subscriptions, donations, proceeds
from charity melas etc: The income
is spent on mecting the expenses of
the patierts care home and on
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agsistance to be provided to the poor
patients including supply of medi-
cines and appliances. The assets
consist mainly of certain items of
moveable stores and fixed and savings
bank deposits,

_ (b) Medico-Social Service Officer
is the ex-officio Secretary of the
Sodiety.

(c) 3000 poor patients, asreported
by the Society.

St *g TT e w0 oy oY
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SHRI B. SHANKARANAND :
Sir, I may submit first of all that
this is a question pertaining to a
Body which is not directly under the
control of the Ministry or the Govern-
ment. The affairs of the society
are looked into by the Society which
belongs to a voluntary organisation
registered under the Societies Regis-
tration Act. It is not answerable to
me. However, since you have ad-
mitted this question, I am trying to
answer this question. How much
money they have collected and what
they are doing, all these things, as
far as possible, I have been able to
tell him. But as far as other details
are concerned, the lion. Member
may refer them to the Society itself.

MR. SPEAKER : I will look
into this matter as to how it has
been admitted.
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g o *487. SHRI G. Y. KRISHNAN :
SHRI N. E. HORO :

MR. SPEAKER Are you
willing to make enquiries into this?

SHRI B. SHANKARANAND :
The hon. Member is right. If he
has any specific complaint regarding
the functioning of the Society, he
may bring it to my notice and action
will be taken as is deemed fit.
But I may say that the Society has
its own elected Executive Body ;
they consider the matter and decide
the thing and the welfare activities
of the Hospital are looked after by
them. If the hon. Member has any
specific complaint, he may either
bring it to the notice of the Executive
Committee or the Government.

(Interruptions)

MR. SPEAKER : Next que stion,
Shri Digvijay Singh-—Absent, Next
question—Shri K. Ramamurti—
Absent.

SHRI KRISHAN CHAND
HALDER : Sir, I saw him in the
‘Lobby. He was sitting there.

SHRI SATISH AGARWAL
Sir, hon. Members should be made to
attend the question Hour, especially
when their questions are coming
up. This is a very important ques-
tion. But this may be an inconve-
nient qucstion.  (Inferruptions).

MR. SPEAKER :He should have
attended.

Will the Minister of EDUCA.
TION AND SOCIAL WELFARE
be pleased to lay a statement show-
ing :

(a) The number of Girls/Boys
Higher  Sccondary/Primary/Public
Schools/Government aided Schools as
well as the total number of handi-
capped students receiving education
in Delhiat presentin these Schools ;

(b) the nature of concessions
regardingfee, books, scholarshipsand
concession, if any, in transport facili-
ties extended in their favour during
the current financial year ; and

(c) whether Government propose
to extend all these above stated facili-
ties free in favour of handicapped
students during this ‘International
Year of the Disabled’ and if not, the
reasons thereof?

THE MINISTER OF STATE
IN THE MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL)
(a) to (c). A statement is laid on
the Table of the Sabha.

Statement

(a) In 741 such schoolsin Delhi,
3295 handicapped students are
receiving education. These schoolg
include 81 schools of New Delhi
Municipal Committee, 188 Schools of
Municipal Corporation  of Delhi,
68 Government Schools and 100
aided/unajded schools under the
control of Directorate of Education,
o specialschools under the Directorate
of Social Welfare, and 2 sc?:ogls
under the Union Ministry of Sacial
Welfare.
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(b) amd (c). Brosdly, g types
of schools are functioning in Delhi
namely (i) Normal schoeols under the
control of Directorate of Education,
New Delhi Mumicipal Committee
and Municipal Corporation of Delhi;
(ii). 8pecial 8chools run either by the
Directorate of Sacial Welfare er by
the Central Gevernment & (iii)
Schools which are covered under the
Centrally Sponsored Scheme of
Inte d Education for Handicap-
ped Children.

For the normal schools of category
(i) the same concessions as are
available tonormal children are being
provided to handicapped children.
Besides, through Discretionary Grants
or otherwise assistance is being given
for purchase of books, uniform,
equipment etc. to  handicapped
children.

In Special Schools run by the
Directorate of Social Welfare, the
following concessions are available :
Government Lady MNoyce  Secondary
School for Deaf

In this school education is free
for all but transportation charges
are charged from parents on the rates
given below :—

(i) Rs. 5/- p.m. for those whose
guardian’s income is upto
Rs. g50/-.

(ii) Rs.10/-p.m.fromthose whose
guardian’s income is between
Rs. 350/- to Rs. 500/- p.m.

(iit) Rs. 20/- p.m. from those
whose guardian’s income is
between Rs. 500/- and Rs.
750/~ p.m.

(iv) Rs. 30/- p.m. from those
whose guardian’s income is
above Rs. 750/- p.m.

Prom boarders, no charges are
made for accommodation, water,
electricity, But they have to pay

DECEMBER 24, 1981

Oral Answers 24

for food and other pocket expemses.
They are .also paid stipends om the
following rates if'their Parents.income
is below Rs. 500/« p.m. for poor
studmrts and Rs. rooo/- pim. for
merit students : —

Class Rate of “Stipend

From 1st to 5th Rs. 30/-per mont

From 6th to 8th Rs. 40/- per month
Government School for Blind Boys

Education is free for those students
whose parents income is Jess than
Rs. g00/-. Thev are also provided
with free board and lodging and
books etc. They are also given
scholarships on the above menttioned
rates. Convevance allowance to the
extent of Rs. 50/- per child per month
is given to those studying in the
Integrated Education Scheme,

SCHOOLS RUN BY CENTRAL
GOVERNMENT OR ITS ORGA-
NISATIONS

(i) Alodel School for Meutally Deficient
Children

The education is free and resi-
dential facility Is also provided free
of charge in case the Income of the
parents/guardians docs not exceed
Rs. 750/- per month.

(ii) Institute for Physically Handicapped

Concessional tutition fees are
charged ranging from Rs. 2 to 10
accordingtothe inome of the parents
ranging between Rs. 500/- and Rs.
2000/- per month.

Cancessional charge of Rs. 5 per
month is charged from those students
who avail of transportation facility.

(iii) Schools covered under the Centraily
Sponsored Scheme  of Inlegrotzd
Education for Handicapped Children.
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The scheme was revised from
1:4-1081 and the revised benefits
under the scheme are as follows :

(i) Transportation at Rs. 50/-
per month.

(i) Rs. 400/- per year towards
books and stationery allo-
wance.

(iii) Equipment charges upto
Rs. 800 per child in 5 years.

(iv) Escort allowance to the seve-
rely handicapped @ Rs. 75
per month for 10 months.

(v) One special Teacher for 8 to
10 children.

(vi) Reader’s allowance to blind
at the rate of Rs. 50/- per
month.

SHRI G. Y. KRISHNAN :
Is it a fact that the movernment
has given ample opportunities and
proper care to the physically disabled
children? In the Statement it has
been mentioned like this—¢*the same
concessions as arc available to normal
children are being provided to handi-
capped childven”, May I know
if the Government is propising to
reserve cectain seats or certain admis-
sions for these physically disabled
students in each and every school
in the country and provide scholar-
ship as are being given ta the other
students beycnd the qgth standard?

SHRIMATI SHEILA KAUL
The question pertains to the schools
in Delhi and I would, therefare, like
to mention the position existing in
Delhi. We have got three types
of schools at Dethi. One, the normal
schoals which work under the control
of State Governments, Municipal
Corporation ard the New Delhi
Municipal Committtee. Two, we
bave got special schoals run either by
the State Governmenat or by the
Central Goverpment. In this cate-

gory are included the schools for
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blind and the deaf students. Then,
the third category is the schools
which are covered under the Centraily
Sponsored Scheme of In red
Education for Handicapped Children

Since the question relates to Delhi,
I would submit that under the New
Delhi Municipal Committee, we have
got a total number of 83 schools
and in all the schools handicapped
children are studying and the numb r
of handicapped children in thes-
schools is 113. The total number of
schools run by the Municipal Cor-
poration of Delbi is 1513 and the total
number of handicapped children in
the schools is 508. Then, we have
got 696 schools und=r the Directorate
of Education and 319 aided/ un-
aided schools under the Directorate
of Education, and the total number
of handicapped children in these
schools is 1823, Then, there are
two special schanls under the Directo-
rate of Sacial Welfare, Delhi Adminis-
tration and the number of handi-
capped children studying in these
schools is 678.

MR. SPEAKFR : You can lay
it on the Table of the House.

SHRIMATI SHEILA KAUL
Then, there are two schools under
the Ministry of Scocial Welfare,
Government of India and the number
of handicapped children is 173.
Thus, we have got a total number of
3295 handicapped children in these
schools.

SHRI G. Y. KRISHNAN
My question was very specitfic. Was
the admission to these children being
allowed in all the institutions by some
sort of reservation, and were scholar-
ships being given to such students as
given to other students beyond the gth
standard ?

SHRIMATI SHEILA KAUL :
There is no bar to any disabled child
being admitted in any schosl provided
he goes to that school, and asks for
the facilities that are given to such
students. The concessions and facili-
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ties that were being given earlier
have been revised in this year of the
disabled, from 1-4-1981, and the
benefits now -being given are
transport cost at Rs. 50/= p.m., books
and stationery allowance at Rs. 400/«
per year, equipment charges upto
Rs. 8oo/- per child in five years,
escort allowance to the sevcrely
handicapped at Rs. 75/- per month
for 10 months, readers’ allowance
at the 1ate of Rs. 50/- p.m. per
blind child, free board and lodging
where the income of parents does not
exceed Rs. 750/- p.m. and one special
teacher for 8 to 10 children. These
are the special benefits that are being
given.

SHRI N. E. HORO : Sir, the
statistics that the Minister has given
does not impress me. The Minister
has said that concessions are there for
the haddicapped children. But, Sir,
we know in our country we have said
that we will give free and compulsory
education to the children. Itis in
the Directive Principles of State
Policy of our Constitution. So, 1
would like to know from the Minister,
whether her Ministry will consider
giving frce education te the handi-
capped children ; not these kinds of
concessions that you have elaborated
inyour Statement, Will the Education
Ministry decide to give compulsory
and free education to all handicapped
children starting with Delbi, al-
though the number is very low—2,295
handicapped children reading in 741
schools, which works out to four
children per school > Comm msense
says that there are many  thouads
of handicapped children,  but are
not able to go to these institutions,
so, for them I would like to know
whether the  Government will like
to give free education and also increase
the number ofsuch institutions where
these children who are not vet able
to go, can go and get education ?

SHRIMATI SHEILA KAUL :
Sir, if handicapped children do not
come to schools, I think it is the
responsibility of the socicty and of the
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parents to sce that they go to the
schools and that they are siven some
sort of education and also a profession
that they can takc up when they
aregrownup. Hesaid, theeducation
should be free, I would say we charge
Rs. 2/- to Rs. 10/- for tuition fee to
give a fecling to the person that he or
she is participating in education of
thechild. If a person earns Rs. 500/-
and below, the tuition fee charge
is Rs. 2/-; for an earning of Rs. 500/-
onwards upto Rs. 1000/-, it is Rs. 4/-
and for an earning more than Rs.
1,000/~ to Rs. 2,000/~ it is Rs. 10/-.
This is because we want that they
must feel that they arc participating
in the cducation of the child.

PROF. N. G. RANGA : For
that they have to pay ? There is
no need to pay. It should be free
education.

SHRIMATI SHEILA KAUL :
We give scholarships to the students;
and the states also do it for children
studying below ninth class.
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Violence in Auroville

#488. SHRI CHITTA BASU :
Will the Minister of BDUCATION
AND SOCIAL WELFARE be

pleased to state :

(a) whether Auroville continues
to he placued by lawlessness and
violence even after the  Union
Government’s  intervention

(b) if so, the rcasons thercfor ;
and

(c) the steps taken by Govern-
ment to improve the situation ?

THE MINISTER OF STATE
OF THE MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL)
(a) to (c). According to the latest
report from the Tamil Nadu Govern-
ment, there is some unrest although
in a muted form. The reasons are
related to internal dissensions which
are still persisting. District autho-
rities are closely watching the situa-
tion,

PAUSA 3, 1903 (SAKA)
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SHRI CHITTA BASU : Sir,
you might have noticed that the
reply itself admits, firstly that there
is unrest although in muted form ;
secondly that the reasons are related
to internal dissensions.

In this context mav I know
from the Hon. Minister whether she
is aware of the fact that the foreign
residents of Auroville have oflate
been divided into two distinct groups
fighting against each other ; and
whether it is also a fact that Mr.
Michael Bonk and Mr. Fredrick
Buxiog, representing  the  two
sections of the forcign residents
of Auroville have made certain
complaints to the Government of
India ? May I know from the
Hon. Minister what is the nature of
the complaints made by them ;
whether anv examination  of the
complaints has been made or whether
any step has sc far been taken in
order that the disputes are settled
and nonmnaley restored in Auroville ?

SHRIMATI SHEILA KAUL :
Sir, the Hon. Member says that
I have said that therc is some muted
lawlessness. I have to give the
correct information. Since muted
lawlessniess is there, that is why I
have said so. I cannot give wrong
information.

He has further asked what are
we doing and whether the group
D

is divided into two sections

SHRI CHIITTA BASU
asked whether you have received a
complaint from the (wo sections in

Auroville ?  And if youhave received

" the complaints, whether you have

examined it and what steps have you
taken in this regard ?

SHRIMATI SHFILA KAUL :
This has not come to my notice so
far.

MR. SPEAKER : It has nog
come to your notice.
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SHRI CHITTA BASU : The
Government has appoiited an
administration for this-and it is
the duty of the Central Government
to sec that those complaints are
properly examined.

AN HON. MEMBER : This
should come under Industrial Dis-
putes Act, Sir.

SHRI CHITTA BASU : Sir,
would the Hon. Minister assure the
House that Government will take
proper action and reply should be
given to us in the next session of
the House ?

SHRIMATI SHEILA KAUL :
Sir, there was a complaint. Pre-
viously there was something and
some Administrator had been sent
there. There have heen complaints
about the land there ; and the people
have not been able to keep pace
with the aspirations of that pﬁxce.
They wanted to go there for peace.
The complaints, as I said are about
non-availability of food, which they
have asked the Tamil Nadu Govern-
ment to provide to them ; and it is
also about the tramsactions of
different land pieccs. Thesc are the
two complaints.

WRITTEN ANSWERS TO
QUESTIONS

* Permission for manufacture of
vatrious Chief formulations in
Haryana

*479. SHRI GANGADHAR S.
KUCHAN : Will the Minister of
HEALTHAND FAMILY WELFARE
be pleased to state : )

(a) whether it is a fact that the
officials of the Central Drug Control
Organisation alongwith the officials
of Haryana Government carry out
joint inspections of drug units before
any permission is granted to manu-
facture any drug in the Haryana
State ; : '
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(b) whether it is also a fact that
the QCentral Government have récently
directed the Haryana Goverament
to withdraw permissions for various
chief formulations granted by the
Government of Haryana ; and

_ () if so, whether the joint inspec-
tions had taken place in these cases
and if not, the reasons therefor ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHR1
B. SHANKARANAND) : (a) Joint
pre-licencing inspections of manu-
facturing premises are carried out
in specific cases on the request of the
State Authorities to the Central
Drugs Standard Control Organisa-
tion for such inspection.

(b) In May, 1981, the Drug
Controller (India) advised the
Haryana State Drug Controller to
ensure that formulations which
werc found not to contain ingredients
in prophylactic/therapeutic  quan-
titics or which were “mis-branded”
were not produced.

{c) No, Sir. No such request
came for joint inspection.

Child Welfare Schemes sponsored
by Central Government

*180. SHRI QAZI SALEEM :
Will the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that
Central Government sponsored Child
Welfare Schemes are not working
properly in the States of Maharashtra
and Gujarat; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE
OF THF MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :
(a) and(b) Two Centrallysponsored
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Child: Welfare Schemes are being
implemonted in all the States :

(i) Integrated Child Develop-
ment Services (ICDS) ;

(i) Services for  Children in
Need of Care and Protection.

Out of the 300 Integrated Child
Development  Services  projects
sanctioned for the whole country
during thie period 1975-76 to 1981-82,
16, prjoects have heen sanctioned for
Gujarat and 22 for Maharashtra.

"Under the scheme of Services
for Children in Need of Care and
Protection, out of the total coverage
of 35,560 destitute children in the
whole country during the period
1974-75 to November, 1981 the
coverage in the States of Maharashtra
and Gujarat was 3220 and 1210
children respectively.

Both the above-mentioned Cien-
trally sponsored child welfare schemes
are working satisfactorily in the
States of Maharashtra and Gujarat.

Conversion of Viramgam-
Mehsana line

¥;:85. SHRI DIGVIJAY
SINGH : Will the Minister of
RAILWAYS be pleased to state :

(a) what financial allocation has
been made for converting the Viram-
am-Mehsana mectre gauge line to
‘oad gauge in the vear 1981:82 ;
and

(b) when will work start on this
project ?

THE MINISTER OF RAIL-
WAYS /SHRI KEDAR PANDAY) :
(a) and (b): There is no proposal
under consideration for the conversion
of Viramgam-Mehsana metre gauge
line into broad guage. The question
of any allocation of funds and starting
the work, therefore, does not arise.
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Timely Completion  of Civil
Works of Asied '8

*486. SHRI K. RAMAMUR-
THY : Will the Minister of SHIP.
PING AND TRANSPORT be pleas-
ed to state :

(a) whether all the civi] works and
other inter-related widening of roads,
overbridges, etc. will be completed
in titne before the start of the Asiad
’82 ; -

{b) whether the Russian Experts
have opined that stadia-works are
not upto the International standards;
and

{c) if so, the steps bcihg taken (0
remedy the situation ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH) : (a) Yes, Sir.

(b) No, Sir.

(¢) Daes not arise.

Checking of Food Adulteration

*489. SHRI RAMJIBHAI
MAVANI :

SHRI G.Y. KRISHNAN .

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to lay a statcment showing :

(a) whether  Government  are
aware absut the food adulteration by
unscrupulous businessmen, adultera-
tors and black marketcers in Delbi
resulting in death and great harm
to the health of the people;

(b) if so, the details thereof and
the action taken against such persons;

(¢) how many such cases of death
and greéat harm have comme to light
from Delhi during last one year ang
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the details of such cases and the action
taken against those involved ;

‘d) whether Governthent propose
in the near futire to form State
levels and National level committees
to curb such offences ;

(e) if so, when and how and if
not, the reasons thereby ;

(f) what other steps the Govern.
ment propose to take to curb that
menace; and

(g) what protection, remunera-
tion and encouragement will be given

to informers of these adulterators,
etc. ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) Delhi
Administration has indicated that
there are instances of adulteration
of food articles by unscrupulous
traders and businessmen,

(b) During the current year upto
the end of November, 1981, 1501
samples were lifted from various places
of Delhi and 104 samples were found
not conforming to the standard and
action is being taken against defaulters,

(¢) No death has come to the
notice of the Delhi Administration.

(d) and (e). Atthe Nationallevel,
there is the Central Comunittee tor
Food Standards and some States have
tormed State Level Committees,

(f) ancu (g). The State Govern-
ments are being asked to strengthen
the machinery for the effective imple-
mentztion ot the Prevention ot Food
Adulteretion Act.
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Widening of.t‘l:; Road between
Garamura Swarghat ia
Himachal Pradesh

*490. PROF. NARAIN CHAND
PARASHAR : Will the Ministcr ot
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether the widening ot the
existing road between Garamura and
Swarghat (from Km. 82 to Km. gg)
in Bilaspur District ot Himachal
Pradesh to the National Highway
standards has been undertaken by the
Government ot India at an estimated
cost ot over Rs, 33 lakhs ; ‘

(b) it so, the date trom which the
construction has been sanctioned and
undertaken ;.

{c) the likely date by which the
widening ot the raod would be
completed ; and

(d) it not, the likcly dates by
which the sanction would be given
and construction would be starced
along with the reasons tor the delay ?

THE MINISTER OF STATE
IN THF MINISTER OF SHIP-
PING AND TRANSFPORT (SHRI
BUTA SINGH ) : (a) to (d). The
work of widening the existing road
trom Km, 82 to 94 ot National High-
way No. 21 in Bilaspur District of
Himachal Pradcsh is included in the
Annual Plan 198182 at an estimated
cost of Rs, 50° 00 lakhs. An estimate
amounting to Rs. 37295 lakhs for
widening of formation and im-;roving
geometrics in this length has been
received from the State Public Works
Department and is bcini sanctioned,
The work is expected to be completed
by 1984-85.
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Health Hagard posed by Dye and
Dye Intermediate Units

*491. SHRI K. MALLANNA:
SHRI N.E. HORO :

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased tc state :

(a) whether it is a fact that the
Monopolies and Restrictive Trade
Practices Commission has requested
the Government to take note of the
serious health hazards posed by the
‘almost uncontrolled proliferation’
of dye and dye-intermediate anits;

(b) whether Government are aware
that the country is ‘littered’ with
these units, haphazardly grown, where
workers are exposed to grave risks
to their hezlth from toxic substances
‘without proper occupational safety
measures ; and

(c) ifso, the reaction of Govern-
ment in this regard ?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : (a) Yecs,
Sir.

(b) In its report, submitted in
Jume, 1981 on the proposal of M/s,
Amar Dyechem Ltd, for the manu-
facture of dye intermediates at Vapi,
Gujarat, the Monopolies ar.d Restric-
tive Trade Practices Commission has
made these remarks. Teh Commission
has gone on to rcfer to the need to

- enforce rigorously the existing legisla-
tive measures aimed at containing
toxic effects and damage to ecology
caused by units engaged in the
manufacture of dyes and dye inter-
mediates, The report has also sugges-
ted that the Government should
consider enactment of a law on the
lines of the Toxic Substances Control
Agct, 1976, of the United States of
America,

(c) A decision on the suggestions
made by the Monapolies and Restric-
tive Trade Practices Commission in
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regard to legislative measures, will
be taker. keeping all relevant aspects
in view.

By its verv nature, the production
of'dyes ar:d ¢ ye intermediates involves
discharge of prllutants, particularly
liquid effluents, It is necessary to
treat tht effluents suitably so as to
prevent pollution, Water pollution
is regulated under the Water (Preven-
tion & Control of Pollution) Act, 1974.
Air pollution is regulated-under the
Air (Prevention and Control of Polu-
tion) Act, 1981, These are adminis-
tered by the State Governments
concerned. The State Governments
are being requested to enforce the
provisions of these Acts rigorously,

Indo-Nepal talks on Exploitation
of Water Resources

*492. SHRI G. NARSIMHA
REDDY : Will .the Minister of
EXTERNAL AFFAIRS b pleased
to state :

(a) whether itisa ficr that Nepal
has agreed to have joint ventures with
India for exploitation of water ree
sourccs between the two countries as
a result of talks held between the
two countries,

(b) if so, wheth r any positive
proposal for creatin : reservoirs in
Nepal for rivers which cause flcods in
India was discussed ;

(c) whether the question of cons-
truction of Hydel Projects with joint
endeavour also figured in the talks;
and

(d) if so, the details thereof ?

THE MINISTER OF LXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a) Yes Sir,
India and Nepal have agreed to

joint investigations of certain rivep
valley projects. '
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{b) to (d). Preliminary agree-
ments between India and Nepal
have been reached on Hydel Projects,
proposed on the river Sharda (Maha-
kali) at Pancheswar on the Indo-Nepal
border and the river Karnali
(Ghagra) in Nepal. These Hydel
Projects when fully commissioned
wounld have power generation capaci-
tles of 2000 and 3600 megawatts
respectively. In addition they would
provide benefits by way of irrigation
and flood ré%ulation to downstrezm
areas in both India and Nepal

Geovernment of India have also
roposed to His Majesty’s Govern-
‘r)ncnt of Nepal the construction of
a High Dam on_the river Kosi at
Barakshetra in Nepal. Th’s High
Dam would not only provide primary
benefits in respect of flood control
but also considerable benefits by way
of irrigation and generation of hydro-
electricity.  The response of His
Majesty’s Government of Nepal to
th1s proposal 1s still awaited. In
zddition Government of India and
Nepal have also been discussing the
construction of a multi-purposc dam
on the Western Rapti in Nepal,

Indian Delegation’s Visit to China
*493. SHRI R.P. GAEKWAD:
SHRI S.B. SIDNAL :

will the Minister of EXTERNAL
AFFAIRS be pleased tostate :

(a) whether it is a fact that a.

delegation from India had discussions
in Beijing recen.ly on the normalisa-
tion aof Sino-Indian relations ;

(b) whether the two countries
evolved any formula for scttlement of
disputes between the two cou itries;
and

(c) the outcomne thereof ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a) Yes Sir.
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A detailed statement has aiteady been
n;aadc in the House on Déwembik, 17,
1981. '

(b) It was not our anticipation
that it would be possible to make
substantive progress in the first round.
Fairly wide differences pessist, but it
is hoped that the exchange of views
could result in a better understanding
of each other’s positions,

(c) In the light of the re)ort
of our delegation we are considering
how we can take this matter fetward.
We may, however, regard the fact of
the meeting the first on t*is subject
in 20 years, as a positive step. This,
we understand, is also the Chinese
view,
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Assistance from [.M.F. for Inland
Water Transport Development
Programmes

‘695. SHR1 SANTOSH MOHAN
DEV'{ Will the Minister of SHIP-
PING AND TRANSPORT be rlea-
sed to state :

(a) whether it is a fact that the
International Monetary Fund pro-
pose to provide financial assistance
for Inland Water Transport Deve-
lopment Programmes in India ;

(b) whether studies in this re-
gard have been prepared ;

_ (c) the amount of assistance en-
visaged from the International Mone-
tary Fund ; and

(d): the details thereof ?
THF MINISTFR OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) .No, Sir..

(b) tc (d). Do not arise.

Electrification of Madras-Ercd
Limne -

*;96. SHRI M. KANDASWAMY:
Will the Minister of RAILWAYS
be plcased to statc:

(a) whether the proposal to
electrify Madras-Erode B.G. Line
has been taken up for implementa-
tion ; and

(b) if not, the reasons for delay
and also the allocation made for im-
plementing this project ?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI C. K. JAFFER
SHARIEF) : (a) and (b). Electifica-
tion cf main hne between  Madras
and Arkonam is alrcady in progress.
Electrification  from Arkonam to
Jolarpettai has also been approved
and included in the Railway Budget
for 1981-82 at an estimated cost of
Rs. 28 crores. The remaining section
between Jolarpettai and Erode is
proposed to be taken up for electri-
fication sometime in the 7th Plan,
in phases depending upon availability
of funds. '
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Construction of Railway Line in
Zambia

*497. SHRI'DAULATSINH]JI
JADEJA : Will the Minister of RAIL-
WAYS be pleased to lay a statement
showing :

(a) whether any agreement has
been made with Zambian Delega-
tion to construct rail line in Zambia
and supply of railway coaches ;

(b) if so, the details thereof ;

(c) the nature and details of
other rail works going on in other
countries ; and

(d) The details of profit and loss
incurred during the last three years
in laving railway lines in f{)reign
countries ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN) : (a) No.

(b) Does not arise,

(c) (i) Construction of Railway
line between  Mussayeb-Kerbala-
Samawa, in Iraq has been entrusted
to Indian Railway Construction Com-
pany Ltd.—a Government  Co.
under the Ministry of Railways in
response to global tender,
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(if) Supply, delivery, installa~ -
tion and commissioning of 55 nos. of
mechanically operated lifting bar-
riers to Nigerian Railway Corpora-
tion in Nigeria.

(d) The first contract for laying
railway lines in foreign countries
referred to in (c) above has been
awarded only recently.

Foreign Students in India

*408. SHRI ATAL BIHARI
VAJPAYEE :

SHRI N.K.SHEJWALKAR:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be plea-

sed to lay a statement showing :

(a) the number of foreign stu-
dents in India in different faculties;
and

(b) the cost borne by Governa-
ment per seat of an engineering
college during the last three years,
(year-wise) ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION: AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS  (SHRI
MALLIKARJUN) :

(a) FOREIGN STUDENTS:

The faculty-wise break-up of
foreign students for the year 1979-
1980 which is available is given
below :—

Subject of Study

No, of
Students

(i) "Agriculture/Forestry/Veterinary Science

ii) Commerce/Business Management
L
iii) Education/leacner [raining

(iv) Enginecering & Technology

. . 538
1184

1985
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(v) Humanitics/Arts . 4803
(vi) Law 51
(vii) Medicine/Dentistry/Nursing 1443
(viii) Science 2401
(ix) Other subjects 281
12759

(b) The foreign students com-
ing to India fall under three cate-
gories :

(i) those who come under the
General Gultural and other Scholar-
ships Schemes and in the context of
the Cultural Agreements with other
countrics;

(ii) Self-financing private forcign
students ; and
(3i1) Students  coming  under

special (ad-hoc) Government to Go-
vernment programmes.

As far as (i) & (ii) are concerned
the cost borne by the Government
per seat for foreign students in the
same as borne by the Government
for the Indian students in the corres-
ponding courses, since the same tuition
fee is charged from the foreign
students also. According to the stu-
dies undertaken by the Institute of
Applied Manpower Research, the
estimate for average expenditure per
year on an engineering graduate
and post-graduate student in the
engineering colleges and LITs.
in 1971-72, is as given below :

Graduate Post-

Graduate

- Rs. Rs.
Engineering Colleges 2635 9832
1.1.Ts. 6794 10643

The cost estimates for the last
three years are yet to be worked
out. However, since there has
been considerable increase in
staff salaries and maintenance and
all other items of expenditure over
the last decade, the cost per student
in the Engineering Colleges would
_ have increased.

As regards (iii), the cost to be
incurred depends upon the agree-
ment signed in each case between
the sponsoring foreign agency and
the institution in India concerned
taking into account the various as-

pects cf organising special progra-
mmes for groups of foreign students
such as additional teaching and cam-
pus facilities, hostel accommodation
ctc. and the full cost of education
is met by the sponsoring Govern-
ment/funding agency.

Facilides and Amenities pro-
vided to disabled children during
International Year of Disabled

*499. SHRI CHANDRABHAN
ATHARE PATIL : Will the Minis-
ter f EDUCATION AND SOCIAL
WELFARE be pleased to lay a state-
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ment showing the details of the faci-
lities and amenities which have been
provided so far for the welfare of
disabled children in each State during
this international year of disab};d ?

™™ THE "~ DEPUTY MINISTER
IN THE MINISTERIES OF RAIL-
WAYS AND EDUCATION AND
‘SOCIALL. WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHR.I
MALLIKARJUN) : A statement 1s
laid on the Table of the Sabha.
[Placed in Library See No. L%-
3268/81].

Effect on eyes of children studying

at very early age

*:00. SHRI BALKRISHNA
WASNIK : Will the Minister of
EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether the opthalmnlogists
who participated in a seminar on
the prevention of blindness among
children held in Delhi in November,
1981 were of the view that sending
children to school before the age of
six years increascs the chances of
ey« damage;

(b) whether all the public scheols
functioning in the country and the
eduuational shops admit children in
schools at the age of three vears;
and

(¢) the reaction of Government
thereto and what steps they propose
to take to ensure that children are
sentte schoals at proper age ? '

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND FDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). The

participants of a Seminar on ‘pre-
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vention of blindness among children’
organised recently by the Dr, A. V.,
Baliga Foundatior of Dethi ex.
pressed concern on the incidence of
damage to eyes due to strain of
reading and writing introduced
below the age of five years.

Formal education begins in
class I for which the age of entry is
at least 5 plus; mostly, in fact, 6
plus.

In some cases, children in the
age group g-6 are exposed to pre-
schooling.  The early childhood
education in thes¢ cases generally
is more in the nature of play group
activities.  Such early childhood
education is mostly under private
auspices over which States/Union
Territories have no controi. Specific
information about what private
institution do in this area is not
availabble.

Iranian Students in India

*s501. SHRICHITTA MAHATA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased

to lay a statement showing :

(a) whether a large number of
Iranian students are living in India ;
and

(b) if so, the number of Iranian
students, university-wise ?.

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b).
According to the information avail-
able in tﬁe Ministry the total num-
ber of Iranian students studying in
various universities and Institutions
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of National Importance as.on 31-3-80
is 406¢4. A statemeat giving univer-
sity-wise break-up is laid on the table
of the Sabha. [Placed in Library,
Sez No. LT-—-3269,81.]

Pregress of Komkan Railway

*502, SHRI OSCAR FERNAN-
DES : Will the Minister of RAIL-
-WAYS be pleased to state:

in the
Railway;

a) progress achieved
formation of Konkan
and

(b) the time that would be needed
to complete the project to reach up
to Mangalorce?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS, AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) As a part
of the concept of linking Bombay
with Mangalore along the West
Coast, a 62 kms. long broad gauge
line from Apta to Roha is under
construction. On completion of the
work in this section, there is also a
proposal to cxtend it to Dasgaon.

(b) Apta-Roha linc is expected
to be completed in 1982-83. There
is no proposal to take up the work
beyond Roha at this stage.

Sale of Railway Service Com-
mission Question Papers

5372. SHRI PIUS TIRKEY :
Will the Minister of RAILWAYS
be pleased to state :

(a) whetler it is a fact that the
question paper for the Railway
s ervicc Commission Examina.ion held
in October 1981 at Allahabad
were sold for Rs. 50/- to Rs. 2on/-
per question papcr ;

PAUSA 3, 1003 (SAKA)

Written Answers 50

(b) if so, the action taken by
Government, apart from canceli
the Examination for the selection
clerks, Guards, Ticket Collectors and
Assistant Station Masters;

(c) whether Government propose-
to order a C.B.I. Endquiry into this
matter ;

(d) when Government propose to-
conduct the cancelled exemirations;:
and

(e) what steps will be taken to
ensure that such malpractices do not:
recur? :

THE DEPUTY MINISTER IN
THE MINISTRIES OFRAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THEDEPART-
MENT OF PARLIAMENTARY'
AFFAIRS (SHRIMALLIKARJUN):
(a) No complaint to this effect has
heenreceived.

(b) The matter is] being investi--
gated.

(c) Yes.
(d) In February, 1982,

(e) Instructions have been issued’
to the Railway Service Commission "
to ensure that the examinations are}
held with strict invigilation and in a
fair manner.

r:;n-.vanab)ggngf Essential
Medicines at Dispensary,
Dev Nagar, New Delhi >

5373. SHRI G. M. BANAT-
WALLA : Will the Minister of’
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether Government  are
aware of the non-avalability of
essential medicines at  Central
Government Health Scheme Dispen--
sary at Devnagar, New Delhi ;
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{b) whether the Government are
‘aware of the inefficient working of the
dispensary and indifferent attitude
of the incharge; and

c) if so, steps taken to check its
working and to maintain adequate
supplies of medicines?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) No, the Government are not
aware of it. However, as and when

. shortage of drug of CGHS formulary
occurs remedial measures by way of
emergency purchase from Super
Bazar/Procurement through Govern-
ment Medical Store Organisation
of Directorate General of Health
Service is made.

(b) No. There has been no
complaint about it.

{(c) Question does not arise .

Expenditure Incurred on
Uneconomic Branch Lines

5374- SHRI BALASAHEB
VIKHE PATIL : Will the Minister
of RAILWAYS be pleased to state :

(a) the details of upto date
uneconomic ratlway branch lines
in each State ; and

(b) the annual expenditure in-
curred by Government on these
lines and the extent of loss suffered
by Government so far during the last
three years?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b).
The information is being collected
and will be laid on the Table of the
Sabha.

DECEMBER 24, 1981

Written Answers 52

Seniority lists -of Clerical Staff
circulated on 25-11-1981

5375. SHRI CHINTAMANI
JENA : Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 698
on 26th November, 1981 regarding
seniority list in Moradabad Division
and state :

(a) the names of various Depart-
ments/Branches in the office of the
Divisional Railway Manager, Mora-
dabad, whose Seniority Lists of
clerical staff had been circulated ason
25th November, 1981 and which are
the Departments/Branches still left
out ;

(b) how loag will it take more to
circulate their lists also ;

(c) whetherhe isaware that some
Personnel Officers in the DRM'’g
Office arc delaying this matter for one
reason or the other and putting the
staff who has been kept temporary for
the last 5 years or so to uinecessary
harassment; and

(d) whether he will give direction
for the completion of the whole
process by the end of this vear at
least and if not, the reasons therceof 2

THE DEPUTY MINISTER IN
THE MINISTRIES OFRAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF PLARIAMENT-
ARY AFFAIRS (SHRI MALLI-
KARJUN). (a) and (b). Seniority
Lists of Clerks Grade Rs. 260 —400
(RS) of Mechanical, Electrical,
Signal & Telecommunications and
Engineering (Works) Branches w.re
circulated before 25th November
1981 and that of Medical Branch
was circulated on 26th November
1981. Seniority Lists of Commercial,
Transportation, Civil Engineering
(Works Accounts ) and Personnel
Branches have bcen compiled and
will be circulated yearly.

(c) No such report bas been
brought to notice.
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{d) Seniority Lists are expected t0

be finalised by the end of January

" 1982 as due notice has to be given

to the staff for submitting their repre-

sentations, ifany, and confirimation

expected to tbe done by the end of
February, 1982.

Programme for Fconomic Rehs-
bilitation of Women

5376. SHRIMATI  JAYANTI
PATNAIK : Will the Minister of
EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether itis afactthat guide-
lines have been sent by the Govern-
ment to the Social Welfare Boards
of wvariyus States to introduce
certain programme for the cconomic
rehabilitation of women ;

(b) whether such guidelines have
been sent to the Orissy Sazial Welfare
Board ;

(c) if so, what arc thosc economic
rehabilitation programmes going to
be taken up in Orissa for the rehabili-
tation of women ;

(d) the total number of women
likely to be provided cconomic reha-
in different districts of

(e) the total amount which has
been sanctioned by Centre for.imple-
menting such programmes in Orissa;
and

(f) the details thereof ?

THE DEPUTY MINISTER IN

, THE MINISTREIS OF RAILWAYS

AND EDUCATOIN AND SOCIAL
WELFARE AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN) .
{3) No, Sir.

(b) t» (f) Does not arise.
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Publication of Scale of diet in
Weekly Gazette

5377. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact that as
per para 636 of Indian Railway
Medical Manual, the sacle of diet
provided in Railway Hospitals should
be published in the Weekly Gazette
once a year for general information ;

(b) if so, whether the scale of
diet is being published in the weekly
Gazette once a year by the zonal
railways including the "production
units; and

(c) in whicn gazette of South
Eastern Railway the scrle of djet
was publish~d last ind when the same
will be pub'ished next ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF PARLIAMEN-
TARY AFFAIRS(SHRI MALLIKA-
RJUN): (a) Yes.

(b) No. Notification is issued to
a'l concerned as and when the
schedule of dict charges are revised.

(c) Thescale ofdiet was published
in S.E. Railway Gazette No. 17 &
18 dated 15th September, ‘80 and
it will bz published next by the end
of December, ’8r.

Closure of Locomotive Workshops
Due to Dieselisation/
Electrification

5378. SHRI ERA ANBARASU :
Will' the Minister cf RAILWAYS be
pleased to state

{a) whether it is a fact that due
to introduction of dieselisation and
electrification ¢n the Indian Railways
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many. steam Locomotive Workshops
and Sheds are closed ;

“ (b) whether it is.also a fact  that

charapara Workshop and. Bhusa.
val Loco Shed have been converted
into Electric Loco Shops;

{c) if so, what arc the difficulties
in converting Parambur Loco Work-
«op: of the Southern Railway also
intw an Electric Workshop; and

(d) if not, what proposals are
there to protect the inte:ests of the
staff working there ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND, EDUCATION AND SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI]MALLI-
ARJUN) : (a) Nosteam loco work-
sho hzZs y(e.t been closed but some
sheds have becn closed. Steamn Loco
workshops have reduced their oyt-
rirn.

(b) Kancharapara workshop has
..een converted from a steam loco sho
to an electric Icco shop but Bhusavg]
workshop was built as an electrie
loco workshop only.

(¢) and (d) Railways are conduc-
ting a study to convert Perambuy,
steam loco workshop to an electric
loco workshop. Conversion to ay
electric loco workshop is one of the
possible alternatives being corsi dered
for Parambur sheps as steam loco
holding reduces.

Utﬂh:ﬁonw of ;ml;p::s capacity of
Railway Workshops for wa;
Manufacture wagon

5379. SHRI R. L. BHATIA :
Will the Minister of RAILWAYS he
pleased to statc :

(@) whether Government have
c-nsidered the desirability of
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utilising the surplus capacity of the®
Railway werkshcps for the manu-
facture of railway wagans ;

(b) if so, the number of wagons
fcr which orders had been or 2re being
placed on such workshops; and

(c) if not, the recsors for not
Properly utjlising this surplus capacity
In view of the alround shoitage of
wagor:s.

THE DEPUTY MINISTFR IN
THE MINISTRIES.OF RAI. WAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF PARLIAMENT-
ARY ABFAIRS (SHRI MALLL
KARJUN) : (a) Yes.

(b) In 1981-82 Railwav Work-
shopsare to manufacture 1600 wagons.
in terms of 4-wheeler units.

c) Doesnotarise.

Workload Indices in Civil
Engineering Department

5280. SHRT ZAINUL ABEDIN -
Will the Minister of RAILWAYS
be pleased to state

(a) whether the factor of workload.
used in arriving at the workload
indices in Civil Engineering Depart-
ment is Integrated Track Kilometre;

(b) Ifso, what arc the integrated
track kilometresfor each zonalrailway
including the production units in the
preceding ten years ;

(c) what are the total number of”
staff in Civil Engineering Department
for each zonal railway includipng the
preceding ten years ; and

(d) whether therc has been any
increase or decrease in each category
of staff in Civil Engineering Depart-
ment due to incerase or decrease in
the Integrated Track Kilometre ?
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THE DEPUTY MINISTFR IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE.
PARTMFNT OF PARLIAMENT-
ARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes, so far as the
workload of Assistant Engincers and
Divisional Engineers is concerned.

(b) A statemcnt showing the *In-
tegrated track kms,, for each of the
zona) railways for each ot the years
191}0-71 to 1979-80 is laid on the
Table of the House. [Placed in Library.
Sce No. LT—-3270 /81]
Stimilar information tor the Pro-
duction Units is not ecompiled
as the extent ot running track main-
tained by each Production Unit is
almost negligible.

{c) The total number of staff
excluding construction and casual
labour in the Civil Enginecring
Department  of each Railway
during each ot the ten years 1970-
71 to 1979-80 is also shown in the
statement referred to in  item
{b) above. Figures for 1980-81 have
not yet becn compiled.

(d) ‘Integrated track  kms,’
is a broad concept devised to re-
present in terms of a single unit,
the overall work load involved in

maintenance of different assets
maintained by the Civil En-
gineering Department viz. track,
buildings, bridges, tunnels, water

supply installations, quaries etc.
and is used for dctermining the
strength ot gazetted  officers in
categories of DENs and AENs
only. ‘The non-gazetted staff st-
rength in  individual categorics
depends on the Workload invelved
in the maintenance of spegific
individual  assets for which they
are employed. It would not, there-
tore, be proper to view the staff
strength in individual categories
ot non-gazetted staff in relation to
Integrated track kms.

The increase in regular staff

strength over the past ten years as
refected in the statement reterred
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to against items (b) & (c) dbove
has been due, apart trom the in-
crease in assets, to decasualisation
ot casual labour.
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Relinquishment of Land Adjacent
_ to Jalpaiguri Station

5382. SHRI SUBODH SEN :
Will the Mmister of RAILWAYS
be pleased to state

(a) whether Government stated
in reply to the Unstarred question
No. 2701 dated grd September, 1981
that rcpresentations made by the
Chairman, Siiguri Jalpaige= D= '
ment Avthority for the relinquishient
cf a piece of land adjacent to Jaly ai-
guri Staticn (North Frentier Railway)
non-seiccticn catcgory 3 and

(b) ifsa, whether any decision has
since hLeen taken and the result
thaedf *

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SCCIAL
WELFARE AND IN THE DEPAR-
TMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) In view of survey for construe-
tion between Siliguri-Katihar, the
land wnld  be needed for
Railway’s own ficure dov lopmental
works and thus cannot be relinquish-
ed. The Siliguri Jalpaiguri Develop-
ment Authority has alrcady bren
advised of the Railway's d c's'on.

Vacant Posts of Teaching and
Non-Teaching Staffin Andaman
and Nicobar Islands

5383. SHRI AMANORANJAN
BHAKTA : Will (ke Minister of
EDUCATION AND  SOCIAL
WELFARE be pleascd to state :

(a) how many posts of teaching .

(medium-wisc) 21.d non-teaching stafl
are lying vacant in the Edication
Department of Andaman and Nicobar
Islands with details. category-wise
and since when these posts are lying
vacant ; and

DECEMBER 24, 1981
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(b) whataction Governmenthave
taken to fill up these vacancies ?

THE DEPUTY MINISTER IN
THE MINTSTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE- -
PARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR IMALLI-
KAR]JUN): (a) and (b) Information
is being collected and will be laid
ou the Table of the Sabha, as sopn
as possible.

Revenue from Purulia-
Howrah Section

5384. SHRI MATILAL
HASDA: Will the Minister of
RATLWAYS be pleased to state:

(a) what is the total revenue of
railways from all sourccs from the
Purulia-Howrah Scction; and

(b} detals thercof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI
MALLIKARJUN): (a) and (b)
Purulia-Howrah is not a Section but
a bunch of Scctions having two
routes. The routes are Purujia-
Adra-Bankura—Kbaragpur—Howrah
and Purulia-Chandil-Tata-Kharag-
pur-Howrah. Total revenue of
Railways from all sources is main-
tained zonewise and not Section-
wise. This infromation is neither
available in this Ministry nor is it
maintained on the zonal railway.

Bene ficiaries of scale of Rs.
840—1040 in Drawing Office

5385. SHRI SUDHIR KUMAR
GIRI: Will the Minister of RAIL-
WAYS bc pleased to state:

(a) which categories of rrailway
employees have beenallotted the scale



6r Written Answers PAUSA 3, 1803 (SAKA)

of Rs. 840—1040 and from which
date;

. (b) whether the Railway Board
have issued any circular in August
1978 classifying the categories of
Drawing Office Staff andalsoallotting
the scale of Rs. 840—1040 to the
Superintendents, Drawing Office as
a non-selection category; and

(c) if so, in which zonal railways
and in which departments such
category of Superintendents, Draw-
ing Office isavailable and from which
date ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND

Statement
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SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The re-
quisite information is furnished in
the statement attached.

(b) Yes.

(c) Superintendants in Drawing/
Design Offices in the Production
Unitsnemely Chittranjan Locomotive
Works, Diesel Locomotive Works
and Integral Coach Factory have
been allotted the revised scale of
Rs. 840—1040 in replacement of the
Authorised scale of Rs. 450—575+
Rs. 150/- special pay. The revised
scale 1s cffective from 1-1-1973.

List of categories which have been allotted the revised scate of RS. 840~«1040

Category

Date of effect

Part ‘4’

. Shop Superintendents/Foremen ‘A’
. Chief Controller Grade IT
Loco Foremen ‘A’

tors or Foremen.
Loco Inspectors
. Fule Inspectors . .

N hub=

8. Chief Traction Foremen (OHE) .

Part ‘B’

. Maintenance/NMechanical Foremen or Inspectors, Boiler Maker Inspec-

. Supdt. Drawing Oflice, Chicffosig;n Asst.t, (Dr.awing. Ofﬁc.e) Sup.dt. Lus-
pection in Production Unitsite, CI.W, DLW & ICF only, . .

1-1-1973

T Y ——

19-8-1980

The scale of Rs. 840—<1340 has been allotted to the following categorics of staff with (flect
from the date of issue of orders to the extent of 109 of posts in scale RS. 70000 1=

1. Station Superintendents . .
2. Transportation/Movement Inspectors
3. Commcrcial/Rates/Claims Inspectors
4. Chief Yard Masters
5. Permhnent Way Inspectors
6. Bridee Inspectors
* 7. Signa lnspectors . . . .
8. Traction Power Controller/Foremen (OHE)
9. Electrical Inspector/Foremen Open Linc

tors . . . . .
11. Power Controllers, Steam/Diescl/Elec
12. Inspectors of Works .
13. Telecommunication Inspectors

10. Train Exeminers/Carriagc & Wagon Foremen/Carriage & Wagon Ins-

2

-] 162-1979
| ) }» 1-5-1979

. )
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Cases of removal, Retirement,
-etc. pending in High Courts

5387. SHRI A. K. ROY: Will
the Minister of RAILWAYS be
pleased to state:

(a) details of the cases of removal,
forced retirement and penal transfer
of Railway employecs pending in
different High Courts since Junuary
1981 to September, 1981 with Zone
wise break-up;

(b) total amount so far spent by
the Railway administration in
connection with those cases;

(c) reasons for mot settling thoge
cases departmentally;

DECEMBER 24, 1981
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(d) details of the cases considered
by the competent authority on ‘the
appeals made by the emplovees in
the cases mentioned above during
the period in question; and

(e) what cfective machineries
are inforce in the railways for settle-
ment of individual grievances am:l1
industrial dispuets to ensure industria
peace ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRT
MALLIKARJUN): (a) to (d) In-
formation is being collected and  will
be placed on the Tal:le of the Sabha.

(¢) In so far as giievances of
indivudual employecs concerned
the cxisting provisions in the Railway
Servants(Discipline & Appral) Rules,
1968 provide ample opportunities for
an aggricved employce to prefer an
appcal to the appropriate authority
specified in the rules.

In regard to collective grievances
the Railways have gota well-establish-
ed Permanent Negotiating Machin-
ery functioning at different tiers of
the Administration, wherc matter
could be settled by discussion across
the table. Also the Joint Consulta-
tive Machinery, with compulsory
arbitration on specified subjects en-
sures a machinery for smooth settle-
ment of industrial desputes.

Withholding of part of the
Gratuity

5388. SHRI SANAT KUMAR
MANDAL: Will the Minister of
RAILWAYS be pleased to  state:

(a) the orders, if any, issued by
his Ministry or the Northern Railway
Administration about the withholding
of part of the Gratuity of a retiring
Railway Servant Class IIT and which
is the authority competent to do ‘this
in Division on the Northern Rafl-

way;
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(b) what.are the circumstanges
under which recourse is taken to this
drastic measure; and

(c) which is the autharity with
whom an appeal in such cases again-
nst the orders of the Divisional Offi-
cer(s) lies ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
(MALIKARJUN): (a) and (b).
As per extant Rules provison exists
for withholding from death-cum-re-
tirement gartuity an amount suffi-
cient to recover Government dues
fromthe Railwayemployee concerned,
if the concerned employee has not
furnished surety bond inthe prescrib-
ed form from a suitable permanent
Railway servant.

(c) Npt being a disciplinary
matter no appeal as such lies, buta
Railway employee can represent his
case to higher authorities.

Free TravellingonD.T.C. Buses
by Police Personnel

5389. SHRI =~ BHEEKHABHAIL:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the basis for giving a pri-
village of free travelling on D.T.C.
Buses by Delhi Police Personnel;

(b) whether such facilities are
available to their counterparts any-
where;

(c) whether  Government are
aware that these privilege conscious
police personnel, in fact, misutilise
their pesition and enter the already
-crowded buses from the front side;

(d) whether Government would
consider the provision of this free
travelling service on D.T.C. buses to

2987 LS—3
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wea#er sections of the society in-
cluding Grade ‘D’ officers of the
Government; and

(e) if not, whether in view of that
position stated above Government
would consider abolition of thig
privilege for policemen ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHR1
BUTA SINGH): (a) Under an
arrangementagreed to between Dethi
Police and DTC, the DTC has per-
mitted at a time two subordinate
ploicemen in uniform to travel free
on a bus,and the Delhi Police provide
services of Police personnel to DTC
free of charge, for its mobile magister-
ial court for conducting raids to check
ticketless passengers on its buses.

(b) Though not fully on free
travel basis but on concessional g4-
hoc lumpsum payments per year by
the State Governments, the faci-
lities are provided by BEST and
Maharashtra State Road Transport
Corporation for travel of police
personnel while on duty.

(c) A few complaints of this na-
ture are occasionally reccived.

(d) No such proposal is under
consideration.

(¢) As the arrangement is work-
ing well, and the presence of Police-
men on the buses, acts as a deterrent
to the miscreants, the DTC has no
intention toreview the arragement for
its discontinuation.

Recruitment of Class IV in Pro-
duction Unit.

5390. Dr. SARADISH ROY:
Will the Minister of RAILWAYS
be pleased to state:

(a) the policy of recruitment of
staff in class IV category (category)
in Railways including the production
uRit;
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(b) whether some of the Railways
including the production units are
first employing casual labours from
local place and then appointing them
as class IV staff and thus avoiding
regular employment through the
employment exchanges; and

(c) if so, steps taken to prevent
such malpractice ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL ° WELFARE AND IN
THE DEPARTMENT OF PARL-
IAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). All
class IV vacancies in Railways are
at present being filled from screened/
empanelled casual labour except in
workshops where 509, of the vacan-
cies are filled from outsiders.
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Nagerocoil Town Station

5392. SHRI N. DENNIS: will
the Minister of RAILWAYS be
pleased to state:

(a) whether  Government are
aware of the difficulties faced by the
passengers utilising the Nagercoil
Town Railway Station in the Tri-
vandrum  Kanyakumari Rail-
way line  because  platform,
latrine and adeq uate waiting rooms
are not provided there;

(b) whether Government are
aware of the difficulties of passcngers
utilising this station due to the non-
availability of proper road facility;

“and

(c) whatsteps Government would
take to redress the above grievances
of the passengers ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS LND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to
(c). Nagercoil is served by two
stations viz. Nagercoil Town and
Nagercoil  Junction. Nagercoil
town is only a flag station. For the
convenience of passenger traffic
offering at this station, waiting hall
measuring 40 5q. M, rail level plat-
‘form, kutcha approach road already
stand provided. Works for provision
of latrine & provision of water bound
macadam for the existing road are
already in progress. On completion
of these works the amenities at
Nagercoil Town would be consi-
dered adequate.
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Opening of Primary School in
Vikas Puri Delhi

5393. SHRI KESHAORAO
PARDHI: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) whether there is no Nursery/
Primary school within the vicinity
of Vikas Puri, Delhi;

(b) if so, whether Government
are aware of the hardships being
faced by the residents of the colony
1n. sending their wards to the far
flung schools;

(c) whether representationsin this
regard have also been sent by the
residents; and

(d) the likely time by which
Government propose to provide
schools in the area ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-.
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) According
to information furnished by the
Municipal Corporation of Delhi,
there is no such school in Vikas
Puri. However, M.C. Primary
School, Keshopur, is about a kilo-
meter from Vikas Puri.

(b) Yes, Sir.
(c) Yes, Sir.

(d) The proposal to open a
Nursery/Primary school will be consi-
dered in the ensuing academic ses-
sion.

Loan  Assistance for Major
Bridges in Orissa during
Sixth Plan

5304. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
SHIPPING AND TRANSPORT
be pleased to state the names of the
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bridges suggested by the Govern-
ment of Orissa in Sixth Plan and
approved by his Ministry for loan
assistance under “Inter-State and
Economic  Importance”  during
Sixth Plan period.

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH) : The Orissa Go-
vernment has proposed the following
bridges for loan assistance under the
Central-Aid Programme of State
Roads of inter-State or economic
importance as part of the Sixth
Plan:—

(i) Improvement to road from
Balasore to Jaleswar (a
portion of Balasore-Jaleswar-
Kharagpur Road) upto West
Bengal border  including
construction  of bridges and
cross drainage work;

(ii) Improvement to Dhenkanal-
Kamakhyanagar Road inclu-
ding construction of a bridge
over river Brahmani at
Ramial;

(iif) Construction of bridge over
Mahanadi on Boudh-Kiakata
Road; and

(iv) Construction of bridge over
river Aung near Jagadalpur
on Padmapur-Jagadalpur Road.

Other States have also to send
similar proposals and a final view
as to the extent to which loan as-
sistance can be provided for various
projects could be taken only after
such proposals have been received
from all States and examined in
the light of available resources and
the inter-se priority of individual
projects.
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Fly-over mear Moolchand
Hospital, New Delhi

5395- SHRI HARISH KUMAR
GANGWAR : Will the Minister
of SHIPPING AND TRANSPORT
be pleased to refer to the reply given
to Unstarred question No. 887
on 26th November, 1981 regarding
“Fly-Over near Moolchand Hos-
pital” and state:

(a) when was the signalised cros-
sing in place of rotary round circle
at Moolchand crossing (New Delhi)
constructed;

(b) the date on which ﬂy-o\/cf
was started there; and

(c) the cirumstances  under
which finances could not be spared
earlier as has been done now ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH): (a) to (c). The
proposal for signalised crossing was
approved in August, 1978 and com-
pleted on 2nd July, 1980.  Cons-
truction of the flyover was started
on grd January, 1g81. The flyover
was included in the 6th Plan (1980~
85) and thereafter adequate funds
were earmarked in order to advance
the Construction Schedule so that
the facility becomes available
during ASIAD, 82.
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Purchase of Sleepers

5396. SHRI HARIHAR SO-
REN : Will the Miniser of RAIL-
WAYS be pleased to state:

(a) the total amount spent by
Government in buying sleepers from

different States during 1979-80 and
1980-81;

(b) the target of purchasing slee-
peis from the Orissa Farest Corpora-
tion in those years; and

_ (c) the efforts made by his Mi-
nistry to achieve the target ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The total
amount spent in procuring wooden
sleepers from various States during
1979-80 and 1980-81 as under:—

1979-80 Rs 33.69 crotes
1980-81 Rs 44.16 crores

(b) The target of procuring slee-
pers from Orissa’ Forest Corpora-
tion during 1979-80 and 1980-81
is as under:—

(Figs. In Thousands Nos.)

Commitments Supply

1979-80 80-81 79-80 80-81

B.G.

50 34 35 42
M.G. 150 166 135 153
N.G. 90 70 89 66
Total 290 270 259 261
pot
(in thousand cum) 20 20 14 17
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(c) Periodical  meetings are
held between the officers of the
Forest Corporation, State Forest
Departments, procuring Railways
and this Ministry to achieve the
target.

oy &/ T

() *1 TER WEETTE  wPEerw
Yot 7 qUR & @ fod 0F U

PAUSA 3, 1808 (SAKA)

Written Answers "4

NS H T FG ® T T AU
O, At

?(ﬂr) afx g7, of Tialy mfa  wmy

HTE T AgT E

(¥) STTTaT (T) & IAT FT TES
gQ 5% T@T ;34T
Reducing  working Hours of

Central Schools

5399. SHRI SUBHASH CHAN-
DRA BOSE ALLURI : Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased
to state:

(a) whether the question of re-
ducing working hours of Central
Schools in New Delhi is under the
covsideration of Government for
the last one year; and

{(b) if so, by when Government will
take a decision in the matter ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) and
(b): The matter relating to the
working hours of Kendriya Vidya-
layas (Central Schools) in the
final stages of consideration.
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Benami deal of Mohram Nagar

Dehat Harijan  Cooperative

Transport Soclety with Express
Tourist Bus Service

5400. SHRI RAJNATH SON-
KAR SHASTRI: Will the Minister
of SHIPPING AND TRANSPORT
be pleased to refer to the reply given
to Unstarred question No. 1980
on grd December, 1981 regarding
benami deal of Mohramnagar Dehat
Harijan Cooperative Transport So-
ciety with Express Tourist Bus
Service and lay the particulars of
the said benami deal on the Table of
the House ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH) : The particulars
furnished by Delhi Administration
are as below:—

Mehramnagar Harijan Coopera-
tive Society Ltd., Delhi were holding
a Stage Carriage Permit on route
Delhi-Kakrola, granted by State
Transport Authority, Delhi. The
permit was being rcgularly re-
newed upto g-r11-1976. Temporary
permit was, however, granted upto
January, 1979 pending verification of
certain complaints regarding over-
charging etc. No further permit
was granted after January, 1979.

In the year 1978, another
complaint was received against the
Society for having forged the permit
granted by the State  Transport
Authority and also for having a
‘Bennami  Deal’ with Express
Tourist Bus Service Co. The facts
were verified through the Enforce-
ment Branch of the Directorate of
Transport. The matter was also
referred to Registrar, Co-operative
Societies who had intimated that
action under Section 55 of the Delhi
Co-operative Society Act against the
Society was being initiated. It was
also reported by the Registrar Co-
operative Society that the financial
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position of the Society was un-satis-
factory and it was being wound up.
The Society was also served a show
cause notice by the Transport Au-
thority, Delhi, under section 60
of the Motor Vehicles Act for
cancellation of the permit.  The
matter was placed in various State
Transport  Authority’s meeting$
where no satisfactory explanation
was ever furnished by the So-
ciety. In the last meeting of the
State Transport Authority held
on 27-5-1981, it was further noted
that the vehicle against which the
permit was grnted was sold by the
Society without State  Transport
Authority’s permission.

Pending enquiry on the above
issue, the permit was not renewed
beyond January, 1979. The non-
availability of the vehicle on the said
route resulted in lot of inconve-
nience to the general public and
State  Transpcit Authority had
been receiving representations from
Delhi Transport Corporatiun as
well as from public for the grant of
the said route. The State Trans-
port Authority in its meeting held
on 27-5-1981, tooka total view of the
entire facts and decided to cancel the
permit granted in favour of the
Society and allotted the sam to
Delhi  Transport Corporation.
Delhi Transport Corporationtihas
been accordingly asked to put the
vehicle on this routc.

Selection of Senior scale Officers
for Training at Staff College,
Baroda

5401. SHRI VIRBHADRA
SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any guidelines have
been issued to the zonal Railways
about the mode of’selection of Senior
Scale Officers of the various De=
partmments viz., Tfransportation and
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Commercial, Personnel, Accounts
and others for getting training at
Staff College, Baroda, if so,
what;

(b) whether itjis a fact that a
particular Officer selected for such
training is about to retire within
the next 2-3 years or so is kept in
mind while selecting such Officers
to ensure that public exchequer’s
money is not wasted but properly
utilised; if not, reasons therefor 3

(c) the particulars of such Offi-
cers of the various Departments
on the Northern Railway (including
its Divisions) who were selected for
Baroda Staff College or are being
sent presently; thc manner of their
selection and which of them are
due to retire within the next 2-3
years ?
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THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE ‘AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
and (b), There are no specific ins-
tructions regarding mode of selec-
tion of Senior Scale Officers for
training but general guidelines
exist which among others, provide
that as far as possible nomination of
cfficers retiring within 2-3  years
should be avoided.

(c) List of Officers in Senior
Scale on various Departments de-
puted for training by Northern
Railway at Railway Staff College,
Vadodara during the period 1-10-80
to 30-11-81 is enclosed. Only one
Officer Shri G. Sampath who is
due to retire within next 2 years was
deputed for tran'ng.

Nomination of officers is done by
individual ~ Railways taking into
account administrative convenience

Statement

List-of senior scale officers of various departments deputed for training at Staff College, in garious courses
Srom 1-10-1980 fo 30-11-1981

i}. Name and designation of the Officer
o.

Training Course

t Shri T.N. Bhatnagar, SSTE
Shri R. N. Lall, DEE
ShriR. K. Bansal, DEE
Shri A. K. Malhotra, DME

Shri H. S. Sinha, SME

o hwR

6 Shri Anil Madan, DME
7 ShriG. Sampath, W.M.

8 Smt.P. Raheja, STO(P) .
9 Shri].S. Kachwa, DEN .

» Special Course on

Course on Personnel Adminis-

Special
Industrial Relations.

]

) tration and

7 Short Course an Energy Managment.

. Special Course on Organisation of Train-
ing Techniques.

Maintenance Manage-
ment.,

Special Course on Production Planning
Clost and Control.

» Induction Cowrse for IRTS Probationers.

Special Course for in-service IRPS Offi-

[~ ¢ I}




70 Written Anowers

BECEMBER 24, 1981

Writlen Anewer: fo

Si.No.  Name and designation of the Officer

Training Course

10 Shri H.S. Anand, DEE
11 Shri G. Sampath, Principal, STS
12 Shri R.N. Lall.DEE

13 Shri Q. S. Garg, SSTE
14 Shri K.K. Soni, SEN

15 Shri Sushil Kumar, SSTE
16 ShriR. A. Khandey, DEN
17 ShriS. K. Srivastava, SEN
18 Shri S. Malhotra, DME

19 Shri G.N. Asthana, PE
20 Shri Y. N. Dhawan, PE

Induction Course for IRSEE Probationers

Advanced Work Study Coursc for Senior
Scale Officers

"\ Seminar on Contracts and Arbitations.

Special Course on Training for Trainers.

Short Course on Eviction frcm Railway Pre-
mises.

31 Induction Course for IRSME Poba-

tioners.

Independent body fo: objective
assessment and evaluation of
country‘s malaria control efforts

402. Dr. KRUPASINDHU
BHOI Will the Minister of HEAL-
TH AND FAMILY WELFARE be
pleased to state:

(a) whether an Expert Group on
Malaria, constituted by the Indian
Council of Medical Research, has
recommended the setting up of an
independent body for objective ass-
essment and evaluation of the
country’s malaria control efforts;

(b) if so, the recommendations
of the gouup and the reaction of
Government thereto; and

(c) the action proposed to be
taken in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEA-
LTH AND FAMILY WELFARE
(SHRI NIHAR RANJAN LAS-
KAR): (a) No.

(b) and (c). Does not arise.

Sethusamudram canal pro-
ject in Tamil Nadu

5403. SHRI B. K. NAIR: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the details of the Sethusa-
mudram Canal Project in Tamil

Nadu;
(b) the progress made so far; and

(c) if not, when it is likely to be
taken up for execution ?

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA  PATIL): (a) A
Committee to go into the question of
economic viability of Sethusamdram
Project has been consituted. Their
Report is awaited.

(b) and (c).Do not arise.

National Maritime Board

Agreement Vis-a vis article

of agreement of the Indian
Seamen

5404. SHRI M. M. LAWRE-
NCE; Will the Minister of SHIPP-
ING AND TRANSPORT be pleas-
ed to state:

(a) whether it is a fact that the
National Maritime Board's Agree-
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ment is a bj-partite agreement and
having no statutory obligation on the
seamen who or whose representative
is not party to the agreement; and

(b) if so, how the Government
have incorporated the different clau-
ses of that agreement in the ‘aticle
of agreement’ of the Indian Seamen
before employing on Board the vessel ?

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA PATIL): (a) and
(b). The wage terms and service
conditions of alll Indian foreign-
going ratings (Seamen), whether
serving on Indian flag vessels or
foreign flag vessels, are decided by
the National Maritime Board which
is a bi-partite machinery comprising
of representatives of Indjan seamenl
through their recognised unions an

the shipowners. The Articles of

Agrreement between the Master and
a seamen are prescribed under the
provisions of Marchant Shipping
Act, 1958, as such, the Agreement is
statutory. As per the provisions ©
Merchant Shipping A-t, the articles
of Agreement are to contain, infer
alia, the amount of wages payable
to each seamen. The National Mari-
time Board decitions form part of
the Articles of Agreement provided
they do not conflict with any law or
provision of Merchant Shipping Act.

Railways Iostitute at Sama-
stipur

5405. SHRI BHOGENDRA
JHA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is only one
Railway Community Institute at
Samastipur for thousands of Railway
Employees for their multilateral
cultural, recreational and other acti-
vities;

(b) whether that  nstitute is
ed to be leased out to some in-
dividual cinema house owner;

(c) whether railway emyployees
of Samastipur have demonstrated
against the said lcase; and

(d) whether it is proposed to

cancel the lease ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKAR]JUN): (a) There are

two Railway Institutes at Samasti-
pur.

(b) Yes. There is a proposal to
license (and not lease) he old Insti-
tute building to an outsider for ex-
hibiting films.

(c) Yes, a representation sub-
mitted by the Railway employees

"against the proposal to license inse

titute building to an outsider was been
received by the Railway.

(dY The license agreement has
not yet been finalised with the party:

Filling up of 10 high-ranking
posts

5406. SHRI MADHAVRAO
SCINDIA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether itis a fact that at
least 10 high-ranking posts in the
Railway including those of General
Managers of four of nine Zones, have
been lying vacant;

(b) if so, since when;

(c) what are the reasons there-
for; and

(d) what steps are being taken to
fill the same ?
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS, AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI
MALLIKARJUN) : (a) to (d).
Seven posts in grades Rs. 3000/-
and above, including four General
Managers bave bLeen lying vacant,
one from 1-8-81, two from 1-10-81,
one from 30-11-81 and three from
1-12-81. Orders for filling up of
five of these posts including three
of General Managers have since
been issued. The matter is unpder
consideration of the Govt. for the
remaining two posts, decisions re-

ing which are expected to be
taken shortly.

Renewal of contracts of soci-
eties with satisfactory working

5407. SHRI RANJIT SINGH:
Will the Minister of RAILWAYS
be pleased to state :

Whether it is a fact that as per
extant rules, in case of societies
working in a particular field ct
operation during the tenure of the
contract remained satisfactory, the
same contract is further awarded to
the same saciety for the further term
by negotiation ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAME-
NTARY AFFAIRS (SHRI MAL-
LIKARJUN): Yes, rules provide
for extension of handling contracts to
the same society if its performance in
that particular field of operation is
satisfactory.

Unmanned Gate No. 435 of
Jhansi Division, Central Railway

5408. SHRI SATYANARAYAN
JATIYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is correct that 150
Up Kutab Express proceeding to
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Jabalpur on 24th August, 1981 faced
an obstruction at gate No. 435,
Jhansi Division, Central Railway, but
the train escaped a serious derailment
only by chance;

(b) ifso, is it also correct thatits
cause was that the gate had been left
unmanned by the PWI after 18 hours
onthat day and that some miscreants
had removed the gate and laid it
on the track;

(c¢) whether it is also correct that
no action has been taken against
the concerned PWT; and

(d) ifso, the Teasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE- |
PARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI MALLIKA-
RJUN) :

(a) 150 Up Kutab Express of
24-8-81 met with an obstruction at
level crossing gate no. 435 between
Banmer and Rayaruy stations of Gwa-
lior-Agra section at about 2200 hrs.
The gate leafwas damaged asa result
but there was no derailment of the
train.

(b) The gateman was on duty
between 20 hrs. of 24-8-81 to 8-00
hrs. of 25-8-81 . He had to run away
from the gate at about 21-30 hrs.
on 24-8-81 as he was threatened with
dire consequences by some unknown
miscreant. When he left the place to
seek protection, the miscreant had
broken open the lock and threw the
gate leaf towards the track causing
obstruction. The gatemen returncd
to duty after an hour or so accompas:
nied by a few other gangmen and
Permanent May Mistry to find the
gate damaged which was repaired
immediately,

(c) and (d): No action was taken
against the PWI because he was
not responsible in any way. The inci-
dent has been reported to the Police
for necessary action.
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Conversion of Bhavnagar- Mah-
nva Narrow Gauge Line

5409. SHRI NAVIN RAVANI:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
received representations from the
‘Saurashtra Chamber of Commerce &
Industry’ Bhavnagar (Gauhati)
and other organisations for the Con-
version of Bhavnagar-Talaja-Mahuva
Railway Narrow Gauge Route line
into meter gaugc;

(b) if so, what are the details
thereof and what actions have been
taken by Government;

(c) when the said conversion is
likely to start and to be completed;

(d) whether at any time the
surveys for the said line have bcen
done; and

(e) ifso, the details of the surveys
and how much expences are likely to
be incurred for the said conversions.

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND INTHEDEPART-
MENT OF PALIAMENTARY AFF-
AIRS (SHRI MALLIKARJUN) :

(a) No such representations have
been received in the recent past.

(b) and (c). Do not arise.
(d) No.

(e) Does not arise.
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Removalof RailwayEmployees
without showing any Reasom

5410. SHRINARAYAN CHOU-
BEY:

SHRIA.K.ROY:
. Willthe Minister of RAILWAYS
be pleased to state:

(a) how many Railway emplo-
yees have veen removed from service
inthe years1977,1978,1979, 1980 and
19g1 (upto date) without showing any
reason to the affected employees by
applying Rule 14 (II) of Railway
servants (D & A) Rules, 1968;

(b) how many such cases have
been revoked by Government on its
own;

(c) how many persons have gone
to court and how many have secured
injunction;

(d) how many have lost cases in
court and how many have won; and

(e) how many cases are still
pending?

THE DEPUTY MINISTER IN
THEMINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE ANDINTHEDEPART-
MENT OF PARLIAMENTARY
AFFAIRS(SHRIMALLIKARJUN):

(a) to (e). Reasons for removal of
railway employees from service in
terms of Rule 14 (ii) of the Rail way
Servants (Discipline and Appeal)
Rules,1968areembodied in the notice
of removal from service served on
such employees. Required statistical
details are as under:

1977 1978 1979 1980 1981
(upto Oct,
81)
(a) Number of employees removed from
service under Rule 14 (ii) of Rail-
way Servants (Discipline & Appeal)
B  Rules, 1968 . . 24 14 34 218 574
(b) Number of cases revoked by the
Government. . . 6 4 9 140 4
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(c) (i) Number of persons who have
moved courts of law

(ii) Number of injunctions secured

(d) (i) Number of cases dismissed by the
courts, . . . . .

(ii) Number of cases upheld by the
courts

(¢) Number of cases pendingin the Courts

1981 gupto
1978 1979 1980  Oct. 81
3 15 A 366
1 184
3 4 44
13 40 206

Records of British Period in
India

s411. SHRI SATYASADHAN
CHAKRABORTY : Willthe Minister
of EDUCATION AND SOCIAL
WELFARE be pleased to state the
reasons why the records of the British
period in India still continue to be
treated assecreteven atter 34 years of

independence ?

THE DEPUTY MINISTER IN
THEMINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFAREANDINTHE DEPART-
MENT OF PARLIAMENTARY
AFFATRS(SHRIMALLIKARJUN)!
The research scholars consult the
records transferred to the National
Archives of India in accordance with
the Archival Policy Resolution adop-
ted by the Government in 1972.
Accordingly, all ncn-confidential
public records transferred to the
National Archives of India per-
taining to the period prior to gist
December 1946 and prospectively all
such records more than 30 years old
is open for bona fide research schol-
ars subject to such exceptions and
restrictions as have been imposed by

the various Ministrics;Departments in
consultation with the Director, Natio-
nal Archives of India.

Promotion of General Category
Section officers

s5412. SHRI RAM VILAS PAS-
WAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether itis a fact that since
October, 1980 about 20 otherwise in-
eligible general category Section Offi-
cers of the Railway Board have been
promoted as Deputy Directors/ Un-
der Secretaries on long term ad hoc
basis despite restrictions on such
promotions by the Ministry of Home
Affairs (DOP);

(b) whether it is also a fact that
there are clear instructions that while -
making such ad hoc promotions
in administrative  interests, the
claims of Scheduled Caste/Sche-
duled Tribe Officers should also be
considered;

(c) if so, how many Scheduled
Caste /Scheduled Tribe Section Offi-
cer have also been promoted on ad
hoc basis; and
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(d) if not, the reasons therefor
and steps taken to immediately wipe
out the shortfalls?

THE DEPUTY MINISTER IN
THE MINISTERIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PALIAMENT-
ARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) After October, 1980, 14 Sec-
tion Officers/Stenographers Grade
‘A%, Railway Board, were detailed to
look after the duties of the post of
Deputy Directors/Under Secretaries
on ad-hoc basis in the order of seni-
ority, in ' Administrative interest
pending formation of a regular panel
for promotion to Grade-I of Railway
Board Secretariat  Service.

(b) and. (c). The Railway Board
Secretariat Service Rules have been
framed on the pattern of entral
Secretariat Service Rules and in-
tructions issued by the Minjstry of
Home Affairs in staff matters are
usually followed. As instructions of
the Ministry of Home Affairs in the
matter, are not clear, a reference has
been made to them seeking cJari-
fications for apporpriate action in
this Ministry. In the mean while,
after October, 1980 no Scheduled
Carste/Scheduled Tribe Section Offi-
“cer has been detailed to look after the
duties of the post of Undcr Secretary/
Deputy Director, as none of them has
come up in the zone of promotion on
the basis of seniority.

(d) The Union Public Service
Commission are going to hold a
Limited Departmerial Competitive
Examination for Scheduled Caste/
Scheduled Tribe Officers early next
year to wipe out the shortfall of Sche-
duled Caste/Scheduled Tribe Officers
in the category of Under Secretaries/
Deputy Directors.
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Decisions taken at International
Youth Students Conferemce

5414. SHRI K.A. RAJAN : will
the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Government are
aware of the fact that a few months
ago, an International youth stu-
dents conference was held at
Trivandruin to voice their support
for making Indian Ocecan ‘zon¢
of peace” which was jeintly spon-
sored by the International Union
of students, All India Youth
Federation and All India Students
Federation ;
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(b) if s0, how many representa-
tives from other countries came to
attend this conference and from
which countries; -

(c) what were the decisions of
is conference ; and

(d) what is the reaction of the
Government to these decisions ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a)and (b).
26 representatives from USSR,
Czechoslovakia, Bulgaria, Vietnam,
Kampuchea, Poland, Ethiopia,
Yemen, Afghanistan, Korea, Iran,
Madagascar, Bangladesh, Senegal,
Syria, Sri Lanka, Bahrain, Nepal
etc. were reported to have parti-
cipated in the “International
Students and Youth Conference
on Indian Ocean—Zone of Peace”
held at Trivandrum in August,

1981.

(c) A copy of the “finalJcommu-
nique”’ adopted by the conference
is laid on the table of the House.
[Placed in Library. Se¢ No. LT—
3271/81]

(d) Government do not gene-
rally react to such communiques,

since our position on the subject is
well-known.

Claims for Property of Indians
left in Uganda

5415. SHRI R.P. GAEKWAD:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that
during his recent visit to India the
Uganda’s President invited Indian
businessmen, who had left that
country during the previous regime
and told them that they could return
and claim back their assets ;
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(b) if so, the number of Indians
who had left Uganda and with the
estimated property in that country;

(c) whether the detailshad been
finalised about the claims for the
property of the Indians ; and

(d) the details of the policy in
regard to the return of former resi-
dents back to Uganda ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) : (a) Yes
Sir.

(b) and (c). About 5,000 Indian
nationals were  expelled from
Uganda in 1972 as a result of Pre-
sident Idi Amin’s decision to Ugan-
danise the economy. Under the pre-
sidential decrce, Indian citizens
were required to declare their assets
and liabilities and supply such other
particulars and information relating
to their property or business in
prescribed forms. The - Valuatiou
Committee formed by the Govern-
ment of Uganda accepted 1038
claims out of 1535 claims filed by
departed Indian nationals through
our High Commission. They basi-
cally included claims in respect of
buildings, plants and machinery,
Ugandan  Government  stocks,
insurance policies, blocked funds
and social  security funds. An
agreement wagreached under which
compensation  was paid by the
Uganda Government against 628
claims amounting to Rs. 1,44,88
792.60. Inregard tothe remaining
410 claims which mainly concerned
gratuity, pensions, salarics, refund
of immigration deposits, refund
of income tax, etc., our High
Commission is pursuing this with
the Government of Uganda through
diplomatic channel.

(d) The present Government of
Uganda have reiterated their
stand that all those who left Ugandg
during the Idi Amin regime, could
return and reclaim their property,
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Widening of Cuttack-Bhuba-
neswar Road

5416. SHRI LAKSHMAN MA-

LIK :

SHRI  CHINTAMANI
JENA :

Will the Minister of SHIPPING
AND TRANSPORT be pleased

to state :

(a) whether Government are
aware of the increasing number
of road accidents on National
Highway No. 5 between Cuttack
and Bhubaneswar of Orissa;

(b) whether such accidents
are taking place on the above
National Highway due to the fact
that the roadis very narrow ;

(c) whether itis also a fact a that
proposal of widening cf the Cuttack-~
Bhubaneswar  National Highway
into four lane is under the conside-
ration of the Government; and

(d) if so, the progress made so
far in implementing the pro-
posal ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT
(SHRI BUTA SINGH) (a) As the
State Government are reportedly
not collecting stretch-wise figures
of accidents, it is not possible to
say whether accidents on the stretch
in question have increased.

(b) Na Sir. The road isalready
two lane.

(c) and (d). Yes, Sir. A
provision of Rs. g crores has
been made in the 1980—85 plan
for widening selected portions of
Cuttack-Bhubaneswar section of N.
H. No. 5 to four lanes including
land acquisition required for the
purpose. The survey of alignment
has since been completed. The es-
timates to be sanctioned against
this work have not yet been received
in this Ministry.
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Tracing of Bhawani Sword

5418, SHRI JHANKHANDE
RAT :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state
the progress made so far in tracing
officially the country’s famous
‘Bhawani Sword’ of Chhatrepati
Shivzji Maharaj ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P.V.
NARASIMHA RAO) : The
Goverrment of India have held
consultations about this matter
with the Goverrment of the .UK;

The Archeaological Depart-
ment of the Manarzshtra Governe-
ment is of the view that there is
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no other sword in India which can
be directly traced -as having been
in the personal use of Chhatrapati
Shivaji. However, the consensus of
opinion among British  experts
is that the sword in the British
Royal collection is prohably onot
that of Chhatrapti Sh'vaji Maharaj,
bat that it belongs to a later date,

Appointment of Physicians

of Ayarveda in Captain Srini-

wasmurthy Research Iunstitute
in Ayarveda, Madras

5419. SHRI R.P. DAS :
SHRI BHEEKHABHAL:

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) whether no  physician of
Ayurveda has been appointed in
Captain  Sriniwasmurty Research
Imsutute in Ayurveda, Madras,
established for Standardisation of
Indian Me~dicine smce its incep-
tion ; 2nd

(b) if so, th= reasons therecf ?

THE MINISTRY OF STATE
IN THE MINISTRY OF HEALTH
AND  FAMILY  WELFARE :
(SHRI NIHAR RANJAN LAS-
KAR) : (2) There has been a
Physician of Ayurveda in this
oPproject from the inception.

(b) Does not arise.

Stenographers Deployed in

Different Cadres in Dredging

Corporation of India Visa-
khapatnam

5420. SHRI RAM SINGH
SHAKYA .
Will the Minister of SHIPPING
AND TRANSPORT be pleased
to state :

(a) whether it is 2 fact that some
stenographers in the Dredg'ng
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Corporation, Visakhapatnem, are
being deployed in diffevremt cadres
by the Management ;

(b) if so, the number of such
stenographers  deployed by the
Mezapagement and rztiohale for
such deployment, case-wise ;

(¢) whether the Scheduled Castes
Uplift ~ Union, Visakhapatnam,
complzined to the Maragement agai-
nst such deployment ;

(d) if so, the particulars of such
complaint ; and

(e) the action taken or proposed
to be taken thereon by the Manage-
ment ?

THE MIINISTER OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA PATIL) : (s) and
(b). No Stenographer was deployed
ir  different cadre at the Head
Office of the Dredging Corporz-
tion of Indiz Lid., Visakhapainam.
However, 7 Stenogrephers  of the
Undertaking had to be adjusted
against certain  other posts in the
interest of work in the Corpcration
overscas projact at Yanbu (Saudi
Arabia) with cffect from 1-9-1981.
The contract entered irto for the
Project did not con tain a provision
for the posts of Stenographers.

(¢) No.

(d) and (e¢) Do not arise.

Import of Homoeopathic Eye

drops and ingredients used

in it

5421, SHRI MANIRAM
BAGRI :

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) whether itisa fact that huge
quantities of Homocopathic Eye
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“drops imported into our country
do not carry the details of formula-
tion on i*s carton packing ;

. (b) whether it is also a fact that
the Governmernt do-'not have any
knowledge of the ingredients used
in this product ;

{c) under what provision of the
law, = Government are allow'ng
iImports of such item and the quantity
of cineraria maritima  succus
mmported  during th- last three
years ; and

(d) the re:ctior of the Govern-
ment in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE SHRI
NIHAR RANJAN LASKAR):
18) No.

b) No.

(c) and (d). The item “Ho-
moeopathy  eye drops—cineraria
maritima  succus’‘  whose import
is allowed unde OGL Scheme to
a1l persons, is not separately clagsi-
fied in the Indian Trade Classifica-
tion on the basis of which foreign
trade statistics of India are ¢cm-

piled.

Nehru Yuvak kendra: in
Bihar

5422. SHRT VIJAY KUMAR
YADAV : Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

(a) how many branches ot Nehry
Yuvak Kendras have been started
in Bihar State specially in Nalanda
District with tle names ot the
places ot such branches ;

(b) what allotment has  been
made tor those branches during
the last two years, year-wise ; and
. (c) wbether the branches are
on papers and the money alletted

298, LS—4

is being misused, and it so, the action
to be taken by Government to stop
such misuse ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN]J: (a) In the State ot Bihar,
Nehru Yuvak Kendras have been
sanctioned in 19 districts. Ot these,
Nehru Yuvak Kendras in 13 dis-
tricts including one at Nalanda are
already operational. Places where
Nehru Yuvak Kendras are already
functioning  are Bettiah (West
Champaran), Bhagalpur, Bhojpur,
Saran (Chapra), Darbhnga, Hehal
(Ranchi), Monghyr, Muzaffarpur,
Nalanda (Bihar) Sharit), Palamau,
Patna, Purnea and Sahaesa, The
Nehru Yuv:k Kendr:s are loca-
ted at the district headquarters and
do not have any branches,

(b) During the year 1979-80 and
1980-81, funds amounting to Rs.
12.59 lakhs and Rs. 14.10 lakhs,
respectively. were allocated to Nehru
Yuv:k Kendras in the State of Bihar.,

(¢) The Nehru Kendras in the
State of BRihar are doing good work
for the benefit of non-student rural
youths. Important activities orga-
nised by the Nehru Yuvak Kendras
in the State of Bihar during 1980-81
includec  organisation of sports and
games, cultural programmes, voutbh
leadership training programmes,
work camps including social service
for better rural environment and
vocational  training  programmcs
aiming at sclf-employment. The
Nehru Yuvak Kendras also establi-
shed Chetna Sangha/adult education
centres where the rural vouths are
expected to have acquired literacy
and numeracy skills for self-reliant
learning and availed of opportunities
fcr  upgradation cf their functional
capabilities. Over 40,000  rural
youths participated/benefitted from
these programmes.
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Woolleny to the cateriag
working ofckpfo:::*ahu

s423. SHRIMATI  SUSFELA
GOPALAN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether workers omployed
in catesing services cf K.K. Bxpress,
Coromondal Express, G.T. Express,
and Kaveri BExpress arc supplied
with  woollen unifcrm in winter ;

§b) if not, reasons therefor ;
anc

(c) when the Government pro-
pose ta tzke 2 decision in this
regard ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI
(MALLIKARJUN) : (a4} 1o (c)
while !the staff in G.T. Express,
K.K. Express and Kaveri Express
all north bound trains, arc being

Scheduled Castes

(1) USA. .
(2) Venezuela
(3) Somalia

(4) Guinea

Scheduled T)ribrs

(1) Chile . .
(2) Oman
(3) Jameica

(4) Malawi
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supplied with uniform/protective clo=
thing as per extont Dress Megula.
tions, the Southern Railwav staff
working on Coromondal Express are
not eligible for supply of winter

uniforms 2s they work the trains
only between 2s and Vijayae

wada,

SC ST * Ambassadcis ard bigh

Commisstioners

424. SHRI M. THAZHAI
KARUNANITHI : Will the Mini-
ster of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Ambhassadors
and High Commissioners belonging

to SC/ST

country-wise ; and

(b) whether Government would
ensure that the percentage earmarked
for SC/ST are strictly follywed ?

THE MINISTER O EXTER-

NAL

AFFAITS (SHRI DIV,

NARASIMHA RAO) : (2) The

position 15 as tollows

Ambassador
Ambassador
Ambassador
Ambassador

Ambassador
Ambassador
High Commi-
asioner

High Commi-
ssjoner

K.R. Narayan=n
Shiv Kumar
G.M. Jambholkar
V.P. Singh

M K. Khishi,
K.C. Lalvunga'
D.C. Manners

G.D. Awk
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(b) No percentage has  been
earmarked tor SC/ST in so tar
as appointments ot Heads ot Missions
are concerned.

Howrali-Amta lime

5425. SHRI SATYAGOPAL
MISRA : Will the Minister - of
RAILWAYS be pleased to state :

(a) when the first phase of con-
struction of Howrah-Amta Railway
line in the South Eastern Railwayv
will be constructed

(b) what are the details of con-
struction ; and

(c) what is the whol= progann:
of construction of the railway line ?

THE DEPULY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS, EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHR!
MALLIKAR]JUN) : (a) and (h).
Work is in progress in the first phase
of construction of Howrah-Am'a line
from  Santragach! to Barsachia.
The  progress of work in the first
phase is as under :

Earthwork-95%,.

Major Bridges : Two comnleted

seven m  progress.

Minor Bridzes : Twenty four com-
rleted ; twenty two in progress.
For  construction of residential
quarters and slation building, con-
tracts have been awarded .
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(c) The first phase upto Bar-
gachia is expected to be completed
in 1982/83. No firm programme has
so far been fixed in tire balance
length.

‘Modques controlled by Archae-
ological department in

5426. SHRI ZAINUL BASHER:
Wil! ke Minister of EDUCATION
AND  SOCIA™. WELFARE be

pleased 'n <tate

(a) the number of Mosques under
the control of Archaelogical Depart-
ment in Delht ;

(b) the places where sach Mos-
ques  are situated ;

(c) whether  the  Afuslims are
allowed to offer “Namaz® in those

Mosques ; and

(di if not, the reasons thersfor ?

THE DEPUTY MINISTER IN
THE MINISTRIFS OF RAIIL-
WAYS AND FDUCATIONN AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS ( SHRI
MALLIKAR]JUN) (a) and (b)
A list o twenty-six ancient and
historical Mosques under  Central
prctection as monuments of naticnal
mmportance is enclosed.

(¢) and (d) Offering of prayers
is not allowed in ancient and his-
torical Mosques which  were not
under religious use at the time of

rotection or where such  a use
ﬁad been discontinued since long.

Statement

List of Mosqucs in Delkt under the control of Archacological Survey of India
1. Khairul Manazil Mosque near Purana Qila.

2. Begumpur!

Mosque at Begumpur.
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3. Old Mosque inside Kotla Firoz Shah.
4. Mosque in Qt;dsxa Gaiden.
5. Mosque of Sher Shah (Kila Kohna masjid) in Purana Qila,
6. Sunehri Masjid near Red Fort.
7. Mosque inside Safdarjang Madarsa.
8. Mosque at Khairpur.
9. Nili Mosque at Khanera

10 Khirkee Masjid.

11, Marri Mosque.

12. Mosque inside Qutb Archaeological Area.
13. Mosque known as Shamashi Tallab Mehrauli.
14. Moti Masjid Mehrauli,

15. Mosque Maulana Jamali Kamali.

16. Wall Mosque at Mehrauli,

17. Moth Masjid.

18. Mosqu~: in Kotla Mubarakpur.

19. Unnamed Mosqu-~ in Munirka.

20, June Shah’s Mosque in Nizamuddin,

«1. Mosque jnside Ina Khan‘s tomb, Nizamuddin.
22. Mohamdi Wali Mosque Shahpur Jat.

23. Makhdumki Mosque Shahpur Jat.

24. Mosque at Wazirabad.

25, Moti Masjid, Red Fort.

26. Bagh-i-Alam Gumbad with a2 mosque, Humayunpur.
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Record of Operations done for

abortions/Family Planning by
Private Doctors

5429. SHRIMATI MOHSINA
KIDWAI : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether any record of the
opcrations done for abortions/family
planning by even private medical
practitioner is also kept by the
Government ;

(b) if so, the total number of
cases done during the last one
year ; .

(c) if not, the recasons thereof ;

(d) whether there arec definite
proposals under consideration  to
exempt the income of these doctors
from such operations for the purposes
of assessing income-tax etc. ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) to (¢) The Government of India
do not maintain data or record of
abortions ind family planning ser-
vices rend wed separately by Govern-

DECEMBER 24, 1881

Writlen Answers 108

ment  inatittigns of Centrefiate/
Union Territary apd others (in-
cluding private practitioners). Con-
solidated  figures in respect of all
agencies,institutions, including those
as may be reported frem private
institutions, are reccived from the
States and Union Territories and
compiled by the Government of

India.

(d) There is no such propasal
at present.

(e) Question does not arise.

Coach Repairing Factory in
Bhopal

5430. SHRI PRATAP BHANU
SHARMA : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is a fact thgt
the foundation stone for a eoach
repairing  factory was placed by
Railway Minister in the month of
April, 1981 near Bhopal:

(b) if so, what is the progress of
this project uptill now ;

‘(c) whether the land for this
project has been acquired by the
Railways ;

(d) if not, the reasons thereof ;
and
(¢) what cffective steps Gover-
ment are taking in thir mauer.

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOICAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI

MALLIKARJUN) : (a) Yes.

(b) and (c) Prelim'nary work
such as preparation cf the Abstract
Estimate and detailed Project Report
has been completed. Land acquisi-
tion is in progress.
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(d) and (e). This Project has
been  approved in the Budget for
1981-82 and land acquisition proceed-
ings are in ~prqrcss. The matter is
being vigorously persued with the
Madhya Pradesh State Government
and the Bhopal Development Autho-
Tity.

Bookstalls at Stations

5431. SHRI SURYA NARAIN
SINGH : Will the Minister of RAIL-
WAYS Dbe pleased to state :

(a) whether it is not a fact that
a large number of bookstalls on
big and medium <t-tions are con-
trolled by two major private firms
and thus there is no chance for
unemployed graduates for employ-
ment ;

(b) whether it is not a fact that
if new plarform is constructed after
1-1-76 and the Bookstall is awarded
to an Assaciation/Partnership of
Unemployed Graduates, then itis
not possible for all the members to
earn their livelihood on only one
platform ; and

(c) whether it is a fact that the
Ministry of Railways do not take
interest to encourage the groups of
Unembployed Graduates by awarding
Bookstalls to each member on each
platform; if not what are the
reasons ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS, EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) The three
major  bookstall contractors, viz.
M;s. A.H. Wheeler & Co. (Pvt.) Ltd.,
M;s Higvinbotham (Pvt.) Ltd.,
and M;s Gulab Singh & Sons (Pvt.)
Ltd., are holding hookstalls at certain
stations allotted to them, as per the
policy then existing of allotting

PAUSA 3, 1903 (SAKA)
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bookstalls to the established and
reputed  booksellers, long before
the formation of the scheme for
Rrture allotments of bookstalls to the
unemployed graduates and their
organisations. ‘

(b) Bookstalls are provided at
statjons only if there is a demand
tor sale of books, magazines, etc. and
the proposal is commercially viable
for running bookstalls by ccntrac-
tors.

(c) All  fu'ure allotments of
hookstalls are exclusively reserved
for individual unemployed gradu-
ates, their Partnerships/Associations/
Cooperatives and Cooperatives of
actual  workersfvendors  already
attached to hoostalls on the Rail-
ways. In cowse of last few years,
these categories have been allgtted
bookstalls at 159 stations and allot-
ments of further bhookstalls at abhout
100 additional stations are being
processed. To encourage the uyr-
employed graduates to run these
contracts successfully, only nominal
rate of rent and licence fee is re-
covered. The State Bank of India
and State Bank of Hyderabad have
also agreed on a proposal from this
Ministry to advance suitable loans
to the unemployed graduates.

Individual members of Partner-
ship-/Associations/Cooperatives have
no separate entity for the purpose
of allotments of bookstalls.
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Representation from A-I Rail-
way Institute Employees,
Union

5433. SHRI SUSHIL BHA-
TTACHARYA : Will the Minister
of RAILWAYS be pleased to
state : :

(a) whether Government have
rececived a representation dated
13-7-1981  from the Al Irdia
Railway Institute Employeces,
Union, Asansol regarding the dc-
mands of Institute employees ;

(b) if sc,what are those demands
raised in the representation ; and

c) steps taken by Government
to fulfil the demands ?

THE DEPUTY MINISTFR
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (~HRI
MALLIKARJUN) : (a) A few
individual representations  have
been received in the Asansol Division
of the Eastern Railway.
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(b) The demards relate to re-
cognition of Railway Institute Wor-
kers _as  Railway workers and
appointment o eligible staff to
suitable posts in the Railway ser-
vices.

(c) The deman . for r.cognition
of Railway Institute workers as
bona fide Railway workers ¢ .nnot
be accepted. For appointment to
Railway s-rvices, th y have to come
through n /rmalrecr.itment agency.

Entitlem ent to MHouse Rent
Allowance when the other
Spouseis an Allottee

5434. SHRIMATI GEETA
MUKHER]JEE : Will the Minister
of RAILWAYS be pleased to state :

fa) whether it 15 a fict that
when husband and wife ae both
railway employees, if railway quar.
ters are provided te cither of them
no heuse rent allowance is given
to either ;

(b) whether it is zalso a fact
that when husband and wifc are both
railway employecs both get railway
pass, dearness allowance; etc.

(¢) whether it is also a fact
that when railway quarters are not
viven to either the hushand or the
wife (railway cniployees) both are
entitled to housc rent allowance;
and

(d) if so, why cither the husband
or the wite docs not get house rent
allowance if the other spouse is the
allottee of railway quarter ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DLIEPARTMENT OF
PARLIAMENTARY AFFAIRS)
(SHRI MALLIKARJUN) : (a)
Yes, if husband/wife = has been
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allotted accommodation by
reilway/Central Govt. /State Govt.
etc. and both are posted at the
seme station.

¥

(b) Yes.

(c) Yes, as admissible under the
tules,

(d) Theintention in not granting
house rent allowance where one of
the spouses is allotted 2ccommoda-
tion, is that he/she is expected to
live in that accommodation with
his/her family and the other spouse
is not expected to incur any ex-
penditure for the rent of the accom-
modation.

Revenue Earned by Delhi

Transport Corporation

on Publicity Bus Shelter
and Kiosks.

5435. SHRI ATAL BIHARI
VAJPAYEE :

SHRI LAKSHMAN
MALLICK :

SHRI K. A. RAJ'N :

SHRI HARIS HKUMAR
GANGAWAR

SHRI RAM
SHAKYA

SINGH

Will the Minister of SHIPPING
AND TRANSPORT bc pleased to
to state :

(a) whether the total

rcvenue
earned by the Delhi  Transport
Corporation  during the previous
years, when publicity on the

buses, bus shelters and  kiosks
was departmentally handled, was
much higher than the net amount
collected excluding  arrears now
while thc system is changed into
sole contract given to a private

party ;
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(b) if so, what are the refevant
figures of revenue earned;

(c) whether ‘the change-oyer
from departmental Fandling of
the aforesaid publicity to a private
contractcr  had berefited a firm
who were required to pay an amount
of about Rs. Nineteen lakhs to the
Delhi Municipal Corporation;

(d) the reasons for changing the
system and giving contrect to a
private firm ; and

(e, whether in the light of the
reply to above, D.T.C. would like
to cancel the contract with the
private firm ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI
BUTA SINGH) : (=) and (b).
No, Sir. The revenue carned during
the previous years is not higher
as per details given in  Annexure

(¢) The main consideration in
giving the contract to M/s Ashoka
Sharma and Assaciates,  was
that the rates quoted against open
tender by M/s Ashoka Sharma &
Asscciates Pyvt.  Ltd. were the
highest amongst all the tenderers,
As far as dues to the M.C.D. are
concerned, no such information has
been made available to the D.T.C,
by M.C.D.

(d) The reasons for changing
the system were to increase the
revenue and to reduce the establish-
ment expenditure;

(e) Does not arise.
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Statemont

A. Reveaue caracd through Departmsatal System éar display of advertiseent on buses, bus
queue shelters a?d T.K. Booths during the last three years is given below :

Written Anywers

\

nd

) Through adver- No. of Through Adver- No. of
Year tisement on buses buses tisement on Shel- bus que-
(in lakhs) ters/T.K. Booths uc Shel-
(in lakhs); ters.
1978-79 Rs. 25.60 P.A. 1575 Rs. 2.75 P.A. 212
1979-80 Rs. 28.53 P.A. 1881 Rs. 5.99 P.A. 354
1980-81 Rs. 32.59 P.A. 2006 Rs. 4.53 P.A. 352

Thelearning indicated above is gross earning.

.jj

B. Revenue earaed through advertisement on buses and tickets after the award of contract

tQ a private firm for a period of three years with effect from 1-7- 1981

below :

to 30-6-1984 isdcpicted

“Incoms through Advt. on buses/tickets after giviing Increase in revenue

contract to a private firm

after giving con-

tract to a private

Income through ad-
vertiscmert on bus
queue  s! ~lters T.K.

firm (Advt. on Booths through de-
buses/tickets only) partmental  system
(In lakbs) (In lakhs) (In lakhs)
Rs. Rs. Rs. Rs.
Iat . . . 38.53 5.94 Aprii to Sept, 81
(ml to 30-6-82) 3.50 3.50 Rs. 1.
42.03 9.4
nd year 49.33 16.74 This media has not
(1-7-82 to 30-6-83) 3.50 3.50 yet been awarded
— —— to any Party.
52.83 20.24
3rd year . . . 49.33 16.74
(1-7-83 to 30-6-84) " 3.50 3.50
52.83 20.24

Increase in revenue after Ist year the award of contract to a private

firm . . .

The firm has guaranted minimum Business of P.A. for dlsplay of

advertisement on tickets,

There has beca no income through advertisement on tickets during the

last three years.

(in lokhs)

Rs. 9.44 P.A.
IInd)c;r -Rs,20.24

IIIrd year —R.,zo 24
P.A.

Rs. 3.50 lakhs

»

y
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1 2 3 4
15. 9@&1 .w . . 400 400
16. gora . 400 400
17. TG 400 400
18, fafm= . . 50 50
19. afra a1g . 400 400
20. fager . 200 200
21. FQL WL 150 150
22. 0 FH 450 450
23. SRUTHA qW 50 50
24. @ 50 50
25. ¥T_T WO ATIT g 50 50
26. fysi 400 400
27. Mar g7q Na 250 250
28. fastiTs 50 50
29, yig=) . . 50 50
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Exploitation of tribal youth
for upliftment of sports by
Nehru Yuvak Kendras

5437. SHRIK P. SINGHDEO:
Will the Minister of EDUCATION
AND SOCIALL WELFARE bhe:
pleased to state :

(a) whether the tribal youth
of our country has immense poten-
tiality for  contributing towards

the upliftment of the sports standar ds

in the country and this has not been
harnessed fully ;

(b) whether the Nchru Yuvak

Kendras will undertake to exploit
this rich resource ; and

(c) whether it is Government’s

desire to set up a unit in every
District ?

THE DEPUTY  MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE. AND

IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN) :

(3) The Government is fully conscious
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of the fact that the tribal youth in
India has immense potentiality
for contributing towards: the up-
liftment of the sports standards in
the ccuntry. Even though the po-
tentiality of the tribal = youth in
this field has not yet been fully
harnessed, efforts are being made
for the development of games and
sports in the tribal areas so as to
ensure that the talents of these
youths are properly developed.

(b) Nehru Yuvak Kendras arc
promoting ard organising various
kinds of sports and games which
provide much scope for massive
participation by the rural youth,
including the tribal youth. These
programmes arc being continuously
strengthened 57 as to exploit the
resources of our rural and tribal
youth,

(c) It is proposed to cover every
District in the country by a Nehru
Yuvak Kendra each durirg the
Sixth Five Year Plan in a phased
manner.

Target for Wagon Loading
and Revenue Earning Fr:ight

5438. SHRI RAM SWARUP RAM?
Will the Minister of RAILWAYS
be pleased to state :

(a) the target fixed for loading of
wagons with revenue-earning freight
during the current year ;

(b) whether that  terget s
likely to be achieved; and

(c) revenue expected to be earned
through freight during this year?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND

IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)

PAUSA 3, 1803 (SAKA)
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Tar&et fixed for loading of revenue
carning traffic for the current yea r
is 215 million tonnes,

) (b) Yes. The actual performance
is better than the target.

(¢) The target fixed for freight
earning for the current financial
year is Rs. 2146°58 crores. The
Railways expect to earn much
more than this.

Amount Spenton Welfare
Schemes for Children

5439. SHRI QAZI SALEEM:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased to state :

(a) how many Schools, Centres
and Bal Sevika Centres under va-
rious Child Welfare Schemes are
in each district of Maharashtra
and Gujarat States and their
names and locations ;

(b) what steps the Government
proposc to take to open more such
Centres in these  States during
1981-82;

(c) what steps Government have
taken to train the lady teachers
and employees so as to take care
of children ; and

(d) expenses made on each of
these centres during 1978, 1979
and 1980 on (i) establishmets (i)
administration  (iii) salaries (iv)
honorarium (v) travelling allowance
(vi) Dearness allowance and (vii)
tools, plants, etc. ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
and (b). The names and locations
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of the projectssanctioned for Gujarat
and Maharashtra, Oﬁder thé Cen-
trally Sponsored Child Welfare
Schemes are shown below :=<-

(1) Services  for  Childremn  in
Need of Care & Protection
GUJARAT

1. Shishu Mangal Trus, -
gadh,Ahmedabad. rust, Juna

2. Shreyas Foundation, (Sheryas
Balgaram—SOS), Ahmedabad.

3. Ramrang Seva Trust, Ramran
Ashram, Lodra, Mehsana. &

4. Baflika Grah, C/o Shri Kanta
Stir Vikas Grah, Rajkot.

5. Vikas Vidyalaya,

Wadhw
Surendranagar. A,

6. Gujarat State Probation &
After-care Association, Ahmed-
abad.

7. District Probation &  After-
carc Association, Ahmedahad.

8. Bal.aram Saghan Kshetra Samiti
Chitrasani, Banaskantha.

9. Sri Kanta Stree Vikas Griha,
Rajkot.

10, Vikas Griha, Ahmedabad.

11. Shri Kasturba Vikas Griha,
Jamnagar.

12. Shri Kathiawar Nirasl:rit Bala-
shram, Rajkot.

13. District Prabation and After-

care, Association (Remand
Home), Home for Boys,
Baroda.

14. Shamlaji Pradesh  Kelvani

Mandal, Sabarkantha.

15. Shram Mandir Tust, C/o Baroda
Citisens Council, Baroda.
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16. District Probation & After-
care  Assoclation, Home for
Girls, Baroda.

MAHARABHTRA

1. Anath  Vidhyarthi

Nagpur.

Griha,

2. Godavali Education Centre,
Panchagani, Distt. Satara,

3. Balkan-ji Bari, Thana_

4. Kagal Education Society, Shri
Danchand Shah Chhgtralaya
Fit Person Institute, Kagal,
Kolapur.

5. District &After-Carc Association,
Ahmednagar.

6. Punc Vidyarthi Griha, Pune.

7. Kasl'turba Gandhi National
Memorizl Trust, Maharashtra
Branch, Punc.

8. Investment in Man (Balgram
SOS Children’s Village), Pune.

9. Rayat Shikshan  Samshtha,
Satara.
10. Socio-Economic  Devclopment

Corporation Limited, Ganga-
khed, Distt. Prabhani.

11. District Probation & After-
care Associtaion, Chandrapur.

12. Gurudeo Goroba  Samarka
Samiti Umerked, District Yevet-
mal.

13. Manav Samaj Unnath Mandal,
Dhule.

14. Vidarbha  Maharogi  Seva
Mandel Topawvana, District
Amravati.

15. Shni Gadge Maharaj Mimsion,
Bombay-1
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16. -Sant Prasad Shikshan Samstha,

17.

18.

Pwisdharpur, Bistrict Sholapur.

West Khandesh Bhagin Seva
Mandal, Dhule.

Anand Ashram Trust, Worli,
Bombay-1.

19. Budha Prashikshan Sansthan,
Decksha Bhoomi, Nagpur.
20. Baljagruti Vikas Mandal, Sho-

lapur. '

21, Shri  Vishuddha Vidyalaya,
Yavatmal.

22. Sarvesham Scva Sangh, Shree
Mangal Cooperative Housing
Society, Pune.

23. Ashok Education Society, Gondia,
District Bhandara.

24. Kailasvasi Gayabai Education
Socicty, Ekdara, Nanded.

(2) Integrated  Ckild  Development
Services
GUJARAT

1. Chhotaudepur ICDS  Tribal
Project, Baroda.

2. Chotila ICDS Rural Project
Surendranagar.

3. Chikhali ICDS Tribal Project,
Bulsar. .

4. Talala Rural ICDS  Project,
Junagarh,

5. Ahmedabad Urban ICDS Pro.
ject.

6. Dehgam Rural ICDS Project,
Ahmedabad.

5. Valia Tribal ICDS Project,

. Denta Rural

Broach.
ICDS Projéct,
Babaskantha.
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12,

13.

14.

15.

16. Jhalod Tribal ICDS Project,
Panchmahals.
MAHARASTHRA

1. Dharni Tribal ICDS Project,
Amravati,

2, Bombay Urban ICDS Project,
Bombay.

3. Talasari ICDS Tribal Project,
Thane.

4. Junnar ICDS Tribal Project,.
Pune.

5. Pune Urban ICDS Project,
Pune. :

6. Nagpur Urban ICDS Project,
Nagnur.

7. Geori Rural ICDS Projeat,.
Beed.

8. Etapalli Tribal ICDS Project,
Chandrapur.

9. Sholapur Urban JCDS Project,

10.
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Valod Tribal
Surat.

536
ICDS Project,.

Baroda Urban ICDS Projcct,
Baroda. : '

Kadi Rural ICDS Project,
Mehsana.

Dwarka Rural ICDS Project,
Jamnagar,

Wankaner Rural ICDS Pro.
ject, Rajkot.

Songadh Tribal ICDS Project,
Surat,

Nanded Tribal

ICDS Pre-
ject, Broach.

Sholapur.

Ramtek Rural ICDS Project,
Nagpur.
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. Kawath Mahankal Rural ICDS
Project, Sangfi.

-

12, Chiplun Rural
nagri.

13. Kinw:t Tribsl ICDS Project,
Nanded.

Project, Rat-

14. Chalisgaon Rural ICDS Pro-

ject, Jalgaon. *

15. Akola Rural ICDS Project,
Ahmednagar,

16. Mukhed Rural ICDS Project,
Nanded.

1%. Pandharpur Rural ICDS Pro-
Jject, Sholapur,

18. Udgir Rural ICDS Project,
Osmanabad.

19. Motala Rural ICDS Project,
Buldhana,

20, Nawapur Tribal ICDS Project,
Dhule.

21. Surgana Tribal ICDS Project,
Nasik.

22, Karjat Tribal ICDS Project,
Raigad,

The above lists include the pro-
jects sanctioned in 1981-82 s¢ far,
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The following Balsevika Training
Institutes are located in Gujarat
and  Maharashtra,:—

GUJARAT

1. Rural Balsevika Training Insti-

tute, Nilgiri Hostel, Gujarat
Bal Kalyan Sangh, Vallabh
Vidyanagar, District Khera.
2. B:lsevika Training Institute,
Working  Women’s  Hostel,
Sardar Chowk, Sardar Nagar,
Bhavnagar,
MAHARASHTRA
1. Balsevika  Training  Institue

Kosbad, Vikaswadi, Post Kos-
bad Hills, Staticn Chowlwad
(W. Railway), District Thana,

2. Bilsevika Training Prashikshan

Kendra, C/o. Vanita Samaj,
Rajkamal Chowk, Amavat.
3. Balsevika Prishikshan Maha-

vidyalaya, Aurad Shahsjani,
Tal. Nilang:, District. Osma-
nabad.

The expenditure on the above-
mentioned Balsevika Training
Institutes in 1978-79, 1979-80 znd
1980-81 is shown in the erclosed
sti tement,

Facilities in other selected ins-

(¢) and (d). The Child Welfure titutions are also utilised for the
Workers called balsevikas are trained traiping  of child welfare workers
in Balsevika Training Institutes, as and when  required. '

Statement
GUJARAT
ead of acco unt 1978-79 1979-80 1980-81 Remarks
BHAVNAGAR

Salary 5,456.00 ¥29,530.00 The Instt.

was started in

Stipend paid to trainees Y . 3,662.50 122,305.00 1979-80. As

such, no ex-

Honoraria to visiting lecturers 70.00 2,925.00 pcnditurgwu

incurred in

Conveyance 274.50 721.50 1978-79,

Others 5,007.85 29,495.42

14,470.85  84,976.92
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VALLABH VIDYANAGAR
Salary . . . 29,959.80  32,953.50  27,764.04 '
Stipend . 41,250.00 46,387.50  48,750.00
Honoraria paid to lecturers 2,075.00 1,235.00 1,590.00
Conveyance . . . 1,341.65 1,339.40 1,056.10
Others, Houze Rent etc. 9,164.73  10,281.65 8,891.10
83,791.18  92,197.05  88,051.24
MAHARASHTRA
KOSBAD
Salary . . . 30,656.04  34,671.81  35,440.25
Stipend paid to trainees 44,130.84 " 44,937.80 46,477.15
Honoraria to visiting lecturers 2,970.00 3,000.00 3,000.00
Conveyance 994.20 1,000.00 725.10
Others, Rent etc. 11,596.96 14,629.24 11,755.63
90,348.04 98,238.85 97,398.13
Head of account 1978-79 1979-80 1980-81 Remarks
AMRAVATI The Instt. was
started in
Salary 29,350 63 1979-80. As
such no expen-
Stipend paid to trainees. 38,642 10 diture was in-
curred in 1978~
Honoraria to visiting lecturers 1,921 00 79. Expendi-
ture statement
Conveyance 173:25 for 1980-81
has not yet
Others, House Rent etc. 14,014 66 been received
: However, grant
in aid
Rs.1,12,824-18
84,101-64 was madc avail-
able to the In-
———— e e titute for the
year 1g€o-81.
QOSMANABAD
Salary 791°92 The Institute
was started in
Stipend paid to trainees. 1,775 00 1979-80. As
such no expen-
Honoraria to visiting lecturers diture was in-
curred during
Conveyance 228- 50 1978-79, Ex-
penditure stat-
Others, House Rent etc. 3,462 44 ement for the
year 1980-81
——————————————————— has not vyet
been received.
6,257 86 However, grant=
in - aid of
e e — Rs. 1,02,533 02

was made availe
able to the In-
stitute during
the year
1980-81.

2987—L8
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A superfast train between
Waltair and New Delhi

5440. SHRI RASABEHARI
BEHERA: WilF the Minister of
RAILWAYS be pleased to state:

(a) whether Government  arc
aware that the people of Ardhra
Pradesh, Orissa and Madhya Pradesh
bave been demanding for a super fast
train between Waltair and New
Delhi since long;

(b) whether Government are also
aware that it was already decided by
the Railways to introduce such a
superfast train;

() if so, reasons for the delay in
introducing the train;

(d) when such a train will he
introduced; and

(c¢) details thereof ?

THE DEPUTY  MINISTER
IN THE MINISTRY OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (e) The
feasibility ot running a jast express
train between Waltair and New Delhi
has been examined but not found
feasible due to lack of 1esources, like
coaches and locomotives, spare line
capacity on Tout and terminal faci-
lities in Delhi area.

Regularisation of Services of
food inspectors

5441. SHRI K. LAKKAPPA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that a
number of food Inspecters who have
“putin more than three yearsinservicc
and working in the Dcpartment of
Prevention of Food Adulteration,
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Delhi Administration, Delhi have
not regularised;

(b) if so, the dectails thereof;

(c) the reasons for not making
them Quasi-Permenent/Permanent
whentheyhave putin qualifying years
of service for the same; and

(d) the action taken or proposed
to be taken by Government in the
matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI1
NIHAR RANJAN LASKAR):
(a) No.

(b) Does not arise.

(c) and (d). The question of de-
claring eligible Food Inspcctors as
Quasi-Permanent is being cxamined.

The incumbents can be declared
Permanent only when the posts are
converted into Permanent. The
action for converting there tempoerary
posts into permanent is under consi-
deration of the Delhi Administration.

Demolition of the Cell Where
Mahatma Gandhi was imprisoned
in South Africa

5442. Dr. VASNAT KUMAR
PANDIT: Will the Minister of
EXTERNAL AFFAIRS be pleased
to state:

(a) whether the attention of the
Government has been drawn to the
news-item by P.T.I. in the news-
papers of 4th December, 1981 that
the original jail at Vereening in the
Province of Transvaal in  South
Africa where Mahatama Gandhi was
imprisoned and where he formulated
the philosophy of “Satyagraha” is
in the process of being demolished;
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(b) whether several historians,
citizens and Indians have requested
for action to.save this historical jail
cell; and

* (c) whether the Government
would request some friendly countries
or the British High Commission to
move in this matter and save the
demolition and preserve this jail as a
historical monument ?

THE MINISTER OF EXTER-

NAL AFFAIRS (SHRI P.V.

NARASIMHA RAO): (aJ Govern-
ment have seen newspaper repaorts,
emanating from Durban and reported
by P.T.I, regarding the plan cf the
South African regime to demolish
the prison cell at Vereeniging, where
aceordiig to these Press Reports,
Gandhijt is reported to have bheen
lodged ir ig914. Government have
got the matter examined., There
are no records with Goyernment of
India toshow when ifat all, Gandhiji
was in Vereeniging. However, fur-
ther efforts are being made =~ ascer-
. tain if he was ever at Vereeniging.

It is also not correct to say that
Gandhiji formulated the philesophy
of Satyagraha in 19¢47. He fcrmu-
lated his philosophy much before
he actually launched his Satyagraha
Movement in 1908. '

(b) This matter has been raised
by some Hon’bhle Members in both
" Houses . of Parliament.

(c) This is under considération.

Treatment of pericd of Medi-
cal Examination as on duty

5443- SHRI E.BALANANDAN:
Will the Minister of RAILWAYS
be pleased to state :

(2) whether Government have
received a letter dafed 6th Auguse,
1981 from the South Central l’{a'iﬂlray
Employees Union, Poornanandampet,
Vijayawada, 1'egardi1_q'g {he treatment
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of period of medical examination as
on duty;

(b) if so, details thereof.
(c) whether Government have

also received a letter from any M.P.
dated r2th October, 1981 about the

" same subject;

(d) if so, steps taken by Govern~
me(;lt on both the representations;
an

(e) if not, the reasons therefor ?

THE DEPUTY MINIST
IN TH E MINISTRIES OF RA?IE
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARL]JA-
MENTARY AFFAIRS (SHRI
S1\;1.1&1.1.IK‘ARJUN) :(a) and- ()

es.

(b) The main point raised in the
representation is that the absence
of casual labour working on Projects
due to their being kept on medijcal
observation should be treated as dieg
non and not reckoned against the
20 days authorised absence permitted
for such casual labour. '

(d) The request is under exa-
mimation.

(e) Does not arise.

Cost brone by Governmentper
seat of a medical college

5444- SHRI ATAL BIHARI
VAJPAYEE:
SHRI SURAJ BHAN:

Will the Ministerjof HEALTH AND
FAMILY WELFARE be pleased to
state the number of forejgn students
in India in different faculties and the
the cost borne by Government per
seat ofa Medical College dwring
the last three years, year-wise ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR  RANJAN LASKAR):
The faculty-wise break-up of foreign
students for the year 1979-80 as ner
the information avaialble is as under:

Subject No. of
students

1. Agriculture, Forestry,

Veterinary Science . 538
2. Commerce,Business

Management . . 1184
3. Education/Teacher

Training . . . 73
4. Engincering & Techno-

logy . . . 1985
5. Humanitics/Arts c 4803
6. Law S : . 51

4. Medicine/Dentistry/

Nursing . . . 1443
8. Science . . . 2401
g. Other subjects . . 281

ToraL . 2 . 12‘7—5—9—

DLCLMDER 24, 196l

A definite estimate regarding the
cost borne by the Government per

medical seat is not available.

Representation from Emplo-
yees of CGHS for recognition of
their All India Association

5445. SHRI ~ SAMAR MUK-
HERJEE: Will t.c Minister of
HEALTH AND FAMILY WEL.-
FARE be pleased to state:

(a) whether the Government
have received any representation
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from the employees of Central Govern®™
ment Health Scheme regarding re-
cognition of their All India Associ-
ation;

(b) if so, the dctails of the said
representation ;

(c) the stepstaken by the Govern-
ment to give recognition to the said
All India Association; and

(d) if not, by what time the re-
cognition will be accorded ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR  RANJAN LASKAR):
(2) and (b) A proposal has been
received from the All-India CGHS
Employces Association for recogni-
tion of their Association which is
stated to be the only one comprising
of all categories cf staff.

(¢) and (d) The proposal has
been examined according to rules
and additional necessary information
has been called for from the Asso-
ciation. On receipt of the requisite
information the matter will be pro-
cessed further.

Ban on creation of New posts

5446.  SHRI BASUDEB
ACHARIA : Will the Minister
of RAILWAYS be pleased to
state ¢

(a) whether it is a fact that
order has been issued tc han the
creation of new postin the Railway ;
and

(b) if so, the rcasons thercof ?

THE DEPUTY MINISTER iN
THE MINISTRIES OF RATI.-
WAYS AND EDUCATION AND
SOICAL  ELFARE AND 1IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b)
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Based on the instructions issued by
the Ministry of Finance in Sep-
tember, 1979, ban on creation of
Posts except for increased operational
and maintenance activity etc.
already exists on Railways. However,
to effect better economy and control
in respect of revenue expenditure,
a’more comprehensive temporary ban
on creation of new posts has been
imposed upto 31-3-1982, except by
matching surrender of live posts
resulting in deployment of the staff
getting rendered surplus in Steam
Loco Sheds and Yards.

Completion of Flyover at Bandra

5447. SHRIMATI PRAMILA
DANDAVATE : Will the Minister
of RAILWAYS bec pleased to state :

(a) whether, it is a fact that the
work of Flyover at Bandra had been
suspended Dby the contractor of
Modella construction  company in
April, 1981 ;

(b) if so, the reasons thereof ;

(c) whether  Railways  would
complete the work departmentally
which is highly essential for casing
the pressure of passenger traffic on
the suburban Railway ; and

(d) if so, when the work will be
completed ?

. THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL.
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) The Contractor’s demand for
escalation could not he acceded,
the said contract being a fixed rate
contract.

(c) The Railways proposc to com-
lete the balance werk through an-
other agency, tendeis for which have
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Written Answers 138

already been opened on 25-11-1981.
These are  under finalisation.

(d) The work is likely to bc comp-
leted by 31-3-1983.
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Application for issue of
North zone permits

5449. SHRI DHARAM DASS
SHASTRI : Will the Minister
of SHIPPING AND TRANSPORT
be pleased to state :

(a) the datc on which applica-
tions for issuing qoo North 2Zone
permite waiv invited recently by the
Delhi Transyort Authority and the
number of  applications received
thercfor ;

(b) the number of applications
rejected  before having censidera-
tion thereon and the basis for reje-
ction thereof ; and
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(c) the time by which the cases
for issuing permit,to the applica-
tions would be ccnsidered ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPP.
ING AND TRANSPORT (SHRI
BUTA SINGH) : (a) According to
D:lhi  Administration no applica-
tion has b=en invited recently by
State Tran;port Antherity, D:lhi (o1
allotment of North Zone Permits,

(b) and (c). Do nnt arise.

Bridge near Sonepat Railway
Station

150. SHRI CHIRANJI LAL
SHARMA : Will the Minister of
RAILWAYS b2 pleased to state
whether Governmeat have any
prooisal to coastruct  a railway
over bridge n-ar the Sonepat Rail-
way statina to facilitate the road
traffic ?

THF DEPUT. MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOICAL WELFARE AND IN
THE DEPARTMENT OF PAR.-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : A propoasal
for construction of a road cver-
bridge in replacement of existing
level crossing near Sonepat is under
the examination of the Railway and
the State Government.

Assistance te Administrative
Staff College, Hyderabad

543t.  SHRIMATI VIDYA-
WATI CHATURVEDI : Will the
Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state :

(a) the amount of financial
assistance provided during 1981-82
by the Central Government to the
Administrative  Staff College,
Hyderabd for carrying out environ-
mental research ;
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(b) whether Government are
aware of the deteriorating manage-
ment in the college for the last two
years ;

(c) the reason for which several
eminent Professors and consultants
were expelled from the college or left
the college during the past two
vears ; and

(d) what was the special ex-
pereince  or knowledge that this
college had in the field of environmen-
tal research as compared to other
similar institutions, on the basis of
which it was given financial assistance
despite the above facts ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOICAL  WFLFARF AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRL
MALLIKARTUN) : (a) Nc¢ finan-
cial assistance has bheen provided
to Administrative  Staff College of.
India, Hyderabad during 193;:-82
for carrying out environmental re-
search.  However, a grant of Rs.
50,000 has been earmarked for a
workshop on environmental manage-
m=nt being sponsored by Depart-
ment of Environmesent of Gavern-
mznt of India at the College.

(b) Some representation against
the management of the College have
been received by the Government.

(c¢) According to the information
given by the College, no eminent
professors or  consultants  were
expelled or left the college, except
one who was recalled by his parent
organisation and another who was
discharged for serious misconduct.

(d) The Dzpartment of Environ-
ment have approached a number of
institutions including Administrative
Staff College of India, Hvderabd for
organising programmes for creating
environmental  awareness at all
levels.
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Confirmation of Vendors of
South Céntral Railways

5452. SHRIMATI  SUSEELA
GOPALAN: Will the Minister of
RAILWAYS be pleased to state :

(a) the reasons for not giving per-
manency for the vendors in the South
Central Railway as was done in the
Southern Railway;

(b) what are the reasors of the
discriminatory attitude;

(c) whether the Ministry is con-
sidering the demand of the workers
for permanency ; and

(d\ if not, the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOGIAL
WELFARE AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRIMALLI KARJUN):
(a) to (d). Vendors are engaged

by the Static depar‘mental catering:

establishments at railway stations
mainly to hoost sales ot food articles
and they are paid commiscion on the
sales affected by theml, They are
allotted vending stalls, trolleys etc.
They are not rendering service
to passengers as is done by com-
mission bearers whose cases are con-
sidered for absorpticn against regular
elass IV posts on the Railways. Ven-
dors can, however, be con-idered
against the resultant vacancies of
Commission bearers.

Commertcial Ship Stranded due
to Dispute between the Owner
and the Agent

5453. SHRI JITENDRA PRA-
SAD:Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: .

(a) whether it is a fact that a
commercial ship Jaldoot Ashok stran-
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ded at Kuwait for several days due
to some disputc between the own of
the ship and his agents in that ccuntry
recently.

(b) whether it is also a fact that
the workers and staff on that ship had
to get without food and water for
several days resulting in deaths and
disease to many persons;

(c) ifso, whataction has the Gov-
ernment taken against the shi p owner
and

(d) what action is contemplated so

that such type of incidents do rot
recur ?

THE MINISTER OF SHIPPING
AND  TRANSPORT  (SHRI
XEERENDRA PATIL) : (a) Yes,
1r.

(b) Itis a fact that the members
of crew on Board had considerable
difficulty in getting food and water for
some days as the shipowner had not
cleared the dues of the agent. It is,
however, not correct that shortage of
food and water for some days resulted
in  deaths and disease to many
persons.

(c) The Government prevailed
upon the shipowner to remit sufficient
funds for food and water for the mem-
bers of crew on Board and also per-
suaded him to clear the dues f the
agentin the foreign country (Kuwait)
so that the ship could sail.

(d) In international commercial
trade like shipping, such incidents
cannot be anticipated. As and when
such incidents take place suitable
action is taken to settle the com-
mercial dispute to avoid hardship
to the crew members and also hold-
up of ship in a foreign country.
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Disturbances in Central Uni.
versities

4. SHRI ARJUN SETHI :
Wiltl-’4 e Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the names of the Central Uni-
versities which had faced violent
disturbances in their campuses during
the academic year 1980-81;

(b) the names of those Central
Universities which were closed the
period cf closure during the abcv e
period;

(c) the loss of student-days as a
result of the closure; and

(d) the efforts made by Govern-
ment for promoting peaceful en-
vironment in thesc Universities ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND FEDUCATION AND SOCIAL
WELFARF AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):
(a) to (b) + During 1980-81’, the
following Central Universities has
had to be closed, for the periods
mentioned against them due to
violent disturbances in the Gampus :

Algark Muslim University

The University was closed frcm
January 31 to March 8 following
violent agitation by students and again
tfrom May 12 to 21 ( followed by
Summer Vacation Ull 16-8-1981).

Banaras Hindu University

The University was closed from
April 1 to 22 (followed by Summer
Vacation till June 21, 1981) following
violent clashes beiwecn two groups
of students.
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Unitersity of Hydsrabad

The University was clesed from
February 10 to 19, 1981 following
an agitation by students.

Jawaharlal Nehru University

The University remained closed
trom November 6, 1980 to Decem-
ber 2, 1980 (followed by Winter
Vacaticn till January 2, 1981) on
account of agitation by students,

(d) The reasons in all these cases
were basically of a local nature, It
is for the University authorities to
take such action as the situation de-
mands which they have done.

College Level Panels for Bus
Disputes

5455. SHRI BHIKU RAM JAIN:
Will the Minister ot SHIPPING AND
TRANSPORT be pleased to refer
to the news-item ““College-level panels
tor bus disputes” appearing in Hiudus-
tan Times dated 28th November, 1981
and state:

(a) whether it is a fact that col-
lege level panels for bus disputes have
been set up;

(b) itso, what is their composition;
and

(c) what are the precise fun-
ctions and powers of these panels ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH): (a) Yes, Sir,

(b) The committee for each coll-
ege has been composed as follows :
(a) College:

‘(i) Principal or his nominee.
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(ii) President and Secretary |
of the Collge Students’
Union.

(b) The DTC:

(i) The concerned Divisianal
Manager.

(ii) The Depot Manager,

(iii) The Workers’ Repre-
‘sentative,

(c) Delhi University Students Union
(i) President,
(ii) Sccretary.
(d) The ronce:
(1) A.C.P. ot the area,
(ii) S.H.O. of the arca

(¢) The Committee will attend to
all day to day minordisputes that may
arise and resolve the disputes amicably,
In addition, the Committee’s function
will include the following:

(a) Carry out checking of
tickets/passes at the college
gate once a week, -

(b) Check and
students
foot-boards.

dissuade
travelling on

(c) A complair.t book will be
kept at the college and in
the DTC Depots which
will be examined by the
committee for appropriate
action,
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Admission to foreign students
in medical courses

5457. SHRIMATI JAYANTI
PATNAIK: Will the Minister!f of
HEALTH AND FAMILY WELFARE
be pleascd to state:

(a) whether Government are aw-
are ot the mconvenicnce tdced by the
foreign students who arrive inIndia on
their own to scek admission in various
medical cours:s;
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(b) whether due to the clearances
and formalities required by the Mini-
stry ot Education, External Affairs

and Health, such inconveniences are
arising;

{c) ir so, the eflorts made by
Government to eliminate such ditticul-

ties being taced by the foreign
students;

(d) whether any circular of in-
tormation regarding the latest decision
made or proposed to be made by
Government on the above matter is
likely to be conveyed to all the
medical colleges of various States
and Union Territories; and

(e) the details about the decision
expected on the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RAJAN  LASKAR):
(a) to (e). With a view to regula-
ting the admissions and to ensyre
against any avoidable inconvenicnce
to foreign students who arrive in
India on their own to seek admission
to various medical courses, the Uni-
versities with medical colleges have
been informed that hencetorth only
such toreign studentsmay be considered
for admussion to graduate and post
graduate courses in the various med;-
cal institutions in the country as have

been cleared by the Ministry ot
Health and Family Weltate.

Augmentation of line capacity
for transportation of Iron ore etc.
to Visakhapatnam Steel Plant.

5458. SHRIK. A SWAMY: Wil

the Minister ot RAILWAYS be
pleased to state:

{a) the action taken by the Rail-
ways to augment the line capacity
ete. for transporting the iron ore,
manganese, coking coal, lime stone,
dolomite etc. to the Visakhapatnam

(%8
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Steel Plant and what percentage of
the work has been completed upto
now in each case; and

(b) whether Government propose
to take steps so that Railways are not
behind schedule and the commission-
ing ot the Visakhapatnam Steel Plant
doss not sutter because ot delays on
the part of the Railways?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND

SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS

(SHR MALLIKARJUN): (a)
and (b). A Survey is 1 pro-
gress to detcrmine the extent of
additional r7il tacilities required for
transport of trattic gencrated by the
vVisakhapatnam Stee! Plant Match-
ing infrastructure tacilitics are expec-
ted to be created in time to cater to
the Steel Plant tratiic.

For transport ol iron ore tratt_ic,
Kottavalasa-Kirandul line is being
clectrificd. For transport ot lime stonc
traffic a new B. G. line between
Motammari  and Jagayyapet l{s
contemplated, Prime Coking Coah is
expected o })e lmpprtcd. W l;'ln
sources of medium qokn‘-g, blendable
coal and non'-c-:okmg coal are
identitied, facilities will be deter-
mined and action taken.

ini ducts

For transport ol {inished pro ,

some capacity is being developed ¢n
Raipur-Vizianagram Section.

lssue of Privilege Passes

. SHRI MANGAL RAM
PRI%?&SI): Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any orders have been
jssued by the Railway Board or the
Northérn Ratlwiy'to the eftect that
1n case of Class III Rajlway employees
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whose 2 sets of Privilege passes are
stopped while on verge of retirement
against one set due at the time of
award ot punishment, the. residuary
one set should be adjusted against
their post-retirement entitlement ot
complimentary passes in the year
following their retirement ;

(b) it so, whether he will lay a
copy thereat on the Table of the
House;

(c) whether such orders inflict
considerable handship on an employee
even atter retiremcnt apart from
the stigma attathed and how far the
punishment given during the serivee
time is held valid even after retire-
ment; and

(d) whether he will reconsider
this aspect and stop this punishment
after retirement to employees and
who retire 2fter putting in 30 years ¢f
Railway Service as a matter of gr: cc ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI
MALILIKARJUN;): (a} Ne,

(b) to (d). Do not arise,
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Financial Assistance to Nepal
for setting of Plants

5461. SHRI B. V. DESAI: wil|
the Mirister of EXTERNAL AFF-
AIRS be pleased to state:

12) whether it is a fact that India
has agreed to assist Nepal in setting
up two plants for the production of
iodised salt and for the establishment
of a water supply scheme;

(b) if so, whether any agreement
in this regard have becn signed; and

(c) if sc, what arc the projects on
which India has agreed to help
Nepal and the total amount of aid to
be provided to Nepal?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P V. NARA-
SIMHA RAO): (a) Yes, Sir

(b) No formal agreement has
yet been entered into with His Maje-
sty’s Government of Nepzl in this
regard.

(c) The Government of India
have agreed to 2ssist Nepal in various
water resources and industrial project
schemes A sumofRs. 15 75 croreshas
been earmarked for this purpcse during
1981-82. A statement giving the
amour ts allocated for different pro-
jects is attached.
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: Statement

———

Sl.No. Name of the Scheme/Projecte

Rupees

1 Imdustrial Estates at Nepalganj and Dharan

2 Supply of Iodised salt
East West Highway (Eastern Sector)

3
4 East West Highway (Central Sector)
5 Technical Assistance

6

Dulaghat-Dhankuta Road (Aerial Survey) .

7 Kosi Area Road (Improvements)

8 Chatra Canal (Telecom Warks and clearance of old liabilities)

g Coaxijal Cable Link .
10 Devighat Hydel Project

11 Expansion of Propkar Maternity Hospital

12 Supply of Books to Educational Institutions .

13 Sports Complex at Pokhra

14 Industrial Projects

10,500

’ 20,00,000

. . 2,00,000
5,64,87.500
45,00,000
3,00,000
2,50,000
10,50,000
6,78,000
9,00,00,000
7,99,000
25,000
2,00,000

10,00,00 o

15,75,00,000

Kota-Deogarh Line

5462. SHRI GIRDHARI LAL
VYAS : Wil' the Miniter of
RAILWAYS be pleased to state :

1a) whether it is a fact that
Kota.Deograh line (to be divided
into two lines from Lambia i.e.
Lambia, Kareda, Devgarh and
Asind Badnore, Beawar) was appro-
ved in the Railway Budget for the
year 1981-82 and a provision of
Rs. 50 lakh was inlcuded in the
budget for its survey ;

b) whether a Todaram Singh
Nathdwara railway line was also
sanctioned in I'he 1981-82 Railway
budget and a provision of Rs. 50-/
lakh included therein for its survey
work ;

(¢) whether survey has not
becn conducted so far even after
the lapse of such a long time ;

(d) whether the provision made
for survey work will lapse if survey
is not carried out ; and

(e) if so, the reasons thereof
and the steps taken by Government
in this regard ? ‘

THE DEPUTY MINISTER IN~
THE MINISTRIES OF RAIL-
WAYS AND EDUCATIQN AND
SOICAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKAR]JUN) (a) to (e).
The following surveys have been
approved in 1981-82 Budget at the
cost and outlay indicated against
cach : (i) Preliminary Engineering-
cum-Traffic  Survey for a Broad
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Gauge line between Kota and
Deograh Madania with a MG spur
between  Lambiya and Beawar
(240 Kms.) : Cost Rs.. 14 lakhs;
outaly Rs. 5 lakhs. -

(ii) Preliminary Engineering-
cum-Traffic Survey for a M.G. line
between  Nathdwara ard Toda
Rai Singh via Bhilwara and Khekri:
Cost Ks. 12°'50 lakhs; outlay Ra.
3 lakhs,

The survey estimates are being
sanctioned and the work will be
taken up in the field shortly. It is
expected that the surveys wil' be
completed in 1982-83.

Recognition to post diploma

course of business administration

of institute of Management pro-
ductivity reasearch Delhi

5643. SHRI  HIRALAL R.
PARMAR : Will the Minis-
ter of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Post Diplcma Course
of Business Administration of the
Institute of Management and Pro-
ductivity Research, Delhi sponsored
by the D .lhi Productivity Council,
is recognisc’l by the Directorate of
Techrical kducaticn, Delhi Admini--
tration, Delhi ;

(b) whether  repeated  requests
have been made by the Institute for
getting this course recongrnised by
Delhi University/Ministry of Edu.
cation ;

(c) if so, the reasons why the
above course has notso for been ree
cognised by Delhi University/Minis-
tary of Education; and

(d) whether in view of the grow-
ing number of students going in for
the course and extremely limited
number of seats avaiiable in Delhi
Univeristy,  Government consider
giving recognition to this coursse
immediately ?
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL.
WAYS AND EDUCATIUN AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes, Sir.
The two years (part-time) post-dip-
loma course in Business Adminis~
tration of the Institute of Manage-
ment and Productivity = Research

Delhi,  sponsored by the Delhi
Productivity = Council has been
granted  provisional affiliation by

the l}oard of Technical Education,
Delhi  Administration, De'hi for
the academic session 1981-82.

(b) The  Delhi Productivity
Counci' has approached the Delhi
University for recognition of the
Post-diploma course in Business
Administration of the Institute of
Management and Productivity Re-
search, Delhi.

Therc has been however no such
request to the Ministry of Educa-
ticn from the Institute for recognition
of the course"

(c) The matter of recognition of
the course is under considera:ion of
the Delhi  University. The ques-
tion of recognition by the Ministry
of Education does not arise as there
has been no such request to the
Ministry.

(d) It is understood that the
sponsors of the Institute propose to
move the Government of India
in the Ministry of Education for
recognition. When the proposal is
received it will be duly considered-

Channel of communications with
State Government and other
international bodies

5464. Shri CHATURBHU]J :
Will the Minister of EXTFRNAL
AFFAIRS be pleased to state

(a) whether the instructions re-
garding Chanel of Communica-
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tions between the Government of
‘India and State Government on the
one hand, and foreign and common-
wealth Governments or their missions
in India, heads of Indian diplomatic
missions and posts abroad and UN
and its specialised agencies on the
other hand issued in October, 1963
being reviewed keceping the passage
of about twa decades thereafter and
brought upto date or are those
instructions still in force
(b) if so, whether a copy of
latest  instructions will be laid on
the Tablc of the House ; and

(c) if not, reasons thereof ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a) The in-
structions issued in 1963 on Channel
of Communications between Govern-
ment of India and State Governments
on the one hand and foreign and
Commonwealth  Government etc.
on the other have been revised.

(b) and (¢) A copy of the in-
structions  has been placed in the
Parliament Library.

QOverbridge at Fancis Road

5465. SHRI V.K. IMBICHI-
BAVA . Will  the Minis-
ter of RAILWAYS be pleased to

state :

(a) the action taken on the
proposal to start the constructjon
work of the proposed overbridge at
Fancis Road at Calicut ; and

(b) if the proposal is accepted
when the work will start ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS ANT ERDUCATION AND
SOCIAL.  WELFARE AND IN
THE DIPATTA'ENT OF PAR-
LIAMENTARY  AFFAITS (SHRI
MALLIKARJUN) : (aj A proposal
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for construction of road over bridge
in replacement of existing level
crossing at Fancis Road, Calicut
is under the examination of the
Railway and the State Government.
The site of the proposed road over-
bridge was ins pected jointly in June
1981 by the Railway and the State
Government  Authorities and the
State Government were afked to
furnish the road alignment p'an
of the road over-bridge, which is
sti'l awaited.

(b) Docs not arisc at this stage.

Reasons for not allowing non
IFS Officers to take their
Families to Iraq and Cyprus

5466. SHRI C. CHINNASWAMY
Will the Minister of EXTFRNAL
AFFAIRS be pleased to state

(a) whether it is a fact that
Non-1FS officers posted in Iraq and
Cyprus are not allowed to take their
family with them ;

(b) if so, the reasons therefor ;

(c) what are the details of rules,
governing those officers posted in
the above two countries ;

(d) the details of pay and allo-
wances 1o various categories of
officers posted there ;

(e) the details of perks allowed
to them ;

(f) the details of accommoda-
tion provided to them ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P- V.
NARSIMHA RAO) : (a) and (b
There is no distinction between IF
and non-IFS officers as far as the
right to take families to Mission
abroad is concerned. The  only
exception to the rule is in the case



157  Written Answers PAUSA 3, 1903. (SAKA)  Written Answers 58

of Security Guard and Chauffeurs
who, for functional and security
reasons, are sent alone.

. (¢) to (f) These 'details are
contained in the Indian Foreign
Service (Pay, Leave and Compensa-
tory Allcwarces) Rules, 1961 as
amended from time to time, a copy
of which has been placed in the
Parliament Library.

Derailment of 305 Up Asansol
Express near Kalipahari on

19-9-1981

5467. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that
several wheels of the engine and
two rear bogies of 305 Up  Asansol
Express were derailed on 19th Scp-
tember, 1981 ncar Kalipahari;

(b) if so, causes thereof and esti-
mated loss of property and life due
to this accident; and

(c) persons responsible for the acci-
dent and measures taken to avoid
such accidents ?

THF DFPUTY MINISER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SQCIAL WELFARE AND IN THE
DEPARTMENT OF PANLIAMEN-
TARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) Two leading
wheels of the engne of 305 Up
Express and two bogies, 2nd and
4th from the train engine, derailed
between Nimcha Block Hut and
Kalipahari stations on 19-9-81.

(b) According to the finding of
the Inquiry Commijttee, the de-
railment was duc to miscreant ac.
tivity. Therc was no loss of life.
The cost of damage to raiiway pro-
perty is estimated at approximately

Rs. 58,000/-

(c) According to the Ingy:
Comnmittee persons other than (;?:2:‘1’.'
way Staff are responsible for thig
derailment.

The following meagsures are gene
rally taken to avoid such activitjes:__

(i) As and when situation de
mands vulnerble sections o.{
track prone to sabotage are
patrolled by Poljce personne]

and Engineering gangmen,

(ii) Where Tiecessary, burring of
bolts cf fish plates is being dcne

(iii) Plain clcthed CID nien kee
eyes on the movements ancgJ )
activities of suspected persongs.

Central Government s
Child Welfare SchI:ol::: red

Functioning in Orissa

5468. SHRI K. PRADHANT
Will the Minister OfEDUCATI()I N
AND SOCIAL WELFARE be
pleased to state:

(a) whether the State Govern.
ment of Qrissa has approached the
Centrai " Government regarding ity
cooperation to extend facilities for
the welfare of the child in the State
of Orissa;

(b) il so, the names of the Cen-
tral Government sponsored child
welfare schemes which are func.
tioning at present in this regard in
the State of Orissa;

(c) whether there is a shortage of
trained lady employees in Qrissa to
take care of the Children; and

(d) If so, the details cf the places
in Orissa where such Bal Sevika
Centre are proposed to be opened ?
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THE DEPUTY MINISTER
IN THE MINJSTRIES OF RAIL-
WAYS AND EDUCATION AND
.SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKAR]JUN) (a) Yes, Sir.

(b) The followng  Centraif
Centrally Sponsored Child Welfare
Schemes of the Ministry ot Social
Welfare are being implemented in
the State of Orissa:—

Central (Non-plan) Balwadi Nutritio n

Programme.

Central (Plan): 1. Social Work Edu-
cation land Tra‘nirg— (i) Balsevika
Training (il) Training of Integrated
Child Development Services Scheme
functionaries.

2. Scheme of Creches for Children
of Working & Ailing Mothers.

Centrally  Sponsored : (i) Intcgrated
Child Development Services Scheme;
and (ii) Scheme for the Welfare of
Children in need of Care and Pro-
tection.

In addition to the above Schemes,
there are some Schemes for handi-
capped  children like  scho-
larships, integrated ecucation, sup.-
ply of educational materials and
aids and appliances etc.

(c) and (d). Considering the
training needs in the fie/d of Chiid
Welfare in Orissa, One Balsevika
Tramning Centre at Mayurbhanj
District Baripada has been started
in 1981 by the Indian Council for
Child Welfare, New Delhi with the
help of 100%, grart from the Go-
vernment of India. This is in addi-
tion to the  Balsevika Training
Centre at Bhubaneshwar, which was
set up in 196g.
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Guidelines to States for
admission to MBBS Course

5470. SHRI D-S.A. SIVAPRA-
KASAM : Will the Minister of
 HEALTH AND FAMILY WEL.
FARE be pleased to state whether
Government have proposed to issue
any guidelines to the State Go-
vernments regatding selection of can-
didates for admission to the M.B.B.S,

course and P.G. courses ?

THB MINISTER OF STATE
IN THE MINISTRY OF HEALTH

AND FAMILY WELFARE
(SHRI NIHAR RANJAN LAS.
KAR): The Government of India

has already approved, as regu at on
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under the Indian Medical Council
Act, 1956, the nccessary criteria for
the selection of candidates for ad-
mission to the under-graduate and
post-graduate medica?r courses.

More D'T.C. Buses on Route
No. 500

5471. SHRI T.S. NEGI : Will the
Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that
there is a shortage of D.T.C. buses
from Saket to other places with
particular reference to route No.
500 operating between Saket to
Super Bazar; and

(b) if so what steps Government
have taken to allocatc more buses
for this route ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT(SHRI
BUTA SINGH) : (a) Yes. Sir.

(b) The frequency of service on
route No. 500 has since been
stepped up with effect from 23.11.1981
from 26/52 minutes to 21/41 minutes
by increasing the number of buses
from 4 to 5. A deluxe buys
has also been introduced on this route
with effect from 4.11.81.

Aid from United Nations Vo-

lantary Fund for Employment

opportunities for women in
India

s5472. SHRI AMAR ROY-
PRADHAN : Will the Minister of
EDUCATION AND SOCIAL
WELFARE be plecased to state:

(a) whether Government have
received aid/funds from the United
Nations Voluntary Fund for pro-
viding  employment opportunities
to women in slum  areas in the
country; and
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(b) if s0, the details therof and
progress made 80 far in the matter ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL.-
WAYS AND EDUCATION AND
SQCIAL WELFARE AND IN THE
DEPARTMENT OF  PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN):  (a) No, Sir.

(b) Does not arise.

Admission to SC and ST
students in a Grade Nursing

Course

5473. SHRI PIUS TIRKEY:
Wili the Minister of HEALTH AND
FAMILY WEIFARE be pleased
to state:

(a) the figures state-wise and year
wise for the last three years regar-
ding students admitted to A grade
Nursing Course;

(b) the figures state-wise and year
wise regarding the numbe: of Sche-
duled Castes and Scheduled Tribes
students admitted to A Grade Nur-
sing Courses during the last three
years;

(c) whether Government  are
aware that medical ooileges situa-
ted in Union Territory of Delhi
are not admitting Scheduled Castes
and Scheduled Tribes students in
accordance with the reservation
scheduled; and

(d) if so, the steps Government
proposed to take to ensure thag
Scheduled Castes and Scheduled
Tribes candidates get admission
in these medical colleges ?

THE MINISTER OF STATE
IN THE MINISTRY "F HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) (a)
The number of students admitted to
A grade Nursing Course during the
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last three years state-wise is given in
the attached statement.

(b) The information is being col-
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Administration

has indicated thatstudents belonging
- to 8C/ST heving minimum quali.
ficationsfrequirements are admitted

Jected and will be ]aid on the Table

in the course.

of the Sabha. (d) Does not arise,
Stateraent
The ﬁgum: state-wise and year-wise for the last thres years with ragard to the nimber of students admitted in *A’
grade nursing courss
Name of the State Nursing Council 1978 1979 1‘980
Andhra Pradesh . 1035 977 1389
Amam 459 481 470
Bikar 1221 1063 1121
Gujarat 1085 1094 1116
Haryana 755 733 733
Himachal Pradesh 59 66 63
Kenaln 1665 2078 2048
Madhya Pradesh 1578 1256 1217
Msharashtra 4794 4638 4720
Meghalaya . 135 17 120
Karnataka . 1074 1236 1081
Nagaland . 20 25 54
Oriza 866 599 €58
Pusjeb 524 570 511
Rajasthan 716 629 694
Tami} Nade 1357 1391 1276
Uttar Pradesh imgs 1989 ingy
West Bengal 1068 1217 n'i-(s
Delhi 750 933 . 985
Goa . 140 9 9
Jsmmu & Kashmir 139 263 ‘3
. Pondicherry 77 106 '95
Misoram 50 55 68
AT M. 5. 9 378 o8
Tetal:— 21,098 21,043 ot ﬁ;)
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Pak offer of Landfacilitiestous

5474. SHRI RAJESH KUMAR
SINGH :
SHRI RASHEED
MASOOD :

SHRI CHINTAMANI
JENA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government arc
aware of Pakistan's offer of land
facilities and use of territory to newly
created USrapid deployment force
in lieu of early supply of F-16
fighter bombers ; and

(b) if s0, the reaction of Govern-
ment thereto ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V. NARA-
SIMHA RAO) : (a) Government
havescen press reports to this effect.
Government of Pakistan have denied
the report.

(b) Government are opposed to
the setting up of foreign bases/facili-
tics in any country.
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Nationalization of Hooghly

5476. SHRIAJITBAG :
SHRI NIREN GHOSH :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) whether the Chief Minister
of West Bengal urged upon the Go-
vernment foran immediate declsion
to nationalize the Hooghly Docking
and Engineering Company ;

(b) ifso,detailsthereof’;

(c) steps taken by Government
thereon ; and

(d) if not, the reasons for the

delay ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) : (a) fand (b).
The Chief Minister ¢f West Bengal
had raised, during a meeting held
on II-11-1981 with the  Union
Minister of Industry, the issue of the
future of Hooghly Docking and
Engineering Co., Calcutta.

(c) and (d). Government is consi-
dering the various pdssibilities in
this rgard.

More facilities to Second Class
compartments

5477- SHRI SHEO SHARAN
VERMA Will the Minister of
RAILWAYS be pleased to state steps
taken to provide more facilities in
Second Class Compartments envi-
saged in the 6th Plan ?

DECEMBER 24, 1981
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND INTHE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : To make the
and Class travel more comfortable
the following additional facilities
are being provided gradually in
the new 2nd class coaches :

1. Cushioned berths and back-
rests to add to the comfort.

2. One Western style lavatory out
of the four for the benefit of
those padssengers who are sick
or old or otherwise find it
difficult to use the Indian style
lavatory.

3. Spacc  for keeping a portable
drinking water container.

4. Space tokeep linenand bedding
in some sleeper coaches for
supply to passcngers on pay-
ment of prescribed charges,

. Introduction of long distance
trains having exclusively 2nd
class reserved accommodation.

w

6. Introduction of Day coaches
for Intercity day travel.

Total Number of Beggars and
their rahabilitation

5478. SHRI AJOY BISWAS :

SHRI JAIPAL SINGH
KASHYAP :

Will the Minister of EDUCA-
TION AND SOCIAL WELFARE
be pleased to state :

(a) total number of beggars in the
country ;
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(b) whether Government have
any proposal to rehabilitate the
beggars ; and

(¢) if so, details thereof ?

THE DEPUTY MINISTER IN.
THE MINISTRIES OF RAIL.
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MA-
LLIKARJUN) : (a) According to
1971 Census, the number of beggars,
vagrants, etc., was es*imated as
10,11,679. The figures for 1981
cenrus are still awaited.

(b) and (c). The programmes for
beggary control are implemented by
the State Governments and Union
Territory Administrations. At pre-
sent, 15 States and 2 Union Territo-
ries have set up institutions for the
care, treatment and rehabilitation of
beggars under the provisions of their
respective anti-beggary enactments
102 Institutions for beggars, with a
capacity of 16,575 are being run in
the country by the various States/
Unijon Territory Administrations.
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Talk Rebate to donarsaf eapendis
sure imcurvred in Engineering
and Medical Saigmce Education

5480. PROF. AJIT KUMAR ME-

‘A : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE
be pleased to state :

(n) is it a fact thattax rebate is
allowed by Government to the donors
on the expendityre incutred in Scien-
tiic Research and Rural Develop-
nteht Bducation.

(b) isitalso a faor that the same
facility of tax rebate is not available
to the donors on the expenditure
incurred in Engincering and Medical
Science Education ;and ey ..

(¢) the reasons for this distinc-
?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MA-

LLIKARJUN) : (a) Yes, Sir.

and (c). The provisions of
Section 35 of the Income-tax Act do
not make any distinction in regard to
scicntific research as between insti-
tutiors which have been approved by
the prescribed authority.  Such
institutions can alsoengage themselves
in seientific research in the field of
medical sciences or engineering scien-
ces. However, ifit is a donation to
an institution only carrying on edu-
cation in the field of engineering or
medical sciences and does not carry
on any scientific research, which
has been approved by the prescribed
authority, the provision of Sec. 35
would not have applicaticn to such
cases. The donations would be eli-
gible for education under Sec. 80 G
of the Income-tax Act, which gives
a deduction from the total income

of 509/, of such donations subject to

the overrall limits preseribed by

DRECEMBER 24, 1901
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that Seation. Itisnecessary thatthe
institutions to which such donations
are made should be those which
have been approved by the Income-
tax authorities as having been
established fr charitable purposes,
within the meaning of that Section.

ZRUGC of NF Railway, NE
Railway and E. Railway

5482. SHRI JAMILUR RAH-
MAN : Will the Minister of RAIL~
WAYS be pleased tostate :

(a) the names with full addreses
of the members of Z.RU.G.C. of
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the N.F. Railway, N.E. Railway
and E. Railway nominated in the
year 1981-82 ; and

(b) names of the Committee cons-
tituted by the Railways in the year
1981-82, if s0, the complete details
of Commuttees so constituted with
the names and full addiesses of the
members of such constituted Co-
mmittee ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL

PAUSA 3, 1908 (SAKA)
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WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN) : (@) A statement is
laid on the Table of the House
(Placed in the Library see No. LT-
3372 [81]

(b) The following Committoes
have been constituted by the Rail-
ways from the terms noted aghinst
each :

Rly.) .

1.
-
2.

3. Time Table Committee (One on each Zonal Rly.) .
4. Divisional Railway Usors’ Gonsultative Committee (55 Commit

one on cach Division) .

5. Suburban Railway Users’ Coasultative Committee on Central, Western,
Southern, South Bastern & Estern Railways (5) . . .

6. Station Consultative Committees (at 267 stations)

Zonal Railway Users’ Consultative Commiittoe (One on each Zonal

Railway Users’ Amenitics Committes (One on each Zonal Rly.)

From To

28-1-81 31-3-83

. . tX) "

1-1-81  31-12-82

The collection and compilation
of the information sought for all
these 354 Committees is so volumi-
nous that it will not be commensu-
rate with the labour and expendi-
ture involved. Moreover, the list
of Members of ZRUCQ is prinvted
in the Time Tables of the individual
Railways.
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1978-79 359.40 10.00 —

1979-80 415.00 10.00 ==

1980-81 446.59 10. 0 ==
556.60 12.00 1.25

1981-82

Setting up of working group for
sale- production and marketing
of infant foods in India

5484, SHRIHARINATH MISRA :
Will the Minister of EDUCATION
AND SOCIAL WELFARE be ples-

ed 1o state

{a) whether itisafact thata code
for regulating the sale, productinm,
and marketing of infant foods in

Written Answers 176

India has been drawn up by a Work-
ing Group set upby the Ministry of
Social Welfare ;-

B
Rl B
~ (b) ifso, the names of the persons
with designations who constituted
the Working Group ;

(c) the salient features of the report
and :ecommendations of the Gioup
to the Ministry ;

(d) whether a suitable legislation
is sought to be enacted and enforced
in the recommendations ; if so, by
what time the necessary Billis propos-
ed to be introduced in the Parlia-
ment ; and

(e) how do the various recommsn-
dations made by the Group compare
with those laid down in the WHO
Universal Draft Clode ?

THE DEPUTY MINISTER IN
THF MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes. Sir.

(b) A list showing the names of
persons who constituted the Workma'
Group is enclosed.

(c¢) and (d). The Working Group
as submitted its report to Govern-
ment of India. The reccmmenda-
tions of the Working Group are
under consideration.

{e) The recommendations made
by the Working Group are primarily
based on the WHO Draft Code with
some madifications to suit the pre-
vailing situation in our country.
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Statement
List of Names of the persons who constituted the Working Group
Mieistry of Social Welfare

1. Shri M. M. Rajendran, Joint Secretary (NCD) 5 . 5 . Chairman

2. Deputy Secretary (CW) . . . . . g . Member-Secy
Directorate General of Health Services, Mieistry of Health aed Family Welfare

3. Dr. P. C. Sen, Adviser (Nutrition) . . . . . . . Member

4. Dr.D. S. Chadha, Assistant Director General (DFA) . . . Member
Departraent of food, Ministry of Agriculture

5. Dr. 8..8. Phatak, Joint Technical Aeviser . . . o . Member
Department of Agriculture, Ministry of Agriculture

6. Shri 8. Datt, Joint Commissioner ( Dairy Dev.) o . . . Member
Ministry of Rural Re-construction

7. Shri G. S. Shukla, Agricultural Marketing Adivser 5 . . Member
Ministry of Industrial Development

8. Shri S. Ramaswamy, Industrial Adviser . . . . . Member
Minisiry of Information and Broadcasting

9. Shri M. Sundra Rajan, Deputy Secretary . . . . . Member
UNICEF

10. Dr. S. H. Dalal, Programme Officer, UNICEF, South Central Asia Member
“ Region, UNICEF, House, 11, Jorbagh, New Delhi-110003.
World Health Organisation
11. Dr. A. G. Pradilla, Region~l Nutrition Adviser, WHO Regional Officc  Member
for South East A31a World Heatlh House, New Delhi- 110001 ’
Canlral Sood Technological Research Institute, Mpysors
12. Dr. M., R. Raghavendra Rao, Project Coodinator 5 o . Member

Indian Council for Medical Research (NIN) Hyderabad

13. Dr. Vinodini Reddy, Deputy Director, Clinical Division, NIN(ICMR), Member
Jamia Osmania, Hyderabad-500007

Indian Standards Institute, Manak Bhavan, New Delhi

i4. Shri T. Purnanand, Director (Agriculture and Food) . . . Member
Indian Academy of paediatrics
“15. Dr. (Miss) Satya Gupta, Ex-President : ] 5 2 . Member
(till Dec. 1980)
Dr. S. P. Ghosal, President . . . . . . . Member

(from Jan. 1981)
Consumer Guidance Society of India

16. Dr. R. K. Anand, Chairman, Medical Panel, Child Guidance Socwty Member
of India Paedlatrxcxan, Hutment—-]J. Mahapahka Marg, Bombay.

Mifs Kaira District Gooperative Milk producer’s Union Litd.

17. Shri V. H. Shah. General Manager. Milk Producers Union, Anand Member
Guijarat.

National Dairy Research Instiwute, Karnal

18. Dr. B. N. Mathur, Scientist (8-3) Division of Dairy Technology, Na- Member
tional Dairy Research Institute, Karnal.
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Posting of Divisional Railway
Managers

5:4,‘_!'31?. PROF. MADHU DANDA-
VATF : Will the Minister of RAIL-
WAYS be plased to state :

(a) whether there is any quota
system introduced in posting officers
as Divisional Railway Managers in
the grade of Rs. 2250—2500—2750
from different departments in order to
ansure some degree of parity :

(b) if so, when will this principle
of parity among different departments
be extended to the general adminis-

trative posts in grade of Rs. 3,000
and above ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYSAND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF  PARLIA-
MENTARY AFFAIRS (SHRI MA-
LLIKARJUN) : (a) Yes.

(b) The principle cf parity among
Indian Raiiway Services is also kept
in view while filling up such posts.
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Conversion of Manmad-Adila-
bad Sectien

5187. SHRI UTTAM RATHOD: -
Will the Minister of RAILWAYS
be pleased to state :

(age:“hether it is a fact that there
has a demand to convert Man-
mad-Mudkhed-Adilabad section of
metre gauge under South Ceatral
Railway into broad gauge ;

(b) whether it is also a fact that
work on some portion has already
been started and the survey of the
rest of the area has been completed ;
and

(c) to what stage the conversion
work has progressed ?P

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUGATION AND
SOCIAL WELFRE AND IN THR
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR!
MALLIRARJUN) : (a) Yes.

(b) and {(c). The conversion of
Manmad-Parbhani metre gauge
section into broad gauge, forms a
part of the approved ‘‘work of Man-
mad-Aurangabad-Parli Vaijnath
Gauge Conversion Project”. Pre-
sently, the work is in profress in the
section from Manmad to Aurangabad
in the first phase. The present
progress of work is 109,

As regards conversion of ‘the re-
maining section, Parbhani to Adila-
bad, from metre gauge to broad
gauge, there is a proposal under
consideration for taking up a survey
in 1982-83 Bugdet.
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R ecession ia Shipping Industry

w'?1433. SHRI JAGDISHTYTLER :
1 the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

{a) Whether Government have
considered the fact that the Shipping
industry has been In a phase of te-
cession currently owing t6 and be.
cause of falline freight rates, and
inadequate oargo support;

(b) whether the Governmetit is
setiously considéring giving prefe-
tence to national catriers for the
carfiage of Goveritment and project

cargoes, evon if the fates charged are
.m higher ; and

{c) whather the Government are
consideting any other measures to
alleviate this diffieult period for
Indian shipping ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) : (a) 8o far as
the liner freights are concerned,
there has been no recession in the
freights over the years. However
spot charter rates have regist
decline. The fall in such freight
rates can be attributed, mainly, to
the fall in movement of foodgrains.
#ton ore (arising from recessiogn in
steel industry) etc. and due to ent
of combination carriers into bu
trade on account of severe depre-
ssion in tanker market.

(b) and (c) Itis the policy of the
Government to import on FOB and
export on C&F basis to the extent
possible to retain  control  over
shipping and utilise Indian vessels to
the maximum extent possiblé. Ins-
tructions have also been issued to all
Governm=nt departments/Projects/
Undertakings to ensure compliance
with this policy. The position re-
garding utilisation ef Indian ships
8 also periodically reviewed by a
Standing Committee consisting of
representatives of concerned de-
partments of the Governfiictit of

PAUSA 3, 1008 (SAKAY
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India, Public Sector Projects and
Indian National Shipowners’ Asso-
ciation. .

Raising of Imcome Limit foe

Treating the Parents of Govern.

ment Servants as dependent’s
for CGHS Benefit.

5489. SHRI DM. PUTTR
GOWDA

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) whether itisa fact that inoeme
limit of Rs. 250,- P.M. for ereating
the parents of a Government Ser-
vant as Dependent for CUHS.
benefit was fixed by the (loveme
ment  at the time of ing the
CGHS scheme over a5 years :

(b) whether representations have:
been received by the Coversi-
ment in connection with raising
this limit to Rs. 400/- or above;
and

(¢) ifso, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) :
(a) The income limit of Rs, 2§0/-
P.M. for treating the pareants of
a Government Servants as De-~
pendent for CGHS benefit was
fixed on 20th May, 1967.

(b) and (c¢). The matter was
discussed in the meeting of the
National Council Committee held
on the 8th December, 1980, and
as a result, the monetary limit
of Rs. 250/= P.M. has been raised te
R. 350/- P.M. with effect from
the goth October, 1981.
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Grant of Financial Assistance
for Management of Voluntary
Organisations

54g0. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state :

(a) whether Government have
given financial assistance for the
management of voluntary crga-
nisations ; and

(b) if so, the organisations to
whom the grant was given during
the last g years ?

THE. DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF PAR-

LIAMENTARY AFFAIRS (SHRI"®

MALLIKARJUN) : (a) Yes, Sir.
Financial assistance isgiven to volun-
tary organisations engaged in the
field of social welfare under the
Scheme of “Organisational Assis-
tance to Major Voluntary Social
Welfare Organisations”’.

~ (b) A statement is laid on the
Table of the House [Placed in Library.
See No.LT—3273'81]
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Progress of Inland Water
Transport

?493. SHRI RAJESH PILOT :
Will the Minister of SHIPPING
AND TRANSPORT be pleased

to state :

(a) what has been the progress
in inland water transport in terms
of new routes initiated and increase
in tonnage transported through
old routes ; and

(b) schemes introduced by Go-
vernment  to promote  inland
water transport during last two
years and with what success ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH) : (a) and (b). The
subject “shipping and navigation on
inland water transport as regards
mechanically propelled vessels—* is
covered by Entry g2 of List III
(Concurrent List) ot the #7th Sche-
dule to the Constitution of Indja.
The executive authcrity for IWT
thus vests in the State Govts. It
is, therefcre, primarily for the
State Govts. to take steps for deve-
lopmentof IWT.

The responsibility of the Cen-
tral Government is for National
Waterways only which subject is
covered by Entry 24 of List [
(Union List) of the #th Schedule
to the Constitution of India.
No waterway has so far been dec-
lared as a National waterway.
The Govt. of India has, however,
decided in principle to declare
Ganga-Bhagirathi-Hooghly river
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system from Allahabad to Haldia
as a National Waterway. A draft
legislation therefor will be moved
in the Parliament shortly.

In so far as the Central Govt.
is concerned, river services are run
by a Public sector undertaking
under its control  viz; Central
Inland Water Transport Cor~
poration Ltd., Calcutta, in the
North-eastern region. Nc service
has been introduced by the Cor-
poration on any new route during
the last two years.

The Regional Office of the Inl:.nd
Water Transport Directorate in
the Ministry of Shipping and
Transport is running an exper'men-
tal-cum-Promotional cargo service
since 1971 on the river Ganpa,
Since December, 1980, the Patna-
Ghazipur service is being run to a
set schedule subject to availability of
adequate depth of water in the upper
reaches of the iiver in the above

zone.

The tonnage handled by the
CIWTC and the Regional Office
are given in the statements attached
(Annexures I to III).

For Promotion of IWT, the Govt.
of India have introduced and In-
terest Subsidy Scheme since Junr
1980 whercby IWT entreprencurs
can avail of loan facility direct
from Nationalised Banks and Govt.
lending institutions at an effective
concessional  intcrest rate of iu
terest of 529, p.a. for acQuisition
of vessels for IWT operations. Based
on the operation of the scheme,
certain features of the scheme are
under consideration for revision
in cousultation with the Ministry
of Finance.

Statement I

Statement showing cargo carried by Cenral Inland
Water Transport Corporation Lid., Calcutta

(Cargo “in Tonnes)

April, 1979 to April, 1980 oyo
March, 1980 March, 1981
151,859 114,479
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Statement I

shewing traffic hondied by the Regional O, Faland Water Ty Diwctorats, Patna
m“wlm-mdd- ;‘afqda an the river GngaﬁaL?é‘T- :tm 7 Tranaport D

Period

Passcngers Vehicles Cargo Live-

stock

Nov. 79 to Oct. 80
Nov. 80 to Oct. 81

(in tonnes)

1,29,681 173 22,703 4,608

1,383,263 1,553 13246 3w

Statement III

Statemens showing Traffis handlsd by the Regional Of fice of Inland Water Transport Directorats, Patna

on river services on Ganga

ania-G)

(Cargo in Tonnes)

Period Coal Boulders/sand General Total
cargo
Nov. 78 to Oct. 80 . . . 1038 1120 (Boulders) 28 218
Nov. 80 to Oct. 81 —2602 (sand) 2472 5938

Recommendations of Adminis-

trative Stafl’ College of India,

Hydarabad for Streamlining
NCERT.

5494. SHRI R.P. YADAV:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be
plased to state :

() the details of the recommer-
dations of the Administrative Staff
Qollege of India, Hyderabad for
streamdining ithe NCERT.

(b) which of these recommen-
dations have been aecepted ;-

(c) which of the accepted re-
comynendatipns have beeen im-
plemented so far and to what extent;
and

(d) whether theie is a time
bound prcgramme for implemen-
ting other accepled recommen-
dations ?

- . THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION

AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
SHRI MALLIKARJUN) : (a) to
d) : The Administrative Staff
Qollege of India (ASCI), Hydera-
bad provided consultancy support
to NCERT and rrepared a report
on ‘Strategic Objectives and
Organisation Design’ for it. The
fmportant recommendations per-
tain to :—

—Strategic objectives.

—ZPRstablishment of functional
groupings and claboration ef
the role of organisational
units.

—Reorganisation of Adminis-
trative structure.

—Establishment of Coordination
and Planning System and
machinery therefor.

These recommendations  were
considered by the Execcutive
Qemmittee of NCERT and were

generally acoepted. In pussuance
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of the decisions of the Executive
Committee, NCERT has taken
the following action :—

—Reorganisation of its depart-
ments and units.

—Reorganisation of the adminis-
trative structure.

—Establishment of Coordina-
tion and Planning mechanism.

As regards strategic objectives,
it §s stated that thisis an issue on
which decisions have to be taken
from time to time.

There is no time limit specified
for the implementation of the
recommendations.

~ Government have now decided
to constitute a Task Force to review
the recommendations made by
various  committees, including
ASCE; on the functioning of NCERT
with a view to determine their re-
levance and significance for the
Council’s future development.

Instructors Allewance

95. SHRI SURA]J BHAN :
Mili the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that the
mans working on deputation from

ilways ia  Railwey Training
Schools/Centres  are  entitled for
Instructor’s allowance ;

(b) if so, what are the criteria
of granting instiuctor’s allowance
to the railway employees ;

(c) whether the said allowance
is giveu to all persans engaged
in the duties of instructors ;

(d) if not, the reasons thereof ;
(e) whether there is any proposal

to extend the same to all persons
engaged in the duties as instructors;
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(t) if so, by what time ; and
() if not, the reasons thercof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
to (g) The posts of Instructors in
Railway  Training Schools are
filled either by staff directly recrui-
ted against such posts on regular
scales of pay or by staff drafted on

-deputation from oter departments

of the Railways. Staff who are
recruited directly against the posts
are paid pay and allowances as
admissible to the scale of pay of the
post. Staff who are drawn on depu-
tation from other departments
to work as Instructors and conti-
nues to hold lien in their parent
depertment have an option to
have their pay fixed either on the
basis of their pay in the parent
cadre plus a special pay or they may
draw the pay in the pay scale allotted
to the post. Since persons who
are directly recruited agafnst the

of instructors are already
allowed to draw the pay as per pay
scales attached to the post the ques-
tion of paving them any special
payin additon to the payscale of the
post does rot arise.

Working of Telegrap
Offices of Howrah Divisien

5496. SHRI GADADHAR SAHA:
Will the Minister of RAILWAYS
be pleased to state :

(a) the reasons ot irregular work-
ing of Telegraph Office in Howrah
Division of Lastern Railway, loop
section and arec almost closed ;

(b) whether it is also a facte.
that Telegraph Office at Pandel
Station has not been wrorking
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during the period from 10 p.M.
to 6 a. m. daily due to shortage of
staff ; »

(c) what are the reasons for this
sort of irregular working or closure
and what_are the reasons for shortage
of staff ;

(d) whether there are vacancies
in this department ; and

(e) it sc, what steps are being
taken to fill them ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) All the Tele-
graph Offices on loop section of
Eastern Raijlway in Howrah Divi-
sion ar¢ working regularly except
one telegraph office at Sahibganj
which is working in one shift only
from 10.00 hrs. to 18.00 hrs.

(b) Yes.

(c) In view of what has been
stated in reply to part (a) above,
this does not arise.

(d) Yes.
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Additional Reserved Accommo-
daton from Delhi Station.

5497- SHRI G. S. REDDI: Will
the” Minister of RAILWAYS be
pleased to state :

(a) whether Government are
aware that the Railways are notable
to meet the demand of passengers
for reservation in the trains connec-
ting Delhi with the Southern states;

(b) if so, what steps they propose
to provide additional accommo-
dation ; and

(c) what 1s the total daily de-
mand train-wise and destination-
wisc from Delhi to the South and
what is the accommodation availa-
ble ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
Yes, some passengers are left on
the waiting list.

(b) Subject to the constrains of
resources like line cap:city, termi-
nal maintcnance facilities »nd
specially coaches of which there
is acutc shortage, efforts are being
made to augment the loads of trzins
by expedients like double-heading

(¢) Efforts are being made to and replacement of first class
recruit adequate number of can- coaches by second class A. C. 2-
didates through the Railway tier coaches.

Service Commission. Steps are also (c) The accommodation avail-
being taken to recruit 20 retired able by wvarious South-bound
signallers to meet the shortage of trains ex-New Delhi/Hazrat Niza-
staff. muddin is as follows :—
st Train Number ACC AC PC IISB ACC II Scats
No. 2-tier Seats
1 16 UP G.T. Exp. 0 .. 142 589 4 200
2 22 UP Dakshin Exp. . .. e 114 450 .. 160
3 122 UP T.N. Exp. 18 92 4 825 125 o
(Tri-weekly)
4 124 UP A.P. Exp. 10 46 66 900 34 80
(Bi-weekly)
S 126 UP K.K. Exp. 184 44 940

(Bi-weekly)

. 6 132UP].J. Exp. 849 160

(Five days a week)
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However, the demand exceeds
the available accommodation and
in the peak periods the waiting
list is almost equivalent to 75
berths/seats in First Class/AC 2 tier/
Second Class and Chair Car in
cach of the train.
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Grants to Universities

5499. SHRI RASHEED
MASOOD : Will the Minister
of EDUCATION AND SOCIAIL,
WELFARE be pleased to state
the grants allotted by University
Grant Commission to each Central
and State Universities during the
last threc years alongwith per capita
per student share thereof ?

THE DEPUTY MINISTER IN
THEMINISTRIESOF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND INTHE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS  (SHRI MALLIK-
ARJUN) : A statement showing the
grants paid by the University Grants
Commission to Central and other
universitics during 1978-79, 1979-80
and 1980-81 is laid on the Table of
the house. [Placed in Library. See
No. LT—3274 181]

Thesc grants are sanctioned by
the Commission after assessing the
requirements of the Universities on
the recommendations of the Visiting
Committees, which take into account
the existing stage of development of
cach university, the type and nature
of courses offered by it, the research
capability developed by the univ-
versitiecs  etc.  Further,  grants
under specific programmes
like  support for research,
centres for Advance Study, Depart-
ments of Special Assistance, etc;
arc sanctioned on the basis of the
standards attained by the relevant
Departments in each University. A
comparision of grants paid on the basis
of per cpaita share is therefore neither
feasible nor appropriate.

fd

Adult Education in North Bengal

5500. SHRI PIUS TIRKEY :
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to statc the efforts being made to
popularise adult cducation in the
five backward Districts of North
Bengal ?
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RATLWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DEPART-
MFNT OF PARLIAMENTARY
AFFAIRS (SHRT MALLIK-
ARJUN): Nine Adult Education Pro-
jects, including 4 under the Centrally
Sponsored Scheme of Rural Functional
Literacy Projects and 5 under the
State Sector on the pattern of Rural
Functional Literacy Projects have
been set up in all the 5 districts of
North Bengal. Most of these projects
have completed their first course and
are ruaning the second course.,

In addition, adult education centres
are also functioning in these districts
under the State Adult Fducation Pro-
grammes.

Filling up of Posts of Teachers in
Aided Senior Secondary
Schools, Delhi

5501. SHRI S.B. SIDNAL: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased
to state:

(a) the nam=s of aided S~nior
Secondary Schools in  D:lhi whose
requests for granting clcarance for
filling up permainent vacant posts
of Assistant Teachers are p2nding with
the Directorate of Education (Esta-
blishment Branch), Delhi Adminis-
stration for more than three mnaths;

b) thedatebywiichsuchclearance
is likely to be given to such schoals
si that these posts can be filled up
without further loss of studies eof the
students; and

(c) the steps propased to b+ taken
to avoid delays in granting clearance
for filling up of these posts

THE DEPUTY MINISTER IN
THE MINISTERIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRIMAL-
LIKAR]JUN) : (a) According to in-
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formation furnished by the Delhi
Administration, no such case is pen-
ding with them.

(b) and {c). Do not arise.

Ramayya Committee on work-
ing of Bomibay port Trust Rail-
way

5502, Shri S. B. SIDNAL :
Will the Minister of SHIPPING
AND TRANSPORT be pleased to

state

(a) whether the Ramayya Com-
mittee has submitted a report on
the working of the Bombay Port
Trust Railway : :

(b) if so, the details thereof ;
and

(c) the action taken by the Gov-
ernment  thereon ? '

THE MINISTER OF SHIPP-
ING AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) The
Ramayya (ommittee has submi-
tted its report on the working of
the Bombay Port Trust Railway
to the Chairman, Bombay Port
Trust, on 31-8-1981.

(b) The speacific rccommendations
mad: by the Committec arc
as follows: -

1. Bymbay Port Trust Railway
system outside the Dock Boundary
Wall :

(i In phase I, Bombay Port Trust
should hand over the Railway
system  outside the Dock
Boundary  Wall  alongwith
connected sidings from Raoli
Junction upto Dock Wall het-
ween Train  Depot  and
Victoria Depot Station to
the Central Railway.
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(ii) In phase II, land and other
assets such as godowns etc.
(not required for port work)
should be handed over to
Central Railway.

(iii) The Staff and Officers work-
ing at various stations of
Bombay Port Trust Railway
outside Dock Boundary Wall

area may be given an option |

either to join Centra] Rail-
way or to continue  with
Bombay Port Trust.

I1. Bombay Port Trust Railway
system  within Dock  Boundary
Wall :

To  completely close down
Railway system within Dock
area and move by Road all
gods for Import or Export
to and from Railway loading
points outside the Dock Area.

(¢) The report of the Comtmitee
iv under examination by Bombay
Port Trust.

Asgistant draftsman in the
icale of ns- 330-5&,0

5503. SHRI SYED MASUDAL

HOSSAIN : Will the Minister
of  RAILWAYS be  pleased
to state

(a) the total number cof Asistant
Draftsmen/Estimators/Design  Assis-
tants working in scale of Rs. 330-
560 (Rs.) over Indian Railways ;

(b) how many of such staff have
completed 10 years, 15 years and
20 years of service in the grade;
and

(c) how many have reached the
maximum of Rs. 560 in the grade ?
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). In-
formation is being collected and will
be laid on the Table of the Sabha.

Vacancies of draftsmen etc. in
S.E. railway

5504. SHRI SYED MASUDAL
HOSSAIN : Will the Minister
of RAILWAYS be pleased

te state :

(a) whether there aie vacancies
of Draftsmen, Estimators and Tra-
cersin Civil Engineering Department
of South Eastern Railway ;

{b) if so, how many vacancies of
such categories are available divi.
sion-wise  including headquarters
and from which date ;

(c) whether any requisition has
been placed on the Rai?way Service
Commission, Calcutta for selecting
condidates for such categories ;
(d) if so, when such requisition
was placed on the Railway Service
Commission and whether the Rail-
way Service Commission have issued
any employment notice inviting
application for such categories;

(¢) if so, when such employment
notices were issued and in which
newspapers such notices had been
published and on which dates ;
and

(f) if not, the reasons tliereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.
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(b) Information  will be laid
on the Table of the Sabha.

(c) Yes.

(d) Requisition was placed or the
Railway 3 Commission,
Calcutta cn 2-2-1g80 but they have
not yet issued any Employment Notice
for these categories.

(¢) Does not arise.

(f) Railway Service Commission,
Calcutta was awfully busy to
finalise the non-technical pepular
categories.

Free supply of Cooked Food to
Patlents in Railway Hospitals

5505. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether para 635 of Indian
Railway Medical Manual States

that the Railways administration

should, as a rule, provide cooked
food to all the in-patients in Rail-
way Hospitals.

(b) if so, the employees who arc
entitled for facilities of free diet in
a Railway Hospital ;|

(c) whether the caloric require-
ments of the patients are nothing but
medically prescribed diet to suit
the exact condition of each patient
and thus diet is a part of the treats
ment which varies from the diagnosis
of the disease of the patient ;

(d) if so, whether it is not cbli-
gatery on the part of the Railway
administration to supply the diet
frec of cost as a component of free
medical treatment ; and

(¢) if not, the reasons thereaf ?
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND 1IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) Railway employees drawing
upto Rs. 400/-p.m. are entitled to
free diet, also those drawnig upto
Rs. 640/- p.m. when treated for T.B.,
Leprosy or Mental diseases, and
casual labour injured in accidents
on duty.

(c) Scale of diet is drawn upto
suit local conditions and caloric
requirements of the patients, but
not as a part of the treatment.

(d) and (e}. No. Diet advised
during hospital treatment js generally
on restricted scle to help patients
get well quickly. As stated in (b)
above certain categories of Railway
cmployces are entitled to free diet,
while others are charged on no
profit no loss basis. Non-entitled
patients are given an cption to being
the prescribed  diet either from
home or avail of Hospital dict
on payment.

Covered accommodation in
C and W Depots

5506. SHRI ERA ANBARASLU:
will the Minsster of RAILWAYS
be pleased to state :

(a) whether it is a fact that
covered accommodations are not
provided in C and W Dcpots in
open line for daily maintenance re-
pairt on the Indian Railways ;

(b) ifso, how exccution of main-
tenance repairs arc done on the
Indian Railways during rainy season;

(c) whether during rainy season
officers go out to inspect the work
being done ; and

(d) whether it is not a major
cause of frequent accidents of late,
on the Indian Railways ?
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THE DEPUTY MINISTER IN
THE -MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTEMENT OF PAR.
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Covered
accommodation is provided in only
some C and W depots and not to
all C & W depots.

_ (b) Execution of repairs is done
in the prevailing whether condition.

(e) Yes.
(d) No.

Scaff of mechanical department
rendered surplus due to electri-
fication

5507. SHR ERA ANBARASU :
Will the Minister of RATLWAYS
be pleased to state :

(a) whether itisa fact that due
to rapid dieselisation and electrifi-
cation, ‘A’ and ‘B’ class staff of the
Mechanical Department are rendered
surplus ;

(b) if so, is there any proposal
to give them all conversional train-
ing in the electrical and diesel de-
partment ; and

(c) if so, how many of them
have since been trained ; and if

not, reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c).
Information is being collected and
will belaid on the table of the Sabha.
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Depleted Staff Stremgth of
Lece Workshops |

_5508. SHRI ERA ANBARASU:
Will the Minister of RAILWAYS be
pleased to state :

. (a) whether itis a fact that at the
time of introduction of Dieselization
ir the year 1961 there was an agree-
ment between the National Federa-
tion of Indian Railwaymen and the
Railway Ministry to the effect that
staff strength would not be repro-
duced and promotienal chances
would not be hampered;

(b) if so, why the strength of Loco
Workshops on Indian Railways is
depleted and staff’ are stagnated;

(c) What proposals the Ministry
have to maintain employment poten-
tiality on the Indian Railways ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN ) : (a) It is
not possible to indicate at this distant
date whether there was any such
agrecement between the Govern-
ment and the National Federation
of Indian Railwaymen during - the
year 1g61.

(b) and (c): Do not arise,

Insurance Scheme for railway
passengers

5509. SHRI ERA ANBARASU:
Will the Minister of RAILWAYS

he pleased to state :

(a) whether it is a fact that duc
to the frequency of Railway acci-
dents of the Indian Railways,a pro-
posal is finalised with the concurrence
of the Finance Ministry to float an
Insurance Scheme for the Rail-
wav passengers ; and :
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(b) if so, the details thareof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS  (SHRI
MALLIKARJAUN): (a) No.

(b) Does not arise.

Goods Movement Targets for
Fifth Five Year Plan

5510. SHRI R.N. RAKESH : will
the Minister of RAILWAYS be
pleased to state :

(a) the Fifth Plan targets fixed
for the goods movement through
Railways and the real traffic
offerings;

(b) the total capital added to tt.c
railways du ing the same period;

(c) whether itisa fact that the
traffic earnings were not correspond-
ing to the capital at cherge added;
and

td) it so, the detailsin this regard?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PARLI-
AMENTARY AFFAIRS (SHRI

LIKAR]JUN) : (a) the
Railways had envisaged a target of
250 million tonaes per anrum of
goods craffic to mature by the end
of the Fifth Plan. The highest
traffic lifted in this period was 23
million tonnes in 1976-77 when all
the traffic was lifted. In terms of
net ton..es kilometers highest traffic
cartied was in 1977-78 being 162 .7
billion net tonne kms, The shortfall
in traffic in these two years (1976-77),
(1977-78). was due to lack of trafhic !
offering. Subsequent to these years,
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maffic dropped due to  general
fall in socio-pclitical and economic
disciplines in the country in gencral.

The total capital added to the
Railways during the Fifth Plan period
was ol the order of Rs. 903 .74 crores.

{c) and (d). A direct correlation
between traffic earnings and capital-
at charge added is not feasible, especia-
lly in view of the long gestation period
of railway pr jects, However, it is
true that on account of the lcw levels
of traflic offerings and traffic carried
the traffic earnings were at lower
levels than they should have been.

Reorganisation of Zonal Railways

5511, SHRI R. L. BHATIA
Will the Minister of RATLWAYS
be pleased to state :

(a) the progress so far made in
the re-organisation of the Zonal Rail-
ways and Divisions to ensure better
operational efficiency; and

(b) whether while reor anising
the Divisional system on the Northern
Railway, the Railway Board propose
to shift the existing Headquerters
of the Ferozepur Division to some
other suitable place in Punjab ; it
0, where ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI MALLIKA-
RJUN): a) and (b). After the general
reorganisation of Indian Railways
in 1951-52, the entire railway net
work in India was re-grouped into
6 Zones, At present, there are 9
Railway Zones and 54 Diwvisions.
During the last 5 years, 5 new Divi-
sions, viz., Hyderabad(MG), Mughal-
sarai, Sonpur, Trivandrum and
Bangalore have been added to the
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Rajlway Administrative net work.
No new Zane to the existing 9 Zones
has been added in this time span.
A Railway Reforms Committee has
already been constituted by the Gove-
rnment_ which is, in.er-alia, consi-
dering the question of re-organisation
of Zones and Divisions on Indian
Railways. Further action to re-
organise Zones/Divisions will be taken
on receipt of recommendaztions of
this committee.

Review of Accounts, General and

Engineering Codes

5512. SHRI ZAINUL ABEDIN:
Will the Min'ster ¢ RAILWAYS
be pleased to state :

(a) whether the Study Team of the
Administrative Reforms Commission
have recommended to set up a
Committee of expert of Raijlway
Officers to .review the various pro-
visions contained in the Accounts,
General and Engineering Codes and
to modify them to suit the efficient
functioning of the Railways and
whether the recommendations have
heen accepted by Government ;

(b) if so, what act'on has heen
taken to bring out the revised Gen-
cral znd Enginecring Codes; and

(c) the progress moade in the
revision of those Clode ?

THE DEPUTY MINISTER

IN THE MINISTRIES OF RAIL-

- WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMEN.

TARY AVFAIRS (SHRI
MALLIKAR]JUN) :

fa) yes.

(b) and (c). Both the Engi-

neering as well as General Code
{re-named as Financia] Code) have
since been revised and arc presently
under print in Railway Press at
Shakurbasti-Delhi and Gorakhpur
respectively,
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Pay scales of draftsmen

5513. SHRI ZAINUL ABEDIN:
Will the Minister of RAILWAY'S be
pleased to state:

(a) whether the Third Central Pay
Ccmmission vide para 8o of Chapter
14 of the Report had reccmmended
the ‘{)ay-scalcs and the level of the
Draftsmen;

(b) if so, whether the recomm-
endations .of the Pay Commission
have been accepted by Governmer t;

(c) if so, when the instructions
had been issued by the Railway
Board to offer the pay-scales to the
Drafismen/Estimators; and

(d) whether the Railway Board
have issued ary instructions to change
the designation cf the Draftsmen/
Estimators as Draftsmen,Estimators
level 1, level II, level III, level 1V,
level V and so on ?

THE DFPUTY MINISTER
IN THE MINJSTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS  (SHRI
MALLIKARJUN): (a) Yes.

(b) Yes.

(c) Instructions in this regard
were issued by the Ministry of Rajl-
ways on 31-12-73.

(d) Nc.

Medical examination of school
children as per para 945 of Rail-
ways Medical Manual

5514. SHRI ZAINUL ABEDIN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that as
per Para 945 of Indian Railway
Medical Manual medical exami-
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nation of school children, studying in

viy Schools, shouhl!'bc- carried
outat the time of admission and once
a year thereafter;

(b) if so, w;ixcthcr the above in-
struction is being carried out by the
Zonal Railways including the pro-

duction units; \

(c) whether any register is being
maintained indicating the date of
examination of the school children
and follow-up action for cach child ;

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) Yes, to the maximum poss-
ible extent.

(c) Yes. Most of the Railways
and concerned Poduction Units are
maintaining proper records and take
follow-up action for each child.

(d) Zonal Rajlways & concerned
Production Units kecp on making
concerted efforts to ensure full com-
pliance of the instructions.

Demand for privilege passes for
old and unemployed parents
of Railway employees

515. SHRI ZAINUL ABEDIN:
Wil? the Minister of RAILWAY'S be
pleased to state:

(a) whether it is a fact that 53rd
Annual Convention of All India
Railwaymen’s Federation held at
gdore in 1978 passed a resolution
demanding that privilege passes
should be granted to old father and
mother of the railway employees who
are above sixty years and not in any
employment and also to the widow,
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miner children of deccased railway
employees and casual labourers ' and
substitutes; ‘

(b) if so, whether Government
have taken any decision to grant
privilege ‘passes to such persons as
mentioned in the resolution;

. (c) if so, when the orders were
issued; and

(d) if not. the reasons thereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL.
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHR1
MALLIKARJUN): (a) to (d) No
official communication from the
Federation forwarding such a reso-
luticn has been received. However,
a copy thereof has been obtained
informally on 21-12-81. The matter
will be examined.

Late running of K.K. Express

5516. SHRI A. NEELALOHI-
THADASAN NADAR: Will the
Minister of RAILWAYS be pleased
to state:

(a) details of the running time
taken by the K.K. Express from
January, 1980 to November, 1981
specifying whether the train has rea-
ched the destinaticn in the scheduled
time or late and if late, how much
it was late in each day;

(b) what was reason for running
late ¢n each day; and

(c) details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). Out
of a total of 399 times 125/126 Tri-
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vandrum-New Delhi K.K. Express

ran during the fcﬂnd fpuary, 80.to
NovemYer 81, tfcacggg destination
in scheduled time on 209 occasions.
Details cf late running are shown in
the statement laid on the Table of
the House. [Placed in Library—See
No. LT—3275/81]

Old age pension scheme in
Andaman and Nicobar Islands

5517. SHRI MANORANJAN
BHAKTA: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) Whether the Social Welfarc
Department propose to consider a
cheme of old agc pension in the
Union Territmy of Andaman and
Nicobar Islands for those who are
infirm; and

(by if not, the details or the social
welfare  schemes operating  in
the Union Territory of Andaman and
Nicobar Islands ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) A  new
scheme has been included in the
Sixth Five Year Plan to grant old age
pension to the nld and infirm persons
in the Union Territory of Andaman
and Nicobar Islands who fulfil certain
eligibility criter’a.

(b) Docs not arise.

Vessels for Inter-Island services
in Andaman and Nicobar
Islands

5518. SHRI MANORANJAN
BHAKTA : Will the WMinister ot
SHIPPING AND TRANSPORT

be pleased 1o state:

(a) whether Government have
agreed to purchzse second-hand
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vessels for replacement of M, V.
Andamans and one vessels for Inter-
island services; ,

(b) if so, what action has been
taken to procure these ships and
when the ships are likely to .be
in operation; and

(c) if matters arc yet pending, at
what stage and details thereof ?

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA PATIL): (a) The
Shipping  Corporation of - India
Lamited have been asked to locate
a suitable sccond-hand  vessel for
acquisition by the Andaman Ad-
ministration  for rcplacement of
M. V. Andamans.

Goyernment hnve already ap-
proved the aequisition of two
passenger-cum-cargo  vessels for
operation on Inter-Islands Services.
These vessels are being acquired by
the A&N  Administration from
Mazagon Dock Limited through the
DGS&D. The first vessel is likely
ta be delivered by April 1982 and
the second by November 1982.

(b) and (c¢) The Shipping Cor-
poration of India Limited have scru-
tinised more than 100 vessels offered
in the market for M,V, Andamans’
replacement, The final decision will
depend on the loettion of a suitable
second-hand vessel by the Shipping
Corporation of India  Limited.

Uniforws for Valve Operators

5519. SHRI SUDHIR KUMAR
GIRI : Will the Minister ot RAIL-
WAYS be pleased to state:

(a) what arc the criteria for
detrmining the eligibility for uni-
forms;

b} whether the Valve Operators
in Civil Enginecring department
are eligible tor summer and winter
unitorms as their nature ot work is
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exposed to inclement weather or
extremes of climate during “duty
hours;

c) it eligible, whether any order
has issued by the Railway Board

to supply such uniforms to the
Valve Operators; and

(d) it not, the reasons thereof?

THE DEPUTY MINISTER
IN THE MINISTRIES Or
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
The following criteria is be ng adop-
ted for supply ot uniforms/protective
clothing {rom the year 1982-85:—

(i) Siwaff, wlo, in course of their
duty, come in close contact
with the public and are re-
quired to be identified by the
travelling public and other
railway staff on duty.

(1i) Staff whose duties cause unduc
wear and tear damage, dirtying
or staining of their clothes
which generally require them
to change their normal clothes
before commencement of work.,

(3i1i) Staff exposed to inclement
weather or extremes of climate,
during duty hours.

{b) Valve Operators in  Civil
Engineering dcepariment arc being
made eligible for supply of pro-
tective clothing from  1982-83.

(c) and (d) The revised Dress
tions covering the various
categories of staff are under issue,
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Confirmation of Metor Vehicle
Drivers in Khurda Road
Division

5520. SHRI SUDHIR KUMAR
GIRI : Wil the Minister of

- RAILWAYS be pleased to state:

(a) how many motor vehicles
are running in Khurda Road Di-
vision of South Eastern Railway
in open Ine organisation;

(b) how many motor vehicle dri-
vers are work'ng in Khurda Road
Divisicn under the open line orga-
nisation ;

{c) how many years of service
thesc vehicle drivers have rendered;
and

(d) how many of them have been
canfirmed as motor vehicle drivers
and how many have not been crn-
firmed so far and the reasons
thereot ?

THE DEPUTY MINISTER
IN THE MINISTRIFS OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
I THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a)
15.

(b) 15.

(c) 2 years to 22 years.

(d) 3 have been confirmed as
Motor Vehicle Drivers, Further
action for confirmation could not
be taken due to dispute regarding
senjority list of Vehicle Drivers and
the matter being sub-judics in Orissa
High Court. All have, however,
been confirmed in Group ‘D’ Cate-
gories,
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Confirmstion of Drafismen,
Estimaters, etc.

5521. SHRI SUDHIR KU-
MAR GIRI : Will the Minister of
RAILWAYS be pleased to state:

(a) how many Draftsmen, Esti-
mators and ‘T'racers have been con-
firmed so far, (zone-wise) and how
many have not so far been con-

firmed;

(b) how many permanent posts
of  Draftsmen, Estimators and
Tracers are availble (zone-wise);

(c) what are the criteria fcr
creaticn of permanent posts of
Drattsmen, Estimators and Tracers;
and

(d) whether Governmeut bave
any proposal to creatc more num-
ber of permanent posts of Draftsmen,
Estimators and Tracers with a view
to issue confirmations to these cote-
gories of staff ?

THE DEPUTY MINISTER
IN THE  MINISTRIES Or
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (d). The
information is being collecfted and
will be laid on the Table of the Lok
Sabha,

Allotment of quarters to Rail-
way Employees

5522. SHRI SUDHIRKUMAR
GIRI : Will the Minister of RAIL-
WAYS be plcased to state :

(a) whether any order has been
issued by the Railway Boaid indicat-
ing that the employees havinghouses
at the places of their posting will
not be entitled for allotment of any
railway quarters ;
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(b) if not, whether the Board
propose to issue such an order ‘with
a view *o allot the quarters t> the
employees who have no houses at the
places of their posting ;

(c) ifso, whether the Board have
issued or will issue any erder to verify
the permanentaddressof the employees
from thejr service sheets before allot-
ting quarters to them with a view to
give priority in allotment of quarters
to such employees who have no-
houses at the place of their posting;
and

(d) ifnot,thc reasonsthereof ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS) (SHRI
- MALLIKARJUN) : (a) In 1975,
Railway Board issued orders that
emyloyees owing houses at or near
the places of their posting would
not be eligible for allotmentof railway
quarters wef 1-1-1976. In 1977,
they issued another order that such
house owning employees would be
eligible for allotment of railway
quarters w.e.f. 1-6-1977.

(b) There is no such proposal at
present.

(c) Does not arise.

(d) The Railway Board follow
the instructions issued by the Minjs-
try of Works and Heusing in this.
regard.

Extension of Broad Gauge line
Northward from Mangalore

5523. SHRI JANARDHANA
POOJARY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government are
-considering to extend the broad

age railway line northward from:
Mangalore on the West coast ;
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(b) if so, whether necessary
estimates in this regazrd  has been
prepared ; and '

(c) when the work is likely to be
started and the likely date of its
completion ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN) : (a) Ne.

(b) and (c). Do not arise.

Revenue earned by D.T.C.
from Advertisements during
1980 and x981.

5524. SHRI JANARDHANA
POOJARY :.Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) the total revenue carned by
D.T.C. from advertisements during
1980 and during the current year ;

(b) whether D.T.C.hasappointed
any agent for procuring advertise-
ments or these are received directly
by D.T.C. ;

(c) whether quotations  werc
invited to appoint the agent ;

(d) if so, the details thereof and
the criteria applied to appoint the
agent ; and

(e) ifnot, the reasons therefor »

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : (a) A sum of Rs. 36-94
lakhs was carned during the year
1980-81and a sum of Rs. 23.70
has becn earned during the current
year i upto 31-10-81.
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(b) Yes, Sir. The D.T.C. has

appainted agent for precaing adver-
tisecments on the buses.

(c) Yes, Sir.

(d) Open tenders were invited
through advertisement in almost
allthe leading dailies fromtheleading
advertising agencies for appointment
of sale concessionzire for Publicity
media offered by the D.T.C. for -
a period of onefthree years. As
many as six tenders were received in
response to the Notice invi‘ing
Tender, the details of which are
siven in the attached statement.

(e) Does not arise.
Statement

The D.T.C. had invited open ten-
ders from the renowned advertising
agencies for the appointment of solc
concessionaire for dipplay of adver-
tisements on :

1. Buses ;

2. Bus queue Shelters/T.-K.
Booths ;

3. Hoardings ; and
4. Backof Tickets.

The parties were requested to
quote for four media or for the indivi-
dual media for a period of one/three
years. The comparative position
regard ng quotation in respect of
the six parties is summarised below :

1. Vasudeva Publicity (P) Ltd.

The agency quoted consolidated
amount of Rs. 1,73,40,334.00 for
a period of three years. The detailed
break upwas not givenin the tendes
form by the party.
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2. Ms Classic Advt. (Calcutta)

The agency quoted a consolidated
amount of Rs. 1,12,50,000,~ for a
period of three yearsand no detailed
break up was given. ‘

3. M;s Ashok Sharma  and
Associates (P) Ltd.

The agency quoted for two media
namely for the ' advertisement on
buses and display of advertisement
oun tickets. For media of buses, the
amount was Rs. 1,37,20,356/-
(Re. 39,53,452/- for 1st year, Rs.
49,33,452/- for 2nd ycar, Rs.
49,33,452/- for the 3rd year). As
for advertisemrnt on tickets their
quotatien was a guaranteed mini-
mum business of Rs. 5/- lakhs a share
of 70%,—30%.

4. Adwel Advertisement Servie :

The agency quoted for only the
display of advertisement on buses.
The amount quoted was Rs.
1,20,61,015/- for a period of three
years.

5. M[s Ad-Cine

The agency  quoted Rs.
36,36,636.36 for a period of three
years (Rs.
year). The quotationwas for display
of advertisement on only the bus
queue shelters/T.K. Booths.

6. Al/s Canara Advt.

The agency quoted Rs. 16,80,0c0/-
(Rs. 3.80 lakhs in 1st year, Rs.
566 lakhs in 2nd year and Rs. 7-40
lakhs in grd year, tor displayof ad-
vertisement on only the bus queue
shelters/T.K. Booths for a period
of threc years only.
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Popularising of study of Vedas

5527. SHRI K. MALLANNA :

SHRIMATI SANYOGITA
RANE :

Will the Minister of EDUCATION
AND SOCIAL WELFARE bhe
pleascd to state :

{a) whether Government have
made efforts to popularise study of
Vedas in different parts of the
country :

(b) whether any seminar has
recently taken place in Delhi in this
regard ; and

(¢) if so, what are the recommen-
dations and what co-operation has
‘beer  sought from Government in
this regard ?

THE DEPUTY MINISTER IN
THF MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DEPA-
RTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKAR-
JUN) : (a) Yes, Sir.

(b) and (c). The Sankara Academv
of Sanskrit Culture and Classical
Arts, a voluntary organisation engag-
ed in running institutions for impart-
ing Vedic studies in the country,
in co-operation with some other such
institutions conducted an All India
Vedic Students Convention in Delhi
from 15th to 17th November 1981.
One of the resolutions passed at the
Convention is to request the Govern-
ment of India;

(i) to raise the quantum of assis-
tance to these Pathshalas frcm the
existing level of 75% t6 95%;
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(ii) to raise the level of salarics
and scholarships for teachers and
students, on the basis of which
assistance is being granted to
Rs. 1,000 and Rs. 150 per"
month respectively.

These are being examined.

Improvement of Palliady Rail-
way Station

5528. SHRI N. DENNIS : Wili
the Minister of RAILWAYS be
pleased to state :

(a) whether  Government  are
aware of the difficultics and danger
faced by the passengers who want to
get down at the bridge at Patiiady
Railway Station in Trivandrum-
Kanya-Kumari Railway line as they
have to jump down to a depth of
about 20 feet bhclow inte the water
course due to narrowness and defec-
tive construction of the bridge :

{b} whether Government  arc
aware of the difficulties faced by
passengers because approach road
to the station, latrine and waitirg
sheds arenot provided in the Palliady
Railway station ;

{¢; thedetails of the steps that are
taken by Government to  remove
these difficulties ; and

di ifnot, the reasons therefor !

THE DEPUTY MINISTER IN
1THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF  PARLIA-
MENTARY AFFAIRS (SHR1
MALLIKARJUN) : (a) to (d). Palli-
vadi is a halt station. For the
convenience of passenger traffic offer-
ing at this station, facilities like
waiting hall, approach road, raillevel
platform 183 metres long already
stand provided. It is not the policy
to provide latrines at halt stations.
The bridge referred to is about g
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metres beygnd the end of the plat-
form' at Trivandrum Central side.
The platform is intendéd to accom-
modate only 8 bogies. Recently
trains with 15 bogies have been
introduced. Proposal for extension
of platform is under study. Prcvi-
sion of precast slabs for extra width
over the openings of the bridge at
the Trivandrum end has already
been taken on hand. Instructions
have also been issued to stop the
trains clear of the bridge.

Absorption of retrenched casual
labourers

5529. SHRI N. DENNIS : Will
the Minister of RAILWAYS be
pleased to state :

(a) the number of casual labou-
raas  served in the Trivandrum
Kanya-kumaii Railway construc-
tion work relieved from emnloyment ;

(b) the number of such casual
labourers relieved from the Nagcr-
coil Tirunelveli Railway construc-
tion work ;

‘c) wisther there are propasals
under the consideration of Govern.
mmt to absorb 1l these relieved
casual labourcr. in the Karur-
Dindugal, Tuticorin Railway cons-
truction work ; and

(d) whather preference would be
given to these relieved casual labou-
rers while recruitment is made for
<asuil labourers in the new construc-
tion works and in the new vacancies ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WFLFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) }8oo0.

{b) 687.
() Yes.
(d) Yes.
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Turn Table facility at
Vizianagaram Junction -

5530. SHRI GIRIDHAR GOM-
ANGO: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is no turn
table facility at Vizianagaram Rail-
way Junction of South-Eastern
Railway;

(b) if so, the reasons for the
delay in providing the turn table
facility and state why this impor-
tant Railway Junction under Waltair
Division has been neglected by the
Railway Authcrities for such es-
sential facility;

(c) whether the engineering sur-
vey has been completed for turn
table of Vizianagaram and sub-
mitted to South Eastern Railway
by the Waltair Division; and

(d) if so, whether the work will
be included in next financial year
i.e. 1982-83.

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS  (SHRI
MALLIKARJUN) (a) No turn
table facility exists at Vizianagaram.

{b) The proposal for provisicn of
=5 feet dia turn table at  Vizianaga-
ram for turning engines was exa-
mined in the pastin connection with
the diversion ¢f the then train 5U/
6Dn., Puri-Waltair Express via.
Vizianagaram to and from Titlagarh.
With the dieselisation of 89 Upy
goDn Bokaro Steel City—Madras
Express, the need for direct train
from East Coast to  Sambalpur/
Jharsuguda/Rourkela  wa:  subs-
tantially met for which 5 Ug/
6Dn. above was being proposed for
diversion, as such there is no
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proposal at  present. for the turn
table. In view of this, the question
of neglect does not -arise.

(c) The site survey was carricd
ont in 1975 and a plan wag prepared
by Engincering Department.

(d) There is at present no pro-
po al for provision of a 75 feet
dia turn table at Vizianagaram.

Issue of Tickets for DTC Buses
from Driver’s Seat at the Starting

Point
5531 SHRI HARISH KU-

MAR  GANGWAR: Will the
Minister of SHIPPING  AND
TRASNPORT be pleased to state
what positive steps have been taken
by DTC with regard to issue of
tickets from driver’s scat at the
starting point where advance boo-
king ‘s not done as the occupa-
tion of seat by the conductors in
the private buses causing jam pack
at the entrance and leaving of pas-
sengers  behind and stopping of
buses at all the stops particularly
by privately operated buses ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH)* There are standing instruc-
tions that at the terminal points the con-
ductors of all buses {including pri-
vate buses) will issue tickets to all
the passengers at their seats before
the bus scts out on its journey. At
important terminal points, during
peak hcurs, the DTC has deputed
members of Inspectorate staff to
ensure, besides other thirngs, pre-
booking of passengers.

On receipt of specific complaints
suitalde  departmental action s
taken against the defaulters. How-
cver, the instructions are being
repeated paiticularly for privte buses.
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Impact of fare rate ritionalie-
ation on Railway Revemue
5532. SHRI MUNDER

SHAR : Will the Mimister of
RAILWAYS be pleaged to state
the impact on railway revenue of
rajlway fare rates rationalised tc
round figure from 1st October,
1981 ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF . PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARUJUN): Earnings
on account of the ‘rounding off’
in a yer are estimated to be Rs, 7
crores out of which the Railwayy
will reimburse the State Goven-
ments for Pilgrim/Terminal and
‘Toll taxes which at not now being
collected - from the passengers.

Drive Launched by ‘Amnesty
International’

5533. SHRI CHITTA MAHA--
'TA: Will the  Minister of EXTERN-
NAL AFFAIRS be pleased to
state:

(a) whether it is a fact that
Ammnesty International had laun-
ched a week long drive from Octo-
her g to 16th 1981, to highlight the
cases of more than 4000  ‘Prisoncrs
of Conscience’ ; and

(b) if so, *he deqails 11.1ereof and
rcaction of Government liereto ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRIP.V.
NARAISIMHA RAO) : fa) Am-
nesty special International observes a
special week cvery year dedicated
to the release of “Prisoners of
Conscience”. This year the special
week was from g to 16 Ogtober.
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(b) The activities during the,
special week inglude meetings,
petitions 'and letters regarding
these prisoners in order to focus
attention on them.  Government
of India maintains that various
Indian laws contain adequate pro-
visions for safe-guarding human
rights.

Phased Programme for Track
Renewal

5534. SHRI SANAT KUMAR
MANDAL :

SHRU BASUDEB
ACHARYA :

Will the Minister of RAIL-
WAYS be pleased to state:

(2) whetber track iencwals huve
fallen intc  arrears over the de-
cades;

(b) whai is the totnl kilometres
of track route of the Indian Rail-
ways and how much of it has bcen
rencwed and is expected to be re-
newed upto the end of 1981-82;

(c) whether in view of the in-
crzase  in the number of introduc-
tion of new supcr-fast trains, Rail-
ways have framed a rphased pro-
gramme of the renewal of the
balance of the track route; and

(d) if so, thc broad outlines
thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DFPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
The arrears of sanctined track re-
newals as on 1-4-1981 werc:—

5482 Kms. primary

1534 Kmsgsecondary
2987 LS—8

(b) The total route kms. on
Indian Railways as on 1-3-80 was
60,933 kms. Renewas are planned
on age cum condition basis and
works are carried out according to
availability of funds and materials.
It is expected that in the year
1981-82, about 1200 kms. of pri-
mary renewals and 300 kms. of
secondary  rencwals would be
achieved.

(c) Renewals of track are pro-
grammed  yearly on age cum
condition basis and to meet the
changing requirements of traffic.
This is the standing practice on the
Railways. .

‘) The Sixth P.an (1980—85)
provides far an outlay of Rs 500
crores (nct) for carrying out track
renewals. The progress so far has
been  3s under:

1980-81  Outlay Rs. 70 crores (net)
880 Kms. primary; and
216 Kms secondary,

198:-82  Outlay Rs. 110 crores

(net)
1200 kins. primary; and

300 kms. sccondary
(expected)

Persons resiged working in
Medical Record Department of
Central Government Hospitals

5235. SHRI KAMAL NATH
JHA: Will the  Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether Government are
aware that some scnior persons
working in Medic2l Record De-
partments of the Central Go-
vernment Hospitals have left their
jobs simply because there are no
prcmotional avenues for them and
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also because their status is not re-

cognised ;

(b) ifso, the number of such
persons who left their jobs during
the last three years;

(c) whether the importance of
the Medical Record Science essen-
tial for care of th= patizntsand also
for Medical Research in hospitals
is duly recognis=d;

(d) whether it is also a fact that
ttere are separate  advisers/cells
for all other Sciences except for
Health/Medical Research Sciences;
and

1e¢) what remedial measures are
contemplated to improve the Health
Record Service conditions In
Government  hospitals  and to
check the aforementioned loss of
experienced hands ?

THE WMINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE
(SHRI NIHAR RANJAN
LASKAR) : (a) According to the
information available with the
Government there are no such
instances.

(b) Does not arise,
(c) Yes.
(d) Yes.

(¢) The Health Record Service
cond ticns in Grvernment Hospitals
are on the whole satisfactory,

Agreements bet ween India and
Uganda

5+36. SHRI H. N. NANJE
GOWDA: Will the Minister of
EXTERNAL - AFFAIRS be pleased
to state.

(a) whether India and Uganda
have signed four agreements which
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will institutionalise  their eco-
nomic and technical cooperation
aud hoost bilateral trade;

(by it so, the main features
of the agreemert; and

{c) whether Indian Government
have agreed in principle to provide
additional credit for technical co-
operation and export of Indian
capital goods to Uganda ?

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): (a) India and
Uganda have signed agreements
on :

(i) Economic & Technical Co-

operation;

(i1) Trade;
tiii) Cultural  Coopeztion; and
(iv) A Memorandum of Under-

standing on Cooperation in

Agriculture, .

(b} (i) The Economic & Tech-
nical Cooperation Agreement was
signed on 24-11-81 and is valid for
five years. Tle agreement covers
cooperation in the fields of Industry,
Communications, Transport, Agri-
culture.  Additionally, the agree-
ment spells out mutual obliga-
tions in regard to the exchange
of technical personnel, deputation
of experts, provision of training
facilities etc.

(ii) The Trade Agreement was
signed on 24-11-81 with an initial
validity of 2 years and renewable
by periods upto 2 years at a time.
The agreement provides 1or the
most favoured Nationjtreatment in
respect of all mutual commercial
relations, and with mutual pay-
ments to be settled in free foreign
exchange,

(iii) The Cultural agreement
signed on_ 24-11-1981, provides for
cooperation in  Educational &
Cultural matters.
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(iv) The -Memorandum  of
Understanding  in  Agriculture,
signed on 24-11-81, provides for
cooperation in the fields of Irriga-
tion, agricultural techniques in
regard tc certain crops, agro-based
industries, horticulture and forestry.

(c) The Government of India
had previously (in 1979-80) ex-
tended a credit line of Rs. 75
crores to Uganda: this credit has
not yet been fully utilised. The
‘Government of India has now, in
rinciple, approved a further credit
ine of Rs. 12 crcres to Uganda:
the utilisation of this credit is
subject to the exhaustion of the pe-
vious  credit-line.

National School of Drama

5537. SHRI G. NARASIMHA
REDDy: Will the WMinister of
EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether the National School
of Dramh s without a head for
quite some tim* now;

(b) whetter the students have
submitted a memorandum sugges-,
ting solution of many of their long
standing problems;

{c) it so, t! e details ot the sugges-
tion made by students; and

(d) whethar these have been
accepted by Government and if not,
the difficulties coming in the way ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
" RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
No, Sir, The post ot Directer,
National School of Drama fell
vacant only on 15th August,
1981 when resignation «ci Shri B.V.
Karanth was accepted. Tte senior
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most Professor is officiating as head
till the N.S.D. Society, selects a
suitable  person tor the post.

(b) to (d). In 2 Memorandum
received on 5-12-1981, the students
have  demanded that competent
person should be appointed as Di-
rector, National School ot Dra-
ma immediately. The action lies
with the Society of School.

Central assistance to States

during 1980-81 and 1981-82 for

implementation welfare schemes
for disabled children

5538. SHRI CHANDRABHAN
ATHARE PATIL: Will the Mi-
nister of EDUCATION AND
SOCIAL WELFAREF be pleased
to state:

(a) the extent of Central assis-
tance provided so far in the
year of 1980-81 and 1981-f2 to
each State for the implemen-
tation of welfare schemes for
disabled children; and

(b) the progress made so far
by each State in the implementa-
tion of these schemes ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
SHRI MALLIKARJUN) : (a)

statement is laid on the Table of
the Sabha indicating the central
assistance provided so far by the
Government of India in the Mi-
nistry of Social Welfare in the
year 1980-81 and 1981-82 to each
state for the implemertation of the
welfare schemes for the disabled
persons (including the  disabled
children). [Placed in Library Se.
No. LT—3276/81].
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(b) A statement indicating the
progress made in regard to imple-
mentation of the schemes for the
years 1980-81 and 1g81-82 is laid
on the Table of the Sabha [Placed
in Librory See No. LT-3276,81]
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Expansion of Route Kilome.
terage in Railways

5540. PROF. NARAIN CHAND
PARASHAR: Will the Minister
of RAILWAYS be pleased to
state:

(a) whether the expansicn in the
route kilometerage of the Indian
Railways, since  independence,
has not been adcquate and is not
commensurate with the grewing
needs and demards of the various
regions of the country especially in
the backward areas;

(b) if so, the net additions and
the percentage of additions to
the route kilometcrage for the
whole country and how if com-
pares with the increase in the route
kilometerage in China and otlex
leading Asian countries; and

(c) the steps taken by the
Railway Board to ensure adequate
provisions for Track  Expansion
Programme including New Lines,
in various Five Year Plans, in-
cluding Sixth Five Year Plan along
with total allocations for new Lines
and percentage allocation to total
outlays in each plan ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
SHRI MALLIKARJUN): (a)

incc Independence, about 8,500
kms. of new railway lines have been
constructed in the country.
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“The expansion has been ¢om-
mensurate with the avaifability
of resources.

(b) The route kilometerage on
thé Indian Railways at the time of
Independence was about 54,690
kms. About 8,500 kms has been
added since. This works out to an
increase of 15°5% over the system
length as existing at the time of

434
data for China and other Asan
countries is not readily available.

(c) The expansion of new lines is
depéndent on availability of fands
allocated by the Planning Com-
mission. The outlay for the
Railway Plan in successive Five
Year Plans and outlay for cons-
truction of new lines in each Five
Year Plan is indicated in the table

Independene. The corresponding below:—
)
- Railway outlay ~ Outlay for construction of New Lines
an —_ —_—— —
% to total
Approved Actual Approved Actual _A?;;;;E—LKmT—
Expen- Expendi- Plan Expen-
diture ture Outlay  diture
I 432:07 423-73 33-20¢  33:35 7-68 7-87
I 112500 1043-69 66-00 77-83 5-87 7-46
1941 1581-50 1685- 83 206-00 211-96 13-03 12- 57
Inter Plan period (66-67 to
68-69) . . 855-44 76271 59-92 56-21 7-00 7-37
Iv 1420-00 1428-32+** 86-00 66- 68 606 4.67
Vers 2202:00 1523-00 97-00 80-22 4:-40 5-27
Rolling Plan (1978-79 to
69-80) . 3400-00 1184-76 12000 7121 353 6-01
VI 5100-00 N.A. 380- 00 S8- 00
(Estima-
ted for two
yCars)
*Including clectrification and Restoration of dismantled lines.
s*Including Metropolitan Transport Project.
*#+\ Plan was terminated one year ecarlier.
N.A. : Not available.
Theft of Books from JNU Library author and price of the books;
(b) whether three JNU stu-
5541. SHRI RASHEED MA- dents were rcceutly caught red-
SOOD: Will the Minister of handed with the

EDUCATION be pleased to state:

(a), how many, books have been
stolen’ from Library since
its inception and titles, name of the

stolen library

books; and

(c) whether the University have
handed this.case to Police for fur-
ther investigation ?
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THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) qnd (b).
According to the information fur-
nished by the Jawaharlal Nehru
Univeisity, there have been stray
cases of loss cf books from the
Library from time to time. In
most cases these books were in
the possossion of students, and
were recovered from them.

160 Books were recently found
in the illegal possession of three
students in their hostel rooms.
These books have snce been re-
covered. The names of these books
and their authors are g'ven in the
attached list. [Placed in Library.
See No. LT—3267,81].

(c) The University has had
an enquiry conducted by a
senicr Faculty member and on the
basis of his findings, these three
students have since been expelled
frcm the University. The case hag
not yet been handed over to the
Police for further investigation.

Guidelines regarding issue of 3
Medical Certificate to Class 1

Officers
542. SHRI DIGAMBER
SINGH : Will the Minister of

HEALTH AND FAMILY WEL.
FARE be pleaced to state:

(a) whether any guidelines or
instructions have been issued by
his Ministry or Director General
Health Services in the matter of
issue of medical certificates to Class
I officers of the Central Govern-
men* recommending leave on
medical grounds for more than three
months/commuted leave on medical
certificates or otherwise regular
leave on medical certificate; and
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(b) if sc, details therecf and if
not, reasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR): (a)
and (b). Yes, Sir. The instructions
relating to the ‘ssue of Medical
Certificates for the purpose of leave
to Class I (Group ‘A’) Officers are
contained in Chapter II of the
“Hand Bock on Medical Examina-

”
.

tion

Parcel Handling Contract
at Allahabad

5543. SHRI N.K.SHEJWAL
KAR :

Will the Minister of RAILWAYS
be pleased to state :

(2) whether parcels handling
contract at Allahabad was awarded
in favour of M/s. Railway Cycle
Stand Karamchari Shram Samvida
Sahzkari  Samiti Ltd., Allaha-
bad;

(b) whether representation was
also received from M/s. Railway
Majdoor Sangh Shram Samvida
Sahakari Samiti Ltd., who earlier
held this ccentract and performed
the work satisfactorily;

(c) if so, why the request of so-
ciety named in part (b) was rot
considered with reasons therefor;
and

(d) the monthy lumpsum rate
at which the contract has been
awarded from  1-8-81  together
witlh: detailed justification for san c.
tioning exhorbitant rates, when
there was offer from Tundla Society
to work the contract on existing
terms and rates ?
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THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)to (d).
The parcel handling work at Alla-
habad was allowed to be perfor-
med by M/s. Rly Majdoor Sangh
Shram Samvida  Sahakari Samiti
Ltd., Allahabad from 28-8-1978
to 28-2-1979 on a purely temporary
basis pending finalisation of limited
tenders. It was allotted to Ms.
Ra.lway Shram Samv.da Saha-
kar. * Sam.t: Ltd,, Tundla for a
per od of 2 years from 1-3-1979 to
28-2-1981, as .t was the lowest
tenderer. As the contractual term
of this contract was nearmmg expiry,
many societies including the Rail-
way Majdoor Singh Shram Szm-
vida Sahakari Samiti Ltd., Alla-
habad represented, each staking
its claim for the allotment of that
contract. After going through all
the representations, the contract
was allotted to  M/s. Railway
Cycle Stanrd Karamchari Shram
Samvida Sahakari Samiti Ltd.,
Allahabad, after negotiating the
rates with it. Thc rate has been
fixed at Rs. 32,707 50p. The Tundla
Scciety  offered to continue the
contract on er.hanced rates of labour
with three-shift working, Its offer
was not on the existing terms &
conditions.

Suggestious  Submitted by
the Forward Seamens
Union of India

5544. SHRI SOMNATH CHA-
TTERJEE : Will the Minister of
SHIPPING AND TRANSPORT
be pleased to state :

(a) the points in the suggestions
submitted by the Forward Seamen’s
Union of India before the Chair-
man, BExpert Committee on Un-
employment of Indian Seamen,
1981 ; and
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(b) the reaction of the Govern-
ment on ench points suggested ?

THE MINISTER , OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA PATIL) : (a) The
Forward Seamen’s Unjon of India
had suggested the following main
points before the Expert Committee,
constituted to go into, amorg others,
the Unemployment problem among
Indian Seamen:

1. Steps should be taken to
increase the number of passen-
ger vessels.

2. A scheme should be drrwn

up  whereby  employment
should be guaranteed to all
seamen.

3. A common roster is Becessary
because of the existing dis-
parity in emplcyment oppor-
tunities for seamen on coms-
pany and gencral rosters,

4. Fir deiermining, the seriority
for next emvloyment, the
length «f voyzge performed
should be the critarion and
not the date of last dischaige,

5. Sezmen should be assured
of minimum wage  which
would assist in mitigating the
unemployment.

6. The Union is opposed to
employment of lesser num-
ber «¢i seamen on Board
vess(Is by payment of short
manning compensation,

7. Some of the trainees who had
remained unemployed for over
18 months have pleaded that
some effective measures had
to be taken to provide them
with jobs as otherwise the
training that they had re-
ceived at Government cost
would gc waste.
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8. The trairing. instjtutions for
Merchant Navy pre-sea training
be kept under suspension for
& teroporary period.

9. Shore-based organisations re-
quiring  personnel  havirg
Mariner’s experiences be asked
to recruit registered seamen
willing to opt for the job
(n a permanent basis,

10, Seamen . should be assured of
a minimum guaranteed wage
by §ubjecting shipping com-
panies to  a levy, Once
this is done the retirement age

for the new entrants could
be fixed at 58 years.

11. The system of ‘generz] pur-
pose, crew should be done
away with and Able Body
scamen with some experience
should be promoted as uncer-
tified officers.

(b) The Committee has not vet
submitted its Report. '

Number of Railway Accidents
during the Tenures of Railway
Ministers

5545. SHRI ASHFAQ HU-
SSAIN : Wil the Minister of
RAILWAYS bhc pleased to state :

(a) the number of Railway acci-
dents during the tcnures of Shri
Madhu Dandavate, Shii Kamla-
pati Tripathi (after 1980) and
Shri Kedar Pandey ;

(b) number cf persons died and
injured during the tenures of the
above Ministers ; and

{c) hgw many of these ~ccidents
occurred due’ t¢ human errors, sabo-
tage and other reasons,” Minister-
wise
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. THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
“AND S 'CIAL WELFARE AND
{IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAI RS
(SHRI MALLIKARJUN) : (a)
to (c). Statistics rclating to accidents
are maint’ined not Minister-wise.
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Spare Parts Purchased by
D.T.C.

5547. SHRI NIHAL SINGH:
Will the Mirister of SHIPPING
AND TRANSPORT be pleased
to state the value of spare parts
purchased for buses by the Delki
Transport  Corporation during
the last three years, year-wise, and
the names and' the addresses of the
firms from which these were pur-
chased ?
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THE MINISTER OF STATE IN
‘THE MINISTRY OF  SHIPP-
ING AND TRANSPORT (SHRI
BUTA SINGH) : Value of spare
parts and misc. items purchased

by DT.C. during the last three
years is as under :
1979-80 . Rs. 305 lakhs
1980-81 . Rs. 499-78 lakhs
1981-82 . Rs. 42546 lakhs,
upto Oct.

The names and addresses of the
firms from which purchases were
made are given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT—
3278 /81]

Extension to Chairman Rallway
Service Commission beyond the
Stipulated Period of 4 years

5518. SHRI SANAT KUMAR
MANDAL . Will the Minist er of
RAILWAYS be pleased to refer to
the renly.given te Unstarred Qi stion
No. 7123 c¢n gth April, 1981 regar-
ding Railway Service Commission
and statc :

{a) whather the tenure of  office
of any of the Chairman, Railway
Scrvice Chmmission  referred to in
the Annexure tc this rep'y, which is
due to expire next year has been or
is being extended beyond the stipulat-
ed period f 4 years ;

(b) if so, who are they and the
reasons thercfor ;

(c) whetherin any case any of the
State Governm~at has approached
the Railway Board in this bchalf;
if so which and in whose case and
the grounds advanced for extending
the prescribed tenure ;

(d) whether action is bsing taken
in time to fill up the resultant
vacancies by inviting' nam=s from
the various Railways and Depart-
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ments <f Government due tc fall
vacant early next year ; if so what:
and

(¢) if not, the reasons therefor?

THE DFPUTY MINISTFR
IN THE  MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
The tenure of the Chairman, Railway
Service Commissions cannot be
extended beyond the period stipulated
in the Recruitment Rules framed
for this purpose.

(b) Does not arise.

(c) No.

(d) Vacancies of Chairman in
the Railway Secrvice Commissions
are not notified and applications
are not invited [rom non-cfisials.
When a vacancy in any particular
Commission  arises,  suggestions,
if any, received from various sources
including State  Gorvernments are
also taker into account,

fe) Doos not arise,

Seats for G.M. Northern
Railway

5540. SHRI SANAT KUMAR
MANDAIL . Will the Minister of
RAIIWAYS be pleased to state -

(a) whether the Generar Mana-
ger, Nrothern  Rhilway, Baroda
House  holds a number of seats
by wvarious Mail and Super-fast
and Exrress trains starting from
Delhi/New Delbi/Hazrat Nizamuddin

stations

(b) if so, the details thereof

trainwise;

(c) the mannsr in which. these
seats are released and which is
the authority ir the Northern
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Railway Headquarters competent
tc release these ; '

(d) whether he is aware that even
Fxecutives of - Private Companies
are being allotted such seats with
the connivance of their Liaison
Officers witt the Railway Officers
in Baroda House; and

(e) if so, the steps which he
proposes to take to prevent misuse
of such seats at the expense of the
public at large which swell the Wait-
ing List particularly on the long
distance trains to Calcutta, Bombay
and Madras ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) to
(c). Only a limited number of
berths/seats by important — mail/
express trains have bcen earmarked.
The number of such berths/seats
varies from 2 to 12 berths in
Upper Classes and 3 to 28 in second
c'ass. These berths/seats are ope-
rated by officers in charge of
reservation to meet the emergent
requirements of travel of various
Govt. officials, Members of Par-
liament, Members of  Legislative
Assemblies, Ministers Press Re-
presentatives and their recommen-
dees. Also passengers in distress
and in urgent nced tor reasons like
death or sickness of close ielatives
are helped out of this qucta if and
when available.

(d) No.

(e) Does not arise,

Goods handling Contract
at Naini

5550. SHRI N.K. SHEJWAL-
KAR : Will th: Minister of RAIL-
WAYS be pleased to state :

(a) whether  Goods handling
contrart at Naini was awarded
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to M/s. Railway Mazdoor Sangh
Shram Samvida Sahkari Samiti
Ltd., Allahabad, for a period
of two years with effect from 1st
August, 1981 ;

(b) whether Tenders for this
contract were invited for specific
period of one year and how the
eriod of cortract was altered uni-
aterally;

(c) whetherin the contract awaid
latter it was mentioned that four
copies cof agreement togethe:
with schedule of rates were attached
but the same were not attached ;

(d) whether such type of irre-
gularities were ccmmitteed in many
other cases as the Societies did not
agree to pay illegal money to the
coneerning officer/official ; and

(e) what steps are proposed to
be taken to remedy the situation?

THE DEPUTY MINISTER
IN THE MINISTRIFS OF
RAII WAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
Yes.

(b) Limited tenders were in-
vited for a period of one year;
but the Tender Committee recom-
mended award of contract for two
years, which was approved by the
competent authority. .

(c) Four ccpies of Blank Agree-
ment Form together with the
Schedule ¢f Rates were ccrrectly
sent alongwith the letter of allot-
ment,

(d) No.

(e) Does ngt arise.



245 Written Answers

Goods Handling Contract
at Allahabhad

5551. SHRI N.K.SHEJWAL-
KAR : Will the Minister of RAIL-
WAYS be pleased tc state:

(a) whether Goods handling
contract at Allahabad was awarded
to M/s Railway Mazdoor Sangh
Shram Samvida Sahkari Samiti
Ltd., Allahabad with effect from
1-8-1981 and in the contract award
letter it was mentioned that four
copies of agreement together with
schedule of rates were enclosed ;

(b) if so, why copies of agreement
and schedule of rates were not given
to the Society ;

(c) whether after ogtaining a
representation from outgoing society
the $:.D.C..S., Allahabad, condemned
his own decision and  issued orders
for cancellation of contract without
making payment to the Society for
the work done and services enjoyed
by the Railway ; and

(d) whether this case has heen
taken up by the Vigilance for de-
tailed investigation  ?

THE DEPUTY MINISTER
IN THF  MINISTRILS OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLTKARJUN) (a) and
(b). Yes:blankform of Agreement and
Schedule of Rates were correctly
sent alongwith the award letter
to the society.

(c) After issue of the letter for
award of the contract to M/s Railway
Mazdoor Sangh Shramr Samvida
Sahkari Samiti Ltd.,, Allahabad,
the outgoing society represented
against the award of the contract.
As this issue remained under exa-
mination, there was some delay in
execution of the agreement re-
sulting in delay of payment to the
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Railway Mazdoor Sangh Shram
Samvida  Sahkari Samiti Ltd.,
Allahabad.

(d) Nc; however, complaint lod-
ged by the Railway Mazdoor
Sangh Shram Samvida Sahkari
Samiti Ltd., Allahabad is under
investigation by the Railway.
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Goods Handling
by Railway Cycle
at  Allahabad

Contract
Stand

5553. SHRI RANJIT SINGH.
Will the Minister of RAILWAYS.
be pleased tc state :

(a) whether it is a fact that the
Goods handling contract held by
the Railway Cycle Stand Contraet
remains  thoughout unsatisfactory
during the contractual pericd ;
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(b) the number of Wagons de-
tained month-wise and demurrage
accrued during the  Contractual
period separately month-wise ;

(c) whether it is a fact that the
‘workin§ of the Society has remained
unsatisfactory ; and

- (d) if so, the reeson for awarding
the Parcel Handling Contract
at Allahabad on exhorbitant
rates ?

THE DFPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION

AND SOCIAL WELFARE AND
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IN THE. DEPARTMENT OF
PARLIAMENTARY ATFAIRS
(SHRI MALLIKARJUN) : (a) Yes,
the goods handling contract held
by M/s. Railway Cycle Stand
Karamchari Shram Samvida Saha-
kari Samiti Ltd., Allahabad was
unsatisfactory during the contractual
period,

(b) A statement is attached.

(c) Yes:

(d) The rates werc fixed hy a
Committee after negotiating with
the Society,

Statement

Number of wagons detained by and demurrage levied on M|s. Railway Cyele Stand Karamchari Shram
Samvida Sahakari Samiti Ltd., Allahabad, month-wise from §-6-1979 to 4-7-1981.

. No. of Demur-
Month wagons rage

detained levied

5th June to 3oth June 1979 . . 13 33950
July 1979 4 [ 87-00-

1 G33-00

August 1979 24 48650

September 1979 . 5 f 8100

1 12800

October 1979 . . 9 202700

November 1979 . e 24 J so2-50

1 277°00

December 1979 . 26 S 82:00

L 165750

January 1980 9 420-00

February 1980 33 389-00

March 1980 13 387-00
54500

April 1980 21 28500

May 1980 35 J1237:00

1 479°50

une 1980 . 56 2640- 00

J 1980 {l664-5o
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g 2 : 5
July 1980 62 . 1a53ay
August 1980 < 9t 232975
September 1980 . 88 598:00
October 1980 57 1514'50
November 1980 37 597°00
1-12-1§80 to 18-12-1980 14 210-00
19-12-1980 to 7-1-1981 8 ;Va?;‘lzsalx‘z:gggrby
8-1-1981 to'31-1-7981 Nil
February 1981 2
March 1981 16 21700
April 1981 77 808- 06
May 1981 135 3781-00
179 5181-50

1-6-1981 to 4-7-1981

Allotment of Bookstslls, ete.
in Gujarat during 1980 and re81x

555¢. SHRI UTTAMBHAI H.
PATEL : Will the Minister of
RAILWAYS he pleased to state:

(a) the number and details of
Railway Bock Stalls, and other
stalls, shops, catering etc. allotted
during 1980 and 1981 at various
places to SC/ST persons, Adi~
vasis, unemployed graduates, blind,
disabled persons, ex-serviamen, war
widows, etc. category-wise in Gujarat
on  Western Railways;

(b) what are the Policy, Rules,
Regulations and criteria for the
same; and

(c) what is the programme for
the allotment of the same to various
above categories during 1982 and

1983 ?

THE DEPUTY MINISTER
THE MINISTRIES OF RAIIII:I-
WAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
One fruit trolley at Bulsar rtation
was allotted to a disabled person in

1981.

(b) Catering/vending  contracts
are normally awarded by the
zonal railways after inviting ap.
plications through press noti-
fications  andjor display of the
advertisements at station Notice
Boards. The criteria followed is
requisite experience in the field,
capability  to render satisfactory
service to the travelling public and
adequate financial status of the
candidates to operate the contracts
on commercially viable lines.
The criteria in respect of financial
status is not insisted upon ir case of

SC/ST candidates.
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The order of preference for allot-

ment cf catering/vending contracts
is as under:

(i) sC/sT;

{ii) Coop. Societies of actual
workers/vendors;

(iii) Mahila Samities;

(iv) Individual unemployed gra-
duates within the age-goup
of 18—30 years; '

(v) Freedom Fighters and
{vi) Others.

However, contracts of 1/2 unit
value are exclusively reserved for
SC/ST candidates. Requests from
other categories of candidates viz.
physically handicapped, war
widows,  ex-servicemen etc. are
considered sympathetically and on
merits.

Similarly, booksatlls are allotted
to the eligible categories by the
zonal Railways after inviting ap-
plications through press etc. As
per the extant policy of the Govt.,
all future allctments of hookstalls
are exclusively reserved for the
categories indicated below in the
order of preference:

(i) Coop.  Societies of actual
workers/vendors and  Coop.
Societies of unemployed gra-

duates.

(ii) Unemployed graduates for-
ming partnerships/associa-
tions.

{iii)}Individual unemployed gra-

duates who are sons/wards of

railway employees (serving/
retired).

(iv) Individual unemployed
graduates other than those
under (iii) above.

(c) Vacancies of catering/ven-
.ding and Bookstall contracts as
.and when arising are notified by the
Zonal Railways in the press in-
witing applications from time jto
time.
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Action against management of
Abner  Memorial School,
New Delhi for contravening Delhi
School Education Rules, 1973

5555. SHRI NAWAL  KI-
SHORE SHARMA: Will the Mi-
nister of EDUCATION AND SO
CIAL WELFARE Dbe pleased to
refer to the reply given to Un-
starred Question No. 3602 on the
roth  September , 1981 and state:

(a) what action has been taken
against the management of Abner
Memorial School 26, Ferozeshah
Road, New Delhi for contraven-
tion of Delhi  School Education
Rules, 1973; and

(b) whether the management of
the School has remcved the inade-
quacy of accommodation in the
school and ifnot, what action is
prooposed to be taken in this
regard ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND FDUCATION
AND SOCIAL WELFARE AND
IN THE DFEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) (a)
and (b). It has been brought to the
notice of the Directorate of Edu-
cation, Delhi  Administration,
Delhi, tha* the Abner Memorial
School does not have adequate ac-
commodation and sanitary facilites
as required under the provisions
of Sections 4(1)(c) of Delhi School
Education Act, 1973. The Ma-
nagement of the School has been
advised to remove the deficiencies.
The Management has given an
assurance that they have applied
for allotment of land for a new
buiiding and the deficiencies would
be removed.



253 Written Answers PAUSA 8, 1803 (SAKAY  Written Answers 254
.

Study- Lectures to Para Medical

Trainees
5?56. SHRIMATI KAILASH
PATI : Will the Minister of

HEALTH AND FAMILY WEL-

FARE be pleased to state:

(a) whether it is a fact that
Municipal Corporation of Delhi
have issued a circular asking their
Medical and Non-Medical officers
not to deliver study lectures to the
para-medical  trainees who are
®-~dertaking their professional gui-
dance in certain para-medical insti-
tutions in Delhi;

(b) if so, what are the contents
of the said circular issued by the
Municipal Corporation of Delhi;
and

(c) whether Goveinment are
contemplating to start seme other
arrangement so that the  para-
medical education in Delhi do not
suffer because of the above men-
tioned circular and lif so, what are
the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE
(SHRI NIHAR RANJAN LAS-
KAR): (a) to (c). The iformation
is being collected and will be laid
on the Table of the Saha,

Gooty Diesel Shed

5557. SHRI K. A. RAJAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether some Khalasis who
opted for Southern Railway when
Guntakal Division was added to
South Central Railway still remain
at Gooty Diesel Shed without get-
ting any transfer orders;

(b) if so, what are the reasons for
the delay; and

(c) what is the difficulty in
absorbing the n few who are left
behind in any of the sheds cn the
Southern Railway ? :

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) No option
was given to Khalasis of Gooty
Diesel shed when Guntakal Divi-
sion was added to South Central
Railway,

(b) and (c). Do not arise,

T Pexat ® s Tafegre
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Archaeological survey in Orissa

5559- SHRI GIRIDHAR GO-
MANNGO: Will the Minister of
EDUCATION AND  SOCIAL
WELFARE be pleascd to state:

(a) whether  Government of
Orissa have surveved the Districts
of Koraput, Ganjam, Phulbani
and Kalahandi through the State
Archaeological Department to place
thosc Districts in the Archaeological
map of India and Orissa;

(b) if so, the names and places
of Archaeological ruins and 1emains
so far noticed and preserved by the
Archaeological ~ Survev of India,
Government of India and State
Government;

(c) whether  the  valley of
Vansadhara, Nagavali, Jhanjavati,
Indravati, Machkund, Sabari and
Kolab rivers of Koraput District
has been surveyved tc locate the
river valley civilisation of the an-
cient period; and

(d) if not, the reasons theicfor
and the names of Archaeological

ruins and remains of the Dis-
trict taken up for reconstruc-
tion and  prescrvation for  the

year 1980-81 ard 198:-g2 ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKAR]JUN) : (a) These Dis-
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tricts have been partially surveyed
by the Department of Archacelogy,

Government «f Orissa.

(b) Lists of monumentsfsites
noticed during the survey in
recent years in these Districts by the
State Department of Archaeology
and  Archaeological Survey of
India are enclosed.

The list of monuments/sites pro=
tected by the State Department of
Archaeology and  Archacolotical
Survey of India is enclosed.

(c) & (d). The State Department
of Archaeolcgy has surveyed group
of temples near Theruvally loca-
ted in Nagavali valley. The
reasons for not taking up the survey
of these areas is due to the fact
that State Department is at present
engaged in survey of Chitrotpala
and Dava Valleys.

The State Department has
completed conservation of Bhairava
temple at Boriguma in District
Kcraput and is carrying out re-
pairs to Dadhibabana temple at
Khariar in District  Kalghandi.
The conservation of Batrisasimha-
sana at Nandapur in  District
Koraput will be taken up soon by
that Department.

LIST OF MONUMENTS/SITES

NOTICED BY THE STATE

DEPARTMENT OF  ARCHA-
EOLOGY

Korapet District

Jagannath temple at Gunupur

Mallikeswar temple and Nila-

kantheswar temple at Padmapur

Pataleswar group of temples at
Paijkapada

Group of temple at Nandapur

Bhairava at Boriguma

Nilakantheswar temple at Papa-
dahandi,

temple
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Gupteswar caves
8iva temple, Ramanaguda
Jaina antiquities in Jeypur town

Kalahandi District

Asurgarh near Narula

Antiquarian remains at Maragoda
valley

Pataleswar temple, Budhikomna
Jagannath temple at Komna
Dadhibabana temple at Khariar
Cave paintings near Khariar

Phylbani District

Asurgarh at Manamunda

Buddl:ist antiquities at Paragalapur
Chakapada near Phulbani
Buddha image at Baudh

Ganjam District

Ganjam Fort

Ramapada temple at Jirabaci

Nrusimha Swamy temple at
Badagaon

Jagannath temple at Kurala

Narayana temple at Kurala

Group of temples at Belaguntha

Tara-Tarini temple near Purusot-
tamapur

Hanumana and other group of
temples at Paralakhemundi

LIST OF MONUMENTS/SITES
OF DISTRICT KORAPUT
NOTICED BY THE ARCHAEO-
"LOGICAL SURVEY OF INDIA

1. Ancient site cf Gudari

2. Ancient site at Kochala on the
bank of river Kolab

3. Old brick platform at Alamanda
in Jhanjavati river valley

4. Jagannatha temple at
Nowrangpur

5. Temple near Bhairabhsingpur
2987 L.S—9 :
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6. Barveswar temple, near
Nandapur

7. Gupteswar Cave near Jeypur

8. The site containing images of
Jain Thirthankaras of Medieval
period at Suai

9. Site of a fort at Rayagada
10. Nilakantheswar temple at
Papadahandi

11. Site of a ruined temple and
tombs at Narayanpatana

12. Balajimath, Gunupur
13. Site at Devagiri hill

14. Temple a site at Boriguma
15. Nilkantheswar temple at
Jogamunda hill, near Padmapur

16. Tirthankara images at Jamunda

LIST OF MONUMENTS PRO-
TECTED BY GOVERNMENT
OF ORISSA

Ganjam District
Cemetery at Ganjam

Ganjam Fort

Hanuman temple, Paralakhemundi
Ramapada temple, Jirabadi

Siva temple, Badagaon

Koraput District

Pataleswar group of temples,
Paikapada

Mallikeswar and Nilakantheswar

temples at Jogamunda hill near
Padmapur

Bhairava temple, Boriguma

Jagannath temple, Gunupur

Nilakantheswar temple, Papada-
handi
Gupteswar caves

phelbani District

Stone image of Buddha, Baudh
Asurgarh, Manamunda
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Kalahandi District

Dadhibaban, temple, Khariar
Pataleswar temple, Budhikomna
Asurgarh at Maragoda

LIST OF MONUMENTS PRO-
TECTEDBY ARCHAEOLOGICAL
SURVEY OF INDIA

Ganjam District

1. Gangadharaswami temple at
Kottakolla

2. Jagadiswaraswami temple at
Kottakolla

3. Bhima temole at Mahendragiri

4. Kunti temple at Mahendragiri

w

6. Ashoka rock inscription at
Jaugada,

Phulbani District

1. Nilamadhava and Sidheswara
temples at Gandharadhi.

2. Paschima Somanatha, Bhuba-
nesvara and Kapilesvara tem-
ples at Baudh Tecwn.

US Air Surveillance posts to be
set up on Indo-Pak border

5560. SHRI PIUS TIRKEY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) is it true that the secret
services of China and U.S.A. are
tied up by numerous joint opera-
tions on the  Pakistani territory
ranging from acrial reconnaissance
of Indian territcry; and

(b) state the measures being taken
to sate-guard our sccurity ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARASIMHA RAO): [a) and (b)

DECEMBER 24, 1961

. Yudhistra temple at Mahendragiri
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Government keep themselves in-
formed, and are vigilant about all
matters and developments which
have a bearing on our security.

Scheme for Women Education

5561. SHRI MANMOHAN
TUDU : Will the Minister of
EDUCATION AND SOCIAL

WELFARE be pleased to state:

(a) whether Government have
introduced any scheme under which
steps have been taken in various States

for the spreading of women edu-
cation;

(b) if so, the name of that
Central Scheme and the name cf
the Universities which have in-
troduced those schemes in various
States;

(c) whether special grant has
been proposed to be given to Open
women colleges in the under-de-
veloped Dastricts; and

(d) the details about the guide-
lines given by the  Government
or University Grants Commissicn
to those universities ?

THE DEPUTY MINISTER
IN THE MINISTERIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The Cen-
tral Government have not iniro-
duced any special scheme for the
purpose.

(b) Does not arise.

(c) Neither the Central  Go-
vernment nor the University Grants
Commission provides any financial
assistance for opening new college s,
including Women's Colleges..
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(d) The University Grants Com-
mission has relaxed the conditions
of eligibility for sanctioning de-
velopment grants in the case of
women’s colleges. As against the
normal requirement of an enrol.
ment of 300, women’s colleges
with a student strength of 200 wou'd
be considered for assistance up to
Rs. 4.00 lakhs during the Sixth Ptan.
Similarly, for construction  of
women’s hostels, the Comm.ssion
provides 75% of the approved
cost as against 50%, in the case of
boy’s hostels, The guidelines for
providing assistance to colleges in
the Sixth Plan have been circu-
lated in July, 1981.

Institute of Public Health and
Hygiene, Safdarjung Enclave, New
Delhi

5562. SHRI ~ MOHAMMAD
ASRAR AHMAD :

Will the Minister of HFALTH
AND FAMILY WELFARE be
pleased to state :

(a) whether it is a fact that the
Institute of Public Health and
Hygiene, Safdarjung Enclave, New
Dethi  has started ’Community
Health Worker’s Diploma’ and
conducting regular classes for the
same ;

(b) whether Government have
examined the fact that the sylabus
of the said Diploma Course of the
Institute is based on the syllabus
approved and suggested by the
Government of Indiafor Community
Health Vclunteers, H=alth  Assis-
tants, Diploma in Health Edu-
cation, Diploma in Public Health
Firsti-Aid  and Home Nursing etc.
and whether the Institute of its
managing society, Akhil Bharatiya
Sharecrik Shiksha Parishad (Regd)
New Deihi, applied for recognition
of the diplcma for various para-
medical posts in the country ; and
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(c) if so, what is the Govern-
ment’s policy in this regard ?

THE MINISTER OF STATE
INTHF MINISTRY OF HEALTH
& FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)
(a) The Institute has informed
that it is running regular classes
for Community Health Worker’s
Diploma course.

(b) and (c) A request from the
Institute of Public Health and Hy-
giene was received for the recognition
of the diploma for various para-
medical posts in the county. The
Institute  was infoimed that the
Government of India, in principle,
do not recognise any such courses.
The various categories of Health
Workers are trained accerding to
the curricula laid down by the
Universitics/the  Nursing Councils
or State Governments, who emplov
these workers. The Government
of India only suggest the training
programmes to the State/UTs. The
Institute was therefore, advised
accordingly.

Foreign Missions Having Fea-
ture Films Screaning Facilities

5563.- SHRI PIUS TIRKEY:
Will the Minister ¢f FXTERNAL
AFFAIRS be pleased tc state :

(a) the number of foreign missions

in India which have facilities
for screening documentary and
feature films: and

(b) whether these  foreign
missions arc allowed to cmploy
Indian private agencies/individuals
te screen the films cn their  behalf
on remunerative basis ?

THE MINISTFR OF EX-
TERNAL AFFAIRS (SHRI P. V.
NARASIMHA RAO) : (a) All
foreign diplomatic and consular
missions located in India are
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entitled to have facilities for screen-
ing documentary and  feature
films. Undsr normal diplomatic
practice, practically all the impo:-
tant  diplomatic and consular
missions in  India have such faci-
lities.

(b) Yes Sir. Foreign missions
in India have the freedcm to employ
local agencies/individuals to screen
films on their behalf on a remunera-
tive basis as a commercial transac-
tion.

If, however, filiming facifities
or such remunerative arrangem-nts
affect India’s inte.csts negativelv
in any manner the government ha.
the necessars means to take remecial
action bathin relation te the diplo-
matic missinn  concerned and sus’
agencies/individuals,

Encouragement to States for
starting their own Shipping
Lines

5564. SHRI CHINTAMANI
JENA : Will the Minister of SHIPP-
ING AND TRANSPORT he pleased
10 state :

(a) whether  Government are
giving  encouragement to the
States through their plan to start
their own shipping lines, in view
of the fact that a large number of
private  and  foreign  shipping
companies corncr a large volume
of shipping business ; and

(b) if so, whether existing state
owned companies have received
any assistance frcm Central Govern-

ment to improve their Shipping
Industry ?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA  PATIL) (a) Ship
acquisition is a commercial decision
to be taken by a shipping company
whether under the Public Sector
or a Private Sector. Whenever
ship  acquisition proposals are
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received by Shipping Development
Fund Committee, they are examined
on merits taking into account the
viability etc. and thereafter the
S.D.F.C’s  recommendations are
examined by Government and
decisions conveyed.

(b) The Karnataka Shipping
Corporation and the Kerala Shipp-
ing Corporation have been granted
financial assistance.

Coach Manufacturing Unit

5565. SHRIMATI JAYANTI
PATNATK :  Will the Minister
of RAILWAYS be pleased to state:

(a) whether  Government  have
a proposal tosetun some new railway
coach manufacturing units during
the Sixth Plan Period

(b) if so, the total mumber of
such railwav coach manufnciuring
units prepased to be set up during
theabove plar period ;

(c) the name of the places where
such coach manufacturing umts
are proposed to be set up ; and

(d) the details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN). (a) and
(b) A proposal is under .consi-
deraticn  for setting up a new
Railway Coach Manufacturing
Unit during the 6th Plan. The
proposal has been forwarded to the
Planning Commission for their clear-
ance of theProject.

(c) and (d) On receipt of the
Planning Commission’s clearance,
a Project Report will be prepared
to include scope, cost location etc,
of the proposed new Railway Coach
Production Unit.
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Recommendation of the Railway
Convention Committee 1971
and 1973 on Suburban Trains

5566. SHRI SYEDMASUDAL
HOSSAIN :

Will the Minister of RAILWAYS
be pleased to state :

(a* whether the Railway Con-
vention Committee, 197! on Subvr-
ban Trains have recommended
that suburban trains should prc-
vide one class of travel only ;

(b* if so, what action have heen
taken by the Government to im-
plement the recommendation of
the Committee ;

(c) whether the Railway Con-
vention Committee, 1973, on
Suburban  Trains Services have
recommerded that due care should
be taken to provide accommodation
for ladies and children  below
twelve years by earmarking separate
compartments ‘or them ;

(d) if so, what action have becn
taken by the Govcrnment thercon;

(e) whether the Rai'way Con-
vention Committee, 1973 on Sub-
urban services recommended that
the Railways should ensure that
nine coach rakes are introduced
on all busy section in the three cities
of Bombay, Calcutta and Madras
so as to relieve congestion and over
crowding at these places ; and

(f) if so, what action have heen
taken by the Government to pro-
vide nine crach rakes at these cities ?

THE DEPUTY MINISTER
IN THE  MINISTERIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN)  (a)
and (b) The recommendation was
not accepted considering that
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the occupation level of First C'ass
coaches on the suburban services

is conparable tc that of the Second
Class coaches and their conversion
into seccnd class coaches would not
result in the physical avaiiabi‘ity
of extra accommodation. On the
other hand, the abo'ition of First class
travel is likely to cause Toss of revenue
to the - Railways, because first
class fares are higher tnen Second
class fares.

(c) and (d). At least one com-
partment In second class is camrar-
ked forexclusive use of lady pasengers
on cvery train. Where the de-
mand for such accommodation is
heavy, more than one compartment

‘is provided for them. Chi'dren under

12 vears are permitted to trave!
in  compartments earmarked for
ladies.

() VYes.

(f) In Bombay, suburban trains
are already running with nine
coaches. Many  suburban trains
in Calcutta are also running with
g coachrake. The question of running
the remainine trains with g coaches
will be considered  when addi-
tional EMU coaches become avai-
lable.

In Madras, however, there is
no proposal to run suburban scr-
vices with nine coaches

Vacant Posts of Medical De-

partment of Andaman and Ni-

cobar Islands and steps to fill
up the same,

5567. SHRI MANORANJAN
BHAKTA :

Will the Minister of HEALTH
AND FAMILY WELFARE be
pleased to state :

(a) how many pos‘sin dispensaries/
hospitals/PHCs-wise and  category-
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wise are lying vacant in the Medi-
cal Department of Andaman
and Nicobar Islands and since
when ;

\b) what action Government
have taken to fill up these posts ;
and

(c) whether in cases of
catrgories like Pharmacists etc.
Government  have taken up the
matter to regularise their services
and if not, the action proposed

to be taken in this regard ?

certain

THE MINISTER OF STATE
INTHE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)
(a) to (c). The information is being
collected and will be laid on the
table of the Sabha.

New Trains Introduced

5568. SHRI MATILAL HASDA
Will the Minister of RAILWAYS
be pleased to state :

(a) details of the new trains
introduced bv the present Railway
Minister and four of his predecessors;

(b) nature of return received
by the railways from those new trains,
train-w'se details since introduce
tion of trains till date ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFARIS
(SHRI MALLIKARJUN) (a) Rail=
ways do not maintain records for
Introduction of 1ew f(rains in
accordance with the tenure of Minis-
ters. However, the details of new
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trains introduced druring the las
five years are given below :

Year Trains
introduced
1976-77 . . . 133
1977-78 . . 108
1978-79 64
1979-80 . . 53
1980-81 84

(b) statistics of

earnings are
not maintained

train-wise.

Meeting of Scientific Advisory
Committee (Ayurvedic)

5569. SHRI R. P. DAS : Will
the Minister HEALTH AND
FAMILY WELFARE be pleased
to state :

(a) whether a meeting of the
Scientific  Advisory =~ Committee
(Ayurvedic) was held on 23rd
October, 1981 ;

(b) if so, whether the question
of expansion scheme of the research
establishment in Indian system
of medicines was discussed in this
meeting ; and

(e) if so, the decision taken on
this question ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR  RANJAN LASKAR)
(a) and (b) The Scientific Advisory
Oommittee  (Ay.) of tpe Central
Council for Research in Ayvrveda
and Siddha, an autonomous
body under the Govt. of India,
in a meeting held on the 23rd
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October, 1981 Interealia discussed
toe question of expansion scheme
of the reseaich establishments under
the Council.

(¢) The recommendations of
the Scientific Advisory Committee
were considered by the Finance
Committee of the Council and svub-
sequently. the  Governing Body
approved the expansion schemes as
listed in the attached statement.

Statement
LIST OF SCHEMFES

1. Intensive cultivation of Guggulu
plantations  at Hangliawas
Garden near Ajmer.

2. Bxtcnsive cultivation of me-
dicinal plant at Regional
Research  Centres.  Jhansi
with construction programmes
for expanded activities.

3. [Extentive cu'tivation of me-
dicinal plant: at Jawaharlal
Nehru Ayurvedic Medjcinal
Plants and Garden, Pune
after increasing irrigational
facilities and undertaking addi-
tizonal construction works.

4. Utilisation of vacant land
for cultivation etc. at Indian
Institute of Panchakrarma,
Cherutpuruthy by  under-
taking construction of com-
pound wall etc.

.5. Addition ot in-patient faci-
lities to the Regional Re-
search Centre, Itanagar after
constructing  hospital  block
and essential staff quarters,

6. Centralised collection cf her-
barium specimens.

7. Bxtensive clinical trials of

coded  Anti-malarial Avyur-
vedic drug,

8. Establishment of 5  Pilot
projects for rural/tribal re-
search.
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Usefulness of Homoeopathic
Drug for Family Planning

5570. SHRI JANARDHANA
POOJARY : Will the Minister of
HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether a homoeopathic drug
has been found to be highly effective
as abortive agent by a doctor of
the Institute of Medical Sciences,
Banaras Hindu Univessity;

(b) if so, whether this medicine

has been put on trial;

(c) if so, the result thereof; and

(d) steps taken or proposed to
be taken to popualarise the medi-
cine ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEATH
AND FAMILY WELFARE (SHRI

NIHAR RANJAN A LASKAR):
(a) No.

(b) to (d) Does not arise.

Conversion of Line during Sixth
Plan Period

5571. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
RAILWAYS be pleascd to state :

(a) whether therc is any proposal
to convert the metre gauge lines
into broad gauge lines and narrow
gauge lines to metre gauge/broad
gauge lines during Sixth’ Plan and
the techno-economic  survey of
thesc lines undertaken; and

(b) if so the namcs of the lines?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL.
WAYS ~ AND  EDUCATION
AND SOCIAL WELFARE AND

IN THE DEPARTMENT OQF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN):

Yes. (a)
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(b) The following projects have
been approved for coaversion from
MG to BG during the Sixth Plan

so far:—
1. Bareilly-Kathgodam.

2. Gauhati-Dibrugarh via
Tinsukia.

3. Katihar-Barsoi-Siliguri-New
Jalpaiguri.

Little impact of Family Welfare
programme on population
growth in Karnataka

5572. SHRI K. MALLANNA:
Will the Minister of HEALTH AND
FAMILY WELFARE b~ pleased
to state:

(a) whether it is a fact that the
family welfare programme had
very little impacton population
growth in Karnataka, which was
exnected to fall to 1.6 por cent per
annum was stagnant at 2.8 per
cent;

(b) if so, the dctails in this re-
gard; and

(d) the reaction of Central Go-
vernment thercto ?

~ THE MINISTER OF STATE

IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE
(SHRI NIHAR RANJAN [LAS-
KAR): (a) to (c) Under the
Family Welfare Progamme, upto
the end of March, 1981, 14.11
lakhs eligible couples comprising
23.2 percentage of total estimated
couples in Karnataka were 1ro-
tected against child birth.

The Export Committce on Po-
pulation Projections  appointed
by the Planning Commission under
the chairmanship of the Registrar
General of India had estimated that
the population of Karnataka would
be 35.60 millions as on 1st March,
1681, This implied an average annual
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exponential growth rate of 1.9%..
As against this, the 1981 Census
accounted a population of 37.04 mil-
lions as on 1st March. 1981. The
actual growth rate during the de-
cade 1971—81 would be 2.36% per
annum (exponential). In the ab-
sence of Census age distribution,
it is not possible to say whether .the
populatin growth is due to the low
impact of family welfare programme
on population growth or duc to
faster decline of mortality or due to
a combination of both. The Go-
vernment is, however, fully cons-
cious of the need for further ac-
celeration of the family planning
programme in the  State. Thc
State Govt. is being assisted/ad-
vised from time to time in this
regard.

Cargo Booking on Foreign
vessels by the freight agents of
the Indian Shipping Lines abroad

5573. SHRI SANAT KUMAR
MANDAL : Will the Minister of
SHIPPING AND TRANSPORT
be pleased to state:

(a) whether it has come to his
Ministry’s  notice  that India’s
shipping lines’ freight agaents
abroad are not booking sufficient
cargo with the Indian Lines and
are relying on foreign vessels;
and

(b)Yif so, what action Government
propose to take to meet this situa-
tion ?

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI
VEERENDRA PATIL): (a) No
Sir. :

(b) Does not arise.



273 Written Answers

9T Paat &t wiv-wiT @ d8vT aur

Her Al A9 @R oA T 3T mibsat

®1 stuar T o,

(8 15 Te@T, 1981 « @Wg

it v ofEdEy YN ® TR
T

PAUSA 3, 1908 (SAKA)

Written. Answers 274

(®) afz &, @ & Prgfow =v @
F T FAWT AT,

(@) afz =Y, o @ et & g9w
7 @ feamw §

(8) @ g@ER @ PaAR MEY,,
Tt gFEsy TEY A g

() afs g, @@ & a=%; @

() TCER T §F AT 9T TAE
I arel heat ® &l | g ?

TH T Poem i www
sreal wr waaly wE Paamr @
Iq @At (s whemmmiw) @ (&) a9t
I”A W I qiEET FE 8§ 0

g feeeft & P TR MEOR OF T AX M@ B A Pretatew
e TR F9T A g Toft mfsar st o 1
Tre? feat A1 d=m (. o))
1. 172 €. &, #@% (e 21 st fed
TGS
2. 9/10 FMUX TFEWE 16 .,
3. 15716 FEAH-TARET THHY 20
4. 17/18 3T TFANE 20 .,
(Farftret-=rawiw)
5. 31/32 FAT-IOH IS 14 ,,
6. 47/48 A Ha¥ gFEY 10,
(WX -TETSs)
7. 6017602 MTEIT-TETI 9 ,,

TGAH-NEIL §T & T& W0 0
T gfafem 11 g feeat & w19
211/212 wTier-rw@ax o=t e,
13 §ard Pest @ & 1857186
qATQ MiEgt, 9 @A fesai & @1y
2097210 WI-FgIw-FAELT  Fo
waTG e FY 9 warQ et &
T 204/205 AeT-wew gETd
miear Y I @ o

o fe=mt 3 Ffgq A & @Y T4
FET o |



275 Written Answers

DECEMBER 24, 1981

Written Answers 276

(®) o aPotT B AW TR A €T T W e w5 Wt

et

fesrt 7Y ge (7. @)

1. 501/502 Tf-mwh Txasty
(mhewTe-yews:)

2. 505/506 TNRAYI-FHATT THENT

3. 503/504 WI-WH A

4. 539/540 M@A-IEISH  FEAQ
15 3]

5. 541/542 MTECTIEAS  FEATQ

1982 ® ziCw, atE TAHY W T]
et fam 2 SR, TT & IR R
FETE |

(7) 9% 7@ )

(¥) v 7@ ISAT |

(@) g atx stfm T wfeat
Te wrtadl &1 qT A ewar F1 B
T HTET WTE B Agg HAT

(®) & 7|t

() wew TET IS |
(:ﬁ)ma”sqtarhfrﬁl"amﬂ
witen ®%, TF
gl i TH I F gfayrert
s &1 guerewar qr P T
o gt wt wly @ AT R T W

12 qrQ few
13 )
12 |
12 P
12,

Release of Central share for

payment of U.G.C. Pay.-Scales to

Lecturers of BIT, Mesra
(Ranchi)

5575. SHRI ~ RAMAVATAR
SHASTRI: Will the Minister of
EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether the Government of
India had released its share of
80 per cent on account of payment
of U.G.C. Pay scalcs to the lec-
turers of the colleges and uni-
versities of Bihar years back;

(b) whether  Government had
agreed to grant Central assistance
for implementation of U.G.C. Pay
Scales to the lecturers of Birla
Institute of Technology, Mesra
(Ranchi), as back as in 1976; and

(c) if so, why the payment of
the 8o per cent share of the Central
Government to the lecturers of BIT
Mesra has been delayed so long ? ’
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THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes, Sir.

fb) and (c): The reimbursement
of the 809, sharc of the Central
Government on account of the im-
plementation of the U.G.C. pay
scales is made on receipt of  the
claim from the State Govern-
ments in respect of the institutions
concerned.  The claim in respect
of B.I.T. Mesra, Ranchj has not been
received as yet from the Srate Go-
vernment cf Bihar.

Upgradation of Pay-Scales of
Teachers in Delhi Schools

5576. SHRI BAPUSAHEB
PARULEKAR : Will the Minister
of EDUCATION AND SOCIAL
WELFARE bc pleased to state:

(a) whether ™ it is a fact that
P.G.T. teachers have been com-
pelled to take classes 1042 i.e, 12th
standard in Delhi;

(b) whether the pay-scales of
the Delhi teachers, both the Go-
vernment schools and aided schools
have been suitably up-graded ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL.-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR.
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). The
Post-Gradiuate  Teachers  are re-
cruited to teach classcs at plus 2
stage. The demand for revigion
of scales of pay of all categories
of teachers under Delhi Adminis.

tration, other Union Territories
and Organisation; on Central scale.
of pay, has been under considera.
tion of the Govrnment for some time.
However, it has not been possible
tc accept this demand so far as it
would trigger off demand for re-
vision of scales of pay for other
categories of Central Government
cmployees.

Selection for Homoeopathic

Physicians

5577. DR. A. U. AZMI ; Will
the Minister of HEALTH ~AND
FAMILY WELFARE be pleased

to state:

(a) whether it is a fact that re-
crritment rules for the post of
Homocopathic Physicians in
C.G.HS. requirc five years ex-
pericnce in profession acquired after
obtaining 4 years Diploma recog-
nised by the State Boards;

(b) whether it is a fact that the
Directorate  General of Health
Services have recently filled some
posts and also selected Homoeo-
pathic  Physician for a panel
for future appointments without
proper circulation of the vacan-
cies throvgh the Press or to the
Fmployment Exchanges and alsc
in contravention of the provisions of
essential  qualification  without
consulting the U.P.S.C.;

(c) whether it is also a fact that
all such  selections are irregular
and liable to be treated nulland void;
and

(d) if so, what steps Government
proposed to take in the matter as a
measure of remedy ?

THE MINISTER OF STATE
IN THE MINISTR'y OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR):
(a) Yes,



" 279 Written Answers

(b) No vacancy has been filled
on regular basis nor any panel has
been prepared for this purpose.
Onlyad-hoc appointmentshave been

made pending recruitment through ~
U.PS.C. “

(¢) and (d). Does not arise.

Development of Higher Edu.
cation in Orissa

5578. SHRI GIRIDHAR GO-
MANGO : Will the Minister of
EDUCATION AND SOCIAL
WELFARE be pleased to statc:

(a) whether  Government  of
Orissa, in the light of recommenda-
dation of Das Committec sctup
by it to study the problems  of
Hicher cducation, submitted
proposals to the Union  Govern-
ment for the development of higler
cducation; and

(b) if so, the details thereof and
-he steps taken by the Govern-
ment of India in this regard 2

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DPEARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) No such
proposals have been received from
the Government of Orissa.

’b) Does not arise.

D.T.C- Bus Service to and from
Vikas Puri

5579. SHRI KESHAORAOQO
PARDHI : Will the Minister of
SHIPPING AND TRANSPORT

bhe pleased to state:

(a) whether it is a fact that
following the constuction of a large
number of houses, therc has
heen a large expansion of Vikas
Puri in the last 2-g years, but the
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.

DTC bus service operating to and
from the colony has become ir-
regular;

(b) whether representations to
tide over the problem have also
been  received by  Government;
and

(c) if so, steps proposed to be
taken to mecet the situation ?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
BUTA SINGH) : () Vikas Puri,
a D.D.A. Cnlony, is in a develo ing
stage.  DTC bhus service on route
No. 860 conaccts it with Connaught
Circus, Regal via Moti Nagar znd
Cozntral Secretariat. The operation
on this route has been found quite
regular. There is also aunother
route  namrly Route No. 3oj
opeating from Mzj. Bhapinder
Singh Nagar to Vikas Puri.  Re-
cently, the services  on this route
have been found to Le somewhat
irregular duc to congestion on the
roads beyond Maoti Nagar.

(l)) Y\‘s Sir.

(c) On the  demand of the
residents of Vikas Puri, the services
of route No. 805 which were upto
Moti Nagar, have been extended to
Inter State Bus Terminal w.e.f.
11-10-81, The frequency ofservices
has also been stepped up from
34/68 minvtes to 20/40 minutes w.e.f.
2-12-81 by adding one more bus.

Disruption of Train Services
in the Kharagpur— Tatanagar
Section of South Eastern Railway

5580. SHRI HARIHAR
SOREN Will the Minister of
RAILWAYS be plcased to state :

(a) the total number of times
train services were disrupted in
Kharagpur-Tatanagar section  of
the South Eastern Railway between
June and October, 1981 ;

(b) the reasons therefor ; and
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(c) the steps his Ministry pro-
poses to take to check such disrup-
tion of train services in that busy
division of South Eastern Raii-
way ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a) and
(b). The train service on Kharagpur-
Tatanagar Section were distupted/
cancclled six times during the
period  from  June to  Octcher
1981 —on four  occasicns  due to
derailments,  once due to Bangla
Band!hi and oncc due to cancellation
of 134/133 Hcwrah-Ahmedabad Ex-
press for coal shortage.

(c) The Salety organisation of
the Railway is ergaged in a con-
tinuous drive to minimise a ccidents,
Efforts are also being made  to main-
tain supply of coal for Joco use.

Arrangement of money to meet

the monthly pay bills of Hooghly

Docking and Engineering Com.
pany

5581. SHRIAJIT BAGH :
SHRI NIREN GHOSH :

Will the Minister of SHIPPING
AND TRANSPORT be pleased
to state :

(a) whether the Government
-have received a telex message
dated oth November, 1981 from
the West  Bengal Government
regarding immedicate arrangement
for payment of at least Rs. 15 Jakhs
to meet the monthly pay bill of the
Hooghly Docking and Engineering
Company ;

(b) if so, details thereof ; and

(c) steps taken by the Govern-
ment thereon ?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE.
RENDRA PATIL) : (a) and (b). A
telex was received by the Union
Finance Minister from the Statc
Minister for Commerce and In-
dustries for placement of funds
at the disposal of the Hooghly Docking
and Engineering Co. for payment
of wages of its employees, purchase
of materials etc.

(c) The matter is under consi-
deraticn.

Representation Regarding in-
troduction of Central Govern.
ment Health Scheme at Gangtok

5582. SHRI ANANDA PATHAK :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased

to statc :

(a) whether Government have
received any representation from
Ccntral ~ Government  employees
of Sikkim regarding introduction
of Central Government Health
Scheme at Gangtok ;

(b) if so, the details of the repre«
sentation ;

(c) the steps taken in this regard;
and

(d) if not, reasons thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR)
(a) and (b). Yes. A representation
was received from the Coordination
Committee of Central Government
Employees and Worker’s Union
and  Association in  Sikkim
regarding introduction of CGHS
Scheme to Gangtok, as the existing
medical facilities available in the
areas in which Centra] Govern-
ment Offices aie located are in-
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adequate and the Government
hospital is at a far off place.

(c) and (d). In view ofthe limited
financial  provision, the proposal
could not be agreed to. The above
mentioned Committee was informed
accordingly.

Finding Committee

of Jha
on J:N:U:

5583, SHRI N. K. SHEJWAL-
KAR :

SHRI ATAL BEHARI
VAJPAYEE :

SHRT SURAJ BHAN :

Will the Minister of EDUCA-
TION AND SOCIAL WELFARE
be pleased to state :

(a) the reasons for appointing the
Jha Committee to enquire into
the Jawarharlal Nehru University
affairs and its terms of reference ;

(b) the progress of the enquiry;

(c) whether there was a complaint
that the minutes of an Executive
meeting of J.N.U. had been tem-
pered with ;and

(d) if so, the findings and action
taken in this regard and ifno action
has been taken vet, when it will be
taken ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
The Jha Committee was appointed
by the Executive Council of the
Jawaharlal  Nehru  University in
March, 1980 to make an assessment
of its working and to recommend
the directions for its growth and
development in the future.
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Thc terms of reference of the
Committee were : :

(i) to review the working of the
University since its inception
in the licht of the objectives
stated in the first Schedule
of the Jawaharlal Nehru
University Act ;

(ii) to assess the achievements of
the University in the reali-
sation of these objectives and
to  suggest steps necessary
to "consolidate and improve
upon them ;

(iii} tonotehandicaps,shortacomings
and failures in the academic
and adm'nistrative functioning
of the University, to ascertain
the reasons thereof and to
propose remedies necessary
for amnre effective functioning
of the Univerisy in future ;
and

(iv) to recommend the lines of
growth and development of
the University in the next
decade, consistent with the
objectives stated in the Jawa-
harla] Nehru University Act.

(b) In mav 1981 the Committee
has submitted what it called a
“Status Report”. The Committee
has stated that it has gathered
some material and designed some
studies but was not in a position
to formulate its opinion on various
issues and enunciate its recommen-
dations within the time allotted
to it. The Executive Council of
the University is vet to consider
the ¢“Status Report’ of the Comni-
ttee.

(c) Inacommunication addressed
to the President and signed by
several Members of Parliament it
was stated that the minutes of the
84th meeting of the Executive council
held on March 13, 1981 were mani-
pulated.
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(d) This matter was brought
to the notice of the University.
According  to the University,
it related to the confirmation of the
Registrar. At its meeting held on
srd/4th February, 1981, the Exe-
cutive Council confirmed the
appointment  of the Registrar,
‘Subsequently at its meeting held
on 30th March, 1981, the Executive
Council was informed, on a request
made by the Registrar, that his
confirmation may be deferred.
Accordingly, the Executive Council
resolved that the order of confirma-
tion be held in abeyance. Two
members of the Executive Council
pointed out that the deccision in
this case wasnot correctly recorded.
At the subsequent meeting h~ld in
June, 1981, the matter was again
considered in the presence of the
two members and the resclution
was modified according to which
the Exccutive Council reconfirmed
its earlicr decision to confirm the
Registrar, but the crder of confirma-
tion may be kept in abeyance.

The question of Government
taking any action in the matter does
not arise,

Adopdon of Physically Handi-
capped Persons in Medical
School and Vocational Areas

5584. SHRI M. RAMGOPAL
REDDY : Will the Minister of
EDUCATION AND  SOCIAL
WELFARE be pleased to state :

(a) whether Government have
framed a new scheme for adoption
of physically handicapped persons
in medical, social and vocational
area in Gujarat ; and

(b) if so, the details thcreof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
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AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
1(\ISHIS{I MALLIKARJUN). : (a)
o, Sir.

(b) Doe; not arise,

Devicetoprevent Train Accidents

5585. SHRI SUBRAMANIAM
SWAMY : Will the Minister of
RAILWAYS be pleased to state :

(a) whether it is true that the
National Physical Laboratroy (NPL)
Delhi has developed a device that
can prevent train accidents !

(b) if so, the details thereof; and

(c) when are these devices going
to be adopted by the Indian Rail-

ways ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
tc (c) National Physical Labc-
ratory, Delhi have not so far
developed any relable or proven
device .which can prevent train
accidents. However, they are work-
ing on a device, known as ‘Hot
Box Detector’ for dctecting the
incidents of excessively hot axle
boxes on trains, If these hot
axle boxes are not detected in
time, there are chances of journal
breakage, leading to a derailment.
Thus this device can be of assistance
in preventing  train derailments.
The device is still in the initial
stages of testing and its adoption on
Indian Railways depends upon
its successful development and
performance during field trials.
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News item Captioned /Indiscri-
minate use of Drugs for Malaria’

5586. DR.AU. AZMI : Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased
to state :

(a) whether Government’s atten-
tion has been drawn to the news
item captioned  ‘Indiscriminate
use of drugs for mnlaria’ appearing
in the Indian FExnress on the 1gth
September, 1981

(h) whether  Government  are
aware of the indiscriminate use
of Chlorogvi. and Primaquinc
by private douciors without nroper
diagnosis and blood test as a result
of which manv case., are reported to
the Hospitals and if so, the details
thercof

(c) the steps take (o cradicate
the mosquito  menace  which is
on the increase vis-a-vis  increase
in the Malaria cases ; and

(d) the steps taken to ensure
that Malaria staff visit houses to
take samples of blood test of those
who cannot visit them, particularly
in Government colonies ?

THE MINISTER OF STATE
IN THE MINISTRY OFHEALTH
AND FAMILY WELFARE (SHRI
NIHAR RANJAN LASKAR) (a)
Yes.

(b) No such complaints has been
received.

(c) The local Bodies have geared
up anti-larval and anti-adult measures
against mosquitoes, biological con-
trol, ehemical larviciding, fogging
Malathjon and DHC spray as a
resvlt  there has been a decreasce
in the incidence by 10.3%, during
the current year as compared to the
correspanding  period of last year.
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The Delhi Administration has been
holding fortnightly Coordination
meeting to review and coordinate
the anti-malaria and anti-mosquito
work by multiple agencies.

(d) At present 105 Malaria
Clinics have been fuctioning in
Municipal Corporation Delhi areas
and 10 Malaria clinics in New Delhi
Municipal ~ Corporation areas.
Most of the localities  have
got malaria clinics within 2 Kms.
In emergency cases the Medical
Officer  or the Officer-in-charge
of the clinics deputs surveillance
workers for collection of blood smeary
from the honses.

Stopping of Deduction from
Serving Seamen’s Wages in
the Form of Income Tax

5587. SHRIKRISHNA CHAN-
DRA HALDER : Will the
Minister cf SHIPPING AND
TRANSPORT be pleased to
state

What steps have bren taken for
the implementation of the Calcutta
High Court’s decision regarding
stopping of deductions from serving
seamen’s wages in the form of income
tax ?

THEMINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL) According
to the information received from
Directorate General of Shipping.
there is no general decision of
Calcutta High Court or injunction
restraining deduction of Income
Tax from Seamen’s wages. Orders
were passed by the High Court
in some specific seamen’s cases.
Therefore, the question of Govern-
ment taking steps doesnotarise.
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. Plam-te dovelop Baddhiet :elicl

Andlira Pradesh

l?588. SHRI CHITTA BASU:
Wil the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased tc state whether any plan
23 beent chalked out to preserve
the Buddhist relics of the sur-
rovnchng places of Nagarjun Sagar
in Andhra Pradesh and if so, the
detads thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WFLFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): The Buddhist
relics in the immediate surroun-
edings of Nagarjun Sagar are the
excavated as well 78 the trznsplan-
ted structural remains at Arupu
which are  weriodicrlly preserved,
as per the  requirements, by
way of resetting the loose bricks of
walls, water-tightening tle exposced
wall-tops and keepung the site neat
and clean

Subsidising the jJournal entitled
Studies in History

5589. SHRI DAULAT RAM
SARAN : Will the Mmister of
EDUCATION AND  SOCIAL
WELFARL, be pleased to state:

(2] whether 2 journal  ‘Studies
in History’ publishied by the Centre
for Hiswcrical  Studies, J.N.U.,
has a subscriber list of one thousand;

{b) whether the journ Lis subs-
dised by the JNU o0 the extent
of Rs. 5ou/- ¢ year and th ta Re-
scarch Assistant has been appointed
vo assist in the publication of the
journal besides h's other duties; znd

(c) whaither it is proposed to
continue subsid’sing the publication

2987 LS—10.

PAUSA 3, 1008 (SAKA)

Written Ansters 940

bhaving & limited subseriber list
which amounts to waste of public
funds and if so what steps have been
tzken by Government in this re-
gard ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : :a) The journal
is published by & private publishing
house on bektalf of the Centre for
Historical Studies. Its subscriber
list is less than one thousand.

(b) end (c) The jourrel is
subsidised by the  University to
the extent of Rs. 5000/~ a yeir in the
form of puschase of a fixed numbe- of
copies, The journzlised:ted by the
Centre for Historical Studies and
a Research Assistant cf the Centre
is partly engaged in this wcrk,
Considering tli : academic valve of the
journzl wnd the fact that a private
publisher is respersihle for pub-
lishine as well &  financing
of the journul, the University pre-
poses to contnuc the  present
arrangement of indircer subsidy for
the journal,

Exploitation of unemployed
yoanth hy the Kanchrapara
Railway workshop

szgo. SHRI MOHAMMED IS-
MAIL : Will the Minister of RAIL-
WAYS  Dbe pleased to state:

(&) whether  Governoment have
rceeived  representations dated 5th
Novemnber, 1981 and 16th Nc.
vember, 1981 regarding the unfarr
I-bour  pr.ctice and exploitaticn
of unemployed youth by the Railway
adminstration  of  Kanchrapara
Railway Workshop;

(b) if sc, detas of the  said
representations;
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(c) steps taken by Government
thereon; and ‘

(d) if not, re.sons thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI  MALLIKARJUN) : (a)
to (d) During the year 1977-78,
a specidl drive hzd been launched
to clean jungle and w:ter Joggmg
in the Railway colcnies including
adjoining water channel - called
‘Bzgerkhal’ with a view to mumi-
msing  MUsquit0  menace and im-
prove Ppublic healtt.  This work
was primarily executed by the sta-
ticn committee which is an cfficial
organization, for such work. Some
Jocai Tresident youths, however,
also ass¢ ciated themselves with the
drive vcluntarily, Some of these
volunteers applied for enrolment
in the panel cf class IV which was
subsequently formed in 1978-79-80.
Some of therr weere recruited on the
basis of their merit.

A representation was received
on behalf of such a volunteers by
Additional Chief Electrical Engi-
neer, Kanchrapara in December,
1980, through a forwarding letter
from Shri J. C. Das, MLA, West
Benga! recommending for their
incsion in the ciass IV panel on
the basis cf their voluntary service.
Since there was no commitment for
offering them C.ass IV employ-
ment, the question of their inclusion
in the panel does not arise.

Tension of Railway Employees

5591. SHRI T. R. SHAMA-
NNA : Wi'l the Minister of RAIL-
WAYS be p'eased to state:

(a) how are pensicn of Rai'way
employees joining service before or
atter 1957 fixed;
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(b) why was the option given to
employces retiring  between 1-4-1969
to 14-7-1972 withdrawn ;

(c) whether Government gave
an assurance on Floor of Parlia-
ment in June, 1972 that the case
of an employee will be considered
favourably by the Pay Com-
missipn; and

(d) will the Government take
early action 10 get the matter re-
examined and justice done ?

THE DEPUTY MINISTFR
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIA-
MENTARY  AFFAIRS (SHRI
MALLIKAR]JUN): (a) The pension
cf a Railway employee is fixed at
per the Standard Pension Rules
prevalent at the time of retiremens
from service.

(b) and (c) Since the introduction
of Pension Scheme on Railways in
1957, several cptions to come over
to the Pension Scheme have been
granted to Railway emrployees from
time to time as and when modi-
fication to the Pension Scheme or
liberalisation of Pay benefits having
an effect on the quantum of pen-
sion took place. During the period
1-4-69 to 14-7-72 no such modi-
fication took place and hence
option was not necessary. The
question of  withdruwing the
option dutirg the above period,
therefore, does not arise, QOptions
are not directly linked with the
period  of dcliberations  of the
Pay Commission. Irafter weighing
the pros and cons of both the Schemes
the employees had deliberately chcsen
not t¢ ¢pt for the Fension Scheme,
before retirement, they were settled
under the Contributory Provident
Fund Rules.

- (d) Question of any
therefore, does riot arise,

review,
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: Goods handling - contract at
Naini

55902. SHRI R. N. RAKESH:
Will the Minister of RAILWAYS
be’ pleased to state: -

(a) what award was given by
the Sole Arbitrator appointed by
the Genera]l Manager, Northern
Railway in respect of Goods Hand-
ling Contract at Naini from 215t
September, 1968 to 20th Septcmber
1971 and the date on which it was
published;

(b) whether Arbitration Award
was accepted by the  Divisional
Superintendent/Aljahabad;

(c) whether it was specified in
the Award that amount should
be paid within four weeks from the
date of declaration of award failing
which simple interest @ 6 per cent
per annum shall be paid to the party
till claim is paid; and

(d) if so, why the Northern
Railway failed to honour the Award
of their own Officer, who was
nominated sole arbitrator by the
General Manager, Northern Rail-
way and what steps are proposed
to be taken to avoid unnecessary
litigation and harassment to Clai-
mant Party °?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS, AND EDUCATION
-AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN): (a)
An award of Rs. 9,560/- and Rs.
2,500/~ towards refund security was
made by the Arbitrator and it was
published on 20th January, 1978.

(b) Divisional Railway Mana-

ger is not competent to accept
the award.

(c) Yes. .
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. (d) Objections have been filed
in the Court of Law against the
award of the Sole Arbitrator. The
case is still sub-fudice.

Vacancies of Dhond Railway
shed

5593. SHRI S. MURUGIAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether information has been
collected regarding filling up of the
posts still vacant at Dhond Railway
Shed (C. Rly-Poona Shojapur Line)
Maharashtra:

" (b) if so, what qualifications are
required for these posts;

(c) what efforts have been made
to fill up these vacancies so
far, especially during the last three
months; and

(d) if not, what is the reason for
delay ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS, AND EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN( :(a)to(d). The vacancy
position in Dhond Loco Shed has
not been static and action has been
taken to fill up as many vacancies
as necessary and possible from time
to time. Since April, 1981, 14
vacancies of Boiler Maker Skilled,
6 vacancies of Fitter Skilled and
one vacancy of Machine Shop
Mistry were filled up.

As on 24-11-81. 7 vacancies of
Boiler Makers Skilled and 8 vacancies
of Fitter Skilled existed at this Loco
Shed. These posts are to be filled
(i) 50% from staff in lower grade
according to seniority subject to
passing the trade test (i) 2% by
selection from course comp lete A
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Agpprecntices, ITI passed and Matri-
culates from open market, and (iif)
25% from serving semi-skilled and
unskilled staff with minimum educa-
tional qualification of VIII Stan-
dard subject to successful completion
of 6 months training and qualifying
in the trade test. Trade test is In
progress, but at the same time review
of staff strength is also being made
because of the reduction of 8 loco-
motives in holding in Dhond Shed
and introduction of Poona. Diesel

Shed.

Construction of a Flyover
between old Rohtak Road
and Azad Market

5594. SHRI TRILOK CHAND:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to

state:

(a) whether there is any pro-
posal on behalf of traffic Police,
DDA and Municipal Corporation
for constructicn of a flyover and
making improvement in the crossing
for tacility ot traffic between old
Rohtak Road and Azad Market; and

(b) it so, the details thereof and
the time by which it will be comple-
ted?

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI,
BUTA SINGH) (a) and (b): Yes
Sir. The alignment plan for this
crossing s yet to bhe approved by
the Delhi Devclopment Authority.
After approval of the alignment,
other formalities like preparation
of estimate, provision of funds etc.
will be iritiated by the Municipal
Corporation of Delhi. The proposal
isstill in a preliminary stage and,
therefore, it is not possible to n-
dicate at this stage the date’ of
completion of this work.

Wrilten Answers PRECEMBER M, 1001

Written Answers 296

Number omeﬁt:ntd; Yisa
by Pakistan to see Hockey Test

5595. SHRI KRISHNA
PRATAP SINGH :
SHRI ASHFAQ
HUSSAIN :

Will the Minister of EXTERNAL,
AFFAIRS be pleased to state:

(a) whether his attention has
been invited to a news item which
appeared in the ‘Times of Indid’
dated 27-11-1981 under the heading
““Thousands wait in vain for Pak
Visas’’;

(b) if so, the total number of
persons to whom Pakistan granted
Visas to watch the hockey test to be
played in Pakistan in November
1981;

(c) the approximate numbcr of
persons who were not granted Visas
by Pakistan for tl:is purposc;

(d) whethber thiv matter lias been
taken up by the Government with
the Government of Pakistan and
if so, what has been their reply; and

(¢) what is the policy of the
Government in granting  Visas to
Pakistani people to watch such
matches in Indic ?

THE MINISTER OF EX-
TERNAI. AFFAIRS (SHRI P.V.
NARASIMHA RAO): (a) Yes,
Sir.

(b) According to Pak. Govern-
ment  announcement, 500 Vvisas
were issued to Indians for witnessing
Indo-Pak Hockey Tests in Pakis-
tan in November, 198I1.

(¢) Thosc Indian nationals who
waited for visas in Amitsar could
not get them. As these visas to
Indian nationals were granted
by Pakistan authorities, these
figures are not available to us.
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(d) This matter was broyght to
the attention of the Palfista.n Foreign
Office, wha expressed their  inahility
to increase numbers at the last
moment.

(e) Government’s  policy in
these matters is liberal, and no
restrictions were placed on the
number of Pakistani nationals
wishing to visit India for witnessing
Hockey Tests.

Representation from Licensed
Porters of Thane

5596. SHRI R. K. MAHALGI:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Station Master,
Thane (Central Railway Maha-
rashtra) has received a lctter No.
TK/69/81 dated 12th September,
1981 from Maharashtra enclosing
therewith a representation by the
licensed porters working there;

(b) what are the demands made
in the said representation of li-
censed porters; and

fc) what action the railway au-
thorities are taking/propose to take
in connection with each of the
demands ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION
AND SOCIAL WELFARE, AND
1IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes.

(b) The demands relate to:
(1) Regular payments to licensed

porters.

(2) Appointment of additional
licensed porters.
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g) Presence of unautharised
porters.

(4) Provision of rest room.

(5) Filling up of vacancies of
parcel porters by licensed porters.

(6) Prompt payment of charges
for carriage of injured and dead
bodies.

(7) Free medical treatment.

(8) Carriage of line boxes from
yard to yard.

, t(fg) Provision of path way from
platforms.

(10) Supply of winter uniforms.

(¢) These have been consi-
dered within the framework of the
existing policy and wherever feasible
remedial action taken.

Death of Shri Shiv Lal a CGHS
Beneficiary at Pusa Road
Dispensary

3597- SHRI SAJJAN KUMAR:
Will the Minister of HEALTH AND
FAMILY WELFARE De pleased to

state:

(a) whether 22 years old Shri
Shiv Lal sfo Shri Ganga Ram a
CGHS beneficiary CGHS Token
No. 95615 who was receiving treat-
ment at Pusa Road CGHS Dispen-
sary (No. 18) had died on the 26th
June, 1981;

(b) whether the father of the
deceased had alleged thathis son
died because of the negligence on
the part of doctors and had also made
a written complaint to the Minister
to this effect; and

(c) if so, the details of action
taken in the matter including the
action taken against the persons found

guilty ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HEALTH
AND )} AMILY WELFARE (SHRI
NIHAR , RANJAN LASKAR)
(a) Yes,

(b) Yes.

(c) An Inquiry into the case wqgs
conducted by CGHS and the
report -is under consideration.

Cycle Stand-cam-Car parking
contract at Allahabad

5598. SHRI R. N. RAKESH:
Will the Minister of RAILWAYS
be pleased to state :

(a) whether  MJs. Railway
Mazdoor Sangh Shram semvida
Sahkari Samiti Ltd., Allahabad
submitted a detailed representation
dated 15-10-1981 alongwith tender
for Gycle Stand-cum-Car Parking
contract at Allahabad (City side);
and

(b) if so, what issues were raised
in the said representation togcther
with action taken thercon ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAILWAYS
AND EDUCATION AND SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) and (b). Only
tenders and not the representations
sent along with them arc taken
cognigance of.

Stationing of 5th Fleetin Indian
Ocean to help Pakistan

5599. SERI H. N. NANJE
GOWDA:

SHRI B. V. DESAI:
SHRI K.P.SINGH DEO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Unitd States
"proposes to keep a fifth naval fleet
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permanentaly in the Indian Ocecan
and give Pakistan the option to
participate in a U.S. Security system
mn South and South East Asia;

(b) if go, whether this. will be
creating more problems for India
and will be helpful to Pakistan;
and

(c) if so, the reaction of Govern=
ment there to ?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI P. V.
NARSIMHA RAO): (a) Govern-
ment are aware that the United
States proposes to maintain a per-
manent naval fleet in the Indian
Ocean. While there have been
press reports that the United States
would seek naval facilities in Pa-
kistan, this has been denied by the
Government of Pakistan.

(b) and (c) Government’s oppo-
sition to Great Power Military
presence in the Indian Ocean is
well known. We have voiced our
opposition both at the UN and
other international forum as the
presence of outside powers intro-
duces tensions and conflict in our
neighbourhood and constitutes a
threat to peace and stability-

Visit of a team of Labour Mi-
nistry to Polytechnics in
Uttar Pradesh

5600, SHR1 HIRALAL R.
PARMAR: Will the Minister of
EDUCATION AND SOCIAL
WELFARFE bc plessed 1o state.

fa) whether a Clentral Team of
Experts of the Ministry of Labour
visited the Polytechnics in Uttar
Pradesh to examine their function-
ing in regard to the trairing in
Commercial and Secretariat Practice ;

(b) if so, what was the con-
clusion of this Committee in the
matter of their functioning;
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(c) whether any Experts in the
field of Stenography were associated
with. the Committee; and

{d) if so, the particulars of such
Experts and their field of specia-
lisation ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKAR]JUN) (a) No, Sir.

(b) to (d) Dres nnt arise.

Return of Hijackers

5601 SHRI N. K.
SHEJWALKAR :
SHRI SURAJ BHAN :

SHRI ATAL BEHARI
VAJPAYEE:

SHRI NIHAL SINGH:

Will the Minister of EXTERNAL
ATFAIRS be pleased to state:

(a) the steps taken for the ex-
traditicn  from  Pakistan  of the
five persons wh¢ hijacked the Indi n
Airlines Bocing  plane to Pakistan
in September this year: and

’b) what is the outcome of the
above referred action ?

THE  MINISTER OF EX-
TERNAL . AFFAIRS (SHRI P.V.
NARASIMHA RAO): (a) and
(b). Gevernment  have asked the
Pakistan Government fcr the re-
turn of the hijackers.  The Presi-
dent of Pakistan has, on  several
occasions assured our Ambassador
in Islamabad that these hijackerg
will be returned to India, Tl'"‘u: im-
plementation  ¢f this assvrance is
awaited.

Written Angwers _gea
Construction of more holidays
Homes

5602, SHRIA. NEELALOHI-
THADASAN NADAR :

Will the Minister of RAILWAYS
be pleased to state :

(a) how many holiday Homes are
there at present ;

(b) whether Government have
any proposal to construct new
Holiday Homes ;

(c) if so, the details thereof ;
and

{d) when the proposal for cons-
tructing a Holiday Home at Kanya
Kumari is going to be implemen-
ted ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF RAIL-
WAYS AND EDUCATION AND
SOCIAL WELFARE AND IN
THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
28.

(b) Yes.

(c) 1. Darjeeling

2. GolvaBeachat Madagaon

(Union  Terrtory of
Goa)

3. Tirumalai Hill Tirupathi
(A.PD

4. Pachmarhi (M.P.)

(d) Holiday Home at Kanya-
kumari has been constructed and
broughtinto use w.e.f. 29-11-79.

News item Captioned ‘Red-
Light Retiring Rooms"

5603. SHRI ASHFAQ HUS-
SAIN :

Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government 6re
aware of the article in ‘Prode’
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News magazine of December,
1981 wumdér the headline ‘Red-
light Retiring Rooms ;

(b) is it a fact that SS of Delhi
wrote 0 DRM Northern Railway
regarding this affair long before
in September, 1981, but no action
has been taken ;

(c) isitalsoa fact that Railway
Vigilance also raided these retiring
rooms on some other complamt;

(d) what is the outcome of this
raid ;

(e) what action  Government
have taken and who are the eulprits
named ?

(f) is it also a fact that some
high officials are also involved in
it

(g) whether railway has lodged
any FIR with the Police ; and

(h) if not, reasons thereof and
if so, a gist of FIR ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : (a)
Yes.

(b) No.

(c) to (e) : No. Routine and
surpris¢  inspections are made
and any shortcomings brought to
notice aretakenup.

(f) No.
(g) and (h) : Do not arise.
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Pest Fization in Added Sehools
of Dethi

.?604. SHRI S. B. SIDNAL :
Will the Minister of EDUCATION
AND SOCIAL WELFARE be
pleased to state :

(a) whether the post fixation
for the academic year 1g81-82
relating to the aided schools of the
Delhi  Administration in  East
District has been finalised and
communicated to the schools ;

(b) if not, the date by which
the post-fixation is likely tc be fina-
lised ;

(c) the reasons for the unusual
delayin finalisation of post fixation
for the last two years ; and

(d) whether it is proposed to
relaxthe condition that appointments
of teachers should not he made after
the month of February in view of the
unusual  delay in finalisation of
post fixation ?

THE DEPUTY MINISTER
IN THE  MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND IN
THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) and (b). Ac-
cording to information furnished by
the Delhi Administration out of
g1 aided schools  under district
(East) cases in respect of all except
4 schools have been finalised. Cases
of the remaining 4 schools are in
the process of being finalised.

(c) Post fixationforaided schools
is done on the basis of actual enrol-
ment on 3ist August every year.
Thereafter, the Zonal Officer
sends the proposals to the Direc-
torate of Education where these
are scrutinized and sanctions
conveyed. This process takes twe
to three months time.

(d) No, Sir.
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Spacial Nairidve Foed Scheme.

5605. SHRI 'A. NEELALOHI.
THADASAN NADAR :

Will the Minister of EDUCA-
TION AND SOCIAL WELFARE
be pleased to state :

(a) whether Govrmnment are
having any Special Nutritive Food
Scheme at present ;

(b) if so, details of such schemes;

(c) what was total expenditure
on the scheme throughout the
country in the last financial year ;
and

(d) what is the respective amount
spent by Kerala during that period ?

THE DEPUTY MINISTER
IN THE  MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : /a) Spe-
cial Nutrition Programme and
Mid Day Mrcals Programme are
at present being implemented by the
States and Union  Territories as
State sector schemes under the
Minimum Needs programme.

(b) Tke Special Nutrition Prog-
ramme was started in  19%0-71
with 100.9, central ascistance.
Inthe Fifth Plan, itwas included
as a State sector scheme under
the Minimum Needs Programme.
It aims at providing supplementary
nutrition to the extent of 300 calories
and 10—12 prams of proteins to
children Delow 6 vears for 500 days
in a vear, and 500 calories and 25
grams of proteins to pregnant and
lactating mothers for 300 days in a
year. The programme is imple-
mented in urban slums, tribal
areas and backward rural areas.
The revised approved cost of nutri-
tion supplement is 25 p. per child
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and 50 p. per mother per day,
A coverage of about 8 million bepe.
ficiaries was reached under thig
programmec during the last year,

The Mid-day-Meals programme
was started in 1962-63. It aimg
at providing mid-day meals ¢,
school children (I to V class), pro-
viding nutritional supplementaticn
to the extens of goocaloriesand8— 5
grams of proteins per child per day
for 200 days in a year. In the
Fifth Plan, it was included as a
State _ sector scheme under the
Minimum  Needs Programme.
The approved  cost of food supple-
ment is 25 P. per child per day.
The programme achieved a coverage
of about 17 million beneSciaries
during the last year.

(c) The _cxpenditurc on the
schemes during 198081 was about
32.11 crores.

(d) The amount spent by Kerala
for Special Nutrition Programme
and Mid Day Meals programmes
for 198081 was Rs. 86.00 lakhs
and Rs. 16.50 lakhs respectively,

Development of Children
5605~ A SHRI CHINTAMANI
JENA :

Will the Min’ster of EDUCATION
AND SOCIAL WELFARE b-
pleased to state : )

fz) whether Union  Gcverr-
ment have formulated any pers.
pective  plan for the development
of Children during the current
financial year ;and

(b) if so, the details thereof ?

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF
PARLIAMENTARY  AFFAIRS
(SHRI MALLIKARJUN): (a) and
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(b) A Working Group has been
set up for preparing the Perspeative
Plan for Child Development 1980~
2000. The Workirg Group is at
fairly advanced stage in preparing
the Perspective Plan.

Reception  Houses for Juvenile

Delinguents  and Neglected
Children -
5605. B. SHRI ~ CHINTAMANI

JENA :Willthe Minister of EDUCA.
TION AND SOCIAL WELFARF be
pleased to state :

(a) whether thereis any prcposal
under the consideration of Govern-
ment to set up ‘reception houses’
and retormatory schoo's for p-oviding
academic and vocational education
to juvenile delinquents and reg.
lected children who were nnt
accused of =ny offence ;

(b) whether Governmert are
. satisfied with the pciformence of
the reformatory schools set up hy
the Andhra Pradesk and Tamil
Nadu Governments as a mode! ;
and

(¢) if sol the dctails
the scheme of Central
ment in ths regerd ?

regarding
Govern-

THE DEPUTY MINISTER
IN THE MINISTRIES OF
RAILWAYS AND EDUCATION
AND SOCIAL WELFARE AND
IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS
(SHRI MALLIKAJUN) : (=)
The cnforcement of legislatien

for juvenile delinquents and neg-
lected children fzlls within the ju-
nisdiction of State  Governments
and Union Territory Administrations,
Prior t¢ the enactmert of the Child-
ren Acts in various States, the
Reforinatroy  Schools  Act, 189y
provided for the setting up of Re-
formatroy Schools for specizl care,
education 2nd treatment of delin-
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quent children below. 15 years
committed to jails, on a discretionary
basis. The Children Acts envisage
the setting up of - Remand/obser-
tion Homes for Temporary recep-
tion of children during pendency
of an enqury, For :ihe purpose
of institutiona] treatment, Specizl
Approved/Certified  Schools are set
up for delirquent children and
Children  Homes fcr neglected
children zre brought within the
purview of the  Children  Acts,
At present, all the States barring
Orsssa, Nagaland, Tripura and
Sikkim h:zve enzcted the Children
Acts while Bihar also has the neces-
sary infrastructure.

{(b) With thke enforcement ef
Children Acts in Andkra P:adesk
and Tamil Nadu, the Refirmitory
Schoc-s  Act, 1897 proyiding for
the setting un of Reformatary Schocls
stands repcaled. The responsis-
bility . regarding the sztisfactory
performance «f the Istjtuticns set
up under the Child~en Acts lies
with the State  Governments.

ic) i view of the  exclusive
jurisdiction of the State Govern-
ments 1n the m:tter, the Govern-
ment ¢ f Inaia bes no scheme in this
regard,

12.00 hrs.

PROF. MADHU DANDAVATE
(Rajapur) : Today, at least on the
last day, let me make 2 humble and
modcst submission, if you permit had
Sir Yesterday you said that you
received the communication from
the Maharasktra Legislzture, You
said it kad been sent to me.

Fi-stly, I want tv make a correc-
tion ‘n my statement.

The Secretarizt hassent that copy.
It was may mistake that it was mijs-

placed. I have seen that. On th:t
commun.catoon, I b:ve sent my
clarification w0 you., I hzve said
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that Maharishtia  Legislature . is
trying to equate the Chief Minister
with the Maharashtra Legisla-
ture,

MR, SPEAKER : No; rothing
doing Ne.

PROF. MADHU DANDAVATE:
Asperians against the Chief Mir ister
is construed as aspersicns against it..

. MR. SPEAKER : Iwill go into
1it.

PROF. MADHU DANDAVATE
Ycu will agree that I bave sert you
the clzrification,

MR. SPEAKER : Ycu heve
sent tke clarificaticn to me, I
will go through it.

PROF. MADHU DANDAVATE:
I wes thinking that you had applied
your mind.

MR. SPEAK'R : I am going
tc apply my mind. I am gettirg all
those translatiors done,

PROF. MADHU DANDAVATE:
I have only one difficulty, Pleasc
take  th¢t into notice. I  haye
already filed a case ageirst,.. ...
What I am saying thisis that you

must come to a quick decision,
I bave filed a writ petition
aganist A. R._  Antulay, Chijef

Mirister of Mabarashtra. He s
vtilizing this device of privilege
to see that the judicial procedure
is obstructed. The defence ccunsel
will get up in thc cort znd sa

that the very petition «f Mzdhu
Dandavate isunder cloud, and tlat
it has been challerged through
this cise of breach of privilege
and, therefore, they are going to
seek adjournment cn the Antulay
issue, Therefore, I demand that
you try to give an early rubng.
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MR. SPEAKER : Iwill domy
best.

PROF. MADHU DANDA-
VATE: In the vacation, how cdn you
give the ruling °?

MR. SPEAKER : I am not
ruling. I have to give it my mind.

PROF. MADHU DANDAVATE:
It is such a frivolous issue, ~ Why
don’t you straightway say : that
“I reject it and do not give you
permission ?

MR. SPEAKER I cannot.
Then tomorrow you will say : “You
are doing this.”

PROF. MADHU DANDAVATE:
If T were in your place, I would
have treated it as a frivolous privi-
lege. I would have rejected it in
onesecond. Ihave built up my case-
inmy clarification.

MR. SPEAKER : I have also
sent to Mr. Jethmalani the same
thing. He has also to come.

PROF. MADHU DANDAVATE:
I have pointed out to you. Even
the (Interruptions) petition against
the Prime Minister is not considered. .
(Interruptions)

MR. SPEAKER : I will see toit.
Everything you said is under my
consideration.

SHRI SATISH AGARWAL
(Jaipur) : It can be rejected out-
right.

MR. SPEAKER : I will apply

my mind, and at the earliest.
PROF. MADHU DANDAVATE.
I seek your advice : what do I tell
my Counsel ? For instance, the
Jjudicial  procedure is obstracted
What is your advice ? :

MR. SPEAKER : I cannot
I am not a lawyer.
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But you are coming in my way.

MR. SPEAKER : Neo, Sir. I
have to do it as ofmy duty.

It is my responsibility. I have
todoit.

PROF. MADHU DAN DAVATE:

By delaying the ruling you are

coming in the judicial  process.

You don’t mean that. It is only

Antulay  who means that. But

you are also coming in the way
- (Interruptions)

SHRI JANARDHANA POO-
ARY (Mangalore) : Sir, What he
as sald i : you are coming in the

judicial way. That is to be noted.

MR. SPEAKER : No, he has not
said that.

SHRI SATISH AGARWAL :
His English seems to be poor.

SHRI JANARDHANA POO-
JARY : No.

PROF.MADHU DANDAVATE:
There is another notice. There
should be no difficulty. The Law
Minister said in the debate that
in the induction of police, there
was no consultation between the
Home Ministry and the Election
Commission. The Election Commi-
ssion has said there was consultation
I had produced something which
was laid on the Table of the House
on the 23rd December.

MR. SPEAKER : I have again
sent the communication to-day;
1 have again sent you the commu-
nication to him.

PROF MADHU DANDAVATE:

It is kept pending.
MR. SPEAKER : Yes ; 1
ave sent again this communication.

DR. SUBRAMANIAM SWAMY
(Boffibay-North-East) You have
rejected my adjournment motion,

DECEMBER 24, 1581
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. 1 will not quauon it.
But to day “Indian
B.K. Nehru has said that large num-

ber of Ministers are corrupt.

MR. SPEAKER : I have
scen your adjournment motion.
We discussed it in the Business
Advisory Committee. They said
there should be a specific case.
Now there is no time. Next time if
you give it, we can decide.

DR. SUBRAMANIAM SWAMY:
If T give a motion next Session,
will you agree to it ?

MR. SPEAKER : We decided
in the BAC; accordingly you come
in the BAC.

SHRI SATISH AGARWAL :
To-day is the last day of the Session.
You would kindly remember that I
had given notice of a privilcge. ...
(Interruptions)

MR. SPEAKER : I am very
much after it. I have not slept a
moment.

SHRI SATISH AGARWAL :
The party must be sending the reply
to you.

MR. SPEAKER

How long
can he take ? Let me sec.

SHRI SATISH AGARWAL :
Ultimately they will have to send

areply.

SHRI NIREN GHOSH (Dum-
Dum) : Sir, You have rejected my
adJoummcnt motion. But the thing
is that the State Bank of India has
drastically - reduced.

MR. SPEAKER : No, nothing
doing. No, Sir.

SHRI NIREN GHOSH : They
have reduced. ..

MR. SPEAKER It is not a

serious matter for adjournment.
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No question. Not abowed.

(Interruptions)**

MR. SPEAKER : Mr. Ghosh,
you are an old parliamentarian.
Why are you trying to do like this ?
i

SHRI HARIKESH BAHADUR
(Gorakhpur) : It is a very serious
matter that most of the Ministers are
corrupt....It has been said.

(Interruptions) B

MR. SPEAKER : No. You
come to the Business  Advisory
Committee. G

LA

DR. SUBRAMANIAM SWAMY:
It is there in “Sunday” magazine
also. There should be some answer
to it.

W WLTAY . SR TG 9T U
T AT @

N. AT @A 0 FHE AT
T Tw, Ig@ ¥t Pgme grar sfaw

SHRT HARIKESI BAHADUR.:
In f{act the whole Government is
courrupt. ... ..
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SNCLOY
?,Tam.;:: T e
(saavr).

UG W : AT FEARErCE
e gt T E

MR. SPEAKLR: A man is man.
Not allowed.

(Interruviions)

N tm Prew g (@)
Ty ft, §7 @ Aifew faar g—u=®
@ ey afew faan g ——da, T
& QH. 9. & §SY 7 <. ..

o1, ¥rwsT giar afg A9 W giaw |

st T PawTE arEE o g RS-
g3z faar T, FH &1 AT LT TEL
gidr 3, JeET #T 9w ®1, F
fafr? #t wamegt @A T =

**Not recorded.
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[«ft Tw Poreme aaT] ft Ow fywre qreem ;. gEw A
mfcigt wet degee wngw k. TR aW oY wOf, @ wn
RS TR B AWA AT | gEET PG

w1 now W W i gw ot
TEq, 79 UF UEEHwe e 00 A9 g |

Ty T W BT T efvew o (s e

WY QX
R 4y a9 #E & RURALLE ST
W WEIXT : A9 W AW AP Ty wE : wE
TRY & Pegmay fean, sifer wvaw S wiom W o
T i wdgwia 8§ T N & 09 ’ T HT
% Pt &7 qaEwn U 3% gy wEiw :  wE AT H AW
fagr s, It afeqfd #1 fewmw g w8
g feami &1 e, W=
g I9 g9 gRE ¥ UF ot wiem wrmt 0 Tl A
# Paciy 7@T fer a1 WO m\:rm\w’mﬁrhﬂmﬁaﬁ
e gy g owE g EUR AT AT E g% s gl -
:fwgn‘\laamhhmm HFAA AT g e S are Sah @
T ¥ Pevam o &7 ww@Er  famn
e S TP - S

Tamnotgoing to doit. Ttis for the

TP gL T Election Commission to do it. No
a]]n ved.
Qe WETAT : ¥ I9FN &1 9 ' (Interruptions)
W @eE | T TeEF TQ@ '
WL | Py a7 @ gee A ’:{fg";mmm'
wdgnre ST w1, T A O grm S wC, BIE A
g fumdfes e e, .o . (emwyma). . .

, afeT gf, Tt afaefd gl g gt ;. sane P A
fgr—rar gRT & A9 AT FfT @ AW A AA@ g5 AW AOS AR
areq T for 7T | TR AR # QRO AAG g, I 2 A @ LV
T w1 T FHAT G ) There should he some sense of releva

off o Pawre A ¢ TER @ ponsible.

ncy. Itis most irrelevant and irres
(Interruptions)

¥ SHRI K. MAYATHEVAR (Din-

oy AT ;A LA L EISH digul): li i '

: " gul): My calling attention and adjo-
w e w ITEw g @ /4 urnment motions were dismissed one
TWTRT B th by one. You wanted me to satisfy that
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the subject to be raised ccmes under
the Cloncurrent List, We satisfied that
the subject comes undeér the Concure
tent List in Schedule VII, Item 28.
Therefore, you have to admit both
the motions for discussion. Youdid not
admit them. It is a serious matter
regarding  Tiruchundur Tample
mvurder and Paul Commission Report
and announcement of the same by
ADMK leader and the” consequences
thereon. Youallow ustoraise thesame
through my party men under rule
377 since it is a very vrgent matter of
public importance concerning Tamil

Nadu. (Interruptions)
MR. SPEAKER : Why don’t you

listen ? I have allowed it under rule

377 .
(Intervuptions)

SHRI K. MAYATHEVAR: You
do nothelp us at all. What is ging
on? (Interruptions)

@R N oteg: T

JgE WEgREw :  BitAy, IS |
fegw %1 a@ w7 &t

12.10 hrs.
Shri Mani Ram Bagri and some cther
house Members then left the House.

12.1x hrs.
PAPERS LAID ON THE TABLE

NoTIFICATIONS UNDER MERGHANT
SHIPPING ACT, 1958.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): On behalf of Shri Veeren-
dra Patil, I beg tc lay on the Table
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‘a copy each of the fcllowing Notifica-

tions (Hindi and English Versions)
under sub-sestion (3) of section 458
of the Merchant Shipping Act,
1968 i(—

1) The Shipping Development
Fun(d) Commiare’e 8 (AccounI:ants)
Recruitment (Third Amendment)
Rules, 1981, published in Notifica-
tion No. G. S. R, 1030 in Gazette of
of India dated the 21st November,
1981,

(2) The Shipping Development
Fund Committec Staff Car Driver
and Group ‘D’ Posts Recruitment
(Amenment) Rules, 1981, published
in Notification No. G.S.R. 1031 in
Gazette of India dated the 21st
November, 1981,

[Placed in Library Seze No. LT-
3216/81].

REVIEW ON AND ANNUAL REPORT
oF HINDUSTAN LATEX LTD. TRIVEN-
DRUM FOR 1980-81.

THF MINISTER OF HEALTH
AND FAMILY WELFARF (SHRI
B. SHANKARANAND) :

I beg to lay on the Table

a copy cach of the following papers
(Hindi and English Versions) under
sub-section (1) of section 6109A i tl.e
Companies Ac , 1956:—-

(1) Review by the Government on
the working of the Hindusten Latex
Limited, Trivendrum, for the year
1980-81,

(2) AnnwvalReportofthe Hindus-
tan Latex, Limited, Trivendrum, for
the year 1980-81 along with th.c Audi-
ted Accountsand the comments of the
Comptroller and Auditer General
thereon.

Placed in Library. See No.LT-3217/
81.]
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ReviEW ON AND ANNUAL REPORT
or hmiaxn Towrisx DBveilopmewTt
CorvoraTtion Ltp., NEw DeLRI FoR

1980-81.

THE MINISTER OF TOU-
RISM AND CIVIL AVIATION
(SHRI A. P. SHARMA) : I
beg to lay on the Table
a coy cach of the following papers
(Hindi and English Versions) under
sub-section (1 ) of section 619A of
the Companies Act, 1956:—

(1) Statement regarding Review
by the Government on the work-
ing of the India Tourism Deve-
lopment Corporation Limited,
New Delhi., for the year 1980-
81.

(2) Annual Report of the India
Tourism Development Corpora-
tion Limited, New Delhi, fo
the year 1980-81 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Librarv. See No. LT-
3218/81].

REVIEW ON aAxND ANNUAL REPORT
OF KHADI AND VILLAGE INDUSTRIES
ComumissIoN, BomBavy For 1979-80
AND STATEMENT FOR DELAY.

THE MINISTER OF STATE
IN THE MINISTRIES OF AGRI-
CULTURE AND RURAL RE-
CONSTRUCTION (SHRI BALE-
SHWAR RAM) : On behalf of
Rao Birendra Singh; 1 beg to lay
on the Table—

(1) (i) Acopyofthe Annual Report
(Hindi  and English versions) of
the Khadi and Village Indus-
tries Commission, Bombay, for
the year 1979-80, under sub-sec-
tion (3) of section 24 of the
Khadi and Village Industries
Commission Act, 1956 along with
Statistical Statement.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Khadi and Village Indus-
tries Comumission, Bombay, for
the year 1979-8o.
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(2) A smternent (Hindi and Emglish
venim) thowing remsoms for
delay in laying the dweumeants
mentioned at (1) above, [Pilas.
ed in the Library. See No. LT-
3219/81].

NoOTIFICATION UNDER INDUSTRIES
(DevELoPpMENT AND REGULATION)
ACT, 1951,

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRY
(SHRI P.A. SANGMA) : On behalf
of Shri Narayan Datt Tiwari,
I beg to lay on the Table —

acopy of Notification No. 5.0.
620(E) (Hindi and English a
vars.ons) published in Gazette of
India dated the 3rd August,
1981 regarding cxtension of period
of take over of Messrs Enge

India Machine and Tools Limit-
ed , Calcutta beyond five years,
under sub-section (2) of section
1I8A of the Industries. (Deve-
lopment and Regulation)  Act,

Act, 1951. [Placed in lerary

See No. LT—3220/81.]

STATEMENTS CORRECTING REPLIES TO

U.S.Q. No. 4118 pT. 14-g-1g81 re:
DELAY IN MaJor IRRIGATIONS,
ScHEmES axp  US.Q. No. 1191
DATED 30-11-1981 re:  CoMPLET-
IoN OF ON GOING IRRIGATIONS
ProjEeCTS.

THE MINISTER OFSTATEIN
THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI) :
I beg to lay on the Table

(1) A statement (Hindi and English
versions ) (i) correcting the reply
given on the 14th September,
1081 to Unstarred Question No.
4118 by Shri Hari Nath Mishra
regarding delay in Major Ir-
rigation Schemes and (ii) giving
reasons for delay in corr
the reply. [Placed in Library.
Se¢e  No. LT-—3221/81].



jﬁx f’apers Laid

- {2) A statement Hindi and English
versions) (i) correcting the reply
given on the 3oth November,
1981 to Unstarred Queition No.
1191 by Sarvashri M. V. Chan-
drashekara  Murthy and G.
Nansimh Reddy regarding com-
pletion of go on going irrigation
Frojects and (ii) giving reasons
or delay in correcting the reply.

[Placed in Library. See No. LT—
3222/81.]

ReviEw - AND ANNUAL REPORT
OF CHANDIGARH SMALL INDUSTRIES
DEeveLopMENT CORPORATION LTp.,
CHANDIGARH I'OR 1980-81.

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUS-
TRY (SHRI P.A. SANGMA) : On
behalf of Shri Charanjit Chanana,

I b>g to lay o1 the Table:—

(1) A copy of the Annual Report
(Hindi and English versions ) of
the Chandigarh Small Industries
Development Corporation Limi-
ted, Chandigzarh, for the year
1980-81 along with Audited
Accounts, -

(2) Astatement (Hindi and English
versions) regarding Review by
the Government on the working
of the Chaudigarh Small Indus-
tries Dovelopment  Corporation
Limited, Chandigarh, for the year
1980-81).

[Placed i: Library. Sve No.
LT—3223/81].

ANNUAL REePORT ofF UNIVERSITY
oF DELHI FOR 1979-80 AND A StaTE
MENT FOR DELAY, REVIEWS oON
THE ANNUAL REPORTS OF NATIONAL
INSTITUTE OF FOUNDARY AND FORGE
TecHNOLOGY, RANGHI FOR 1980-81,
QeNTRrRAL TIBETAN SCROOLS ADMINIS-
TRATION, New DELHI FOrR 1980-81,
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REGIONAL ENGINEERING COLLEGE]
SRINAGAR, KASHMIR FOR THE 1980~
81, etc.

THE MINISTER OF STATE
IN THE MINISTRIES OF EDU-
CATION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL):

I begto lay on the Table —

(1) (i) Acopy ofthe Annual Report
(*Hindi version) of the Univer-
sity of Delhi, for the year
1979-Vols. 1 and II.

(i) A statement (Hindi and
English versions) showing reasons
for del.y in laying the Hindi
version of Report mentioned at(i)
above and also for not laying-
Volume III of the Report.

[Pluced in Library. See Nog
LT—3224/81].

(2) (i) A copyofthe AnnualReport
(Hindi and English versions) of
the National Institue of Foundry
and Forge Technologv, Ranchi,
for the vear 1980-81 along
with Accounts.

(ii) A copy of the Review (Hind
and English versions ) by the
Government on the working of
the National Institute of Foundry
and Forge Technology Ranchi,
for the vear 1980-81.
[Placed in Library. See No.
LT—3225/81].

(3) (i) A copy of the Annual Report
(Hindi and Rnglish versions) of
the Central Tibetan Schools
Administration, New Delhi, for
the year 1980-81.

(ii) A statement (Hindi and
English versions ) regarding

*English version s of the Annuale Report of the University of Delhi f(?r the
year 1979—Volumss I to III—was laid on the 23rd December, 1980.

2087 LS—11
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Review by the Government on
the working of the Central
Tibetan Sthools Administration
New, Delhi, for the year 1980~
81.

[Placed in Library. See No.
LT—3226/81].

(4) (i) Acopyof'the Annual Report

(Hindi and ° English versions)
of the Regional Engincering
College, Srinagar, Kashmir, for
the year 1980-81.

(ii) Acopy of the Review
(Hindi and English versions ) by
the Government on the working
of the Regional Engineering Col-
lege, Srinagar, Kashmir, for
the year 1980-81.

[Plcced tn Library. See No, LT—
3227/81].

5) (i) A copy of the Annual
Accounts (Hindi and English
versions ) of the Indian Institute
of Management, Calcutta, for
the year 1979-80 together with
Audit Report thereon.

(ii) A statcment ( Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (i) above.

[Placed in  Library. Se¢ No.
LT—3228/81].

(6) ) A copy of the Annual
Report (Hindi and English ver-
sions ) of the Karnataka Re-
gional Engineering  College,
Surathkal, for the year 1980-81.

(i1) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Karanataka Regional En-
gineering College, Surathkal for
the year 1980-81.

{Placed in  Library. See No.
LT-~3229/81].

(7) @) Acopy of the Annual
Accounts ‘( I-ylvindi and -English.
versions) of the Karnataka
Regipnal Engineering- College,
Surathkal, for the year 1980«
81. together with Audited
Report thereon.

[Placed in  Library. See No.
LT—3229/81]. '

*(8) (i) A copy of the Annual
Report (Hindi and English ver=
sions) of the Regional Engineers
ing College, Warangal, for the
year 1980-81.

(i) A copy of the Review
(Hindi and English versions)
by the Government on the work-
ing of the Regional Engineer-
ing College, Warranga] for the
year 1980-81.

(9) A Copy of the Annual Ac-
counts ( Hindi and English ver-
sions ) of the Regional
Enginecring College, Warangal,
for the year 1980-81 together
with Audit Rcport thereon.
[Placed in Library. See No.
LT—3230/81].

(10) (i) A copy of the Annual
Report (Hindi and English versions)
of the Regional Engineering College,
Durgapur, for the year 1980-81.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Regional  Engineering
Clollege, Durgapur, for the year
1980-81 . [Placed in Library.
See L'T-3231/81].

(11) (i) A copy of the Annual
Report (Hindi and English versions)
of the Visvesvaraya Regional College
of Engineering Nagpur, for the year
1980-81.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Visvesvaraya Regional
College of Engineering, Nagpur,
for the year 1g80-81.

[Placed in Library ~ See No. LT

3232/81].
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(12) (i) A copy of the Annual
Report (Hindi and English versions)
b{ the ment on the working
of the Malaviya Regional Engineer-
ing College, Jaipur, for the year
1980-81.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Malaviya Regional
Engineering College, Jaipur,
for the year 1980-81.

[Placed in Library. See Nn. LT-

3233/81]. .

(13) (i) A copy of the Annual
Report (Hindi and English versions)
of the Regional Engineering College,
Silchar (Assam) for the year 1980-81.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Regional Engineering
College, Silchar (Assam) for
the year 1980-81.

{Placed in Library. See  No.

LT-3234 81].

(14) (i) A copy of the Annual
Report (Hindi and English versions)
of the Regional Engineering College,
Kurukshetra, for the vear 1980-81.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of th: Regional Engineering
College, Kuwukshetra, for the
year 1980-81.

[Placed in Libraryv. See No, LT-

3235/81].

(15) (i) A copy of the Annual
Report (Hindi and English versions)
ofthe Kendriya Vidyalaya Sangathan,
New Delhi, for the year 1980-81.

(ii) A statement (Hindi and English
versions) regarding Review by
the Government on the working
of the Kendriya Vidyalaya
Sangathan, New Delhi, for the
year 1980-81.

[Placed in Library. See No. LT-
3236;81].
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(16) (i) A copy of the Annual
Report (Hindi and English versions)
of the Board of pprenticeship
Training (Western Region) Bombay,
for the year 1980-81 along with
Audited Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on th: working of the
Board of Apprenticeship Train-
ing (Western Region), Bombay,
for the year 1g80-81.

[Placed in Libray. See No. LT-

3237/81].

(17) (i) A copy of the Annual
Report (Hindi and English versions)
of the Regional Engineering College,
Tiruchirapalli, for the year 1980-81.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Regional Engineering
College, Tiruchirapalli, for the
year 1980-81. -

{Placed in Library. See No. LT-

3238/81].

(18) A copy of the Annual Accounts
(Hindi and Englich versions) of the
Regional  Engineering College,
Tiruchirapalli, for the year 1980-81
together with Audit Report thereon.
[Placsd in Library. See pNo. LT-
3238,81].

(19) (1) A copy of the Annual
Report (Hindi and English versions)
of the Rashtriya Sanskrit Sans'han,
Delhi, for the vear 1980-81.

(ii) A statement (Hindi and English
versions) regarding Review by
the Government, on the working
of the Rashtriya Sanskiit
Sanasthan, Delhi, for the year
1980-81.

(20) A statement (Hindi and English
versions) explaining reasons for not
laying the Accounts of the Rashtriya
Sanskrit Sansthan, Delhi, for the years
1979-80 and 1980-81 within the
stipulated period of nine months
after the close of the Accounting
year.

[Placed 'in  Library. See  No.
3239/81]. .
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(21) (1) A copy of the Annual
Report (Hindi and English veriions) of
the Indian Museum, Calcutta, for
the year 1979-80 along with Audited
Accounts,

(ii) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of he
Indian Museum, Calcutta, for
the year 1979-80.

(22) A statement (Hindi and
English verisons) showing reasons
for delay in laying the Annual Report
and Accounts of the Indian Museum,
Calcutta, of the year 1979-80.

[Placed in Library. See No. LT-
3240/81].

(23) (i) A copy of the Annual
Report (Hindi and English versions)
of the Sardar Vallabhbhai Regional
College of Engineering and Technology
Surat (Gujarat) for the ycar
1980-81.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Sardar Vallabhbhai Regional
College of Engineering and
Technology, Surat (Gujarat) for
the year 1980-81.

[Placed in Library. See No. LT-
3241/81].

(24) (1) A copy of the Annual
Report (Hindi and English versions)
of the Technical Teachers’ Training
Institute (Southern Region) Madras,
for the year 1980-81 along with
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the

Government on the working
of the Technical Teachers’
Training Institute  (Southern

Region) Madras, for the year
1980-81.

[Placed in Library, See
3242/81).

No. LT-
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(25) (i) A copy of -the Annual
Rc'gort (Hindi artdd English versions)
of the Indian Institute of Managément,
Bangalore, for the year 1980-81 along
with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Indian Institute of Manage-
ment, Bangalore, for the year
1980-81,

[Placed in Library. See No. LT-

3243/81].

(26) (i) A copy of the Annual
Accounts (Hindi and English versions)
of the Rashtriya Sanskrit Sansthan,
Delhi, for the year 1977-78 together
with Audit Report thereon.

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (i) of item (26)
above.

(27) i) A copy of the Annual
Accounts (Hindi and English versions)
of the Rashtriya Sanskrit Sansthan,
Delhi, for the vyear 1978-79 together
with Audit Report thereon.

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (i) of item (27) above.

[Placed in Library. See No. LT-

3244/81].

(28) A copy each of tre following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 (—

(i) Review by the Government on the
working of the Artificial Limbs
Manufacturing Corporation of
India, Kanpur, for the year
1980-81.

(i1} Annual Report of the Artificial
Limbs Manufacturing Corpora=-
tion of India, Kanpur, for the
year 1980-81 along with the
Auditsd Accounts and the
comments of the Comptroller
and Auditor General thereon.
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(29) A statement Hindi  and
English versions) showing reasons
lor delay in leying the papers ment-
tioned at (28) above.

[Placed in L. Library See No. LT-
325 811,

(30) (i) A copy of the Annual Re-

port (Hindi and Erglish ver-
sions) of the Banaras Hindu Uni-
versity, for the year ending g1st
March, 1980 togethzr with
Audit Report thercon. Volu-
me I & II.

(i) A Statement (Hindi and
English veisions) showing rea-
sous  for delay in laying the
documents mertioned at (i)
of item (30) above.

[Placed in Library See. No.
LT - 3246/81].

(31) (i) A copy of the Annuzl Re-

port (Hindi and English ver.
sions) of th.e Ba] Bhavan Society
(Indi), New Delhi, for the
ycar 1980-81.

(i1) A statemert (Hindi and
Euglish  versions)  regarding
Review by the Gavernment on
the warking of the Bal Bhavan
Sacicty, (India) New Delhi.
[Placed in Library See. No.
LT— 3247/81].

(32) Astatement (Hindi and English

versions) exnlaining reasons for
rot laying the Annual Report
of the Indian Institute of Terh-
nolsgy, Kharagpur for the
vear 1980-81 within the sti-
pulated period of nine months
after the close of the Accounting
year. [Placed in Lihrary See.
No. LT-—3248/81].

(33) (i) A copy of the Annual Re-

port (Hindi and English ver.
sions) of the Naticnal Council
cf Educational Research ard
Treining, New Delhi for the
year 1980-81.

(ii) A statement (Hindi and
English versions) regarding Re-
view by the Gaovernment on the
working of the Nationzl Coun-
cil of Educational Research and

Training, New Delhi, for the
year 1980-81. Placed
Library See. No. LT—3249/81].

REVIEW ON AND ANNUAL REPORT
oF CHEMICALS AND ALLIED Pro-
pucTs ExporT PromoriOoN COUNCIL
CALCUTTA FOR 1980-81, TRADE DEVE-
LOPMENT AUTHORITY, NEw DELHI
FOR 1980-81 AND TEA BoARD, INDIA,
CAaLcUTTA FOR 1980-81.

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA);
On behalt of Shri Khursheed Alam
Khan, I beg to lay on the Table—
(1) (i) A copy of the Arnual Re-

port (Hindi and English ver-
sions) of the Chemicals and
Allied Products Export Pro-
motion Council, Calcutta, for
the year 1980-81 alcrgwith
Audited Accounts.

(i1) A ccpy of theReview (Hindi
znd English versions) by the
Government on the working
of the Chemicels and  Allied
Products Export Promotion
Council, Calcutta, tor the year
1980-81. [Placed in  Litbrary
See. N». LT--3250/81].

(2) (1) A copy of the Annual Re-
port (Hirdi and Eaglish ver-
sions) of the Trade Develop-
ment Authority, New Dclhi, for
the year 1080-81 alcngwith
Auditecd Accounts,

(ii) A ccpy of the Review (Hindi
and English versiors) by the
Government on the working
of thc Tradec Developme=nt
Authority, New Dclhi, for the
year  1980-81. [Placed in
Library See. No. LT 3251/81].

(3) (i) A copy of the Annual Re-
port {Hindi ard English ver-
sions) of the Tea Board of India,
Calcutta, for the ycar 1980-81.
(ii) A copyofthe Review (Hindi
and English versions) by the
Government on the working
of the Tea Board, India, Cal-
cutta, for tke year 1980-81,
[Placed in Library See.  No.
LT—3252/81].
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ANNUAL  Report OF CENTRAL
CounciL FOR RESEARCH IN Unang
MepIcINE, NEw DELHI FOR 1978-79
AND STATEMENT FOR DELAY, NOTI-
FICATIONS UNDER PREVENTION OF
Foop  ADULTERATION ACT, 1954
ANNUAL REPORT Of INDIAN AsSoOCI-
ATION FOR ADVANCEMENT OF MED]-
ocaL EpucarioN, New DELHI For
978-79 AND A STATEMENT FOR DELAY
ETC. ETC.

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND): On be-
half of Shri Nihar Ranjan Lzskar,
I beg to lay on tke Table—

{1) A*copy of the Annual Report
(Hindi and English versions)
of the Central Council for
rescarch in Unani Medicine,
New Delhi, for the vear 1978-79
and 1979-80 alongwith
Accounts and the Audit Report
thereon.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Re-
port. [Pleased in Library See.
No. LT—3253/81].

(3) A copy each of the following
Notification (Hindi and English
versions) under sub-section (2)
of section 23 of the Prevention
of Food Adulteration Act,
1954 :— )

(1) The Prevention of Food
Adulteration (Second Amend-
ment) Rules, 1981, published
in Nctification No. G, SR.
290(E) in Gazette or India
dated the 13th April, 1981 to-
gether with a corrigendum there-
to published in Notification No.
G.S.R. 891 in Gazette of India,
dated the grd October, 1981.

(ii) The Prevention of Food
Adulteration (Second Amend-
ment) Rules, 1981, published
in Notification No. G.S.R. 503
(E) in Gazette of India dated
the 1st September, 1981 toge-
ther with a corrigendum there-
to published in Notification No.
G.S.R. 1056 in Gazette of India
dated the 5th December, 1981
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Pleased 1n Librar,:}' See No.
LT-—3254/81].

(4) A copy of the Annual Report
(Hindi and English versions)
of the Indian Association for
Advancement of Medical Edu-
cation, New Delhi, for the year
1978-79 alongwith  Audited
Accounts,

(5) A stztement {Hird’ and English
versions) showing reasons  for
delay in laying the papers
mentiohed at (4) above.

(6) A copy of the Annial Repert
(Hindi and English versions)
of the Indian Assaciation for
the Advancement of Medical
Ediceiion, New Delhi, for
the year 1979-80 alongwith
Avdited Accounts.

{7)A statement (Hindi ard English

- versions) showing reasons for

delay in laying the papers men=

tioned at (6) above. [Pleased

in Library See. No. LT—
3255/81].

NOTIFICATIONS UNDER MOTOR
VEHICLES ACT, 1939 AND FIVE STATE-
MENTS FOR DELAY.

THE MINISTER OF STATE
IN THE MINISTRY OF SHIP-
PING AND TRANSPORT #SHRI
BUTA SINGH): I beg to lay on the
Table—

(1) A copy each «f the following
Notifications {Hindi and Eng-
lish wversions) wunder sub-
section (4) of scction 133 of
the Motor Vehicles Act, 1939:-

(i) The Delhi Motor Vehicles
(Fifth Amendment) Rules,
1980, published in Noti-
fication No. SECE. 3
(26)/80-Tpt/go14 in Delhi
Gazette, dated the 18th
September, 1980.

(ii) The Delhi Motor Vchi-
cles (Sixth Amendment)
Rules, 1981, published in
Notification No. SECE.
3(19)/80-Tpt in Delhi
Gazette dated the 16th

January, 1981.
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(iii) The Delhi Motor Vehicles
_(Fifth Amendment) Rules,
1981, piblished in Noti-
fication No. SECE. 3

116)80-PTpt. in Delhi Gazette
dated the g1st March, 1981.

(iv) The Delhi Motor Vehicles
' (Second Amendment) Rile
198+, piblished in Noti-
fication No. SECE. 3(34)/
80-Tpt. in Delhi Gazette
dated the 8th April, 1981.

{v). The Delhi Motor Vehicle$
{Third Amcndment) Rules
1981, published in Noti-
fication Nol SECE. 3(33)/
80-Tpt. in Delbi Gazette
dated the 2gth April 1981

{vi) The Delhi Motor Vehicles
(Foi rth Amendment) Rules
1981, published in Noti-
fication Nol SECE. 3(12)/
1981-Tpt. in Delhi Gazette
dated the 13th November,

1981.

(2) Five statements (Hindi and
English  versions) showing
reasons for delay in laying the
Notifications  mentioned at
items (i) to (v) of item (1)
above.

[Placed ir Library . Se No. LT-
256/81].

NOTIFICATION UNDER EMPLOYEES
ProvIDENT FUNDS AND MISCELLA-
NEOUS PROVISIONS ACT, 1952

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
SHRIMATI 'RAM DULARI
INHA) : I beg to lay on the Table—

a copy each of the following Noti-
fications (Hindi and English ver-
sions) under sub-section (2) of section
9 of the Employees Provident Funds
and Miscellaneous Provisions Act,
1952 —

" (1) The Employees’ Provident
Funds (Seventh Amendment) Sche-
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me, 1981, Published in Notification
No. G.S.R. 642(E) in Gazette of
India dated the 7th December, 1981.

(2) G.S.R. 643(E) published in
Gazette of India dated the 7th
December, 1981 extending the scope
of the Employees’ Provident Funds
and Miscellaneous Provisions Act,
1952 to establishments angaged in
Poultry Farming,.

(3) G.S.R. 644(E) published in
Gazette of India dated the 7th De-
cember, 11981 extending the scope of
the Employees’ Provident Funds
and Miscellaneous Provisions Act,
1952 to establishments engagcd in
manufacture of ‘Cattle Feed’. -

{Placed in Library. See No. LT-
3257/81]

REPORTS OF THE CONTROLLER AND
AUDITOR GENERAL OF INDIA FOR
THE YEAR 1981—UNION GOVERN-
MENT (COMMERCIAL) ParT I11 BHILAL
STeeL PLANT AND PART IV—RAUR-

KELA STEEL PLANT :

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH S1SODIA):
On behalf of Shri Maganbhai Barot,
Ibeg to lay on the Table
a copy each of the following Re-
ports (Hindi and English versions)
under article 151(1) of the Constitu-
tion :—

(1) Report of the Comptroller and
Auditor General of India for the
year  1981—Union  Government
g]]ommercial) Part III Bhilai Steel

ant.

[Placed in Library. S$e No. LT-
3258/81]

(2) Report of the Comptroller and
Auditor Generat of India for the
year  1981—Union  Government
(Commercial) Part IV—Rourkela
Steel Plant. [Placed in Library.
See No. LT-3259/81]
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RzvIEW ON AND ANNUAL REPORT

OF TELECOMMUNICATIONS CONSUL-

TANTS InpIA L1p. New DELHI
For 1980-81

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : On
behalf of Shri Vijay M. Paiil,

Ibeg toilay on  the Table
a copy cach of he following papers
(Hindi and English vcrsions) under-
sub-section (1) of section 619A of the
Companies Act, 1956 :—

(1) Review by the Government
on the working of the Telecommuni-
cations Consultants India Limited,
New Delhi, for the year 1980-81.

(2) Annual Report of the Tele-
communications Consultants India
Limited, New Delhi, for the year
1g80-81 along with the  Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
3260/81]
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12. 10 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RESO-
LUTIONS

MINUTES

SHRI G. LAKSHMANAN (Mad-
ras North) : I beg to lay onthe Table

Minutes of the Thirtieth to Thirty-
fourth sittings of the Committee - on
Private Members’ Bills and Resolu-
tions held during the current session.

12. 10 hrs,

COMMITTEE ON PAPERS LAID
ON THE TABLE

MINUTES

DR. RAJENDRA KUMARI
BAJPAI (Sitapur) : I beg to lay on
the Table Minutes (Hindi and Eng-
lish versions) of the sittings of the
Committee on Papers laid on the
Table rclating to their Ninth Report.

12. 10 hrs.

COMMITTEE ON ABSENCFE
OF MEMBERS FROM THE
SITTINGS OF THE HOUSE

MINUTES

SHRI P. V. G. RAJU (Babhili) :
I beg to lay on the Table Minutes
of the sittings of the Committee on
Absence of Members fiom the sittings
of the House hcld on the 22nd De-
cember, 1981.

12. 11 hrs.
PusLiC AccCoUNTS COMMITTEE

PUBLIC ACCOUNTS COMMI-
TTEE

STATEMENT SHOWING ACTION TAKEN
AND FINAL REPLIES OF GOVERN=
MENT

SHRI SATISH AGARWAL (Jai-
pur) : I beg tolay on the Table Hindi
and English versions of the State-
ments of the Public Accounts Co-
mmittee showing action taken by
Government on the recommendations
contained in Chapter I and the final
replies in respect of Chapter V of
the following Reports of the Co-
mmittee ;

(1) 8gth Reprt (Sixth Lok Sabha)

on Direct Taxes.
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(2) g4th Report (Sixth Lok Sabha)
gc;*n Delhi Milk Scheme.

(3) 103rd Report(Sixth Lok Sabha)
on_three Government Hospitals
in Delhi.

(4) 11th  Report . (Seventh Lok

~ Sabha) on Arrears of Rent of

telephone circuits etc. and
Purchase of lead sleeves.

(5) 12th Report (Seventh Lok
Sabha) on Voluntary Disclo-
sure of Income and Wealth
Scheme, 1975.

(6) 30th Report (Seventh Lok
Sabha) on Indian Council of
Agricultural Research.

12.11 hrs.

COMMITTEE ON THE WEL.-
FARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

REPORTS OF STUDY ToURs_

SHRI R. R. BHOLE (Bombay
South Central) : I beg to lay on the
Table a copy cach of the following
Reports on the Study Tows of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes :

(1) Report of Study Tour of Study
Group I of the Committec on
its visit to Pune, Itarsi, Allaha-
bad, Kanpur, Lucknow and
Haridwar during October,
1981.

(2) Report of the Study Tour Study
Group II of the Committee on
its visit to Srinagar, Jammu,
Jullundur,  Amritsar, Nangal
and Chandigarh during Octo-
ber, 1981.
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COMMITTEE ON THE WEL-
FARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

STATEMENTS SHOWING FINAL RE-
PLIES OF GOVERNMENT

SHRI R. R. BHOLE (Bombay
South Central) : I beg to lay on the
Table (Hindi and English Versions)
of the following satements show'ng
final replies of Government :

(1) Statement showing final replies
of Government in respect of
Chapter V and further infor-
mation in respect of Chapter I-
IV of the Thirty-Sixth Action
"Taken Report of the Committee
on the Welfare of Scheduled
Castes and Scheduled Tribes
on the Ministry of Labour—
(Dircctorate General of Employ-
ment and Training)—(i) Re-
servation’ for and employment
of Scheduled Castes and Sche-
duled Tribes in the Directo-
rate  General of Employment
and Training; and ™ (i)
Employment and training of
Scheduled  Castes and Sche-
duled Tribes through the
Agercy of the Directorate Ge-
neral of Employment and Trai-
ning.

(2) Statement showing final re-
plies of Government in respect
of Chapter V and further
information in  respect of
Chapter I/IV of the Third
Action Taken Report of the
Committee on Welfare of Sche-
duled Castc: and Scheduled
Tribes on the Ministry of
Petroleum, Chemicals and
Fertilisers  (Department of
Petroleum)—Reservations  for
and employment of Scheduled
Castes and Scheduled Tribes
in the Indian Oil Corpora-
tion Limited (Marketing Di-
vision).
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MR. SPEAKER : Nothing will go
.on record.
(Interruptions) **

12.13 hrs.

Shrt Ram Lal Rahi and Shri Hartkesh
Bahadyr then left the House.

12.13 hrs.

MESSAGES FROM RAJYA
SABHA

SECRETARY : Sir, I have to re-
port the following messages received
from the Sccretary-General of Rajya
‘Sabha :

(ii) “In accordance  with  the
provisions of sub-rule (6) of
rule 186 of the Rules of Proce-
dure and Conduct of Business
inthe Rajya Sabha, Iam direct~
ed to return herewith the Ap-
propriation (No. 6) Bill, 1981,
which was passed by the Lok
Sabha at its sitting held on the
16th December, 1981, and
transmitted to the Rajya Sabha
for its recommendations and
to state that this House has no
recommendations to make to
the Lok Sabha inregard to the
said Bill.”

{(it) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Appropria-
tion (No. 7) Bill, 1981, which
was passed by the Lok Sabha
at its sitting held on the 16th
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December, 1981,"and transmit-
ted to the Rajya Sabha for its
recommendations and to state
that this House has ne recom-
mendations to make to the
Lok Sabha inregard to the said
Bill.”

(iii) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajva Sabha, I am directed to
return herewith the Kerala,
Appropriation (No.4) Bill,
1981, which was passed by the
Lok Sabha at its sitting held on
the 17th December, 1981, and
transmitted to the  Rajya
Sabha for its recommendations
and tostate that this House has
no recommendations to make
to the Lok Sabhain regard to
the said Bill.”

12.13 hrs.
ASSENT TO BILL

SECRETARY : Sir, I lay on the
Table the Cinmatograph (Amend-
ment) Bill, 1981, passed by the House$
of Parliament during the current
session and assented to since a report
was last made to the House on the
18th December, 1981.

12.14 hrs.

COMMITTEE ON PAPERS
1.AID ON THE TABLE

NinTH REPORT

DR. RAJENDRA KUMARI BAJ-
PAI (Sitapur) : Ibeg topresent the
Ninth Report (Hindi and English
versions) of the committee on Papers
laid on the Table.

**Not recorded.
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12. 14 hrs.
COMMITTEE ON PETITIONS
SevenTH REPORT AND MINUTES

SHRIR.L.BHATIA (Amritsar) :

I beg to present the following Report .

and Minutes of the Committee on
Petitions :

1. Seventh Report (Hindi and
English versions).

2. Minutes of First to Fifteenth,
Seventcenth to Nineteenth
and Twenty-first to Twenty-
third sittings  (Hindi and Eng-
lish versions).

12. 14 hrs.

PUBLIC ACCOUNTS COMMI -
TTEE

SIXTY-SEVENTH AND SIXTY-EIGHT
REPORT

SHRI SATISH AGARWAL
(Jaipur) : I beg to present the fol-
lowing Report (Hindi and English
versions) of the Public Accounts
Committee—

(1) Sixty-seventh Report on Union
Excise Duties.

(2) Sixty-eighth Report on Central
Railway—Idling of Imported
invertors and Deposit Works
on Railways.

12.14 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

TWENTY-EICHTH AND TWENTY-
NINTH REPORT AND MINUTES

SHRI BANSI LAL (Bhiwani') :
I beg to present the following

PAUSA 3, 1903 (SAKA)
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Reports and Minutes (Hindi and

English versions) of the Committee

on Public Undertakings :

(1) Twenty-cighth Report on HMT
Ltd.—Tractors Division.

(ii) Twenty-ninth Reporton Jessop
& Company Ltd.—Employ-
ment and Ovcrheads. .

(iii) Minutes of the sittings of the
Committee relatingtothe two
Reports mentioned above.

12.15 hrs.

COMMITTEE ON SUBORDI-
NATE LEGISLATION

TENTH REPORT .

SHRI MOOL CHAND DAGA
(Pali) : I beg to present the Tenth
Report (Hindiand English versions)
of the committee on Subordinate
Legislation.

x2.15 hrs.

COMMITTEE ON GOVERN-
MENT ASSURANCES

THIRD REPORT

SHRI JAGANNATH RAO (Ber-
hampur) : I begto present the Third
Report (Hindi and English versions)
of the Committee on Government
Assurances.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH) : Sir, we have to

finish the Government Business.

We have also to discuss Deholi. Ifwe
can dispense with the Iunchhour, we
will have time. Otherwise, we
cannot complete the work.
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MR, SPEAKER :The lunch hour
is dispensed with. This is the last
day. Ifyouskip overit, itisgood to
keep good health.

12.16 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

DEeLAY IN COMPLETION OF PATNA-
Hajipur GANGA BRIDGE

SHRI HARIKESH BAHADUR
(Gorakhpur) : I call the attention of
the Minister of Shipping and Trans-
port to the following matter of
Urgent Public Importance and re-

quest that he may make a statement’

thereon :

“The reported inordinate delay
in  completion of Patna-
Hajipur Ganga bridge due to
indifference on the partof the
authoritics.”

12.16 hrs.
[MR. DEPCTY-SPEAKER w the Charr]

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH) : Apparently, the Member
is referring to the bridge over the
river Ganga at Patna. It is a State
project_and the Govt. of Bihar are
primarily concerncd as under the
Constitution, the Govt. of India are
primarily responsible for roads de-
clared as National Highways. All
roads other than National Highwavs
in States are essentially the responsi-
bility of the State Govt. concerned.

Although as indicated above, the
bridge in question is a State project
and is essentially the responsibility
of the Govt. of Bihar. In order to
assist the State Govt. financially in
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the construction of this bridge co.
mmenced in 1972 the Govt. of India
agreecd to provide in the Fourth Plan
anon-planloannotexceeding Rs. 4.

crores towards fifty per cent of the
expenditure on the bridge during
that plan, the entire balance being

-met by the State Govt. from their

own resources. As there was no
provision for such an assistance far
this bridge under the subsequent plans
the State Govt. hsve been financing
the bridge since then entirely from
their own resources.

The bridge witha two-lane suncrs-
tructure and four-lanc foundation
is likely to be completcd during
March, 1982. The bridge, when
completed, is cstimated to cost Rs.
46 crores.

The Govt. of Bilir huave been
pressing for the extension of this bridge
toa four-lane carriageway. Recently,
it has been decided that special
assistance to the Govt. of Bihar
could be considered in the Sixth
Five Year Plan for the above ex-
tension subject to an overall ceiling
of Rs. 18 crores less the receipts
from toll tax which should be a
minimum of Rs. 3 crores.  This assis-
tance would, however, he available
only if the total Sixth Five Year Plan
expenditure ofthe State Govt. exceed
Rs. 3225 crores and the excess expen-
diture is found attributable to this
project.

Inany case the basic fact remains
that the bridge in question is a State
project and the State  Govt. are
primarily concerned in the matter.

SHRI HARIKESH BAHADUR :
Sir, I have heard the statement of
the hon. Muinister. This 1s a very
important bridge, which has got
national and international impor-
tance. Therc was a discussion 1n
th.s House on the 25th November
1980 when the hon. Minister of
Shipping and Transport, who bas
been sitting here and who has just
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now left the House, sa’d that the
bridge woauld be completed by
December 1981.  Afier 5 or 6 days
this year will come to an end end the
new year w'll commence. He sa’d
at that t'me that the hasic respon-
sibility is that of the Stare Govern-
ment. The same thing is being
repeated today also. We are ready
to accept it. But the po.nt .5 that
the hon. Munuster stated lest year,
while answering the question, that
he would takc up the issye with the
Planning Commission and  the
Finance Ministry regarding the funds
demanded by the State Govern-
ment, Now =z different reason is
being given, connected with the
Sixth Plan., If this is the state cf
affairs, I do r.ot know how much
tume it will (o take for the comple-
tion of thc brdgc. Originally, the
contract ior the constructior of the
br.dge was given by the State
Government to Gammon  India
Limcted or the 5th June, 1972.
This contract was given on  5-6-1972.
It was to be completed by 1979.
Last year, an his reply the hon.
Mnsster s2id that as per the State
Goverrment 1t would be completed
by December, 1981. 1081 15 gong
to be over. But the brdge . not
comnplete because of several other
factors. The basic factor respor-sible
for this delay 1s corruption.  Spme-
times it s sa:d that ccment s not
available. It crment is given, they
say this cemen s useless and  that
cement s rejected.  Somet.mes they
say cranes are not working properly.
There are scverz] points which are
always stated in this regard. Last
year when thr Minister was replying,
he gave five veasons for non-comple-
tion of the bridge in the year 1979 ;

1. Shortage of materiala

Shortage of power.
Labour strike.

Cyclone in April, 1079,

. Shortage of appropri ate
type of cement since Decem-
ber, 1979.

L
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Some of tke problems were
natural prob’ems and, therefcre,
Government could not de anything.
So far as the problem of quality of
cement, quality of cranes, operation
of machmmes etc. are concerned,
these prob’ems can be solved by.
the Government What .s the
difficulty before the Government
to solve these problems? What
arc the problems due to wh.ch
Government .s unable to provide the
funds wh.ch the State Government
has asked for?

It.ssa.d the ownersof steamers
arc there, Therr ,tcrest .s a'so
mvo'ved. They do nct want  that
th:s br,dge shou'd be comp’eted.
If this brdge s com p'eted they
will lose the.r earmungs, They have
perhaps bribed some peov'e whe
are at the he'm of affa.rs not go get
th.s bridge completed und therefore,
the work is not bzing done.

Roads cn hott s.des of the bridge
have been comp'eted. The roads
which were there zre ¢lso getting
destroyed. After completion of the
bridge they will say thet they need
morc moncy for rozds Tt erefore,
I would lke to ask tke hon..
Minister, is he go.ng to luok inta the
problems wh.ch zre resulung .n
;nordinate  delay .n  construct.on
of this bridg=? W.Il he be able to
provide adequate funds to the State
Government as demarded by the
St: te Government so that the State
Government may  complete  this
bridge withn the specified tims?
Will e give any specific date for its
completion? Has he contacted the
State Government 1n this regard ?

SHRI BUTA SINGH : It is
gorrect that in reply to a question
in the last Session the Minister
bad mede cerizin remarks which
the Lon. Member has just now
repeated.  All those remakrs are
as a matter of fact, It is also a
fact that this bridge wss tc be ¢ m-
pleted by June, 1976. There has
been slippage and reasons for the
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sliprage as mentioned by the hon.
Member ave the same five points—
shortage of material, shortage of
power, labour strike, cyclone in
1979 and then stoppage of appro-
. priate type of quality of cement, etc.

As 1 mentioned in my main
statement, the Grvernment of India’s
Primary concern is to make available
the additional funds which are bring
pressed for by the State Government.

As I mentwoned and also the
hon._ Member also mentioned the
Munister had assured tkat we will
appro:ch the Planning Com-
mussion, May I inform the hon.
Member as & result of our approach
to the Planning Commission, we
were able te get this alternative
arrangement. We had conveyed
1t 10 the State Government that this
overall ceiling of Rs. 18 crores for
four lane bridge has been accepted
in priuciple provided this does not
exceed the overall limit which has
been sanctioned to the Government
of Bihar by the Central Government
¢s a 1otal kitty for the Sixth Five
Year Plan,

The hon. Member wanted te
know the exact date by which this
bridge 1s gomng to be completed.
I have alrcady menuoned, it will
be completed by Marck, 1982 and
it will be open to traffic.
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It is because of the time factor.
The cost has been escalating. But
as I mentioned in the reply to the
hon. Member, this bridge would
be available by March, 1982, as
two-lane carriage way, In case,
the Bihar Goverr mert wants to make
it four-lane carriage way, the required
provisions are therc which I have
already mentioved in the statement.
This will have to be gone through
by the Finance Ministry and the
Planning Caommission.

MR. DEPUTY SPEAKER : He
has alrecady said. that by March
1982, the bridge will be ready.
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MR. DEPUTY-SPEAKER : No,
In call-Attention it is not permitted,
Let him ccmplete, It is for the
Minister to reply. I am not per-
mitting. Please do not recorid.

(Interruprions) **
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MR. DEPUTY SPEAKER
Shri Paswan ji will also come when
you go.

SHRI BUTA SINGH : It will
be orly to ascertain the facts and
to krow about the progress of the
project.

**Not recorded



853 Delay in Completion PAUSA 3, 1903 (SAKA) of Patna-Hajipur

ot g ow W (Pewraie) o
Surerer o, g wwer PaEX @ wwed)-
e ofen @ g, sk dor wwEw
TEEE ot § S 8 1970 W @
Paremamy s woft St & gETa gam o
T 1972 7 TWH &9 ;E PoRyr waT
#T AT 1982 AW A g 9w T
AT qfdawE W IS @ 6
T AR g W Wt 1972 &
ARET 1982 W @ifelqTd e # I g
"W AX@E | FFT wig TEES

T+ grarte wAr Sy
W@ PH 1982 & Fwwe gl

MR. DEPUTY SPFAKER :
The Minister will replv. Why do
you take this responsibility ?

sy T ST . § HN S &
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FiT AT AT G AR § 7

MR. DEPUTY SPEAKER :
Now the Hon. Minister will reply.

SHRI BUTA SINGH :Ido
not dispute the fact that this project
was sanctioned in 1972 and it is

2987 LS—12.
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going to be completed in 1g82.
But, Sir, it is no use going into the
question of only delays. The hon.
Member’s party had a very goéd op-
portunity of 3 years to intervene and
complete the work within the regime
it was intended to be completed in
1978, but they could not do any-
thing and they passed on the lame
or sick baby to us. Now the
position is this : As reported by
the State Government, by March,
1982, I am sure, construction
of this bridgc will be completed.
This work has been given to a
well known firm, Gammon, after
global tenders  were floated and
they were sclected as the best
builders.

&€ 1 o 7 g e A T W
FTAHE F TS [T wER ;T g
o by a wew  faE
Tadue 7 fear g, guw qgt fam g
AT FTaFE F 0 O TS HE
g, I "aas THY & & QT
!
12" g41hrs.

LEAVE OF ABSENCE FROM THE

SITTINGS OF THE HOUSE
MR. DEPUTY SPEAKER
The Committce on Absense of

Members from the sittings  of the
House in their Sixth Report have
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Comm. etc.
[Mr. Deputy Speaker] _ '

recommended that leave of absence
be g ranted tothe following Members
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Bill
)

for the periods mentioned against

1. Shri K. Kunhambu

2. Shri R. K. Mhalgi

3. Shri Kusuma Krishna Murthy —

—_—

4. Shri Anand Singh

5. Shri Balasahely Vikhe Patil

Is it the pleasure of the House
that leave as recommendeeed by
the Committee may be granted?®

MANY
Yes.

HON. MEMBERS

MR. DEPUTY-SPEAKER
The leave is granted. The members
will be informed  accordingly.

12.42 hrs.

PETITION RE: SALE OF ESSEN-

TIAL COMMODITIES THROUGH

PUBLIC DISTRIBUTION SYS-
TEM ETC.

SHRI E. BALANANDAN
(Mukundapuram) I  beg to
present a petition signed by Shri
Brij Mohan Toofan and others
regarding sale of cssential  commo-

dities through public distribution
system, living wage for agricul-
tural and industrial workes,
introduction of  unemployment
allowance for unemployed, ban on
retrenchment and  closures and

guarantee of trade union rights.

——— —

each —
17th August to 18th September, 1981
(Sixth Session).
23rd November to 24th December, 1981
(Seventh Session).
23rd November to 18th December, 1981

(Seventh Session).

23rd November to 24th December, 1981

(Seventh Session).
1st to 16th December,
Session).

1981 (Seventh

12° 42 hrs,

TRANSPORT  CIOR-
(AMENDMENT)
BILL*

ROAD
PORATIONS

THE MINISTER OF STATE
IN THE MINISTRY OF SHIPP-
ING AND TRANSPORT (SHRI
BUTA SINGH) : I beg to move
for leave to intioduce a Bill further
to amend the Road Transport Cor-
porations Act, 1950.

MR. DEPUTY SPEAKER :

The question is :

“That leave be granted to in-
troduce a Bill further to amend

the Road Transport Cor-
porations Act, 1950.”

The Motion was adopled.

SHRI BUTA SINGH : I

introduce the Bill.

*Published in Gazette of India Extraordinary, Part II; Section 2 dated

24-12-1981,
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12. 43 hrs.

MATTERS

377

(i) ASSISTANCE To STATE Go-
VERNMENT BY CENTRAL GOVERN-
MENT FOR CONSTRUCTION OF BaLa-
SORE—KHARAGPUR-STATE HIGHWAY.

UNDER RULE

SHRI CHINTAMANI JENA
(Balasore) : The Balasore-Jaleswar-
Kharagpur Road takes off from
N.H. 5 from Balascre and joins N.
H. 6 at Kharagpur. The length
of the road from Balasore to Kharag-
_pur is 126 Kms. But the distance
from Balasore to Kharagpur, Via
Jamasola is 190 Kms. So there
will be a savings of 65 Kms. and
saving in the time of transportation
will be nearly 13} hours to 2 hours
not only from Balasore to Calcutta
but also from Southern States to
Calcutta in case Balasore-Jaleswar-
Kharagpur road is improved. As
regards a economy in transporta-
tion the savings in fuel and other
costs prr annum would be about
Rs. 15.87 crores which has been ca-
lculated 1y the experts under Orissa
Government.

The National Highway traffic
Census Report reveals that as many
as 1000 trucks, 125 passengers buses
and 850 cars and jeeps ply through
Jamrela daily on an average. Most
of these transports would prefer
to use the Kharagpur-Balasore pro-
posed Highway in drder to save
65 Kms. . distance and exorbitant
expenses. By the  elimination
of this additional distance of 65
Kms. each truck will save 2r litres
of diesel (consuming 21,000 litres
at a cost of about Rs. 65,500/-
and buses, cars and jeeps Rs.
45,500/~ together thus  bringing
the total saving to Rs. 1,10,000/-
daily and Rs. 4 crores annually).
This will also reduce the transport
cost by Rs. 250/- per truck bringing
the total savings to 8 crore rupees
annually. While the construction
of the proposed Balasore and Khar-
agpur National Highway  would
involvc an expenditure of Rs.
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"'12 crores it  will help to save the
[National Wealth amounting to
' over Rs. 15 crores per year.  Un-
til the proposed road is under
taken the existing Jagannath Road
and its bridges will suffer irrepara-
ble damage due to movement of
heavy vehicles on completion of the
Subarnarekha  bridge this year.

Inview of the overall importance
of the above road, the Govern-
ment of India have been requested
time and again to improve the road
to N.H. standard. The Govern-
ment of India have intimated the
State Government to include some
works in their proposal for Central
Loan Assistance for State roads
of inter-State or economic impor-
tance in which this project is sought
to be included.

It may be noted that approxi-
mately an amount of Rs. 6.52
crores will be required to develop
this road to even N. H. standard,
and therefore, it is quite impossible
for the State  Government to
arrange this huge amount from the
State Plan. The State Govern-
ment have requested the Centre
for inclusion of this  poroject
under the E & I Scheme for Cen-
tral loan assistance which will
be spent to improve . the road
upto N. H. standard. Govern-
ment of India is, therefore, re-
quested to  augment provision
under the Central loan assistance
in favour of State ts the required
extent in the current financial year.

In considering  these  aspects,
I would very humbly request the
Government for sanction of loan
immecdiately as sought by the State
Government und a statement in
this regard may please be issued on
the floor of the House by the hon.
Minister, who is present in the
Housc.

(ii) STEPS FOR REGISTRATION AND
(COGCABSORPTION OF PORT WORKER
HIN FORT.
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SHRI M. M. LAWRENCE
{Idukki); The question ot regist-
ration and, absorption in Gochin
Dock Board ot Stevedore fovemen,
Assistant Foreman, Ship Supervisos,
Assistant Supcxvis«;rs and Non-DLB
Stevedore Lubour is 2 Jong standing
and persistent demand ot the port
workers of Cochin Port. The then
Minister tor Shippirg and Transport
had assured the workers to wait lor
the final decision ot the Gevernment,
Since then sufficient time has passed
but the Gevernment is still undecided
2bcut the tuture ¢t these unfortunate
port workers. Severil  Committees
were tormed to go into the matter,
like Sudh~karn  Committre, who
submitted thcir rteports well  in
time but the issuc remeined as it
was. It appears that the Steamer
Agents znd Stevedores are coming in
the way ot a tavourable decision by
the Government in the motter. With
out 2 bold step by the Government
things a:c not going to move fast,
I, theretore, urge upen the Minister
concerned to make a statemert in the
House enunciating the Government‘s
~pproach in the matrer and assure
the House tlat the commitment given
to the port workers will be honoured
without :ny turther delay and the
Government is deter.nined to over-
come ny pressurc tactics in the
matter.

(i) ADEQUATE FINANCIAL ASSIS-
TANCE  FOR  DRINKING  WATER
SCHEMES IN HIMACHAL PxADESH.

PROF, NARAIN CHAND
PARASHAR (Hamirpur) : The
programme for the sunnly ot drinking
water in Himachal Pradesh is not
picking up speedily as there s in-
sufficient allotment ot finances tor
th= Centrally spensored  schemes
sanctioned tor the State, though more
than 8 months ot the current financial
year have possed, yet the amounts
released so tar arc highly inadequate.
To t2ke 2 few instances DWSS tor
Barz-Choru Bhumpzl-Naunghi, and
D.osiddhi in  Hamirpur district are
not being executed speedily tor wart
ot tunds. The position is respect
of centrally sponsored schcmes in
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Bilaspur, Kangrz, and Una districts
and other districts ot H.P. is equally
unsatistactory.

In view of the hopes aroused by
the launching of the Drinking Watcr
Supply and Sznitation Decade
{1980-90) 1thz people &re looking
forward to an carly supply ¢! drinking
water at their doosstep. Itis, theretore,
requested that the Central Govern-
ment release full znounts for the
construction and complction of each
onc of the Centrally Sponsorcd Water
Supply Schemes in H.F. inmediately,

{iv) ALLEGED EXPLOITATION OF
HARI]AN AND WEAKER SECTION WITH
REFERENCE TO INCIDENTS IN SITAPUR
DISTRICT IN U.P.

sit twee Tl (Prarfer):  sww
ARG T 91 747 AT 35 a0 =T *
sﬁa’ta!rq,g:rrr TEIAHT T &G

TIOUT FIAT 5§ AT Wi TFT §
7} g g Iwt g fow @ o=
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(v) CANCELLATION OF TRAIN- IN
BHAVNAGAR SECTION OF GUJARAT.

s wigy W qEw (IATR):
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(vi) ALLEGED INCIDENTS OF THEFT
IN BomBAY PORT TRUST.

SHRI R.R. BHOLE (Bombay
South Central) : Armed ganges ot
thieves backed by powertul criminals
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working in collusion with Police :
Port and Customs authorities are
systematically plundering vessels,
whereas and warchouses  for high
value cargo at Bombay Po:t.

These gangs stcal goods worth
approximately Rs. 1.5 crores to
Rs. 3 crores a month, thus putting
the nztional exchequer to losses
in Customs revenues to the tune -
cf Rs. 20 to Rs. 35 crores approxi-
matcly a year. They have all sorts
ot weapons, as a result ot which
60,000 dock workers are leeling in-
secure and helpless, with the result
that the port sccurity, already weak
and lax, has virtuzlly disintegrated.
The collapse of the security -and
vigilan~e at Bombay Port has =l-
ready caused alarm amongst im-
porters and shipping  companies.
Ulless some drastic “steps are taken
and the sccurity system is thoroughly
re-vamped, thc incidence of thett
will continuc to rise.

According to Police records also,
the value of goods stelen trom the
Bembey Port has increased ten-fold
over the last four . ycars, tour times
over the pest 1—1/2 ycar and by
784 per cent over the last year.
Already some mari-time trade and
insurance titms in Europe have made
scothing criticisms ot the security
system at Bombay Port. Even the
driling equipment for ONGC and
components for pumps used in nuc-
lear power  stations and turbo-
changer sparcs were stolen this year,

(vii) REPORTED POLLUTION OF
GaNGES WATER NEAR Ka

SHRI ARIF '"'MOHAMMAD
KHAN (Kanpur) : Time and again
attention of the Central Government
has been drawn to the cver-increasing
problem of 2ir aud water pollution.
The health-hazards to the people
duc to this problem may get out of
control in heavily populated cities
such as Kanpur, if rcmedial me2sures
are not taken immediatcly.
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In this connection, I draw the
attention of the Union Government
about a recent study on pollution of
Ganges water. It reveals that =zt
Kanpur the Ganges water is not
drinkable because of being highly
polluted. I tave also received in-
formation thatsincel stay one week
in one of the industrial areas, Dadana-
gan, a very foul swelling smoke is
being emitted by some industry which
is turther polluting the atmosphere,
The latest report of a survey done
by ateam uuder Dr. R.K. Gupta
is extremely disturbing. The Tre-
port has revealed that Kanpur has
the highest rate of infection in hos-
pitalsaud in one hospital alone
96 per cent patients developed in-
tection while just staying in beds.
Normally such intection rate else-
where js below 15 per cent.

I would urge the Government
to look into this problem and take
immediate steps to check pellution
and high intcction rate in Kanpur

hospitals in the interest ot public
healths

(viii) PrOVISION OF SHELTER TO THE
VICTIMS OF BIHAR SHERIF

SHRI RAMAVATAR SHASTRI
(Patna) : Eight months have passed
since the communal killings in Bihar
Sharif of Nalanda Distt. shook the
ccuntry. But still more than five
tundred  Muslims—men, women
and chjldren -—arc rotting
refugec  camp  in Bihar  Sharif
Madarsa. In fact, in the current
severe cold, they are having a har-
rowing time without proper cloth-
ings an( blankets.

in a

They bhave cither no place to
go or are so morally shattered
that they do not have the courage
to return tc their village homes.

The Government has been sup-
plying them fond at the rate of 500
grams of wheat or rice per head per
day for adults and 250 grams for
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children, besides potato, mustard oil
and wood fcr cooking. But it is a
severe winter and the chilly nights
appear tohave escaped the attention
of concerned authorities. The
refugees have no blankets and sleep
on cemented floor. Unfortunately,
the authorities feel that it isnot their
responsibility  to provide them
blankets.  Even heystacks found in
abundance during paddy harvesting
scason and which could give them a

lot of protection from cold, have not
been provided.

The refugees belong to nine
villages. In Gulani village, atlcast
seven persons weie brunt alive,

but their relatives arc yet to get
anything,

The authorities do not know if
any doctor had been deputed to look
after the inmates of the camp.

There is no lack of funds, but
what prohibited the authoritics from
giving blankets to the refugees ?

In view of this, I would carnestly
appeal to the State Government
and the District authorities to help
the refugees with all nccessities of

life so that noody dies in this biting
cold.

13.00 hrs,

(ix) NEED FOR WITHDRAWAL OF
THE RECENT NOTIFICATION DENYING
PARTIAL EXEMPTION FrROM CUSTOMS
DuTY ON CERTAIN DRUGS PRODUCED

BY SMALL ScaLE UNITS.

Prof. K. K. Tewary (Buxur)
Sir, I wish to draw the attention
of the Finance Minister to a matter
ofurgent public importantce. Il
has been reported that 150 smal
scale sector units, engaged in  the
manufacture of life-saving drugs
from various drugs intermcdiates,
are facing closure due to a  Cus-
toms Notification issued by the
Ministry of Finance (Department
of Revenue) dated 27 Novem-
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are facing closure due toa Cus-
toms Notfication issued by the
Ministry of Finance (Department
of Revenue) dated 27 Novem-
ber, 1981 withdrawing the partial
exemption fiom Customs Duty on
certain drug intermediates granted
to them in the budget year of
1979-80. At the tim> the rate of
imp-ort duty on 17 drug interme-
diates was reduced from 75 per cent
ad-valorem to 25 per cent ad-
valorem. This concession was ex-
tended to g more items in the
budget - year of 1981-82. This
partial exemption was granted to
encorag: the imnort of intermedi-
ates rather than finished drugs thus
helping in the growth of the drug
industry in the country.

However, the partial exemption
from import duty on 4 drug inter-
mediates has now been withdrawn
from 27-11-81 on the grounds to
enconrage the production of drug
from Dasic stage.

The net result of the withdrawal
of the partial exemption from cus-
toms duty would push up the price
of chloramphenicol to Rs. 622/~ per
kg. instcad of Rs. 510/-to Rs. 550/-
per kg, at which price these small
druagz urits were  hitherto sclling
even to the large scale units. Con-
sequently the cost of end-product
waould reach over Rs. 700/- per kg.

This step, in my opinion, has
heen taken due te powerful lobby
of the multi-nationals to throttle
the growth of small scalc units,
and also to compel themto purchase
these intermediates from the can-
alising agencyi.e. C.P.C.

It will not be out of place to
m-~ntion, Sir, that the capacities for
the conversion of L-base into
Chloramphenicol in the  small
sector would remain idle, and in
view of the negligible custom duty
in the ncighhbouring countries, there
would be an incentive for smug-
glers to smugslc the item into the

country.
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I would , therefore, request the
hon. Financc Minister to withdraw
the customs notification of 27-11-81
thercby restoring the status.quc-
ante and helping 150 small . drug
units, and thousands of workers
employed therein, to produce life-
saving drugs for the benefit of the
ailing masses of our country.

(x) INGENTIVE TO INpUCE
Docror 70 WoRK IN RURAL
AREAS.

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : According to a recent
study of the International
Development  Research  Centre
(IDRC) India incurred an estimated
lossof § 144 ,million on account of
migrant physicians—physicians who
migrated to US, Canada and UK
during the period 1961 and 1g72.
If the decade 1972 to 1981 is also
to be considered, the Joss would
further mount up. Inrecent years,
a large number of doctors found
services in the ojl-rich ~countries of
West Asia adding to our Josses.

Medical colleges in  India are
producing hundreds of gradu-
ate physicians every vyear at
considerable cost to the exchequer,
It is sad to note that proper
arrangements do not exist in the
country to utilise the abilities and
talentsof allof them. A majority
of the medical graduates prefer to
settle down in urban areas only
where there is stiff competition while
the people in the rural areas suffer
from a woeful lack of medical faci-
lities,  There is also ccnsiderable
unemployment among the doctors
as revealed by the figures of em-
ployment cxchanges from year to
year,

Under these circumstances,
these medical graduates are at-
tracted by offers of employment
provided by the developed countries
of the West and the oil-rich coun-
trics of the Middle-East. The
Government should take concrete
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steps to anest this ‘brain
drain’ in the field of medicine.
And, ways and means should be
found to attaract medical pra-
ctitioners to semi-urban and rural
areas,

In this direction , the schemes
announced recently by 24 major
banks of the country to provide
financial assistance  to medical
practioners wishing to scrve in rural
areas arc  most wetlcome.  These
banks shculd provide speciar  as-
sistance to doctors returning {romn
abroad to enable them to set up
clinics of their own with svitable
equipment,  All  thesc  scheme
should be widely  publicised in
India and abroad so that quite a
good number of doctors may take
advantage of them.

(xi) ALLEGED  REDUCTION IN
COAL SUPPLY TO RoSHAN SIZING
MILLS AND OTHER MILLS IN
BURHAMPUR
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(xiii) ALLOTMENT OF FUNDS FOR
THE DAIRY DEVELOPMENT ProO-
GRAMME IN BIHAR
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(xiv) NEep ror CBI ENQuUIrRY
INTO THE MURDER OF A VERIFICA-
TION OFFICER IN A TEMPLE AT
TIRUCHENDUR.

SHRI C. T. DHANDAPANI
(Pollachi) : Sir, I have to bring
to the notics of the House & matter
of considerable  concern to the
public in gneral and to the prople
of Tamil Nadu in particular.

Under the provisions of the
Coastitution, ‘religious  institu-
tions’ fall in the Concurrent List
ot the S~venth  Schedule to the
Coastitution and the Centre can
enact law In regard  to such
institutions. It  has  been  the

expericnc: that scmetimes
religious  institutions  have  been
mismanagaed and undesirable

activitics have taken place, and
cven murders have heen comumitted
as  cvidenced in a case in Tamil

Nadu.

In a reeent case ot murder
in Tamil Nadu, it =zppears that
high  authoritics  are involved.
I, therefore, demand that a CBI
inquiry muy bz instituted by
tha C:ntral Government so that
tull tacts ot thz case somc out,
and the culprits are brough to book,
and deterrent  action  is taken
agtinst all concerncd.

I would also like to bring to
noticz that  responsible  Press,
which tried to bring out the truth
behind this heinous murdcr, has
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been persccuted by the authorities.
Thisisundemocratic. 1 would urge
the Central. Government ta. look
into the matter W1thout turther
delay.

I would further urge upon the
Government of India to see that
the religious institutions in the
States are run on proper lines to
serve the purposc for which they
are meant.

(xv) RamLway TRAVEL IN EASTERN
U.P. aND BIHAR

SHRI JITENDRA PRASAD
(Shahjahanpur) Under rule 377
I make the following statement.

I would like to driaw the attention
of the Minister ot Railways towards
the inhuman and dangerous con-
ditions in  which poor labourers
and their {omilies  travel  from
Eastern U.P. and Bihar to Punjab
in scarch  of work every year
during the harvest scason, Itis a
common sight that during the har-
vest scason  thousands of persons
women and children, travel every
day from U.P. and Bihar to Punjab
on the roof of the trains which go
towards Punjab. It is seen that
during the sununer months with
the blazing sun and hot winds, or
in the rainy sc: son when it is raining
very heavily and cven now during
the severe winter months these
poar people clinge dangerously
on the roof of the mail trains
which run at a very fast speed.
Several of them fall sick due to
adverse weather  and some get
clectrocuted  due to lack of accom-
modation in the existing trains. As
earlicr said, this rush of labourers to
and fro Pun_)ab isonly at the time
of harvest. Hence, the Minister
of Railways should make adequate
provisions for running Lzbourers’
Specizls from Bihar and  Fastern
U.P. to Punjab during the harvest
scason and after it to facilitate thou-
sands and thousands of  poor
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labourers who are exposed to
great difficulties and danger of
lives in the absence of adequate
accommodation in the existing trains.

—y —— ——

1313 hrs.

PLANATATION LABOUR
(AMENDMENT) BILL ~.Contd.

MR. DEPUTY SPEAKER :
Shri K. A. Rajan was on his legs.
The time allotted to this Bill is
three hours. We have already spent
one hour. The Minister will reply
to this discussion at 14 00 hrs. or
earlier even.

SHRI K. A. RAJAN (Trichur):
Yesterday, I have been impressing
upon the Minister that whatever
legislations we may pass or whother
it is a welfare measure ¢r  not,
because of the peculiar nature of
this industry and also the backward
conditions prevailing thcrein, im-
plementation  of the legislation is
an important  problem. Various
enactments  have  been brought
in for Plantation woikers. It r;xay
be minimum wage or equal
pay for equal work or any other
welfare measure, the implementa-
tion side is lacking very much.
With whatever good intention you
may bring in this legislztion, the
main point t0 bc stressed again
and again is. that implementation
part is very Importal. so  that it
is strictly adhcred to. Only then
the workers will be able to get the
benefit, otherwite not.

1 would like to mention two
or three points connected with the
amendments. I would like to ex-
press my anxiety in regard to one
particu'ar provision. Fragmentation
i¥ going on in the rubber planta-
tion. Earlier parent Bi'l of 1956
was there. The acreage fixed was
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11° 1 hectares. Most of the rubber
plantation owners began to frag-
ment the whole plant to get away
from the provision of the enactment.
A Jarge chunk of workers were
denied the benefit of living. Itis not
like coffee or tea or any other plan-
tation. Rubber plantation can
be very easily fragmented. Lot of
workers were thrown out of em-
ployment. Those workers could not
get minimum  living.

The tragmentation particularly in
rubber plantations may take place
thereby the workers would be de-
nied all those benefits. So, my
anxicty regarding this point is that
the Minister should take notice
of this.

The other point which T would
like to bring to the notice of the
Minister is the epuation  connected
with the acrcage or hectare with
the number of workers. The hec-
tare per number of workers varies
from plantation to plantation. In
tea plantation, the equation may
be diffcrent. Similarly, in coffee
plantation it differs so also the rubber
plantation. My humble  sub-
mission is that the equation connec-
ted with the acrcage or area vis-
a-vis the number of workers, should
be decided after taking into con-
ideration the wvarious, differcnt
and pcculiar aspects  of the tea
plantation. So, I suggest thatthe
number of workers may be reduced
zs suggested by the various amend-
mgcnts.

The other thing for which I
I would like to draw the atten-
tion of the Minister is with regard
to amount. This Bill has gone far
from the report of the Joint Sclect
Committee, which has suggested
for Rs. 500/- Now it has been fixed
as Rs. 750/-to the workers who
are entitled to this benefit. This
amount is quite insufficient. You
know, apart trom the field workers
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connected with the plantation, there
are other workers connected with
the industry. There are skilled, un-
skilled and  semi-skilled workers
who are just g:tting remuneration
or salary ot more than a thousand
rupees. Normally, an amount of
Rs. 750/~ is not enough under the
present state of affairs and the
quantity of labour involved in
the plantation work. So, my humblc
submission is that the amount of
Rs. 750/- may be raised to
Rs. 1,000/- keeping in view a large
number of workers connected with
the other part of the same industry
and who are doing a skilled naturc
of job, arc getting a very good
salary. I would like to mention
that the Minister may rise the
amounts to Rs. 1,000 and for which
certain amendments  are moved
on thc matter.

Another point is  regarding
the compcensation that has been
mentioncd in this Bill as a result
ot the collapse ot a housc. This
is a very meager  amount.
The building material and all other
costs have gone up. So, this
does not commensuratc  with
the high cost that is being spent
by the workers in building a
house—even ot a substandard type.
The amount that has been fixed
as compensation is quite insufficient
and thercfore the amount may be
cnhanced to meet at least the present
cost ot building materials and the
construction work.

In the casc ot dcath or injury
to a perton, the compensation has
been fixed according to the pro-
visions ot thc Workmen’s  Com-
pensation  Act. I would rcquest
the hon. Minister to enhance
the amount so that it may do justice
to thc worker.

The other point is regarding
giving cffect to the Act. It has bcen
stated that it shzll come into torce
on such datc as the Central  Govern-
ment may, by notification in
the  Official  Gazette, appoint.

tional inspectors,
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But unless immediate action is
taken for the implementation '': ‘ot
the Act, there is every chance, as
I mentioned earlier, ot break-up.
or tragmentation, especially in
the rubber plantation, because.
ot peculiar nature of rubber
industry. The plantation owners
may even bi-turcate the planta-
tion thercby the benefits would be
denied to a largc number of wor-
kers.

With these three suggestions,
I call upon the hon. Minister to
consider thematter sympathetically.

MR. DEPUTY SPEAKER : I
called only from the Opposition.
Your name is there in the list.
I will call you.

SHRI CHITTA BASU (Barasat) :
Mr. Deputy-Speaker, Sir, av the very
outset I want to bring to the notice
of the House and the hon. Minister
for Labour that the tall claim that
she has made while introducing this
Bill for consideration that this Bill is
designed to protect the interests of the
plantation Iabour, is, in my humble
submission, not justified. My estee-
med friend, Mr. Rajan, has already
lightened my burden to prove that
the claim which the hon. Minister
has made is not justiied. She has
claimed that this Bill is designed
to protect the interests of the plan-
tation  labour. My comment is
that it cannot be properly justified if
you go through the Bill and the Re-
port of the Joint Committee, This
House had the privilege of consider-
ing a petition in the year 1976 present-
cd by the Secretary of the All India
Plantation Workers’ Federation,
Mrs. Vimala Ranadive; a petition
was made by her on the conditions
of the plantation labour and it was
considered by the Petititons Committee
and they mniade their obsrvations.
I will come to that later.

This Bill provides for registration o
plantations, appointment of addi-
rooms for the
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children of women workers, duty of
of émployers for providing accommo-
dation, payment of compensation
for injury and death due to collapse
of houses and payment of overtime
wages. These are the major pry-
visions of the Bill. But there are
certain shortcomings. Let me point
themjout. Number one is, the Bill
proposes to lower the acreage limit to
five hectares. I agree that this Amend-
ment will cover a large number of
plantations, but it will not cover
all the plantations. Many more
plantations will be left outside the
ambit of the Bill. Again, very dan-
gerous consequences are going to
follow. This I say from my expe-
rience coming as I do from West
Bengal wherc tca plantation is an
important industry. Many planta-
tion owners would now try to reduce
the size of the plantation cstate so  that
they may be left outside the ambit
of this legislation. Therefore, the only
remedy 1s to cover all plantations
irrespective of size. Unless you go
in for that, some loopholes will be
left by which the plantation owners will
be able to keep their estate outside
the ambit of this legislation.

There is another shortcoming.
You have provided for rooms and
not creches for women workers.
The conecpt of ‘creche’ and the con-
cept of ‘room’ are not one and the
same. You are atrade union leader.
You know the difficultics of the
women workers. Here the Bill pro-
vides for rooms to look after children.
That room will be provided only
where there are more than 20
children. If the number is lcss,
then the employer is not bound to
provide a room, leave alonc the
question of a modern cieache.

1 now come to the question of
housing. Before, however, coming to
that, I would only refer to the
Report of the joint Committce. ...

MR. DEPUTY-SPEAKER : If
there are less children, itis good be-
causc we want to control the popu-
lation growth.
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SHRI CHITTA BASU : You do
in your home.

MR. DEPUTY-SPEAKER : If
20 children are there, they will
provide. If therearc less child-.
ren, then also they must provide.

SHRI CHITTA BASU : This
is what I want to say. The point
is thit a room will be provided if
there are 20 children in the Estate.
I want that all the children, even if
thcir number is less than 20, should
be provided with that facility.

I do not say from my own cx-
perience, but my experience is one
with the experience of the report of
the Joint Select Committce. The
Joint Sclect Committee has  ob-

served I quote  from their
report

“During the coursc of the evidenc:
tendercd  before the Commiit-
tee, the representatives of the
workers emoloyed in the plan-
tations stated that the imple-
mentation of  the provisions
contained in the Plantation
Labour Act, 1951, particularly
those which provide for the
various welfare measurcs for
the workers, had not been at  all
satisfactory.”

This is the remark given by the Joint
Sclect Committec.

“They contended that there had
becen more violations than the
observance of those provisions”.

I want that the hon. Minister
should take note of it. There were
more violations than the observance
of the provisions of the Act:

“Officials of the State Governments
entrusted with the duties of
implementing the provisions of
the Act also admitted that duc
to paucity of inspection stafl
and transport facilities, they
had not been able to arrange for
the inspection of the gardens
under their supervision to the
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extent required. The Com-
mittee during their tours to the
plantation areas also obszrved
that in many gardens even the
barest minimum facilities
such as arrangement for the
supply of wholesome drinking
water, latrines and Urinals,
provisions of qualified doctors
and medicines, had not been
provided though these ameni-
tics were required to be sup-

plied by the employers under
the Act.”

As a matter of fact, I think the
entire house will agree with me that
when this Plantation Labour Act of
1951 is being amended, the object of
amendment  should be to plug the
loopholes  which have been pointed
out by the Joint Select Committee,
You will agrec—1 think you must
agree—that the Jouint Select Com-
mittee’s recommendations or the
spirit of  their recommendations is
notreflected in the Bill. Therefore,
I say it is not the acceptance of the
recommendatjons of the Joint Sclect
Commitice (hat is important hut it
has to be.reflected in the Bill. The
Joint Committce wasvery much clear
in their mind that the bhasic objec-
tive of the amendment would be to
remove the loopholes and to remove
the lacunae and see that the 1951
Actis properly implemented which
has not been done.  No  attempt
has bren made in the Bill to  remove
that basic and fundamental weak-
ness of the 1951 Act. Thercfore,
the claims made are not proper,
rather it goes toreward the planta-
tion-owners, While the planta-
tion owners Lave to be awarded
punishment, no action is proposed in
the Bill, rather theywill he allowed to
go on as they have been going on
since 1951.

I will refer to only some obs;rva-
tions of the Petititons Committee,
As Ihave already mentioned to you
this is very important and this was
discussed by the Petititons Committee
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of the House in the year 1976—
Petitions Wo. 7 Itis relevant and
it must be known to the House—
this concern about the plantation
workers of our country because the
House cannor but remain concerned
as th's plantation industry employs
more thang lakhs of our employees.
It earns yearly not less than Rs.
400 crores in foreign  exchange.
They have contributed for the pros-
perity and the export market of
our coun'ry. But, unfortunately,
the workers engaged in the planta-
tions are the most neglected ones
to-day. Thercfore, the Petitions
Committee in its wisdom made cer-
tain remarks which I think, the House
should know.

T cfuote :

“From the material placed before
them, the Committee are in-
clined toagree with the com-
plaint  of workers that while
plantations arc earning huge
profits, byhaving both internal
as well as external market,
particularly in respect of tea .
and coffce, the emplovers are
not considerate enough in
providing benefits to workers
in the same measure to amelio-
rate their living conditions.
In fact, the Study Group of
the Committee which under-
took on-the-spot  study visits
of plantations received nu-
merious representations  from
workers  about  low-wages.
delay in pavment of wagesand
violation of the provisions of
the Plantations Labour Act,
1951, requiring the employers
to provide amenities to wor-
kers. From what the Study
Groups have seen, it cannot be
gainsaid that there has been
an incxcusahble laxity, neglect
andlack ofurgency on the part
of the authorities in enforcing
the provisions of the Planta-
tions Labour Act, 1951. Thel
Committee feel that the Centra
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{Shri Chitta Basul
Government cannot disown its
_responsbility. . ..

Are you disowning your respornsi-

bility ?

The Petition Committece says that
you cannot dosown your own res-
- ponsibility.

Ifurther quotc :

“The Committee feel that the
Central Government cannot
disown its responsibility for
giving proper and timely gui-
dance tothe State Governments
inso far as the implementation
ofthe various provisions of the
Plantations Labour Act, 1951,
is concerned.”

Regarding housing, I only want
tomention what the Joint Committec

says :

“Even then the progress of cons-
truction ofhouses in the plan-
tations has been - very unsaiis-
factory and in fact the rate
of construction of Louses has
gradually declined.”

Madam, Minister, may I draw
your attention to what the Joint Co.
mmittee savs ?

“...the rate of construction
of houses has gradually declined.
The position has not improved
even by the prosecution of the
employers as there is a lack of
desire on their part to take up
the responsibility of constructing
houses.”

Sir, I think you won’t give me
much more time. Thc basic problem
is the non-implementation of the
parent Act. It has not been
touched in any way. The planters’
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intérests are being served. Rather
the status quo is maintained. The
Status quo is maintained means serving
the interests of the planters.

Therefore, my point is that the
claim of the Government is not
justified. The Bill does not remove
the basic weaknesses of the parent
Act. This Bill is only subserving the
interests of the planters—not the
plantation labour. !

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRIMATI RAM DULARI
SINHA) : It is quite wrong.

SHRI CHITTA BASU : Sir,
by working among the workers,
I know the trade union art. What-
ever is available you accept.

MR. DEPUTY-SPEAKER : And
improve upon it.

SHRI CHITTA BASU : Right
Sir. Therefore I cannot just leave
it. What has been given we take
it but what has not been given we
fight for it.

I wanted the Governmen: to
side with the workers in their struggle
to achieve what has not been given.
May I know from the Government
whether they will side with the
workers or side with the planters?
I am justified in my comment to
say that the claim made by the
Minister is not justified. Therefore,
this Bill does not deserve the whole
hearted support from the working-
class of our country. But, at this
stage, I would say that this is a right
step, a welcome step, to some extent.
But it is not all that we strive for,
The basic interest is to have a com-
prehensive law of the plantation
labour.  There is a- significant
characteristic in the fisld of labour.
other benefits are controlled by the
other laws.

Here in this case, you will find,
that all social benefits are also
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included in the parent Act, namely,
housing, drinking water, medical
benefits, etc. etc.  But these fringe
benefits which are embeded in the
Act of 1951 are not commensurate
with the benefits which other Acts

rovide for the working class engaged
In jute.

Sir, plantation constitutes an im-
portant sinew of our economy.

MR. DEPUTY SPEAKER
Please conclude.

SHRI CHITTA BASU : Sir,
my last point is that the women
workers engaged in plantation are
not getting equal wages for equal
work although we have got Equal
Remuneration Act. Even now that
Act is being violated. What steps
have been taken by the Government
to see that this Equal Remuneration
Act of 1976 is properly honoured.

Sir, we have come to know from
the newspapers that Optional Wage
Survey Committee has submitted
its report. We will request the
Government to lay it on the Table of
the House. We are told that it was
submitted on 1st May, 1980. In
that report it has been said and I
quote :

“(1) It has been found that the
workers’ wages have increased,
that is, man  worker’s
wages have been increased
and not that of the women
worker ;

(2) The survey also showed that
women in three plantations
earn less than men. The
difference in case of Tea
ranges from 11 paisa to 98
paisa. In the case of coffee
it ranges from 46 paisa to
117 paisa and in respect of
rubber it varies from 4o

paisa to 142 paisa.”
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Sir, men and women enjoy equal
citizenship right irrespective of their
sex but here a woman Labour Minister
does not guarantee the right of the =
woman working class.

SHRIMATI RAM DULARI
SINHA : Sir, the hon. member must
know it that they have been guaran-
teed by the working of the Labour
Ministry and myself.

SHRI CHITTA BASU : Sir,
I want the Minister to go a little
fast. She is a bit slow. She should
go fast,

Sir, with these comments I
conclude that the Government should
take effective steps to see thata
comprehensive Bill of plantation
labour on the lines I have indicated
is brought forward. I would also
urge upon the Government to call
a conference of the plantation
workers, Government representatives
and the planfation owners to evolve
a better approach to the problems
of the plantation workers. I hope
the plantation labour as they are
engaged in an important sinew of
our ectnomy would rec:ive proper
attention of the House and the
Government.
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No Court shall take cognisance
of an offence punishable under this
Act unless the complaint thereof
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has been made or is made within
3 months fromt the date on which
the alleged commission of the off-
ence came to the knowlegde of the
Inspector.

e faft ow ITEd w1 Y SR we
2 ZT O IqS AR A W FAT FC N

IF W AMH AW U g
T w1 e feemr A €

No Court shall take congnisance
of any offence under this Act except
on complaint made by or with the
previous sanction in writing  of
the Chiel Inspector and no coutrt
inferior to that of a Presidency Mag -
istra’e or a  Magistrate of the
sccond class shall try any off-
ence punishable under this Act.
I am an aggrieved person. But I
cannot go dircct to the Court. T will
have to go through the Chief Ins-
spector.
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“We feel that by bringing down
the acreage limit to 5 hectares,
some more plantations may be
overed. However, a large num-
ber of plantations particulary in
South will remain uncovered
by the Bill. This would also en-
able some planters to fur her re- .
duce the size of plantations to
evade the implementation of the
Act. We thercfore piopose that
the acreage should be further
brought down to 2.5 hectares
irrespective of the employment
in the plantations.”

e & g fo T®Y g afgr Aix
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MR. DEPUTY-SPEAKER: You
have already taken 10 minutes.
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MR. DEPUTY-SEPEAKER:
Now, the Minister will reply.
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THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): Sir, I am grawful to
Hon. Member , Shri Ananda Pathak
Shri B.K. Nair, Shri Era Mohan,
Shri Girdhari Lal Vayas, Shri K.A.
Rajan, Stri Chitta Basu and others
who have generally supported the
provisons of the Plantations Labour
(Amendment) Bill, which would go
a long way to improve the working
conditions of the plantation labour.
I have gerat regards for Shri Chitta
Basu and so I have no words to say
anything to him.

14.00 hrs

But because he is sitting on the other
sitde of the House he has got every
right to condemn the working of the
Government, if at all it is a cons-
tructive criticims and meant to protect
the interests of workers, and promote
their welfare.

As regards equal remuneration,
the Act has come into force in 1976.
Hon. Member should know this. But
his version was related to 1974-75.
Our Government and I myself arc
quite sager to enforce this Act, any
implement it fully. When it comes in
the house next, I will lct the Member
know what I have done, and what my
Ministry is doing.

As far as Mr. Daga is concerned,
I have no words to say anything, except
that he is always in the habit of mak-
ing some sort of criticism rcgarding
my questions and my Bills. I will
address only these two scntences to
Mr. Daga.

SO MR AR g TACH A g
THNRT IR & X 9% g !

Some Members have also made a
number of sggestions , to provide for
more welfare amenities, and to ens-
ure that the provisions are strictly im-
plemented. A few other suggestions
relate to nationalization of plantations
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[Shrimati Ram Duylari Sinha]

etc. I would, however, restrict my-
self to the subject matter of amend-
ments to the 1951 Act.

Hon. Members have suggested
that the applicability of the Act
should be furiher reduced to 2.5
hectares—as was mentioned by Mr.
Chitta Basu and Mr. Daga also. I
would point out that the State Govern-
ments are empowered to extend the
provisions of the Act to any planta-
tion, without any limit of acreage,
or number of workers employed here-
in. But we should also think of the
ecoaomics of the industry as well as
the difficulties of enforcement in
such small plantation-.

14.01

[SHRI HARINATHA MISRA in the
chair ]

Hon. Members have also pointed
out the lack of amenities, namely
supply of drinking wa‘s-, basic mini-
mum  sanitary conditions, medical
facilities, education facilities etc.
Government is eqnally concerned with
the welfare of the workers and effec-
tive implemantation of the statuatory
provisions.

I would draw the attention of hon.
Members to the proposed amend-
ments to the existing penal provisions
in the 1951 Act. It is proposed to
empower the courts to specify the
period by which the employers would
be required to rectify breaches of
the provisions. For violation of such
orders, the courts will be able to
impose compulsory imprisonment up-
to a period of six months, and a fine
upto Rs. 300/- for everyday in cases
of non-compliance of these orders.
T have also stated this earlier, when
I was introducng this Bill to the
House yesterday. Thus, for the first
time there will be time-bound imple-
menta‘ion and compulsory imprison-
ment for violation. of directions. I
am confident that with these
stringent penal provisions imple-
mentation of the provisins of the Act
would improve.
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A further suggestion has been
made that the Act should provide
for the provision of Ciceches, without
any reference to the number of workers
or number of children. I may, in
this connection, point out that under
the amended provisions, State Govern-
ments would be empowered to pro-
vide for Creches, even where the
number of women workeis or children
is less than that provided under the
Act. Mr. Chitta Basu should note
this. This would adequately meet the
requirements of Creches for the child-
ren. Rules to be framed for this,
would take care of the facilities
to be provided for the childrer in
the Creches.

I am aware of the shortfall in
the number of houses being pro-
vided for the workers. Latest avail-
able figures indicatc that out of a
total number of 5.31 lakh eligible
workers, 3.72 lakh workers have al-
ready been provided houses. There is a
plan scheme being administered by
the Ministry of Works and Housing
for giving loans and grants for this
purpose. I expect that the shortage
of  accommodation would be
reduced in  the near future.
I have already pointed out that
there has been delay in bringing this
Bill before the House for consideration.
As the hon. Members would note,
Government has accepted almost  all
the recommendations of the Joint
Selcct Committee of  Parliament.
With regard to the pavment ot
compensation in th~ case ot death
or injury due to the collapse of the
housz provided by the plantation
to the workers, Government has
provided that the compensation
should be puid as per provisions
of the Workmen's Compensation
Act 1923. I share thc anxiety
of the Hon’ble Members ihat Gov-
ernment should bring a compre-
hensive Bill providing tor more
amenities. I would appeal to Hon’ble
Members to whole heartedly support
this progresssive measure in the
interest of welfare of workers.



393  Plantation labour

SHRI CHITTA BOSU : She
did nct say anything on the equal
wages for men and women.

SHRIMATI RAM DULARI
SINHA : I am ‘concerned with
that. I have done a lot. It at all
you have got any case, you can
bring t to my notice and I will
do the needtul.

MR. CHAIRMAN : The ques-

tion is :

“That the Bill further to amend
ths plantations Labour Act,
1951. as passed by Rajya Sabha,
be taken into consideration.”
The motion was adopted.

MR. CHAIRMAN : Now we
shall tzke up clause by clause
consideration of the Bill.

Clause 2 —Amendment of Section 1.

SHRI MOOL CHAND DAGA
(Pali) : I beg to move :

Page 2. lire 1,—

Sor “‘fitteen” substitute ‘‘ten”. (1)

SHRI ANANDA PATHAK
(Darjeeling) : I beg to move :

P:ge 1, line 11,—

Sor ‘5 hectares”
‘¢2. 5 hectares” (g)

substitute—

Page 2, line 1,
Sor “fifteen”’ substitute—<“five” (10)
Page 2, line 4,—

- for ‘“cinchona or cardamom”
substitute—*‘Cinchona, medicinal
plants, cardamocm, coconut and
other agricultural products” (11)
Page 2, line 9—

Jor ‘s hectares” substitute
¢¢2.5, hezctares” (12)
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Page 2, line 14, -

Jor  “5  hectares”  substitule
“a.5 hectares” (13)

SHRI SUBODH SEN (Jal-
Paiguri) : I beg to move :

Page 2 line 4,—

for  ““cinchona or cardamom”
substitute—

“Cinchona, medicinal. plants,
cardamom, coconut, betelnut
and other agricultural products
for commercial purpose” (29)

Wt oyEww T (TF) @
As far as clause 2 is concerned,
I have s2id in my amendment subs-
titute ‘“‘ten” for ““fiftcen”.

I g7 of@r gier X Paan g,
st A far g @ 10 3w W gl
Tx Wt 38 wEF AFT T w1PET
gt T i Peefe Pruie we g
g g, Iuw Pewle ate og ot -

“We  therctore propose that the
acreage should be turther brought
down to 2.5. hectares irrespective
ot cmployment in the plarta-
tions.”
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SHRI ANANDA PATHAK
First ot all, I have said in my amend-
.ment that instead ot 5 hecteres,
it should bs 2.5 hectares. I have
alrealy submitted that when the
planters came to know that the Joint
Committee was going to recommend
something for the welfare of the
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workers, they star  ra ugmetation.
Theretore, to proiect the workers
trom mechanisation it should be made
to 2.5 hectares.

Secondly, I have suggested that
instead of 5 workers, there should
bec 5 workers because there is &
convention of one worker per acre
in the plantations. According to
that , for 2.5 hectares, there shovld
be five wnrkers.

Similarly on page 2, the Bill
provides for cinchona or cardamom.
Here T have enlarged the scope by
adding cinchona, medicinal plants,
cardamom, coconut and  other
egriculturrl products. I do not
think  the Minister will have
any difficulty in accepting this.
Thesc plantations are meant for
commercial use. And that is done
through hired labour. I think, the
Minister will have no objection in
accepting my amendments.

SHRI SUBODH SEN : I will
spcak on amcndment number 2g.
Now-a-days, new agriculural crop
has been coming up. Previously, it
was to be used for domestic purposes.
But now it is being used for commer-
cial purposes. Pinc-apple, cetronella
grass and other things ate comirg
up in hig way and they are being
used for comuiercial purposcs. Now,
this amending Bill has come atter
20 years of the original Act. Who
knows when the next amendirg bill
will ccme? In the meanwhile, other
crops will also come up.

So, I have laid special emphesis
on the term ‘“and other :gricultural
products for commercicl purpose”.
I hope the hon. Minister will accept
this amendment, '

SHRIMATI RAM DULARI
SINHA : I have already explzined
that I am not accepting these amend-
ments.

SHRI MOOL CHAND DAGA :
Since the hon. Minister is nct
accepting my amendment, I want to
withdraw it.
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MR. CHAIRMAN : Has the
hon. Member the leave of the
House to withdraw his amendment?

SOME HON. MEMBERS
Yes,

Amendment No. I was, by lsave withdrawn

MR. CHAIRMAN : I will
now put the amendments moved by
Shri Ananda Pathak, to the vote of
the House.

Amendments Nos, q, 10, 11, 12 and
13 were put and negatived

MR. CHAIRMAN : I will row
put the zmendment moved by
Shri Subodh Sen to the vote «f the
House.

Amendments No. 29 was put and
negatived

MR. CHAIRMAN : The ques-
tion is :
“That clause 2 stand part of the
Bill."
The motion was adopted.
Clavse 2 was added to the Bill.

‘Clause 3 Page 2, line 21—Amend-
ment of Section 2.

SHRI MOOL CHAND DAGA :

I beg to move :

for “‘rupees seven hundred and
fifty”  substitute —-“‘rupces one
thousand” (2)

SHRI ANANDA PATHAK :
i ‘beg to move :
Pag: 2, line 21,—

Jfor “‘ruvees seven hundred and
fifty” substitute -*‘rupeesorc thou-
sand and five hundred (excluding
fringe benefits)” (14)
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SHRI SUBODH SEN : I beg
t0 move :

Page 2, line 21,—

for “rupzes severn hundred
and fifty" substitule'‘—rupees one
théusand and five hundred basic
(excluding  frirge  benefits)”

(32)
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SHRTMATI RAM DULARI
SINHA : I do not accept it.

SHRI ANANDA PATHAK :
The purpose of my amendment 1s
to increase the limit to Rs. 1,500.
A committee has recently submitted
its report that the price of the plan-
tation crops has gone up twice or
thrice.



399 Plantation labour

[Shri Ananda Pathak]

The basic fact of Rs. 1500 in
the case of clerical & medical staff
has already been accepted.

What is the difficulty for the Minis-
ter to accept this established fact ?
I once again request the Minister
to accept my amendment--Rs, 1500
excluding  frigne benefits.

SHRI SUBODH SEN : My
amendment is self explanatory. I
need not say anything.

SHRIMATI RAM DULARI
SINHA . I have alrcady explained.
I am not going to accept.

MR. CHAIRMAN : Mr. Daga,
are you withdrawing your amend-
ment No. 2 to Clause 3 ?

SHRI MOOL CHAND DAGA :
Yes.

MR. CHAIRMAN : It is the plea-
surc of the House that amend-
ment No. 2 to Clause 3 moved by
Shri Mool Chand Daga be with-
drawn ?

Amendment No. 2 was, by levae,
withdragn.

MR. CHAIRMAN : I shall
now put amerdment No. 14 to
Clauce 3 moved by Shri Ananda
Pathak to the vote of the House,

Amendment No. 14 was put and
negatived.

MR. CHAIRMAN : I shell
now put amendment No. 32 to
Clause 3 moved by Shri Subodh
Sen to the vote of the House.

Amendment No. 32 was put and
negatived.

MR. CHAIRMAN : I shall
now. put Clause 3 to the vote of the
House.

The question is :
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“That Clause 3 stand part of
the Bill.”

The motion was adopted.
Clause 3 was add:d to the Bill.””
Clause 4— Insertion of new Chapter 14

SHRI MOOL CHAND DAGA :
I beg to move :
“‘Page 2, lines 28 and 29—

Jor “as it thinks fit svbstitute—
“nct below the rank of Deputy
Colletor”, (3)

‘“Page 3, line g4, -

after  ‘‘sub-scction (1)" insert—
“apd after making such fuither
inquiry as he may consider
necessary” (4)

L
“Page 3, line 32,—

JSor ““as expeditiously as possible™

substitute—“within three meonths”

(5)
SHRI ANAND

I beg to move :

PATHAK :

“Page 3, line g2,—

Jor “‘as expeditiously as pcssible”,,
substitute —*“within sixty days” (15)

MR CHAIRMAN : Mr. Daga
do you want to press your cmend-

ment ?

SHRI MOOL CHAND DAGA :
Ycs, I want to speak.

I am just painting out as it s
provided—

‘“appoint such persons bein

gazetted officers” What type o
gazetted officers? So, I said,
‘not below the rank of Deputy
Collector’.
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When you want to appoint, he must
be at least not bclow the rank of
the Dcputy Collector. What do you
mean by “gazetted officer’” ? Even
a police officer is a zazetted officer.
I have not understood this. So, be
must be not below the rank of the
Deputy Collector. After all, you
give powers to impose fine and to

register an institution under the Act.’

He cin book the ¢wner under any
of *h: Sxctions. You have never
said, it is as prescribed. 1 is not
priatzd ns “as prescribed”. So, I
say, h» should be not below the
rank of the Deputy Collector.

SHRI A.K. ROY (DHAN-
BAD) : It is very much convincing.

SHRI ANANDA PATHAK
My simple amendment is that
instead of the words ““as expeditiously
as possible”. I want to make it
specific, that it should be “within
sixty days”. Th:t is my amendment
in Cl use 4.

MR CHAIRMAN : Mr Daga,

arc you withdrawing your amend-
ments ?

SHRI MOOL CHAND DAGA: 1
would like to withdraw these amend-
ments.

MR CHAIRMAN : Has Mr.
Daga the leave of the House to
withdraw these amendments ?

SHRI A.K. ROY : No.

MR. CHAIRMAN : I shall now
put Amendments No. 3, 4, and
5, moved by Shri Daga to the vote
of the House.

The question is :
“Page 2, line lines 28 and, 29,—
Jor “‘as it thinks fit”, wbhstitute—

‘“not below the rank of Deputy
Collector” (2)

(Amd.) Bill 40%:
“Pag: 3, line 4, —

after  “sub-section (1)” insert—
“and after making such turther

inquiry as ke may consider
necessary” (4)

“Page 3, line 32,—

Sfor ““as expeditiously as possible”
substitute “‘within three months™
(5) ;

The Lok Sabha divid:d

Division No. 6] [ 14.34 hrs.

AYES
Choudblury, Shri Saifuddin
Das, Shri R.P.
Ghosh Goswami, Shrimati Bibha.
Halder, Shri Krishna Chandra
Jharkhande Rai, Shri
Mahata, Shri Chitta
Masudal Hossain, Shri Syed
Misra, Shri Satyagopal
Mohammed Ismail, Shri
Muklerjee, Shri Samar
Rajan, Shri K.A.

Roy, Shri A.K.

Roy, Pradhan, Shri Amar:
Saha, Shri Ajit Kumar
Sen. Shri Subodh
Shastri, Shri Ramavatar
Suraj Bhan, Shri

Verma, Shri R.L.P.

Yadav, Sbri Vijay Kumar-
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NOES Nandi Yellaiah, Shri

Appalanaidu, Shri S.R.AS. Narayana, Shri K.8.

‘Bansi Lal, Shri Netam, Shri Arvind

Behera, Shri Rasabehari
'Bhav;wan Dev, Acharva
Bhoye, Shri Reshma Motiram
‘Boddspalli, Shri Rajazopala Rao Parmar, Shri Hiralal R.

Nikhra, Shri Rameshwar

Panigiahi, Shri Chintamani

C1a1ira Sh:khar Sinsth, Shri Patel, Shri Ahmed Mohammed
-Chaturvadi, Shrimati Vidyawati
Choudary, Shri Chitturi Subba Rao

Daga, Shri Mool Chand
Dalbir Singh, Shri Patil, Shri Uttamrao

Patil, Shri A.T.

Patil, Sh1i Chandrabhan Athare

Das, Shri A.C. Patnaik, Shrimati Jayanti
Dev, Shri Sontosh Mohan
Devarajan, Shri B.
Era Anbarasu, Shri
Fernandes, Shri Oscar Saminuddin Shri
Gadhavi, Shri Bheravadan K. Satya Deo Singh, Prof.
Gireraj Singh, Shri

G omango, Shri Giridhar

Jamilur Rahman, Shri
Kandaswamy, Shri M Shankaranand, Shri B.

Pushpa Devi Singh, Kumari

Ravani, Shii Navin

Shailani, Shri Chandra Pal

Shakyawar, Shii Nathuram

Karma, Shri Laxman Sharma, Shri Kali Charan
Kosalram, Shri K.T.
Kshirsagar, Shrimati Kesharbai
Madhuri Singh, Shrimati
Mahabir Prasad, Shui Sidnal, Shri S.B.

Mallikarjun, Shri Sinha, Shrimati Ramdulari
Mayathevar, Shri K.

Mishra, Shri Uma Kant
Misra, Shri Nityananda Sreenivasa Prasad, Shri V.,

Motilal Singh, Shri Sultanpuri, Shri Krishan Dutt
Mukhopadhyay, Shri Ananda Gopal

Sharma, Shri Nand Kishore
Shastri, Shri Hari Krishna

Soren, Shri Hari Har

Tayyad Hussain, Shri
Murugian, Shri S.

“Nagina Rai, Shri

Tewary, Shri Krishna Prakash
Vairale, Shri Madhusudan
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Venkatasubbaiah, Shri P.

Vyas, Shri Girdhari Lal

Wagh, Dr. Pratap

Wasnik, Shri Balkrishaa Ramchandra
Zainul Basher, Shri

MR. CHAIRMAN : Subject to
«correction, the re;ult* of the Division
is: Ayes 19: Noes 68

The amendments are negatived.
The motion was negatived.
MR. CHAIRMAN : I shall now
}s)ut Amendment No. 15, moved by
i Ananda Pathak to the vote of
the Hous:.

Amendment No. 15 was put and
negatived.

MR'CHAIRMAN : The question

18

“That clause 4 stand part of
the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 6 —.1mendment of Section
12

MR. CHAIRMAN : There are
amendments given notice of to this
Clause. Mr. Daga....He is not
present.
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SHRI ANANDA PATHAK : Sir,
I beg to more :

Page 4, line 17,—
Sfor “fifty” substitute—*‘five” (16)

Page 4, lines 20 and 21,

for “the number of children
of women workers (including
women workers employed by any
contractor) is twenty or more”

substitute—

“any number of children of
women workers (including women
workers employed by any con-
tractor) are there’(17)

Pag- 4, line 30,—
Sor “fifty” substitute—*‘five (18)

Page 4, line 33,—

for “the number of children of
women workers is less than
tweniy,”

substitute—

““any number of children of such
workers arc there” (19)

SHRI SUBODH SEN : Sir, I beg
to move :

Page 4, line 33,—

or “the number of chlidren of
women workersisless than twenty”
Substitute—

“any number of children of
such women workers are there”

(37

SHRI ANANDA PATHAK : My
Amendment is very simple. Instead

—————
- ——

*The following Members also recorded their votes:

AYES: Dr, Subramaniam Swamy, Sarvashree Shibu Soren, Sunil Maitra
Ananda Pathak, Matilal Hasda, L. S. Tur and Ajit Bag.

NOES: Dr, Krupasindhu Bhol, Sarvashree Bheekhabhai, D. L. Baitha
Manoranjan Bhakta, Jagan Nath Kaushal, K. Pradhani, Doongar Singh

and Fatehbhan Singh Chouhan,
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of fifty workers, I have said five.
There should be no difficulty, to
accept this amendment. I hope the
hon. Minister will accept it.

(Interruptions)

My Amendment No. 17 is also very
simple. Instead of twenty childven,
I have said, ‘any number’. This is
a very simple amendment. I think
that will also bc considered and
accepted by the hon. Minister. In
case of 15, I have said 5; instead of
‘twenwy’ children, I have said ‘any
number’. I hope the hon. Minister
will consider and accept my amend-
ments.
(Interruptions)

MR. CHAIRMAN : Have you
any‘hing to say ?

SHRIMATI RAM DULARI
SINHA : I do not accept them.

MR. CHAIRMAN : All right. I
will put amendments No. 16, 17, 18
and 19 to vote.

Amendments Nos. 16, 17, 18 and 19
were put and negatived.

MR. CHAIRMAN : I will not
ut Amendment No. 37 moved by
hri Subodh Sen to vote.

Amendment No. 97 was put and
negatived.

. MR.CHAIRMAN : The question
is:

“That claues 6 stand part of
the Bill.”

The motion was adopted,
Clause 6 was added to the Bill,

Clause 7 was added to the Bill.

Clause 8—Insertion of new sections
16A to 16G

DECEMBER 24, 1981
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SHRI ANANDA PATHAK :
1 beg to move :

‘‘Page 5, lines 19 and 20,—

Omit “and he collapse in not
solely and directly attributable to
afault on the pait of any occupant
of the house or to a matural
calamity” (20)

“Page 6, line 2,—

Jor “six month”  substitute—
“twelve months” (21)

“Page 6, line 5,—

Jor “‘six months”  substitute—
“twelve months” (22)

‘“Page 6, line 6,—

Jor ‘six months”  substitute—

“twelve months” (23)

MR. CHAIRMAN All the
amendments given notice of by Shri
Subodh Scn are covered by the
Amendments of Shri Ananda Pathak.

Shri Ananda Pathak may now
speak on his Amendments.

SHRI ANANDA PATHAK : I
have given amendment No. 20 to
omit the works ‘and the collapse
is not solely and directly attributable
to a fault on the part of any occupant
of the hous> or to a natural calamity’.
These words should be omitted. If
these words are retained, the workers
will never get the compensation be-
cause the employers will, on one
plea or the other, deny the compen-
sation to the workers. So I have given
my amendment to omit these works
so that the workers may get the
compensation.

MR. CHAIRMAN: Tke Minister
has noting to say. I will now put
Amendments Nos. 20, 21, 22 and 23
moved by Shri Ananda Pathak to
the vote of the House,

Amendments Nos. 20, 21, 22 and 23
were put and negatied,
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MR. CHAIRMAN : Now the
guestion is

“That Clause 8 stand part of the

Bill”,

The motion was adopted,
Clause 8 was added to the Bill.

Clauses g to 12 were added to the Bill,

Clause 13 Insertion of new Section
374.

SHRI ANANDA PATHAK : I
beg to move :

““Page 9, line 10,—

for “‘six months” substitute —
“twelve monrhs’ (24)

‘““Page 9, line 11,—
for “three” substitute—
“ﬁvc” (25>

Sir, my amendments are very
simple. My contention is that it
should be 12 months instead of six
month as proposed in the Bill. Now,
in the Bill it has been proposed that
the fine is Rs. 300. My amendment
is that it should be Rs. 500. These
amendments arc very simple and
I hone the Minister would agree to
my amendments.

SHRTIMATI RAM DULARI
SINHA : I do not accept.

MR. CHAIRMAN : I shall not
put the Amendments Noi. 24 and
25 moved by Shri Ananda Pathak to
the vote of the Housc.

Amendments No. 24 and 25 were
put and negatived.

MR. CHAIRMAN : Now the
«<fuestion is :

“That Clause 13 stand part
of the Bill”

The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Billl.

(Amd.) Bill 410

Clause 1—Short title and commence-
ment.

SHRI ANDNDA PATHAK: I
beg to move :

Page 1, line 5 and 6,

Sor “on such date as the Central
Government may, by notification
in the official Gazettee, appoint”

Substitute—*“with immediate
effect”.(8)

Sir, the Act was passed in 195T1.
But unfortunately it has not been
properly implemented. It was a™an-
doned and kept in the cold storage.
If the Government is serious enough
and sincere enough to look after the
welfare of the plantation workers, I
hope the Govenrment would agree
to my amendment, namely —

in plac eof “by notifictaion in
the Official Gazette appoint”

substityte  the works ‘‘with
immediate cffect.”’

I hope that the hon. Minister would
accept my amendment.

MR. CHAIRMAN : I shall now
put the Amendment No. 8 moved by
Shri Ananda Pathak to the vote of
the house.

Amendment No. 8 was put and
negatived.

MR. CHAIRMAN : Now, the
question is :

““That Clause 1 stand part of the
Bill”.

The motion was adopted.
Clause 1 was added to the Bill,

The enacting formula and the Title
were added to the Bill.
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SHRI SUBODH SEN (Jalpaiguri):
Though our amendments have been
lost, I welcome this Bill since it is
an improvement on the parent Act.
In the meantime, T should point out
that the original Act suffers from
certain limitations which I thought
would have been rcmoved by this
amendment.

As a matter of fact, in the original
Act there has been no specific con-
notation of the term employer.
What happens in the tea gardens?
As per Articlcs of Association of
the Joint Stock Company, the Board.
of Directors is the utlimate autho-
rity, but in the tea garden level,
the workers are cmployed by the
Manager. So if there is any con-
travention of the Act in regard to
supply of wholesome drinking wates,
in regard to housing, in regard to
medical treatment that paid Manager
is being prosecuted. But the ul'c-
mate authority who draws up thi-
budget, who decides what is to be
spent on medical items, whether
a deep tubcwell would have to be
dug for supplying wholesome wa’er,
all this is the business of the Board
of Directors. But at the garden
leve], the appointment letter is
issued not by the Board of Directors
or the MD but the Manager. He
comes in for prosecution, T thought
this position should have Leen clari-
fied in this amending Bill, but
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[Shri Subodh Sen]

nowhere that point has been
given. Though it is late, I would
still hope that the Minister chould
see and devise some ways and means
so that the connotation could be
given. I would not have said it
but yesterday some hon. member
from that side rubbed West Bengal.
I do not know why he rubbed West
Bengal. How West Bengal came
into the picture? But for the know-
ledge of this House I should say
that during the tenure of the left
front government during the last
four years, the workers have been
able to wrest from the employer’s
hands that much money which they
could not get during the period of
he last 100 years.

On the eve of 1977, in
West Bengal the

Duars,
workers had

14.58 hrs.
[MR. DEPUTY SPEAKER in the Chair]

been getting Rs. 4.20, and in
between the period of 1977 upto
1981, in the course of these four
years, workers have got another
increment of Rs. 4.80, what the
workers could get during the pre-
ceding period spreading over 100
years they got it within four vyears,
that is due to the uniwy of the work-
ipg class including INTUC and the
lending hands of the left fiont gov-
ernment. He does not know any-
thing about it. He has un-
necessarily raised the point which
does not arise here.
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MR. DEPUTY SPEAKER: The

question is:
“That the Bill be passed.”

The motion was adopled.

15.00 hrs.

INDIAN IRON AND STEEL
COMPANY (AQUISITION OF
SHARES) AMENDMENT BILL

MR. DEPUTY-SPEAKER: Now
we take up Indian Iron and Steel
Company (Acquistion of Shares)
Amendment Bill. Time allotted is
one hour. I want hon. Members’
cooperation in completing the Bill
today. ‘

THL MINISTER OF COM-
MERCE AND STEEL AND MINES
&SHRI PRANAB MUKHERJEE):

scek consideration by the Lok
Sabha of an amendment to the
Indian Iron & Steel Company (Ac-
quisition of Shares) Act, 1976, which
will help alleviate the sufferings of
the genuine ex-share holders who
could not file their claims in time.
The hon. Members are aware tihat
the management of the Indian Iron
& Steel Company Limited was taken
over by the Government of India
In public interest, with effect from
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the 14 July, 1972, initially for a
period of two years, to ensure the
mper mangement of the Company

with a view to arresting the
precipitous fall in its production due
to ireffective and unresponsive
management at the top.  This period
was further extended by three years
w.ef. 14 July, 1974.

- During the period of take-over,
a number of steps werc taken to
improve the perfoimance of the
Company but when a stage was
reached when substantial financial
assistance from Government became
necessary for sustained operations,
it was decided to acquire the shares
of the company held by parties
other than the State Governments
and public sector institutions. This
.was achieved under the Indian Iron
& Steel Company (Acquisition of
Shares) Act, 1976.

Subsequently, the  remaining
shares of IISCO held by public
financial institutions, nationalised
insurance companies, and  State
Governments were also purchased
and transferred to the Steel Authority
of India Limited (SAIL) w.ef
30 Maich, 1979.

SHRI PIUS TIRKEY (Alipurduar):
There is no quorum in the House.

MR. DEPUTY-SPEAKER: Let
the quorum bell be rung.

Now there is quorum. Ths Minis-
ter may continuc.

SHRI PRANAB MUKHERJEE:
Section 7(ij of the Act provides
that every shareholder having a
claim in relation to any share
acquired under the Act -hall prefer
such claim before the Commissioner
of Payments on or before the 3o Nov-
ember, 1977. It further cuables the
Commissioner of Pavments, if he is
satisfied that the claiment was pre-
vented by sullicient cause from pr2-
ferring the claim before the 30
November, 1977 to entertain the
claim within a further period of

30 days, i.c. upto 30 December, 1977
but not ther»after,

2987 LS.—14
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Section 11 of the Act provides
that any money paid to the Commis-
sioner which remains undisbursed
or unclaimed for a period of three
years from the last day on which
the disbursement was made, shall
be transferred by the Commissioner
to the general revenue accountgof the
Central Government, but a claim to
any money so transterred may be
preferred to the Central Government.

The net result of these two sec-
tions is that any genuiiiz claim holder,
who could not submit his claim within
the specified date has to wait for a
long time to file a claim with the
Central Government. hon. Members
will note that no date has been speci-
fied by which the Cosmmissioner
for Payments should cOmplete
the  disbursements. This may
take a long time and, even
after that date, the genuine claim
holders will have to wait for three more
years to file a claim with the Central
Government. The Government
never had the intention of denying
the payment at the prescribed rates to
any genuine shareholder. This is
borne out by the fact that in section 6
of the Act a provision was made for
the transfer of the total payvable
amount of Rs. 7,29,95,137.15 to the
Commissioner of Payments on the
appointed day in the beginning. A
number of representations have been
received by the Central Government
from such share holders, whosc claims
have beenrejected by the Comissioner
as time-barred. The Act does not
empower the Central Government to
examine or condone delay in the filling
ol claims, and it has not heen possible
to provide any relief to such share
holders. A survey 793 holders of rejec-
ted claims revealed thai as many as
258 held 100 equity shares and 441
held 100 to 500 equity shares. These
small ex-shaie holders obviously feel
that the waiting period for filing an
appeal with the Central Government
is too long and it is causing hardship
to them.

After carefully a examining the
above issue in consultation with the
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Law Ministry, it has been decided to

give a final opportunity to all the
sharcholders, who could not file their
claims within the prescribed time be-
fore the Commissioner, by extending
the time limit within which claims
for compensation can be considered
by the Commissioner, till the date of
expiry of a period of 120 days from
the date of commencement of this
proposed Amendment Act, and to
authorise the Commissioner of Pay-
ments to entertain claims within a
further period of 120 days, if he is

satisfied that th= claimant was prebvn-

ted by sufficient cause from preferring
the claim within the period to be
notified under the Amendment Act.
It is also proposed to provide that
every claim preferrzd, before commen-
c2ment of the proposed legislation and
after the specified period, shall be
deemed to have been preferred under
the provisions proposed to be amen-
ded, so as to eable the claims, which
havz become tims-barred, being con-
sidered without the ex-shareholders
having to file fresh claims in respect
of such shates.

Section 11 of the Actisako being
amended to reduce the period of three
years mentioned therein for preferring
appeals to the Central 'Government to
six moxuths for the purpose of the
Commissioner transfrerring the un-
claimed and undisbursed amounts
to the General Revenue Account ofthe
Central Government, as it is fel! that
this poriod of three years is unduly
long and would cause avoidable hard-
ship to the claimants, who are unable
to prefer their claimseven after oppor-
tunity is afforded to them.

There are no financial implica-
tions of the amendment Bill. I move:

“That the Bill furither to amend
the Indian Iron and Steel Com-
pany (Acquisition of  Shares)
Act, 1976, as passed by Rajya
Sabha, be taken into consideration”

MR! DEPUTY-SPEAKER: Mot-
ion moved.:

Amadt. Bill

“That the Bill further toamend the
Indian Iron and Steel Company
(Acquisition of Shares) Act, 1976,
as passed by Rajya Sabha, be
taken into consideration”.

SHRI KRISHNA CHANDRA
HALDER  (Durgapur) : Sir,
ths hon. Minister, while moving the
Bill, stated that IISCO was taken
over by the Government of India
with effect from the 14th July 1972,
initially for two years and then on
14th July1974 it was extended by ano-
ther three years. In the year 1976 the
Indian Iron & Steel Company (Ac-
quisition of Shares) Act was passed.
The Minister has stated that under
the earlier Act the share holders
could prefer their claims upto 3oth
November 1977 but if the Claims
Commissioner was™ convinced that
there were genuinc causes which
prevented the shareholders from pre-
ferring their claims within the sti-
pulated time, he can extend it upto
30 days, i.e. 3oth December, 1977.
He said that the claim put forth by
the share holders was time barred
and again after three years they
can put their demand to the Central
Government.

He has said that in the year 1979
the Government took over and pur-
chased the shares of the public
institutions and national insurance
company of IISCO. Again they have
brought this amendment Billl. I
want to cay that frequent amend-
ments of this manner raise certain
doubts. The Bill came as an Act in
1976. The share holders had the time
to file claim upto 30-12-1977. The
Minister in the Statement of Objects
and Reasons las stated that :

“Although wide publicity was
given and individual notices were
sent to all the registered share-
holders of the Company by the
Commissioner of Payment.”

Then he says that a large number of
share holders have not filed their
claims, etc. I want to know when
wide publicity was given and in-
dividual notices were also issued to
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the share holders, still they did not
prefer their claim before the Claim
Commissioner. This Company was in
the private sector. It hecame sick.
We heard many stories regarding the
irregularities .of this  Company.
Therefore, this Company hecame sick.
I want to mention integrated Steel
Plant at Durgapur and Alloy Steel
Plant, these plants have no captive
coal mine. But IISCO has its own ca-
ptive coal mine and Captive Iron ore
mine But stillit became sick. There
was mismanagement and there were
other reasons and the Company bhe-
come sick. Why were the genuine
share holders not able to file their
claims’ before the Commissioner ?
I have every doubt whether those
share holders who did not fil= their
claim are genuine or not. Stock markets
are operating in Calcutta, Bombay
and other places. We have t0 see
whether these claimants are benami
share holders or not. What is the nature
of representation made by those
people ? What made them not to
file their claim in time according to
law ? They were supposed to file
their claim upto goth November,
1977 and then upto 3oth December
1977. This is very important point.
After submitting this representation,
did you find out as to who are the
. benami shareholders and who are
the genuine shareholders ? What
type of enquiry did he make ? I
want to-know this. When this Bill
is passed, it will become an Act
and it will have a retrospective effect.
I totally oppose this. I say this is
being made¢ in a haphazardly and
ad-hoc manner and it is being given
a restrospective effect for preferring
the claim of shares. This is my
objz=ction and I totally oppose.

Again, I want to know what will
be th= mode of verification to deter-
mine the benami and genuine share-
holders. This is a very important
point. You knaw, in privatde sector,
what type of corruption is there.
I do not want to take much of the
time. But this point should be con-
<cded. In Section 11 of the

Amdt. Bill
principal Act, a period of three years
has been brought in for six months,
through this amendment. It is - good.
But T would not support this type of
ad-hoc manner in which the Bill
has been brought in and giving it
retrospective effect. You know, how
benami persons had taken the shares
in a fradulent manner. I oppose this.

In IISCO, the perennial type of
jobs are being done by contract
labour and casual labour. This
sometimes creates industrial problem.
I demand that in the integrated
steel plants, the contract system
should be abolished and the perennial
job done by the contract labour and
casual labour should be regularised.

I would like to know from the
hon. Minister whether the Govern-
ment has sanctioned to instal a

sintering plant in IISCO which

will cost Rs. 126.5 crores. But I
am given to understand that it has
been approved by the Government,
If so, when will it be commissioned ?

Now, it is regarding the moder-
nisation and expansion of the plants.
The Minister will agree with me
thatsince thereis a Left Front Govern-
ment in West Bengal, the industrial
problem in IISCO or Durgapur Stee 1
Plant or Alloy Steel Plant has been
improved. So modernisation and
expansion is necessary to make these
plants viable. In this connection,
I maysay that I come from Durgapur.
I would like to know from the hon.
Minister whether the modernisation
and expansion of Durgapur Steel
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Plant and Alloy Steel Plant hasbeen

approved and if so, when are you
undertaking it ? When will he take up
this matter ?

In this connection, I want to
say that in West Bengal, there are
80 many engineering industries.
Coal is there; iron ore is available
in Bihar. So, Haldia is the best place
for a coastal-based iron and steel

lant. I want to know whether at

Idia such a plant is going to be
established or not.

MR. DEPUTY SPEAKER : Shri
T.R. Shamanna—not here. Now,
the Minister will reply.

SHRI PRANAB MUKHER]JEE:
Mr. Deputy-Speaker, Sir, this Bill
is a very simple one because it is
an enabling provision in the Amend-
ment Bill to provide authority to the
Government to adjust the claim s from
the persons who have not filed their
claims till goth November, 1977.
This is the only relevant portion.

The hon. Member, Shii K.C.
Halder, expressed his doubt as to
how to ensure that the claimants are
genuine. I can assure him that this
is not for the fust ¢ e that we are
going to give compensation to the
claimants. On eailier occasions also,
the claimants have filed th.ix
claims and compensation has been
paid to them. The same care will
be taken for them.

Secondly, as I cxplained while
making my introJuctory remarks,
most of them are small claimant-.
Some of them are having 100 shares;
some are having more than 10oshares.
This is the reason why we had to do
it because in law i‘selfthe Government
did not have the aanthority to entertain
the claims from a defawter ifhe has
not complied with the returns within
the prescribed period. This is the
only point here.

Amdt. Bill

In regard to other points which the
l;ol:. MembcrOdh:s mentioned, that is,

ting to modernisation, expansion
and development of Durgaptr:rmlsﬂwcl
plant, IISCO, Alloy Steel Plant,
departmentalisation of contract labour
and so on and so forth, all these matters
have been discussed on a number
of times. I hope, this is not
the last occasion that we are going to
discuss the Steel Ministry. We will
have future opportunities to discuss
it. Sir, as we are ‘approaching 3' 30
P.M. when you are going to start the
Private Members’ Business, I would
not like to take much time of the
House.

I would like to draw the attention
of the hon. Member and, through
you, Sir, to the whole House that
in spite of injecting huge amount of
money, in spite of iaking measures
to improve the technical health of
the unit, the fact remains that every
year we are incurring loss, sometimes
Rs. 30 crorves, sometimes Rs. 35.
crores and like that. The capacity
utilisation is extremely poor. This is
one of the major reasons.

Perhaps, the hon. Memder will
share my experienice that so far as
this unit is concerned, it has a larger
number of manpower which we do
not require. Therefore, if we just
departmentalise all the jobs  of
perennial nature a situation may arise
that ultimately vou will ensme the
job but there will be nothing left
to do and the plant itself will have to
be closed. Leu us not go in for that.

So far as this industry is concerred,
the hon. Member will appreciate that

.we have a system where the industrial

relationship--it is not merely Burnpur
or Durgapur—is better. By and large,
ir the entire steel industry, we have
been able to institutionalise the machii:
nery Lofsort out the outstanding is sues
by sitting across the table. The re-
fore, the industrial relations here
are satisfactory, so far as the steel
industry is concerned. From that point.
of view also, we have taken 1t up
The hon. Member is aware that.
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recently I have sorted out one such
issue in' Durgapur plant. Gradunlly
we are doing it and, therefore, it will
be taken care of. .

‘With these words, I have nothing
more to add.

MR. DEPUTY SPEAKER :
The question is :

“That the Bill further to amend
the Indian Iron and Steel
Company  (Acquisition  of
Shares) Act, 1976, as passed
by Rajya Sabh:, be taken
into consideration.

The motion was adopted.

MR. DEPUTY SPEAKER :
The House will now take up Clause-
by Clausc considcration of the Bill.
Clauses 2 to 4 ; no amendment.

The question is :

“That Clauses 2 to 4 stand
part of the Bill.”

The motion was adopted.

Clauses 2 to 4 were added to the Bill.

Claus: 1, the Eracling Formula and the
Title were added to the Bill.

SHRI PRANAB MUKHER]JEE:
Sir, I beg to move :

“That the Bill be passed.

MR. DEPUTYSPEAKER : Motion
moved.”

««That the Bill be passed.”

MR. RAMAVTAR SHASTRI:
He will take only 3 mts.
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SHRI PRANAB MUKHER]JEE:
I am not afrcid of Tata, but I am
really afraid whether, within two
minutes, 1 can travel from Burnpur
to Jamshedpur; that is my real diffi-
culty.

So far as the question of de-
partmentalisation of the perennial
nature of the jeb is concerned, as
T have already mentioned, we are
fully aware of it and we are gradually
doing it. But in regard to Tata,
you cannot expect that, when I am
piloting a Bill abour IISCO., T can
gswitch over to TISCO. I.et it be
reserved for the next time.
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MR.DEPUTY-SPEAKER: The
question is :

“That the Bill be passed.”

The motion was adopted.
t v

18 .29 hrs.

COMMITTEE ON PRIVATE
MEMBERS® BILLS AND
RESOLUTIONS

Thirty-Fourty Report

SHRI RAMNATH DUBEY
(Banda) : Sir, I beg to move :

“That this House do agrec with
the Ttirty-fourth Report of the
Committec on Private Mem-
bers’ Bills and  Resolutions
presented to the House on
the 22nd December, 1981.%°

MR. DEPUTY SPEAKER :

The question is :

““That this House do agrce with
the Thirty-fourth Report of
the Committee on Private
Members’ Bills and Resolu-
tions prescnted to the House
on the 22nd December, 1981.

The motion was adopted.

MR. DEPUTY SPEAKER
Dr. Subramaniam Swamy.;

DR.SUBRAMANIAM SWAMY:
(Bombay North East) Can I say
somecthing. .

MR. DEPUTY SPEAKER
You have only to move for
leave.

ot wirew ot (Peee) ¢ e
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SHRI HARIKESH BAHADUR
Gorak.hpur) It is very rerious,

MR. DEFUTY SPEAKER :
Unless it is serious you will not raise
it here ; I know it.

st TwTeETT e (qET) 0 YT
wf St 75 @ ?
(Inttrruptzons)
DR.SUBRAMANIAN SWAMY:
The Bill is so important thst even

the Prime Minister kas turned up
in the House.

(Interruptions)”

&t {1t T anTy: srmu'ﬂﬁa‘r

MR. DEPUTY SPEAKER :

Dr. Subramzniam S\«am)

DR. SUBRAMAN IA.M SWAMY:
Can I speak also ?

MR. DEPUTY SPEAKER:
Only introdiction of the Bill.

15.31 hrs
EMBASSIES, CONSULATES

AND UNITED NATIONS AGEN-
CIES EMPLOYEES

(CONDITIONS OF SERVICE)
BILL. *

DR. SUBRAMANIAM SWAMY
{Bombay North East) : I beg to move
for leave to introduce a Bill to

#Published in Gazette of
tion 2 dated 24-12-81.

India Extraordinar):.

‘Part-JI, Sec~

~
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regulate certain conditions of service.
of employees in the offices and es.
tablishments under the foreign Em-
bassies, Consulates and Agencies
under the United Nations.

MR. DEPUTY SPEAKER. The
question is : ‘

“That leave be granted to in-
troduce a Bill toregulate certain
conditions of service of em-
plavees in the offices and es-
tablishments under the foreign
Embassies, Consulates and
Agencies  under the  United
Nations.”

The motion was adopted.

DR. SUBRAMANIAM SWAMY:
I introduce the Bill.

15.81 hrs.

SMALL FAMILY (PROMOTION
AND MOTIVATION) BILL*

SHRI BALASAHEB VIKHE
PATIL (Kopargaon) : I beg to
move torglcave to introduce a Bill
to empowcr the Central Govern-
ment to take measures to promote
and motivate small families in the
country and put family planning
measures on a statutory footing ani
for matters connrected therewith.

MR. DEPUTY SPEAKER :

The question is :

“That leave be granted to in-
troduce a Bill to empower
the Central  Government to
teke messures to  promote
and mctivate small femilies
in the country and put family
planning measures on a sta-
tuory footing and for mattcrs
connected therewith.”

The motion was adopted.

SHRI BALASAHEB VIKHE
PAUIL I introduc: th= Bill..

PAUSA 3, 1003 (SAKA)
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15.92 hrs.

RESERVATION OF POSTS
IN PUBLIC SECTOR -AND
PRIVATE SECTOR SERVICES
(FORECONOMICALLY WEAKER
SECTIONS OF SOCIETY) BILL*

SHRI BALASAHEB VIKHE
PATIL (Kopargaon) ": I beg to
move for leave to introduce 2 Bill
to provide tor reservat’on of Posts
in Public Sector and Private Sector
services for economically weaker sec«
tion of society.

MR. DEPUTY SPEAKER :
The question is .

“That leave be granted to intro-
duge 2 Bill to provide for
reservation of posts in Public
Sector and Private  Sector
services for econnmically weaker
scction ol society.”

The motion was adopted.

SHRI BALASAHEB VIKHE
PATIL : I introduce the Bill.

15.32 hrs.

POLITICAL. PARTIES (FI-
NANCIAL ASSISTANCE) BILL*

SHRI BALASAHEB VIKHE
PATIL (Kopargacn) : I beg to
move for leave to intoduce a Bill
to provide for grant of financial
assistarae  to  political  parties in
connection with the election ot their
cendidates, by the Central Govern-
ment, for ensuring their effective
tunctioning and promoting sound
democratic policy znd tor matters
connected therewith and incidental
thereto.

*Pyublished in,k Gazette of India
dated 24-12-81- '

Extraordinary.

Part-II, Section 2
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MR. DEPUTY SPEAKER :

‘"The question is:

“That leave be granted to ir-
troduce a- Bill to provide
for grant of finarcial assistance
to political parties in connec-
tion with the election of
their candidates, by the Cent-
ral Government, for ensuring
their  effective functioning
and promoting sound demo-
cratic policy and for matters
connected therewith and inci-
dental thereto.”

The motion was adopted.

SHRI BALASAHEB VIKHE :
PATIL : I introduce the Bill.

15.33 hrs.

WAGES (REMOVAL OF
DISPARITY) BILL®*

SHRI BALASAHFB VIKHE
PATIL (Kopargaon) : I beg to
move for leave to introduce a Bill
to provide for the removal of disparity
in wages of employees in all estab-
lishments and for matters connec-
ted therewith.

MR. DEPUTY SPEAKER :
The question is:

“That leave be granted to in-
troduce a Bill to vrovide for
the removal of disparity in
wages of employees in all es-
tablishements and for matters
connected therewith.”

Tle motion was adopted.

SHR1 BALASAHEB VIKHE :
PATIL :I introduce the Bill

e ot it o et
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MR. DEPUTY SPEAKER :
Goorge Fernandes. Absent. Then,
Shri Ramswarup Ram.

15.33 hrs.

SCHEDULED CASTES AND SCHE-
DULFD TRIBES YOUTH EM-
PLOYMENT BILL.*

SHRI RAM SWARUP RAM
{Gaya) : I beg tx mcve for leave to
introduce a Bill to provide for job
guarantce to Secheduled  Castes
and Scheduled Tribes educated
youth.

MR. DEPUTY SPEAKER :
The question is;

“That leave be granted to in-
troduce a Bill to provide for
jcb  guarantee to  Scheduled
Castes and Scheduled
Tribes educated Youth.”

The motion was adopted.

SHRI RAM SWARUP RAM :
Introduce the Bill.

MR. DEPUTY SPEAKER :
Shri Raghunath Singh Verma—
absent.

Shri Viridhi Chander Jain-
absent.

Prof. Madhu Dandavate.

15.34 hrs.

DECLARATION AND PUBLIC

SCRUTINY OF ASSETS OF MINIS-

TERS AND MEMBERS OF PAR-
LIAMENT BILL.*

PROF. MADHU DANDAVATE
Rajapur) : I begtomove forlecave
Eo ai.‘ntlz'oc.l)uce a Bill to provide for
declaration and public scrutiny of

_“—Pu_giishcd in Gazette ot India Extrzordinary. - Part-IL

24-12-81.

Section 2
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assets of Ministers and Members
of Parliament.

MR. DEPUTY

The question is :

SPEAKER :

“That leave be granted to in-
troduce a Bill to provide for
declaration and public scrutiny
ofassets of Ministersand Mem-
bers of Parliament.”

The motion was adopted .

PROF. MADHU DANDAVATE
I introduce the Bill.

15°24 hrs.

CONSTITUTION (AMEND-
MENT) BILL*

(AMENDMENT OF ARTICLE 37, ETC.)

PROF.MADHU DANDAVATE
(Rajapur) : I b~g to move for leave
to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY SPEAKER :
The question is :  ~

“That leave bhe granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

PROF. MADHU DANDAVATE :

I introduce the Bill.

15 34 hrs.

CONSTITUTION  (AMEND-
MENT, BILL*

(AMENDEMENT OF ARTICLE 16)

SHRI IARISH CHANDRA
SINGH RAWAT (Almora) : I

PAUSA 8, 1908 (SAKA)
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beg to move for leave to introduce
a Bill fyrther to am-nd the Consti-
tution of India.

MR. DEPUTY SPEAKER :
The questionis :

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.

The motion was adopted.

SHRI HARISH CHANDRA
SINGH RAWAT : I introduce the
Bill.

1535 hrs.

CONSTITUTION  (AMEND-
MENT ) BILL*

(AMENDMENT OF ARTICLE 16)

SHRIMATI CHENNUPATI
VIDYA (Vijayawada) : I heg to
move for leave to introduce a Bill
further to amend the Constitution
of India.

MR. DEPUTY SPEAKER :
The question is :

“’That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.
SHRIMATI CHENNUPATI

VIDYA : Sir, I introduce the
Bill.

";5- 35 hrs.
CANTONMENTS (AMEND-
MENT) BILL

AMENDMENT OF SECTION 15, ETC).

SHRI HARISH CHANDRA
SINGH RAWAT : /Almora) : 1

beg tn move for leave to introdue a

*Published in Gazette of India Extraordinary, Part-1I, Section 2 dated

24-12-81.
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[Shri Harish Chendfa Singh Rawat]
Bill further to amend the Canton-
ments Act, 1924. '

MR. DEPUTY SPEAKER :
The question is :

“That leave be grantcd to intro-
duce a Bill further to amend
the, Cantonments Act, 1924.”

The motion was adopted.

SHRI HARISH CHANDRA
SINGH RAWAT : Sir, I introduce
the Bill. .

15 36 hrs.

SALARY ALLOWANCES  AND
PENSION OF MEMBERS OF
PARLIAMENTBILL—Ci1.4.
AMENDMENT

MR. DEPUTY SPEAKER
We will now take up further conside-
ration of the following  motion
moved by Shri Mool Chand Daga
on 18th September, 1981, namely :

“That the Bill further to amend
the Salary, Allowances and
Pension of Membhers of Parlia
ment Act, 1954, be taken into
consideration.”

Now, we have got one hour and
56 minutes for discussion and voting
of the House. The time for this Bill
has already been extended from 4
hours to 6 hours.

SHRI MOOL CHAND DAGA
(Pali) : Sir, more time should be
allotted for this Bill. This is an im-
portant Bill. .o

MR. DEPUTY SPEAKER
Mr. Daga, many Members have
already expressd their views on this
Bill. We have already taken more
than 4 hours. I think the hon.
Minister can reply now.

Salary;, Allew, and DBECEMBER 24, 1981
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SHRI MOOL CHAND DAGA :
Sir, the discussion can continue.
There are 20 Members have given

their names to take part in the
debate.

MR. DEPUTY SPEAKER :
Mr. Manoranjan Bhakta, you may
continue your speech now.
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SHRI BHERAVADAN K.
GADHAVI (BANASKANTHA) :
Sir, I rise to support this Bill, moved
by Shri Daga. This Bill was dealt
with ih a very light-hearted manner
by some people, here as well as

Pen, of Mem,. of 446
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outside the House. But I fee} that.
this Bill cannot be treated lightly ;
it deserves serious consideration.
It is high time that now at least we
cast off all false sense of austerily.
If we examine the inner recesses of
anybody’s heart, we would feel that
in the hearts of those who are working
with devoticn to their duty, these who
arc working with conscience, those
who are conscious of their Joyalty
to the electorate, as well as their serse
of duty, they definitely fec] the pangs
of tightening their belt--I would not
use the term “‘sigrs of poverty”’ but
I would certainly say that® these
people definitely suffer from the
pangs and they Fave to tighten their
belts to a very larga extent.

If you look at the complexion of
Parliament today, you will notice
that it has changed. There are
plenty of pcople on this side, as well
as on that side, who come from class
earning their bread by their sweat.
They are coming from the common
class. I would give an example.
When I camc here, I enquired about
housing. They told me that I am
entitled to get a flat, a garage and
a servant’s quarter. In those days
when the flats, garagesand servant's
quarters were built, it was contem-
plated that a Member of Parliament
is a person capa ble of owning a vehicle
and engaging a servant, while resi-
ding ir his flat at Delhi. Otherwise
why should they have made garages
and servants quarters. Now in the
context of to-day s 1ising prisces and
the realities of hard life if you examine
it, can any one honestly and sincerely,
coming from the middle class, say
that he is capable of retaining a car
here in Delhi ? Can he have a servant
here in Delhi ? We do not have
servants. Early in the morning we
have to get up ard bring milk. Where
is the car ? What for are those ga-
rages? I puta simple question before
the House and the Government. ..

MR. DEPUTY SPEAKER

It is for parking your own car.
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. SHRI BHERAVADAN ° K.
GADHAVI : Why did they build ?
They contemplated that the Members
of Parliament who are coming will
maintain a car. The M. Ps, in olden
days even from the weaker sections
were on the fore-front of the society.
They were quite well of financially
and otherwise. We can see all this
from the list of the names of the past
Members of P:rlizment of the Lok
Sabha. Naturally, they never
bothered.

To-dey is the last day of the
Session. We sec the queue at the
Table Office and the Bank. Every
Member of Parjizment is going with
the departure cheque to the Bank
because he has to leave Delhi.
They want money. That is why in
my eatlier statemert I submitted that
we have to realise the realities of hard
life. We have to cost ff simulzted
sense of simplicity. Everybody talks
in  high tenes that ore should
be very simple in his living. Ore
sheuld be devoted to one’s  duty.
A conscientious Member of Pirliament
is ircapable of rendering any other
work but the duties that are cast
upon him by his electoratc arnd as &
Mcomber of Parliament.

I hove studied this Bill. A lot
ct hue and cry has been  raised
There cre misgivings and misundcer-
standirg. My Jearned friend who
spoke hefore me defuitely  peirted
cut very graphicilly the factual
things of lifc.  We do not say "that
this is the gread for mcney, ‘greed
for salary and perquisites. . We only
say th~t this is the need for cquating
the sclaries and perquisites to Mem-
bers of Parlinment in such » way that
they candischarge their dutics. They
represer.t the scciety and the entire
natior. Thev tre at the head of
society. They represent a demoeratic
nation. If wewent tokecp demociacy
alive, if we want democratic tra-
dition, if we want every public man
to discharge his duties properly,
he should also be cinvenienrly placed
in such a manner that he can dis-
charge his duties.

Pen, & Mem of
Parliament (Amdt.) Bill

Democracy has to be kept alive.
It is a constant process, By constant

rocess I mean that the rapport
tween the representative and the
d, should

people should nct be sna*)

not be weakened, should not cease

to exist. There should be a conti-

nucus rapport between the people
ard the Member of Parliament till
his term js over. In order to get
that rappor1 , in order to understand
how the nation has to be goverred,

in which direction the nation is

going, what object has the naticn to
achieve, a rapport has tc be, kept.
How can it be kert ? Conditions
should be created in such a way that
he can go tec the people very often.
He can look to the demands of the
people to the hardships ct the people.

I would give ar example. Even
when tl.ere are natural calamities like
flood or drougk t or cyclone or hurti-
cane rr anything, people suffer.
Naturally from,the inner heart of an
MP, he would be liking ta go to his
place. B he has been stopped and
hampered. He has to go to the
officers saying, “Would you please
give me 2 litt? T want to go to the
people who are suffering ard in
trouble.”” This is the state,  So,
his sense ¢t duty which is independent,
1s curtailed. Therctore, in order to
strengthen the domoericy in this
country, by kecping a  complete
rapport with those people, an MLP.
has to be helped in those cnsces.

A plenty cf people spoke  that it
should not be raised, as my brothers
told right new as to “money to
whom ?" Public lite may be a part
of their hobby or a recreational aspect
ot their lite. But tor many of the
Meambers sitting here in the House,
duty in public lite is the religious
duty that they have undertaken.
They think that this is their mcral
obligation. I know personally, as a
lawyer, I cannot hindle a single
briet since I game to Parliament. Tt
is impossible tor me to handle any
briet. Because neither I can do
justice to the briet nor I gan render

\J
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justice to the other people who have
cast their votes tor me to represent
them. Ot course, s0 many triends
have talked that by raising salary,
perquisites and amenitics, people
will criticise. Probably, I would say,
the morality is being questioned
without any ground or toundation,
But plainly speaking, we are in dire
difficulty and we are in need ot some
increase. - MPs do not say anything
but with high morale when they are
representing  betore  this House.
They are not talking pretentingly.
They are not camouflagging what is
inside and what is outside. They are
plainly speaking betore their awn
brether in this House. Thertore, from
this point ot view, this Salery and
Allowances Bill which Mr. Daga has
placed, needs 2 very serious thought
by the Government and morely
posing the idea ot austerity, simplicity
etc. berett ot the factual reality
of the lite, cannot help. We do nat
cease to be part ot the society just
because we become MPs. Do you
ceasc to be a part of the society ? No.
It is true everywhere right trom the
poorest man o the richest in the
country, a person shouts from the
house-top that he is unhappy becase
there is a price rise price escalation
and so many other things. It has
become a tashior: for a millionaire or
a billionaire to speak about the hard-
ship ot lite, particularly rising prisces
and the living conditions. But we
do not imbibe it. We have got our
social obligations also. We have
got our own way ot lite. We have
got tamilies. They have to be
maintained. I do not say about the
MPs who are trom the neighbouring
States ot Delhi. But those who are
.coming from far off places, it you ask
them frankly, “Canyou afford to keep
you family here? theirreplies “No”.
Why? It is merely for monetary as-
pects and lack of faclities. So far as
the present amenities are concerned,
I would like to draw the attention
particularly with regard to the
telephone which has come um-
pteentimesforcriticasion sofar. For
an MP who comes form an interjour
art of the country who cames from an
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underdeveloped or undeveloped part
ofthe country, cannot make use of the
STD facility which can be counted as
local call.

An M.P. ccming from Bombay or
Caluutta or Madras or other big
cities can contact his constituency
even by STD and these STD calls
are converted inte local 15,000 lacal
alls which are free. But we are s
thinking of helping those members
who come from the interior. Is there
any STDfacility for them? No. From
Delhi, he cannot contact his cons-
tituency. From his constituency, he
can not contact his State-headquar-
ters. From his place of residence, he
can not contact hjs district head-
quarters. From his constituency he
cannot contact Delhi. Ifhe puts a
trunk call, hehasto pay, sometimes
because of the mismanagement of
the Telephones Department, heavily
through hisnose. Iknow. my local
calls will not be more than 5000 a
year. 8o, my 10,000 calls are
wasted because I do not have STD
facility.

Realities are, therefore, to be
taken into account. An M.P.
coming from Bombey cr Calcutta or
Madras or such other places has
got better facilities, better tarzin
services, everything better. But an
M.P. ccining from the intetior of the
country does not have the same
facilitics.

As has been stated, we have to
pay Rs g0 to Rs 35 for going to the
airport. We get Re. 1/-per Km.
with the rise in price of petrol they
increase the rate. But there is no
provision of correspondir g increase in
the szlary and allowances under the
existing Act. If we are talking
of pragmatism, why are we not talk-
ing of realities ?  The reality is not
seen by the persons in sutho1ity.

With these words, I wholehear-
tcdly support the Bill moved by
Shri Daga.



451 Salary, Allow, and DECEMBER 24, 1881 Pen, of Mem. of 452

MR. DEPUTY SPEAKER :

Shri Daga is the tiade union leader

of Members of Parliament.

SHRI SUNIL MAITRA:
Mr. Deputy-Speaker, Sir, actually I
had no itention to speak. But after
hearing membe: after member pas-
sionately pleading for the increase
in the salary and other concrete ame-
nities of the Members of Parlia-
ment, I am constrained to make
certain observation .

Already, on behalf of my party,
my friend, Shri Sudhir Giri, has
made the submissions. He has
already submitted to the House that
we are totally opposed to the Bill
moved by Shri Daga.

SHRI MOOL CHAND DAGA:
(Pali): He has asked for more faci-
lities than what I have asked.
You kindly read the speech of your
party leader. He has said that he
wants a steno for whole time; he
wants conveyance and all that. You
kindly read his spzech.

SHRI SUNIL MAITRA : He
has not asked for any conveyance.
For your b-nefit, let me mention
the name of my party. My party
is he Communist Party of Iddia
{Marxist). On behalf of my party,
Shri Sudhir Giri has already made
the submissions. He  has stated
in no unmistaken terms our total
opposition to the Bill.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
If the Bill is passed, you will take
it.

SHRI SUNIL MAITRA: If
you are in favour, you say it. There
is no point in having two faces.

SHRI P. iVENKATASUBBA-
JAH : If there is an enhancement in

Parliament (Amdt.) Bill

the salary and allowanges, you
prepared to, ake it. That we know

SHRI SUNIL MAITRA
If we takelit, we give it to our party.
That is the difference between your
rty members and our party mem-
ers,

SHRI P, VENKATASUBB-
AIAH: But the fact remains that
you take it. Whether you give
it to your party or not, that is a
different matter.

SHRI SUNIL MAITRA : After _
you raise it, will you go on paying
us at the present rate of salary
and allowances ? We are pre-
pared to accept that. Will you do
it ? On behalf of my party, I
am telling you.

A case is being sought to he
made out. It is not my case to
state before the Houses that the
prices have not risen. It is not
my case to state before the House
that there is no difficulty for the
Members of Parliament. It is also
not my case to state before the
House that the Members of Parlia-
ment do not need at least the ele-_
mentary amenities which should
enable them to  discharge their
duties efficiently.

16.20 hrs.

[SHRI GULSHER [AHMED 1 the
Chair)]

But the point is that the Central
Government employees today are
entitled to two instalments of Dear-
ness Allowance. Why are you not
speaking about them ? Why are
you silent about them ? They
have been clamouring for pay-
ment of two instalments of Dearncse
Allowance, and when we from this
side ask the Government to pay up
those instalments, you oppose it.
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But when it comes to egpousing your
cause, you are very eloguent in
stating your own difficylties.  This
contradiction in your stand, I do not
appreciate. Today the country is
in a crisis; our economy is in a
crisis. Today it is your Govern-
ment which states that it s no
longer possible for the Governmes
to bear the expenses.  Then it is
in the fitness of things for ;'Ou to
demand that so much of jncrease
should be made so far as Members
of Parliament are concerned ?
This is unfair, this is being partial.
Whenever the working class. the
toiling people, the  other se,ctions
of the people demand anything,
he will hurl the threat of applica-
tion of the Essential Services Main-
tenance Act and he will break up
their strikes and struggles on the
ground of one argument, the argu-
ment being that the country  is
passing through a severe economic
crisis. If the  burdens of the crisis
are to be borne by the country as a
whole, the.n thf“ Members of Par-
liament heing an integral part of the
country should also undergo hard-
ships, but they seem to be grading
that. So far as we on this side
are concerned, we are used to
this kind of life ; we are pot
used to pomp and grandeur. With
whatever we are getting we are
able to make both meet ends meet;
we are cutting our budgets accor-
dingly. The way the thing is being
espoused, the way the advocacy is
being made, an impression may be
created among the people that
there is consensus on this particular
subject. There IS no  consensus.
So far as our party is concerned, so
far as we are concerned, so far the
Communisty Party (Marxist) is
concerned, we are totally opposed to
it and we will vote against it.

LR

Pen. of Mem, of 454
Parliament (Amdt.) Bill

uag 1 Tonwy Wt § & Sgh
qfdae @ dwaw &1 Paerf &7 o
T ghmg g, W reeft &)
gl HeEar § IR TH
)

!

1
|
1

L)

EEEEY
3, ﬂ: 2
ig%iag
i3
i

4
/g"
|
3
:

El
.%g

F
EE
%%gﬁgﬁﬂ

-

13220
i%géé
1y
iaﬁig
| ga
igﬁT

Ed|
Fl
14
%
13

5
§ gﬁﬂi
1 *ﬁﬁﬁ
: §§§§
4 § EHeS
hEF T

3
E
3
1

. 4,
333
443
gad
33

§§ FEr
% ﬂ,ﬁﬁ
37 3 §§
PR
ii ﬁq}
ﬁﬂi ﬁﬁg

i
EE
SEEEP

|
A,
]
A
|
~ 3



456

Pen, of Mem. of
Parliament (Amdt.) Bill

DECEMBER 24, 1981

Salary, Allow, and

455

FEELx ﬁi ¥¥_E £Er ﬁ.r 43 m % ,m?w_wmg
.mw awwwnmﬂm £oE ﬁmmwms 4 mmmm
ol 2 . “Ew ErER \w\rmm Wm
MMwmmmmmmwmﬁ mmmW mwmmmm mmwmmw m?wwwfﬁwmmwm
st ek R
FEE wm#mg m@m Erewes
mw Mmm ?me_wm W_Mmmm vmwmgw;mmwwmn wm I
.__qm..a nmmwm wﬁ\w.{f mﬂm.ﬂm mﬁ . .mum mn
Hi R e mmmm g
_FETE afmmm._a B Wmmm w FEEE e " wam e
mmwmiﬂ i WWW 1} mwmwm%am«mi 1
mwmmw mmn Eey Epirfeiely, Mmmw 4
T nmmmmm?mim FoEnEE ¢ Mﬁmmmmﬁm&m F Tk



457 Salary, Allow, and PAUSA 3, 1903 (SAKA)

e T
TR &Y 0
wPafaet amy, mmuﬁt‘rgw

® % fau

}
i

i
4
i
i

1%
;:ﬂ’ﬂ'taas
! SfeT Ig 9 sRiee

Frt & g, o @i @i fsfg
EEHET & 7 a1 g | I
B A TH TE T FT A,
M ARE ¥ 7% A & g1 gy gl
AT T I IR FwAE g A
T, @ @ GIF & e oA STy o
feet oCamt o1 v & a9 ax

giiﬁ
4 -3
il
1142
EERS
EEF

11374
i
Hé’
i
£
by

4L i5d
15312
4

AT X 5 o &1 Al @ FEE
# Pau Tq WEET w oFE A A
o7 ¥ F1 TEEE AL FEIAgal @l

SHRI EDUARDO FALEIRO
(Mormugao) : Mr. Chajrman, Sir,
when o»e comes to Parliament or
to the Legislature, onc is expected
and one should see to it that one
does not come here for material re-
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wards. Even if one was better off
before one came to Parliament or
to the State Legislature, one must
be ready to do material sactifice,
not that one come to the Parliament
or the State Legislature for economic
value for the efforts that he puts.

] I hope that the pcople arc cons-
cious of how hard-pressed and diligent
an average Member of Parliament is.
There is hardly any time for him.
A diligent Member of Parliament will
not have any holiday or vacation or
time for family, and I am sure, if we
had not been living in as an orthodox
and as conversative society in which
we ar¢, the rate of divorce amonge the

sliticians would be terribly Biqh.
Such is the plight of the family life
that we have,. The question is not
whether we are getting what we
deserve in cconomic terms. I fully
agree with my friend there that the
country is going through difficult
times and we should give the lead in
making sacrifices. The  question,
however, is not whether we should
get more money for ourselves 1o
take home for our wivesand children,
but the question iswhether the facili.-
jes that we have at present are suffi-
cient for us to function effectively,
diligently and discharge our duties
as expected by the people down in
the Constituencies. That is theques-
tion. Therefore, this whole debate,
this whole criticism on Mr. Daga’s
Bill, which has brought so much
enthusiasm-rather excessive enthusia-
sim—is; I would say with due respect
misconceived. This question comes
every time; the Mcmbers of Parlia-
ment ask for increase everywhere in
the world. The question is, whether
our take-home salary should be in-
creased, or it should be considered
whether within the facilities that are
there, or within the limit of thissalary,
we can function effectively and dis-
charge our duties effectively.

i D

Very often one hears the cri-
ticism that the standard of Members
of Parliament has declined; those
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were the good days when the great
stalwarts, the great lawyers and
intellectuals used to come to Parlia-
ment. Definitely, those are not the
days now. Now common people come
to Parliament. I am happy that those
days are not there now. However

eat those gentry might have been,
ﬁ:)wever muchtheymighthave claimed
to know what is good for the people,
they could never claim rightly that
they represented what the people
actually wanted. We may not have
theirintellectualability, but definitely
we do not have their economic
standard also. However, we represent
people the better.

Examples have bcer. given of

eminent lawyers. The business of
Parliament has become so complex
and so complicatcd that a part-time
Member cannot do his duty. One
has to be here full-time and one has
to give up every other business or
occupation, if one has to be effective,
and onec has to depend, therefore, on
what one getsfrom the Parliament to
discharge onc’s dutics  effectively.
What are our duties ? Our dutjes are
two-fold; duties to Parliament and
duties to our Constituency. A lot
of noise is made in the press or even
in the House that there is no quorum.
I would say that this whole question
of quorum—itis my personal view
which I hold very strongly should
be abolished. There should not he
any insistence on quorum. Ifa Member
of Parliament is not interested in a
ﬁarticular debate, let him not waste

is time, let him devote his time in
the interest of his constitucncy, nation
and in the interest of Parliament.
There is no nced of his sitting here.
If he is interested in the debate and
is going to contribute, he must come
here, otherwise simply sitting as
_an inanimate object, I do not think,
helps anybody or advances the

cause of Parliament. what has not
been brought out so often forcefully
is this, that it is not a question of
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his presence, it is a question of his
effective, educative, and informed
contribution to the Parliament. Can
a Member of Parliament, with the
limitations thet he has today, reallg
contribute effectively to this House ?
I should say that it is very difficult.
We require, first and foremost,
being a common average citizens of
this country, a good research system
Our Library has got a good reference
system. I would say that in our
Library, we have some of the best
people. For that matter, I would
like to pay a compliment to the entire
stafl of parliament—who are so court
eous, eflicient and diligent. Yet our
Library is merely a reference section.
We don’t have the facilities which
we want to be there. If we want to
have informed discussion, there is
need for research facilities—which
are not now available. If it is a
debate on economic matters, we
should have background papers
for it; and if it is a debate on other
subjects, trained expert people in
those subjects should be able to put
forth materials—and not merely
Press clippings. They will not be
sufficient, What is required is some-
thing more. The Library, instead
being a passive reference library
should be an active workshop of
research and processed information.
That is what is required.

-

As far as the constituency is
concerned, we are espected to be in
touch with it. How do we do that ?
We have to be here for six months
in a year, or rather for about eight
months a ycar, Merely writing letters
to our constituents is not enough,
A large numher of people cannot
write letters to us. They are npot in
a position to do so. There must be
somebody—it is not possible for the
MP to be present in the constituency
always—on behalf of the Member
to whom people they can £o at an
time. That somebody should pe
available ther(:., an_d tell people about
.what the MP is doing, and where he
is at a particular time,
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There is need to provide an office
in the constituency to the MPs,
and also staff for it. I would be very

-~ gpecific and say that there should be
n man there who has some back-
ound in Social work, and also a
Clerk who is also a Typist and quali«
fied to do clerical work., These are
the facilities which we need.

About telephone facilities, if it
is to be used only for the personal
needs of the MP., the number of free
calls now allowed is sufficient; but
telephone has to be used for com-
munication. with the constituents.
The number of calls allowed free

.for this purpose is not sufficient.
Free telephone facilities, without any
upper limit on calls, is necessary.

Now about postal facilities. It
is very embarrassing for us to come
here and complain about our salaries
and ask for more. There is an aura
ahbout Members of Parliament in the
public mind, that they are something
lite demi-gods.

SHRI ATAL BIHARI VA]J-
PAYEE (New;Delhi) : That is what
we are trying. ...

SHRI EDUARDO FALEIRO :
~Mr. Vajpayee is now interrupting me.
I don’tfully agree with what all Mr,
Daga has mentioned in this Bill,
but I welcome the opportunity for
discussion provided by this Bill.

We know that the facilities now
provided to us are not sufficient.
I would not mind if there is a com-
mittee of non-MPs to go into this
question of whether the existing
facilities for usare enough; and if not,
what further facilities should he there
so that we can discharge our functions
effectively.

I sl ould say that all MPs should
not get these facilities; only full-time
MPs who have no other occupation
should get these facilities—not part-
time MPs. If these facilities are made
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available, parliameniary work will

be performed more effectively, and
arliament’s functioning will improve.
hank you.

SHRI M.RAM GOPAL REDDY
(Rajpur) : There are twostalwart
MPs sitting in the Opposition.
One, Prof. Madhu Dandavate gets
two salaries. The other viz. Mr.
Vajpayee is unmarried; and even
half the salary is enough for him.
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SHRI MOOL CHAND DA:-
GA : Sir, I beg to move:
“That the time for discussion on

the Bill be further extended by
two hours.”

MR. CHAIRMAN: Is it the
sensc of the House that the time be
further extended by two hours ?

HON. MEMBERS : Yes.

MR. CHAIRMAN : So, the
time is cxtended by two hours.

Shri Jharkhande Rai.

SHRI JHARKHANDE RAI
(Ghosi): I do not want to speak on
this Bill. I wanted to speak on
Dcholi.

MR. CHAIRMAN: That isall
right.

Shri M.Ram Gopal Reddy.
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[Shri S. Muragian] .
Shri Daga has suggested tha
the salaries -and  allowances of
the Members of  Parliament
should be enhanced. I would like
him to accept an amendment, 1
suggest that the salary and al-
lowances of the Ministcrs should also
be increased. I do not think that
with the present salary arnd al-
lowances the Ministers are able to
make both ends meet. They cannot
maintain  their {: milies and also
discharge their  public  respon-
sibilities with the prevailing selary
and allowances. Itis not fair and
roper that we should ask for en-
Eancemcnt of our salary. The salary
and allowances of the Ministers
should also be increascd.

Some hon. Members who pre-
ceded me opposed this move. My
hon. friend Shri Ramavatar Sahstri
said that he was opposed to this
inrease in our salary and allowances.
Some five, six months ago, the salary
and allowance of the Member of
Parliament was raised by Rs. 500
respectively. I want to know whether
Shri Ramavatar Shastri acceptcd
this increase or not. If he had
refused to accept this increase then
we could appreciate his prescrt plea.
After having accepted this increase,
if he had refunded this increased
amount drawn by him to the
Government  then also we can
understand his 2rgument now. If
he had contributed the increased
amount which he got to the Wer-
kers’ Welfare Fund, ther we could
have welcomed his reasoning. He
should tell the House what he had
done. For  political reasons one
may take a public stand. But in
all fairness and  justness, we have
to accept that the present salary and
allowances are not adequate tomect
the responsibilties to be discharged
by the Member of Parliement. By
demanding such an increase in his
salary and allowancs and hy ac-
cepting such increases, a Member
of Parliament during his five-year

Pen. & Mém of 500
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tepure is not going to become an
affluent person. In each  Par-
liamentary constituency, there are
6, 7, 8 Assembly  constituencies.
If we take a decision that we would
not mecet our voters after the elec~
tion, then probably we cen manage
with this salary. But during these
days the votcrs are awakened and
they are politically conscious. They
want to meet their representstives
and vice-pcrsa. We have to meet
them frequently. You know pretty
well  what will be transport
expenditure if we go in a vchicle to
meet all the voters of our consti-
tuency. If we meet only the re-.
presentztives of Trade Unions or the
farmers, then pcerhaps we can ma-
nage our financial affairs_with the
present salary. The present salary
and allowances are not enough
if we mecet our voters in the Consti-
tuency.

So far as Tamil Nadu is concerned,
there are no Panchayat Unions and
no Panchavats. The Presidents of
Panchayat Unions and the Chairman
of Panchayats are not there. All the
work at the village level are to be
atterded by the M.L.A. and the
M.P. This is the  position ob-
tairing now for the past 4, 5 years
in Temil Nadu. After the session of
Lok Sabha, if we tour for 25 days
in our constituency then only we
can meet  all our voters. After
me¢ting them, we have to take action
against the petitions submitted by
them, detailing their  grievances
and hardships. We have to en-
deavour to redress them. If we do
not do that, then the Member gcts
a bad rame and the Party to which
he belorgs earns a bad name. g5,
30 years ago it might have been
possible for someone to getelected
even without meeting the voters-
But, that is not the position now-
Today they have to be in constant
touch with the voters. Ard for
that, this salary is not enough.
1 say with the fullest sense of res-
ponsibility that the salary and
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allowances of Members should be
ehanced.

An employee in a Textile Mill gets
a minimum of Rs. 1000 a3 month. An
employee in a Spinning and Weaving
Mill gets Rs. 1000 g month. With
300 to 400 Panchayats in a Constitu-
ency how can we meet gll the ex-
penses wih the present structure of
salary and allowances? It is the
bounden duty of the Member of
Parliament to attend to the grievances
of his votess. If we are to function
effectively without being influenced
by extiraneous considerations, if we
are to function in a straight for-
word manner and without most-
gaging our integrity, then the salary
and allowances of the Members of
Parliament ghould be enhanced,
the ealary of the Ministers should
also be increased. I demand that
this Bill should receive Jw urani-
mous support of the entire Heuse,
In foct that will cohance the pres-
tige of allof us, Withthiese words,
I extend my prrty D.M.K’s support
to this Eillar.d enclude my specch.
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18.00 hrs.

MESSAGE FROM RAJYA
SABHA

SECRETARY : Sir, I have to-
report the following message received
from the Secretary- General  of”
Rajya Sabba:—

“In accordance with the pro--
visions of sub-rule (6) of rule 186.



503 Pqpers Laid

[Secretary]

of the Rules of Procedurc and
Conduct of Business in the
Rajya Sabha; I am directed to
return’ herewith the Assam
Agr\ropriz.tion (No.2) Bill, 1981,
which was passed by th- Lok
:Sabha at its siiting h2ld o he
215t December, 1981, aud trans-
mitted to the Rajya Sabha for
its  recommendations and to
state  that this House has no
recommendations to  make to
the Lok Sabha in regard to the
said Bill.”

28.01 hrs.
PAPERS LAID ON THE TABLE
-—contd.

NOTIFICATIONS UNDER ESSENTIONAL SER-
VICES MAINTENANCE (AssaM) Acrt, 1980
AND STATEMENT FOR DELAY

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) : I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hmndi and English
versions) under sub-section (2) of
section 2 of the Essential Szrvices
Maintenance ({Assam) Act, 1980 as
amended by the Essential Services
Maintenance Act, 1981:

ti) Assam Government Notifica-
tion No. PLA. 334/80/220
published in Assam
Government Gazette  dated
the r1oth  April, 1981,
declaring  services in  conn-
ection with the productio:,
supply and distribution of
water. a1 d electricity including
the services - under the Assam

State Electricity Board consti- .

‘tuted under the Assam State

DECEMBER 24, 1981 D/S re: situation arising 504

out of killing of Haripans etc.

Electricity Supply Act, 1948,
to essnntial. services within
- the State of Assam for the
purpose of the Essential Ser-
vices  Maintenance (Assam)

Act, 1980.
(ii) Assam  Government  Notifi-
cation No. PLA.583/8i/10

published in Assam Govern-
_ment; . Gazette - dated thes
14th August, 1981 declaring
servicess in  conncction with
the production, supply aund
distribution  of  electricity
including  the servicss under
the- Assam - State Elrctricity -
Board  constituted under the -
Electricity Supply Act, 1948, -
to be essential scrvices with in
the State  of Assam for the-
.purpase of the” Essentia] Ser-~
vices  Maiutenance - (Assam)--
Act, 1980, as amended by the
Ess3ntial Serviess Maintenance -
Ordinancs, 1981. -

(2) A statemeat  (Hindi and
English  versions) giving reasons
for delay in laying the Notificatior.s
mentioi~d at (1) above. [Placed
in Library See. No. LT- 3261/81.]

18.02 hrs.

DISCUSSION RE: SITUATION
ARISING OUT OF KILLING
OF HARIJANS IN DEHOLI
VILLAGE, UTTAR PRADESH

MR. CHAIRMAN : The House
will take up discussion under Rule
193 on the unfortunate incident
that toak place in Dcholi Villge.
Now, there are so many Members
who have made requests to parti-
cipate in this discussion. Therefore,
I would request the Membzrs to be
conscious abou* the time so -that
g4 maximum number may partie
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cipate and their views ﬁay be
placed before the House.

- There is no time limit. No time
has been allotted. Now, it depends
or the Hovse. How long thc House
would like to sit ard debate, it is
up to th= House.

The Minister of Parliamentary
Affairs and Works and Housing
is suggesting that initially, it may be
for two hours. If nccessary, then
we can cxtend the sitting.
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SHR] SONTOSH MOHAN DEV
(Silchar): He is taking our time.

MR. CHAIRMAN: Please do not

‘make that point.

SHRI SONTOSH MOHAN DFV:

‘He is taking our party time. (Inter-

Tuption)., You should be nautral.

" of Harijans etc.

MR. CHAIRMAN: I will not allow
one Member to speak without time
limit, There are several Members.
He asked for two minutes, I have
given him two minutes,
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[SHrR1 GULSHER AHMED in the Chair]
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Mr. Chair-
man, Sir, today we are discussing the
case of atrocities perpetrated on ibe
hapless Harijans in a village in U.P.
I think, Mr. Chairman, you remember
that on the very first day i.e. on 23rd
of November, this House had discussed
the same atrocities and we wanted to
draw the attention of our Home Minis-
ter as weil as the Government of U.S.
to the happenings for which, I am sure,
all the Members irrespective of politi-
cal parties, are ashamed. This is
a shame to our society,
You will agree with me that in
the last two years we have -dis-
cussed’ this issue, the atrocities on
the weaket sections, the oppressed
classes, the Harijans, times without
number, Tt shows that jt is’ already.
a diseased -society, The causes z'.'ri?
deep’ in* the “sgciety jtself. "It ‘is
Y use . taking.the -holigt:than-thoy

«

attitide. Whenever these things hap-
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per, if the ruling party adopts
the policy of “we =are helider tkan
the previous government*, they will
not be able to anplyse the rezl
causes and take appropriate action.

The fact remzins thst in Deholi
many people died. If you say tkat
the criminals ave criminals, it is
a good thing, but if you cdo not
demarcate th-t in 2l clashes it
is the wenker sections of the snciety.
who generzlly die, you would rot
be able to find the real causes.
Suppose in Bihar Sharief there were
communal riots, the members of
the minority community died and
the people whn killed them eare
criminels, worst criminz Is, would you
not demarcate that the minorities
are insccure, their life ard pro-
perty are not secure ? Unless you
accept this, you will not be able to
find out thc correct policies.

These incidents reverl two es-
pects.  Firstly, the law and
order condition in UP is far trom
satisfagtory. When I say it, 1 do
not have in my mind eithcr this
government or that Government. In
any State is it not the respon-
sibility of the State Government to
protect the lives and property of the
people? We all agree that « fter Killing
these people brutally the criminals
entered the precints of the temple.
Where was the law and order
enforcing machinery ? Thave been
told, and I would request the Home

* Minister to check it, that in Certain

areas even the armed personrel are
afraid of going out of the polige station
after dusk. What type of law and
order we find ourselves in ?

Secondly, after this incident, the
Chicf Minister of Uttar Pradesh
stated that “if I fail to bring the cri-
minals to book, I shzll resign” and
he touk one month. What has happ-
ened ? One person, who is the main
or ring leader has been arrested;
very.good. Many persons have begn
l&illci’f in the encounter, I ‘would

ask all ‘the Members f thi§ House,
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is it permissible ? Can the police
kill p=ople oaly on the basis of sus-
picion ? Are they sure that they
were criminals ? Or is it possible
that the police, to save their skin,
maniged to kill innocent persons
in fake encounters, to prove that
they have done something ? I do
not say that they have done it. But
I say so many encounters in U.P. are
taking place. You will see in paper
that every day in Bihar hundreds of
people are getting killed and many
of them are members of the opp-
ressed classes particularly the land-
less harijans, agricultural workers.
Are these encounters real ?  Are we
to believe the police version, that
is a question ? The danger is
this —if you do not go into it, it may
so happen that tsking advantage
of the condition the palice may  kill
innocent people and say these are
encounters.

I w:s reading a newspaper.
There it was stated. I do not know
how far itis true. Itis for the Home
Minister to determine whether this
is true or not but there are staries
where even your policemen seeing the
decoits do rot enter into encounter,
They simply run away for life. Tt is
for your informaticn that in certain
parts of U.P. the criminal pangs use
wireless set, machire gun, ster-gun.
My question is from where do these
things come. How are they openly
using wireless set ? How 1s it that
they are moving with the wireless
sets in trucks ? These are serious
things which the Central Govern-
ment, particularly the Home Mini-
ster, should take not ¢f. But then
I come to the main question. Who
arc these people—Harijans, scheduled
castes and others ? They are our
brothers and sisters. But, for many
centuries in our stratified -society
the stratification was sanctified by
religion—Brahmin, - Kshatriya, Vaish
and Shudra. That w:zs sanctified.
Many well-known social refcimers
fought sgainst it. Gandhiji did it.
I remember one poem by Rabinrdra
Nath Tagore wheae he mid:
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“If you keep these people belind
these people will pull you behind.
" you cannot go ahead.”

They are our brothers and sisters.
Whattype of work theydo ? They
do al! sorts of work which generally
other people hate. Why is it thet
in our Constitution our Constitution-
makers made a-special provision re-
arding the Scheduled Castes and
the Scheduled Tribes ? It is because
of their backwardness, Why is it
that they are backward ? It is
beczuse of their economic helplessness.
Why is it that are economically help-
lesss? Itis because they own nothing.
You go to any village. I can tell
from my own experience—go to the
house of any Harijan, see the pro-
g:rty that they own. It would not
more than worth Rs. 5 or Rs. 6.

In many families you go and see the
statc of poverty. What is the source
of their livelihood ? They have no
land, but they produce food for us.
Most of them do so and for their
living they have to depend on land-
owners. Generally the lend-owners
belong to the higher czste. How
many rapes do you think come in the
paper ? Hcw many members of
the weaker section are bold enouch
to bring it to light ? Most of them
suffere They do rot speak because
they know, if they gpeak boldly, ta
morrow they will lose their bread.
That is the condition in our
country.  We accepted  in
our Directive Principles of State
Policy that there would be some sort
of economic equality, there would
be no concentration of wealth, ill-
iteracy will ge and some sort of aga-
litarian society and a base would be
there. What is the state of conditions
now ? I would ask our Ruling party
Members. You ask yourself. It was
Pandit Nehru who said in on¢ of yeur
Party Congresses that in India g9 per-
cent of the problems were related to
the land. And that is why even the
Indian National Congress advocated
radical land reforms. I would ask
all of you to go through the records and
the findingsof the Planning Commi-~
asion, t is the fate of the
jand reforms ? The land-owners
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have completely vetoed and comple-
tely bypassed the law. They have
been able to retain @ mzjor portion
of their land. These are the prople
who have taken advantage of all
the money that you have spent for
agriculture either in cooperative bank
or in the State Bank or anything.
This section of the rural gentry has
monopolised it. No thcory is nece-
ssary. You go to the village. You
will see the persons who own land,
who have their transistors and who
are all well-fed. They send their
sons and daughters to the school.
Go and see in the village how many
Harijans have been able to send their
sons and daughters to the schools.
You have made a provision for res-
ervations, How-'many of them taken
advantage of resevations ? How
many of them passed the secondary
stage and applied for medical college
or the university ? You go and take
the statistics. They cannot, because
of their economic backwardness.
I know that all the Parties agree.
Even the Ruling Party agrees that
there should be land reforms. Until
and unless that is done, there will be
no upliftment. If the landless Hari-
jans do not get their land, do not get
ad-quate wages for the work they do
and if their sons and daughters are
not brought into the educational insti-
tutions there would be no upliftment,
But this has not been done. 1 can
quote statistics. Even from the
Planning Commission, you go to the
Sixth Plan document—go to the ear-
lier Plan documents. You will find
more and mcre people have lost their
lands. They hzve been evicted ; there
-hes been greater concentration of land
and you will find the persons who have
been evicted belong to the weaker
sections and the oppressed classes.
And that is the thing. a4

Now, I would ask. For how long
we will go on debating it ? Again
this will come. Again there will be
atrocities. Why ? Because these
people are not only poor but there is
none ta@ protect them ? Why is there
none to protect them ? Because
the ' police officers, the pefsons in
the administration, because of their
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training, because of their position
and because of their links, would
not protect these people. The people
who kill hove greater access to the
law-enforcing machinery than these
people. That is why they openly
flout the law. They know how our
Jjudicial system is against thc poor
peonle. They know how the local
Thanas can be easily ribed. They
know the administration. They can
control.

Now the question is how this can
bedone ? Itisageatproblem. We
will have to think over this.  But the
suggestions have been made to the
Government. The Government has

not accepted. If they have accepted
they have not implemented those
suggestions.

Pious wishes we have many. We
can shed tears for years and years
together. But we must have the
political will to implement what we
think will go to ameliorate the con-
ditions of the people.  That political
will is not there. Why is the political
will not there? It is because the
persons who are committing these
crimes are the power-base of most of
the political-parties. That is the
main question. '

"May I draw the attention of the
hon. Members on the Treasury Ben-
ches why is it that in West Bengal
there is no oppression of Harijans?
Why is it there are not atrocities
committed on Harijans? It is just
because of the fact—you take it from
me—that we have declared that even
if there is any oppression on a single
minority or any Harijan, the police«
men first of all will be suspended and
the Government will take action. ‘e
are trying to implement land reforms
giving guarantee to the bargdars and
really seeing that the lot of these poor
people is really uplifted. It is the
will that we have.

The last question is  this.
Until and unless these poor people
organise themselves, they cannot

have liberation. I consider it to be
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a véry wrong theory that the caste
poeple should unite. Thereby you
will only alienate’’ your friends and
create artificial division in society.
All the poor people who are oppressed
should unite because primarily,
the basic question is economic ex-
ploitation and the struggle against
this economic exploitation.

To end, I would say, yes, you have
spent money for the welfare of Hari-
jans and Scheduled Castes and Sche-
duled Tribes people. But how many
of them have benefited?  The moneys
are spent. Has the advantgge reac-
hed the poor Harijans? You have
created a minority, a microscopic
minority, among the oppressed classes,
who are taking advantage of what
you are spending and what you are
doing. Some of them forget their
own people. Just as in the days
of the British raj, a scctior of the
the Indian people took advantage
of the moneys spent and they were
cooperating with the British raj,
what you are doing to day, what
are spending in the name of Hari-
jans and Scheduled Castes and Sche-
duled Tribes people, I can t:ll you that
90 per -cent of them are not getting
the advantage. You should take proper
measures 1o see that the advantage
reaches all the poor Harijans and
for that, an alertness on the part of
the administration is necessary.

Are you sure that in all the State-,
even though there is the quota for
Harijans and SC, ST people, that is
being fulfiled? No. Are you sure
that whatever you are doing, at least
what you are trying to do, in all the
States they are implementing it? In
all the States, they are not implement-
ing it just because of the fact that the
people who are in the administration,
the people who are wielding power
say 1t but they do not believe in it.
That is the trouble

That is why, I would say that
today is the concluding day. of the
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winter seasion and I would ask you,
let us go deep into the matter. Let
there be no mud-slinging. Let us
analyse the reasons for all these atro-
cities. Let us come to the scientific
conclusion and have the political will
to do that. But I am sure I am
crying in the wild=rness. I am sure
you will not do it because in the States,
in India, you are depending for your
political power on the landed gentry,
the persons who perpetrate all the
atrocities, those who are the village
Kulaks, and those who are the village
land-owners. And if you do that,
you will never be able to solve the
problems.

st wew wemw fawst (@
arR) : W FiT T3 WG &
TR WA IFIT AN AR A FgAr
ATZAT £ AR FAa RIT AT W™
fearar srgar g+ qF AT % faow
¥ arfadi # 3 A area® ma R
st a%ydl wgT ¥ F©  @AAS
gETT TA A3 F 9y @ § wafw
51 T faqelr sz} 3 e gom@R
F AAET KN JAQ  anAw@l g T
%3 g3 q, I5F IR % D HAIAE
gara Aff far @ 1 ag smar R
I A QAT TERTE | st T
A1 o A 331 5 agi wew & =
favgarg wam fag farerae & a1
At ET w3 WA AIH AW P v
a1 W agad fawr ey FEAT
argar g fo st faeaara wam fag
IFT WA F ag e war g R
uadfa * a ¥ oogr 1957 #
g i nody v gmfs g
A A IA FT A A Al A Ia
qy gfead tte—mrfaarfagy w1 ssar
§ I R T AR F RAAQAC
Frg Wl ffee ot am # & Y
@ IAa A @ (Ve )
& 33 st g fr as & mdsioma;
el 1 TF FAD AAT & WY
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. wyeag g fs Ig% ara . A
gtz TR A Rema@fi v €
& gedrer 3 & fag Farv g o

AT LIETT T I8 1980 R
7% ¥9g¥ 19779 1980 A% wAT
9@t #t aTHR AT 32 gRaa Fearwr
faare axgad wa® 29 FAF aramr
gqd AT Fr sAf® FdATR WTH
A TH AT 29 FUT WATTH o@ &
graa seamr fram oz @3 #@
FIEATfRgTE Al qg @ wr &

a5rff wrga ¥ A gmt‘t Fr
IR Z | FAAMAT A I R
wae fgrgeara Faga 8 weal 3 A
2 93t 18 THAS & fan angFrw
2R AT W IAX WA & aWFR
xa ara ax Ffzag & fam ghaa
F1 ogrfrargar & 7 s3ar wraa
? faa gfeaat o Jeaa @y fear
At a1 Fawr e @ .wewr faar
arg M faediy Aafapa s fag
g v fmarg PRI A AQ ) IAT
g3 4R gheadl, adw fuge ant
Bagd ¥ fag ot agse § 9ad
waE g 77 R A wme
Farm F  AFIC A Jadr Adf g

90.01 hrs.

[MR. DEPUHY SPEAKER in the Chair]

o7 WX ara A W | IM
w57 ¥ vadA Agkan
i §1 arg v § Radl
Yate ghewm 81 57§ W §
B W@ A #fma § ngcﬂ Lo
ainr § o Pt ) FE e W

5%
of Harijans ete.

aazRe frar 9Ty 8, ag fasgw

1w g -

ey Fre R A d | oW @
F1€ FT AHTF7 @E M 7oA oY
arfgg 1 9@ veAfas wmar adl
Ieraravar Arfggt 1977 @ 1980
as M 1ard 9 =717 N ara fafew ot
i 7z 57 fadmog i d2 gy &, var
WaavTa §#ar § 7grat 1977
Fagd faa gfeadia), adaia, qfa-
gt ®r ggrfwarar 1977 & are
3aF1 Ja@a F7 feur @y, 9AF ger
feat aar 7 wa S fes AW A Fgr
qr f5 Tegrdr Rargfevrandt na e
I - T 39 LAY &
A agi I8 gu ¥ <t 9o LA ATER
4, 3aF 397 ag iy ofr
Hv 9T 19807 F1F 4 qvEN gAY o
FIT o &TFT { IaTT greaifoq s
F1 753 faar

ars faqdt za & am, 7o QY
2Q ¥, Fa 78, M7 @k IR A  fqonh
Za & A oAk am 7 g A7 awger,
ag guA oA 3T R E 1 1980
A |F AW F AT F1- 9T iy
g ard = Ry H, s e

I TRW Y A g T, I AWT FT 7Y

1 vad 9g¥ faa ara § e o
qY 34 97 1 TH AT Ia q¥r §
T& o M7 37 Az 7 g 5 Aol
% qra ) w9 97 oy gar § ag Tk
21 4 AN oY TH TN & Far
®rat a¥ § ®7 QY agy agrdag
79 %I %99 M T gak oA

"§1q W 37 91 | 3@ AT “‘Aaviree

cEy’ d oW &) 3g xq@ T
#ifa wex avr faQret 2m HaW, qm
T 5gy ¢ 5wy, wh
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ga0 ATH I3 Ia wIAF AW F
faarws  srdad A o @ A Wie
Aury ¥ fa 993 wra wrdr Q) @
2, T A Aar WY 9wF 9w
1 4 AN W A addr

Jar g # war, T4,
weatare nrfe foel 1 agtas wame
¥ Txgar Al g+ 200, 3007
gy 3z T wWIR &A@ 7@ § ag
fard R AR IR W avFR @
A1 agt S®r Har w@r 2, A AR
N g fumar wr g o &
for xod swrfaa g1 SaeR_w A
FdaA R IRz T w Mm@
fau, W& Faar 221 Aagarg fs aeq
¥ Ao ? agt & ywm w71 ey
3g fgma a 3gx v fs mav 24
fearat a® ag ™A Al oF® Srd T N
g wAHT TWT | ag  axAfex
feer a1 1| AATAZAM A 9FE S
A Ewr AT 9%ar + ¥fen faad
AT M T, T T ) BT W
a¥ ¥aw AR AT 1 IfMa
qATHA WY A¥A AW HET Of ¥ @
aqg[ W HF & e | W\, 3y
feern fey A e @
fax 3 ala agrgr mw & Ifgor
w fa% femar) Afeage sIEgw
1 far fa@ ageq & #gr Su%r A
FJAF TA WRAFarF arma feav
A% AAar aret ¥ @nEr 99 @ 97
@ ARt FFgarfearceady &
gFAT A BT GFT AT § Q&R BT
$m o wfFa g adi fazr, amar
aréf  ZEY WX IAF Far o qTER
)1 AFRATAT AW, grEr U-
difa #@ ad aOaY 3, Ta T w7
ar afi v ATATY 1
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A wE ¥ arg § ga: war
F@r § 1 W wgAr wgar g fe
IAT gq Fr avEre foady ¥
t rOA Y A AR Y Tl A
aff & gt ghoal wlr eife-
ofedt & fag gver & 18 avae
fewdara frar gur v 1 wWiT. wm
T& ¥ ¥ A7 afl fAad o oa
% &ff €% frad au ang areht et
ML AR WME 3R 4 faad
Y AFAA § 390 F G wod w7 foor
¥ awd f ot w8 sH @
wfadF ¥ g qw #F efesdl wie
urferfadi M1 40, 50 97d@z a7 Asdr
faa 1§t ¢ wiife SAsr T
L

a e wedar sw@Ig aweq
FTul fady 9w & sgarg fs woay
wodifa $T AL & aag awr Yawy
amdry iz @ 3

Nt g fag (Reele) @ Sr
w Aga, faard argw ¥ wRe
N s NG wag tfe

Follow the truth wherever it may lead
you, Carry your ideas to the utmost
logical conclusion. Be not cowardly and

hypecritical and you shall surely
succeed.

g o fto ¥ wam fag N sy af
arlre &Y & W & gg qEAT wgaT
g ag miwar q@m A3, @
JHT F AT T F ¥ 4 JAAT L )
aH A ™ T, (Qwrd =
gaq g1 & o owger g fE
aEt 24 FAA ¥ 7 g HAd
Fgar o wod owdi F1 awe At @
o gara g f wdfema & wn
s w7 dr foom &t aw 5§
A1 7 dew fard w1 Ao And @



557  Dis. re. situation PAUSA 8, 1903 (SAKA) arising out of killing 558

afgw for g9 Al | g wfee

NI @, N WX AT N D

N —

Be in good cheer and belleve that we
are selected by lord to do great things
and we will do them. Hold yourself in
readiness, that is, be pure and holy
and love 'for love’s sake, love the poor,

be miserable, be downtrodden and God
will please you.

ag am w1 g€ fo W 43
AT o o A e g @, IR
o F AR I Y WA
grar & ! S W W e @d
AN g Adm fe e o ghom
*ged 1 wm IR A Ay
foard g€ &1 frgawg a g€ 4,
Fo FAEL AR ACEH 0T 95 AN
A AR ¥ QA 1 g A
grzg 73 fe defad ad afgg
wd 2 aam gEeT w1 Al &,
TQa® G AEY | T N e
N D)

dfer  oamge A AT AL R
q 1 dorw @ AN A= P 1T, I
¥ 4 g ¥y WA 9 fip 7 fenkx
T ¥ FRAR | qg WY A
wst fifar, Wiy WX IF o fY
T8 I Fo FAELAR AgE N A §
q—

There is no justification for re-
maining as Minister there.

g AL NS 7F 9F AT FgH A
a3 NEQ g WAy
gof & AwEH At WL A
SIAETF AGE ATAA A TO AG
8w

wfg it A aga g
¥ wix doe A ot 1 W o W

of Harijans etc,

FT IAATW, W IAN I IR W
T oag oy § Wi gt
WY ot atgugdl, awmé A
waT AL FWE P A
AN 1w IM? FwT IAw A
A =rghar d qa § {7
PARI, WY WIwAR, TENALR
afw gx IA* § o BT ?
78 T o’ 7 Efa s A,
wR A aE Tt

M fag it dsgefe sgd N
s ot #T qarw ALY 1 IwT
F WA 23T G E | onflRIe W)
g o} dvad av @ § efwnom
e dcagr ¥ T o A
#g0 f o TfA A, I d7a® T
femr 1+ gt T it dFad AR
21 wwmdfer d5 § dar f af)
AmAT 1 g § fin Tox fowrd Y
mA FQ1 e ada §, o
A e at o §1 3% g9
da Y1 T T W@ wiEw
drad v WY oA d TR @
# wfga AT o awarw 7@ § Wik
alg TWA 1 W I 24 urLwd
7T o, M AT AQAT | QT GH
qar awr wr fe N g gw W
2 fm ot d o &, wfoml
QT A A T T A {L KT
g7 v § faw gl w
g Tél & W fer W@ gEE
graf F ATQ AT & AN WA A
Igs  fgans g o =Eq |
¥ aF e fpg oy § SfF
el & fag 3o gl fEar s
T A Frawg Fgiwd € g ?
W)l ®) o) FrART F qItaw T
wfee Wik ag A mfgg e gfiel
W AT AT
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(&t qex me] :

7 To Do H aﬂi ]T qox- grit
) A G A T @
i -fafrec {1 wr vy gfoadt
qU FHI SIFT EHC & ! QAT FY
I wm @ 7 IR g
¥R da@ d ¥ fearqr, 9@ @
agi Wl %3 fagr § gfwa wwo
TR0 Qo F ¥ 73T FTFE st Faar
strar 1+ o faardt oft #e¥ § 7 W)
T W 3 T¢ AN gama
FOANAE | AT FA A FH A
w1 Qafadt M Re@Ar =ifge
waas @t 7 faw arf a@ gaAq A
¢ feewr sg aar & fF
ot SAI | FATd 34 MW
g g F@ WY

- XL AW gy A aAe ag
W X ed g § wadl
NG I g 1 X wgar g fa
X 3o adl four ; var ad, aw €3
IFH gfmumva’lzéa g1 %9 9¢
F.¥ga § "NIQ g fag farzam”
anria‘nﬁaﬁ RFt g fv §
el g % FQ@ §) e gy
A FAT @, @ g4 WA vafgar
A FA AR W IR F @
0N wfmw w0 Tz

dfeq JARURT AZS &} AN fazu
W g1 g8 R e fpr g
W ORI 9T | 34 AETI Y9N fag
e N ar 1 X dfRa ot faad
¥ fagmar ) ¥ o Wl N grea
agr€ | B my 7 37% 9@ QW
¥y g e gF TR A ang
arg wred WA, @Ay dagdz
TR C wy e xrges # W
fahm 3. T ) 9 afeama
w1 WA M
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wgr e e fag doe g 1@ w3
M 31 gab Ay doy fewwd gt
q 1 fadl N 9f agr adT
faelt @11 galt Fide TR ¥ 349
BIATT WE FX faar 1 oo i
A 95 Fradt dow t‘tmrﬂ‘gf g1
trf’ser TAREA™  AZE A A ¥
# ar B anrg AT A AT FMA
fear oy o9 § dox fewre 1 afy
gfea sFreTa@ ¥geEq @iz fkan
AR D T AT Tk drefna At aqd
2y, gheadt # 721 & 13 ) @aer
Rar2fs sHiea® ama€ 7 fea
wrg 1 ag art faafgar s &
Nrgr g, g e gfeamisr
argmd 1 W FAFraacard
aFAr ¢ ? "7 Tardram 3 ¥
i aa Ay araar afi 1 wa naa
Ak # g1 F¥FAEfE s Srsir
D FTN 1 FTAD A 7w
gralt mrEd § ¥ @, gn 39 |
agt gfeani F a7 A ga wree fafaeey
g Tifen faw B aidi @ s € e
g $a wve fafamz 43 g, ag
ardd | agt T Am A AH @ §?
ag f1f admarar § w 7 zad
amr aamr ? '

¥faq, 7o awrg, @z @
ReAr aats w3 }E g&wa’r
F AW AT FWH &) IaF e faw
am,:r, aff &1 a1 wazr A3 wmar,
g ¥ WM AT T £ 1 . zafag
FAT ARy %im air a1 ag
war sgar 1 dor fewrd Far N
A g ar v«ﬁaraﬁuta A
AT 9Ta WART zrem A @, Ad @Y A
& B %19 AT ApATE | 9%
W § 9 Sy 95 N PR
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ot & ¥ KT Sg@ H-qar
ag Aragy ned AEAT § | g FEY
g fs &€ amar ad a ®a SN HI
ar AT ATfE AFFL WG FC A
fax ara, sa #1 war gar.arfge o
%19 A g4 DA A Aarfea G w
a3 WE? #:AAAG G, AzEn
TR qarfFasr § 7 Az srga
T "N F3A AT A @, 38 ag oA
Fara & 1 T A A FaT7 Argar
gfranagrafaa s 1 ag =it
Aanw ¥ f5 & a=la wx @ g,
T fea § @@ g g 1 S &l
FTd § Fa F A3 Far arfgg
az{dz frgy FI AP, AR A FP
ar gard @, A F FE Frg A
arfgg fag 9z g& |qar g @
704 § JAFAM T FL AW TAT9AT
FLY A1 WTAAA A7) fady adf)

g fefema Qzarg 7 ag #33
q 5 371 18-18 UTHT T =r wg
1 & yaF A e aginr 43
g & J1 W A faaAi Farq A-
galt THY WA & Ma T wg v &
¥ T E 1+ AN T AT THT /A
JTHITA B | 9TATEAT A IFaT 3,
IR VA F) RFIT 1 I AW
A1 F 6 F1 A1fg 1 3gE A
at 13 {9z ar¥ g gq § T 3@
G ¢, AR gAmUuag g
.1 1 33 qrfear sx AW 1 oqwAy
o, W@ 93r @y A FUE
fo g3 e d, T aredd gt
AN K 48T FTA dTAT AT

No man can get his right by reguest.
Rights are wrested from unwxlhns

hahds

Fqv qeadt 2 o § Wi g
W NI¥ e gd' § g A ufogay
i WA AW R PR A [T R
% an PYFEIRA

of Harijans ete.

T AT SITAR @ Iy HoAR,
AR AP R AT ax gw argd

a7 gardr ardr & 1 gafag # mm

F FEM A § garAy, 9, g
T AT U A | TG I  ®

F1§ 997 Aar A} 1 gfeadl w1 g
AT W 81 T8 T A% 7
¥ fag M mredr a1 awr @ ag
AT AR | W 8%Sr AR Har
arfge faa &t Hifar & 1 aarag,
24-24 ARA AT 9@ § AT AN

edzifz 3 AW & f& oFg farg, ag a=
faar 8 a3z = ata g€ ? ag

agd Tq aa § ag A fadr w1 qaar
ATHI ar ATHEr AR T GAE aFal
2fr aar ary gE 1§ Radr adi

aar1 ® gafag agiaarfs agrar w1

Qar frzarg My a0 §? £ (o,
34 8 g4 A1 zafwo Fagr nar
grad 1 Jarg@ivaanard 5 amy
a%F agHr awr Arfegary, ag #f
Taddiz gard ? FZTE A& tra“r
fw seam T 9T 3} ag %l 7
JAFTAE B! F 2 afr gary

# § TN A A ag emr g ?

4 ®) 9FYr F47 Aff RaaF? 66

FATA FTE  q) Ia_®) Ry F4Y

Al BT a® | & . ng Al 0

g A7 s afiexs ary ¥4 fafaeer

F F@ D F QT fafaws

AT N1 ARFIATAN D [ F
#gaT g% wnar sraar | wa

# ansriaar 3§ 7 5 arad

_X F1 THTE ARH I AW RA

fagr gar g ot a7 &1 = Y

Faga WM T FE § 1

forr mrefagf aard, §3 oa-
1L ] ARA ¥ am ﬁxmz i
ifan 2 &Feq gt aga ft a3y

nd &l 21 e e
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[+ g fag)
R 3 IR W fam «5\3 R
wardfza g, a0k w5 N

nr-,

dfen waEgT am IgE A Agrar 5

95 Hr@r M Ao Fgafcan § 1
g I faszm &% wEr 9v
M I@ ARWT FT GAEER AL FT
&%y §, WY wsgrFvar g 1 ofes
STE AT IgE 3 AX ogx ot &1y
fe v & &z g fMfawx
DAt arfge, =7 @ fafaese A
A @A arko oo Par wrfgg, w1 s
N FA w1 gfn 9 g@mne
et ), ¥R gha # g oW
A ARl AN ARy § fFaw@
A sk #Y wWrasg —et 90 LY
@R ad 1 gERArQd I A
AR, W I 9w¥AC 1 w@t
ghorii | aardi 1 50 W freg
QI gfma § argal naarga ) amr
21 9E¥ garEwgua # a@ gma
€t sam qHAAMA O, IP fgegwl
N fwm faray | wlag W ag wzar
argat § € b &1 RLAr ogw
@™ %Q )

T\ W Farw § a9t an
A WATE |

MR. DEPUTY SPEAKER: Hon.
Members, it is now 8.30 p.m. and we
must complete this. How long are we
going to sit?

SHRI R. N.
clock.

RAKESH: Upto 12 O’

MR. DEPUTY SPEAKER: I think the
Minister has got to reply. Otherwise
this discussion has no meaning. Every
one after speaking goes away and there
will be thin attendance.
would suggest that no speaker should
take more than 7-10 minutes. Unless it
is a repeation you can complete vour

" Therefore, 1

DECEMBER 24, 1981

't
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speech within 7-10 minutes. I wilk
ring the bell as soon as 7 minutes are
over. Shri D. P. Yadav.

st Ao o grw (%)
Sqrenw wPiEm, T4y wrr, wgné
T a1 IoW FE—F I § TR
Fre N gu § aft 7 9 gRhen
A fawre wU AN Qar T § fw
gmy & qw A€ Suagem wE § o
¥ Af Sumgum ¥ Sfxar § o
a My N fraw R e, § waw
¥ A wgfer & fag oy R § Wi
N o mfer §, = w ¥ fag
qurdr wT @ & R uw gw miew
w7 3 g WI—¥A i wx faord
Y

g wrft oft A frdea wem,
sit wwarn ot of ugr X 43 U
g 7 T Wit B dnfaw gfee-
o A Wk wafage & gfeewio
A TG, AN CHIA T TH I qR
M ITA ¥ rE o w wf
wmAr-genAn w1 far, @ wa
wwear ®1 gETArT g A At o
Fxq wa w wn § fie el
m?tzfmmmt,

& freRt onfel & sﬂwm&
mq §, @fer Qar @ w &
A aglETy WA -ﬁm
2

@ aw W) AT FE N qg
¥ fr odariea Jive 3 7 ™
$ gt = CA ad g § Wk
WH IR A gH T AT grm
FH, TEET, WAIGA §¥ gu wew
wew ¥ faw, q¥ar oF 0w oA &
o) FET YW W9 ¥ AW &
frt o § oz 7g g Qe
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forar, qear, g wix WA fae
FT & | 39 9 § wFH gww
gawfrr g€ & 1 o W awE
FAT AET § wEw ad 3@ Wy
g 2 ¥ 3o Pefare w1, g9
HATAIIT® qeE F, IR @ g WY
wgar § fo gw ga armfsw saeqr
% ¥ @ SREw ¥ g waw
N W Y Tz wIT |

~Ap

, A

F wgt ats } ag a@ Ad Y

g § afew wra & 2@ & A f
Ll mmz,imgﬂ;

" | g WA AR ¥ At
T ¥u faar g waa @l
a’tﬁrvu T 79 wrffre fad
fmﬁr@.‘% famr @ :

“In UP Dacoits’ Den I—Poised for
a caste war in Manipuri.

In UP Dacoits’ Den II—Government
‘persecuting the Yadavas,

566
of Harijans etc.

In UP Dacoits’ Den III—Wives sold
to buy guns.”

R T pa—,
AT “’fﬁ% from W & Wik

AT ® FT ag AN ¢ G &
Nt gw 3t ged I ¥, &R
L AW g & @ ofa
HT A AW wA g o, @ qew
At QF ¥ wrw, 3w & =fwnm
T A g, 9 N sE-faud
2F ¥ F, THoNo TH -
feeed ®1, zdm S A amw-
feagd w1, wrx A qg @i & fo
frdt ) qwhge w1 & AT oma-
fadl & = 9 f&d) w1 wdAw
w3, N ag o aw@ A K
¥ @@ awr wgar wgw § AR €W
% 7 R 7w e A wmaedr
Frrgar N RAgrac e
S €F TR N syfer ot fe
fre? gg @9 ® awar g, S
N AT Y, N F qaT WA

§if, AW A T & agh  wWirc
qu faww @ e § agt o<
3% WiFe T WgH § % v ww
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[‘ﬁﬂo'ﬁ‘om]

a1 gar & | A gw FqRAA ¥ A«
Faggaamrmr 2 1 4§ F 981 @
fe faoWw 29 ™ & vl Bw §
fearf AN feadt dwad dawa gl
g fraf arpgé € 1 A @ W
QAT AFEA

“(a) The names of the major and
minor irrigation schemes which have
been cleared by TEC of the Planning
Commission in the last ten years'
.and

(b) the date of sanctioning amount
sanctioned for each scheme: escalated
cost due to delay; and the quantum
of work done in each case.”

fad fra & w3 f5 Frsar @
Ufr 1 @ g, WAt ¥, ghaay
F qrg adl, ag s sfasfat
@r-aioT & fag a1 & g IgH
tfraad w1 e W gar &)
I @MY FT QT WEGF grar g 1
W qa7 NfAF , gAIR 32t FIA@T
g v azw Jo.TFo (AT 4T, Ig%
qIT 421 TR A 9k ag faand
AT # Egl TIRT FT M@
g8 eI ST FY A @ g ?
g 7 eE" & qrg AT 7 Q&)
Fqrg I QY

TF FET &F @ N 16-5-
5% 8 #UT 3 arg F w@rxfa
M, T3 93 FL AT 16 FOT N
mﬂt N AT IF  FH XS
g 1 gEd gaiad e
'16~5~75 | 25 TUE F AKX
Y, ng 3@ 50 FOT AN
§ s g o ww go g
|tﬁmmmmﬁm

32 a61<

45"‘!
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AR an ghearT | w17 arfgard
wr fawrg &) glaar a@ Qfegar,
ays A& Qfwgar O« w7 FIT)
ura gheas w1 wifear 1 g@ w®t
N 78 fifwqar , @Y 1 907
afy Qfaqnr 1 od) feafa § w7
g 7 9zAr & g9F §  AzEAiEw
& AW 9T CARIIRT 5T q7 W@ F )
T8 naq fxfgaes & g9 TAFEeR
adt fear 91 wr @ wie W ¥
ArgaEEy W1 faw Haa g,
IAY FiAFT9AT AT fF AN Iy
¥ frqa am asewges ¥F
q | ¥ o 1 Arzdy A arfa
F g axy & afgsse a@ a=;
% gfeara AT srfgare) awr §

IEET R S W Ao
fomred WYt TR wEawadz
fastrat #7 gy § 1 w97 FIE FET
HET | AQE T FT AGH QT T2Aq(
f& F o faa® w7 § era aff
Y, w0 gy A v AreR & fag
ga ¥ Wi g, 92 & samen foerw
¥ fad st § 0 muc @7 A
F wAGAT JaF @ A TE W&
¥ g9 FIAREX FET &, I¥ N
¥ 9rg T g A & A sERer
faz@ o1 @ g1 = fawr &
Fa FX R E

aeHr R HN JA PIFE
dre fomrd 1 Awwid e o

, ¥fF7 IR AT AP FT WA
a@@ra_r% IG5 *w g faa
wr ¥ 1 oF gfeew we wifeand
N ar Ag FH A 19, a Qe
N WiAw 3@ IF, WA ¥ TRA
T ax ax ¥ W ¥ aff @9
e ws;m Wa 'ﬂ I
g L
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g @l aLETT W qew g FAl
far, dfrely & drar g

¥xwza & av 9q a9 #,
T I@ AW H At I A F Ar
gaT, &1 % aff FGT I
¥ g o A wgAr AT 5 @
¥ar A I7 IF QT A AT FY AT
qT AT IFT A WIT A F NG
&l faerdy g M ax qF wifs &
i1 o g% g f qa T
faafr qx a% wifa =& &0 )
A &Y fway o1 gred ¥ 9w qa
1 ZAT AL aFT | g v fw
wl a8 WU AFAT, FE TG AC
STEAT | F)Y I qrfG F AW AR
wraa w9y Ffeg AW W STET g
wWaT 7 AFx F fag g *
F€ T F Fr=AAT AT WT A
qA B IJEAST QAT | T qF WY
77 & gl agfagar 99 % THar
g QY 1 ANT AT TIEF Fy AF
9z at fef #Ea @& A qrdd 9
74 FE@ A F@ AT § @
PR I §43 ¥ FW  Ag  waR
AT &

N wqaa Yag awi (dagd) ¢
JIAAIT Iareasm #EIRE, HAGH FT
¥ wr WX da § oarar @
a7 frafea da faar Fagd &
QA 4 g€ g9 "t ¥ QO ATAFAr
1 fgx o & g8 At @
FRE AT waATAIT AT AW AT
Ag HTAR Sfg F wId 643 OF
FHF | ‘

L trmﬁq A Y qrE AR
¥ agargr wgar § 5 17 @R

N & FgTH ¥ 087 a7 W AN g

® wEw gy 71 97 faar av fw g
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T ¥ AF qrg azwTw @ @ 4,

=gt Yo G0 Hro T FATAT TIT |

AITHAT HATe B fmﬁ-ﬁﬁw‘
g B wihert @@ § o SR
T for @A |

93+g A IF 9 9T ' F14-
gy Al g€ | TEY 9FF 4 TEEER
wt o aArde o FT IR
@RrarE wt ¢F 9F faar, sad
JGTAT  THo THo Hlo & FAG-
¥ fagr gt ot Trodf ag @
Iu% §dw ¥ faw fear 41 WK
TEF 9T A a1 AwE F AR
¥ e ey Y o od frmr, SEd
THo THo Mo SGUAT, 51 THo THo
A ¥ fasg faar a1 AT IaET
IAC Yl IR frar @ M A
TrEEt /1T TEAT FT ATAF q9
W &, Afwa gew A A A w7 fw
raF g ¥ Fvr wifa @AE TEE
@t # s 5 w7 ¥ ww fayrar
@Y s feafa v awreg 1 feafa
F1q ¥ aTgT gy 9 @ & 1 A
Ta oY 9gf ¥ OF A gL @ A@r
ST, W %, zg fag dYo To Yo
! TF EA daa wr dfag,
9Ty A0 FTa 9% A g fear v
T @O a7 AT TF @A’ ot o
17 7359 #F1 3g ARG HEAT
& | T aF deX faar ar @7
qE wdr § Fww o gE @, avg
g & aaeA ¥ & 1 fag gardy
FEt F AR g Aad far
ST 1

¥ damy Ty F ddy H q@amr
mRar § | uzasgrwrraraﬁs
ag #§ wer T A R0 &
mmraraarﬁuaaﬁm 3T !wr

zmﬁhﬁ
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AT N AT KT F Qg N Y
qEAAIT qTH TARQT, QAT FAVAT &7
TgT AT | AT B FAA T Ay
qrA1 WieT, 93 T@A g Y T
Wt WX TAS §F wQI qHA § ) ey
g ¥ Arw FawagT AT wer ¥ gaz-
T ATXq FT EAq #A w0 AT
ft | ag aga wzar @ fv 4w
orr =N, AfFT gad Sawt A< faar)
@F T ARET T F TMAR Y
wr | gEd frdg # @ ey €
¥ W IR Jg gRwAl W oqed
R AR die ¥ § | zaF frog
# g, agyR, Foor, gfass arfz
g " 2T A A F oo F
T R Y F Fwd s
@ wrew g\

*%

ET qast qaga gaw frar g
q 1 TAE AAIAT AN ww wARA
#r Wt @, Ifew § q qEAGAS
g AT g, zafoq ¥ smmaw A
D T FIR TAT AR AT
A F TGN AT I;0A1 )

g F g AR F aR #
IFATAT ARIT £ 1 ¥ o= AT
ghearor Sty sAYeR A § 1 &
a1¥ FAAfEE & JATF F JFARR
2 13 g mendt Fogw W@n
9 97 AT gy T § A AR
grq @ frg-faga @ § w9
X g9 wife &5y § |

g1 1961 # FIFT wIg far
HETT FT LATA X ¥ | I9F AR
JrEal F ggam ¥ Age fag Wy
1971 ¥ warR W waAtr X
adt ¥ 7 oredt ¥ orm ArAN /A
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g fag 7 gfeoal w1 oAl &
wwZ Wt & faq, @ e ok
ofgaw ag €

1969 # a7 faary aar FqTry
9q W ¥ Iq qAT IqUAT QI F
gqrazR atw fag & agh & srgd
R wel F faas qreat F 4,
T. T9. q. # 93T T TR &
g # aw wU faar o wq
arErE ¥ g9 ¥ 9 gar @ A
T WAl ¥ daw H 9g faq siw
12 IR IFATAT 1 ¥ T IF FELAAT
ek ¥ qgar | qg HAAOrA, A
forazate A war, Iaer fgar @
T2 JT 919 wrar | K wg &) W/
a9 a1y qg=t | &Y baq 1w e
F] dTo o TAlo FT HIFT TATGT
gr, sate afafa «1 @I IFAA
qr | TEN qA T fral § 9
g deF a< & | & Ty war |
ITH @l faF@r o IgF e
fefe® F12 § o dua o9 Y
FZ § ¥ 74t | AT CToTHoTo #Y
Afgas & gETE 99 F7 ITE F AN
fear 1| asy Afera & AT ga=) fear
FLAET | FFT MT ar@or W
QT & W ¥ | JAEhm, ] qOq
AETET, FET FT JIAT GEA ATH
arfz w1 &% ggarar | S A
F ggdia QaATagT § eved afear
¥ AFT H@r 91 1| T Iy foa
zATT F AT gg@rT § wqudr qar
faar a1 | farelt F AFEX 9T fog
zqT 9T Ao gAYy & fae mwar,
A7 IaF) o It ¥ W | A
off I W wEr @ AW T HIQ
g 1 San @ w1 mig TN A
¢ 1 frx qaTer Y o1 fpre de W

‘*¢Expunged s ordered by the Chair.
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AT AT AT | W9 IqR AQ A
g @ 1 D giw F o W)
/1T TAT 74T 1 IT HAl W faedi
A F AW YT T WHAT qF
fear qr, S¥®r W TPl - F A
ST WX a1A & wre fxar | g
¥ 16 qd@ w1 ORQT AT &
g qgh AMEAt ¥ agh s S
< rd W1 9 @ wge W@ o
T I8 aTo F! T FFHE
I q0e Srewl F AT | NN
fag & ga qwr fag ¥ «@gi =g
AT grar 9@ faq q9mAE vy
@ Q% W IR 4 §rA
T oY 3T T W Awa X ATy W
T A I ARA el W qF D
<, graz afk @7 mfvw & T
¥ | I TET 9e¥ dw F faar
foar or | srag=h, ITW AT N
Q@WAT 9qr a IFF dwd faaar
qeT | 1980 ¥ TATT FAT | A
ger, dagd W% gerar # @tw S
wrzg a1 weqeE FRE F Qo Glo
T H I FOF AT Af g
@ TR T ATLH %+ g WM F
graws wear frar 1 ag a0al WK
ghearat o fyss anl &t agg Fatr
g7 1| ggfag Sgwr T8 ¥ g far
nq | IAF FFq A faa ® oFmr
mfrr &Y | ag T0A F gaar av |
fadr avg ¥ wiaw g7 @ q--

MR. DEPUTY SPEAKER: You took

~ too much of the time. Please you com-

plete your gpeech.

SHRI R. N. RAKESH: Sir, we will
&it here up to 12 of the Clock,

MR. DEPUTY SPEAKER: I know
that, Please leave [ to me, Everybody
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speaks and goes away. There would be

no quorum.

off 2qarq Fog waf ¢ g N
#a T AAAT ¥ | nIET I AT
qr | 9AT qEror § 1 AgT A ¥
M g& afes & 78 o faogar
feat ot Rad arg feaw g a7
Ay # g7 fag 7 gfaq = o
vafax &1 gfeg &1 gaar 2 fr
gqNT, UE, FQrT FARg w; AT
st wig § TW 1Y g &1 gfva
AF 97 9ga | T a7 w=h wOy
74T FAT AT} JT AIQTT AT AYAH
g & F 7 § qrg arf g o
TR W @@ W qar g & |
9 TT AT F Al T A F A9y
g FF frarag & qve qrr
T | @ FF A A w9 s,
afz stredt ® gfwq ¥ warg qar
faat 1« g & T v aga<frmwaray
at o 7@ g0 #T faar fr g
a7 F@A T F fAq ITH J0Y
§ AT AT | TA AR UTES wrfR
g @ 7§ gfea g deex Graray
q8% qIaT JqAAT ¥ qgi piadr
g~ #ifer g wgi W e
FF gAY aRAfes, aremfes w3-
& @R FT A6 & 1 AR 3T
q 3@ 2ar gT gaar fear ok
ghaal #1 7=r 1 Fve faraawt fag
Y ¥ FEFAT § IqF TE QT
fag ®t Taraq & a1 T WX TR
fasr %2 1,000 &, q7 U faar
frewr wffar 2, 3 fegaag #1
qam F gfaa &d’y *F fox
qrat saaat & afawrfay @ g
gar & fowaawr fag #1 ovs foar
WX ITIWAT ETEET 1 97 v
el # ghea aley ¥ fa¥

**Expunged as ordered by the chair.
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[ zqa1e fag «w@i)

st 3 ga¥ warr fF ¥ fre
faw ok arfgw oz & ofod oot
FT /T T QX | UIT TT TOA HY¥
I FOIT | gAT, FAT AT A
AT F ax, ¥la 6 T ariw
g, st ¥ ¥y fR o A
wr, wx & s § F@gR W
T a1, W IS e wega Foqel
AR qtar @ Fifw  wEaar @
3T FH § WR FET qF F samar
2+ | a1 qataT, qgEe FRA F
w9 & gt e wamer
AT T ATSHIT T A FIIT FI0AT
TT** ) HTT Ao o TEH! THT
F I o waeny fag & dw
SHAT feaR & & AT TEE FEIR
FIAT ST g At f¥ qew HA A
Twr @ Srant | O & wfy
THY e § W gl a9y
sffae @ g )t @fiw F FTR
N 9FT FU A I AT FT - GHA
FTaT &, 90,000 To I¥ TTF H
gerd, ¥ fad g fAr & ot
oy 9t g !

qI At Wy fradr S
M G JETAT F TAH B HaAaw
T € FT & qUT WY A aATAN
¥ 20,000 T FFT BT | FAWT
e fte? T W@ ghemt #t e
v WA Fwar g | gmy FAgd
foor ¥ g@ www 4 &few wwae
et @ oo § 1 #7 w€ T07
foer # faar f s agwor &t <@
aifid - wrR &7 afem ®
IR i fye® at ¥ Wit
wre e §) QAvw § agi-ag A
grTeed gfew ¥ @ TR § w
frog ot & @ ® O oA W

—
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.ﬁ:-i
EX)
.':7:) 1w

A

A

o 3y
A I T

Ig T T AT B TIAT 0GR
T qg A wwrw wlr W
oI} Wied F agr qal N EAT
FOIX AT AT IT F TEA FT

e e o g At ow o
g 2 TE & 5 @@ wear aww
T ST 9 TR ALY T @ g |
vER WA ¥ 9w ¥} W
e A e gt § #9TF Sa K2
o ug TR T X wR e I
AT TIRT | IEF FAT FTAAORX A
T |
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W 4 7R gY FING A0 G §—
qur FEq YT, W TWA -
FreT ®7 ¢ § W faq amar §
g ® fagar ¥ § . FgMW
gad &1 THo wWido qT ¥ §
agr P frafr @ fael 7€, 20
25 W AT WA WF, IaA
formmr war 1 $PAER  IEF ATAR
31 it oY f§ afier & § @t
oo W &, IR WA oA o,
IaRr Owr & FwHw  Fg 7wt wAR
v faar str wy f5 ag W A
s & § 1 gfew 5 awe I @
I gaTd & oy ag g HrE A
W weer qferw g, 7€ a5 g § A7
ITHl 2 ] Td NFT § I
faars FAIE  AG  FRAT AR TR
fiodr &t 1 & & )

gl w7 fraga ag € f& W=
€ s1ET AX T agHE ¥ a1 OF OF
# 50, 50 ATEEA fry Wi W
q17 N AT 7T T & 5, 5 AT
Ty QR-TgAT WEl, % givaw w9
WEd @ YFXAAf 9nr | 9 WA
wigf ¥ "X W4, 9 wigdr WAL
FRAY § A W A7 1+ {T w0 &
fe fogoee ®& § S F1 W7 Iq0
& afwg faawr o #t fear T
% sttt wiga g fw s 50,000
%4 fam

S gaAr wr§ AT W § wawar
qFT, wed A faes qaa i sy @ fx
PR W 7 gew A g P )
TENLTT A 3 @A gL g, 4
T JFgUA ar g | AT smfnd
fogrs § fo o o @=5% 4, 5
T 97 ) 99 a7 o To &l

2987 Ls—19
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TEEEIZ § qT 97 98 4, IgFY W
a3 fY, @A qX F A AW §
6 a9 ¢ ®fFT A€ oY 7F war | gEe
fea gfee & Q@ fanrdy WY @& g
TR F Ay N9 Mar 1 oW @AY
T gTAT @ A ag NIFATEG 97 |
gf“ﬂ’ﬁ‘ % l!ﬁ‘oﬂ’ro -1 @oﬂafo g,
St a1 3 W@ gIg g, 4 T
TEAtwl & SrEEl F Y @ o W
wEr @5 qfent s o ek
w7 «@ @ agt 5 gfew o) oA
a & A 9a fad g § 1 wee
F TI7 AW ST Y § dfEA
agh uv § 2 77, nedl F o A a1
A gfeut aaaTET @HT A § ) O
MaTANH

g wfa &o6 8, = @13 B MR-
IR wg WY w1 EHIT g Wrawr g
MY &I SIF AT IIE F far §
N {1 T FT T A § A2 AT
21 ag e § FAT warv § wwAwv
ad & 133 9T TV T g7 E W
T T area § | 9w faffee €
SET § | QX &7 § W Qrar gur
g et A, fres ®Y,  gfeeml
F1 & AAIH F7 T GG |

71 gma e agi & @ Rger
3 faY 93F ST 9 A A FY
g, IgH! @ FO@ a1y fred ag
St daa ofvar @ @y e gfaw agr
a1 o7 g% | feAlT avar § wg-faed
wer § o7 @ e & 0 -l
ATF EoMoTo F ANy § 7 77 §,
agt ¥ 37 ag ¥ gy fw a@m
g TTT F7 GF, FIE F O
g% "7 T4 | ag 97 qearr I8 o
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[ egme fog w7 |
=, faatfr wrear § ot agt W sty
Tay & wgt ot wme {0 At A Wy
sreeey #¥ o o gefes 78 &4
qend # whw W wfeyr Wi
greT ¥ fefera faar s

2500 hrs.

MR. DEPUTY SPEAKER: Hon.
Members, I wouid request hon. Mem-
bers from the Raling party to be brief;
and since thev are more in number,
they will be allowed only § minutes,
Mr. Panika, you must help me; kindly
conclude your speech within 5 minutes.

ot Ty ave afaer (TEEqaw)
Jqreay WEiRa, AT AW 9EA AN
ow fod o forar ar f5 gl )
qifad) gra[ar wifgw | ¥ warg s
3 fagwl M7 Aifra o 591 #7379,
fA & o T3 AN wRAIE W7
gufazrs wea wed §

g T A g o™
FTF Wi I oTF dF F¥ weeq)
gt qre W A ST F) FH HAN-
ad® gar5iT T 3@ & ¥ wHaa
g frafe fvdl = wot gm T
2 AN wmzg ag aaadl @

o WA fag awt &
wIew ® & sqtw A gA
A% oo A arfex ¥ f5 39 AN
e gard # & Rl § Wow
wf T @ A W qET A o
qg wv ww § oS A A
et W W T ot o N
W w2y A & N wEw-aATedr
fef) wfl & wreor A §, afew
¥ wiew ¥ N WA s oA
g, ol aow A Uy wEAr wdH
Wt ¥few Juk ;E BAw A gOMT

123

z48
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AT flaws v TR F QA
X atr sf famonrg sone fay
o wrder) w7, gn SEA) ey
o e Hdl agt oy § wh
Four 1 sufe A @R awfm
Qo ¥ fe ag uwy g sfre
W e g A Y ) WA
orer fe & @@ e ¥ 90
AT gvF feww A wR e
# a7 AN, gwfag T wgr f*
afz gu fewvrat aw ¥ gl W
TFEER W IE TH F AW T
TIg # @& FW §  gEear 7
fofl, @t & wefiwr & w1 SR
M FF dFeT WX AT fRar, gewT
TAF FT gAr ? WA Wy R o1e
T g H oo A, faAd A 5
9Fg vy, 37 wwdw fear Wk
4 wrT faw g, wafg 19 ¥ A 12
) g 7 fedr 7 fody v ¥
qoA Fa § FIF W GEATT W
F | IPT IF AT I FT WER
2 @ wedrg ¥ ¥ ag F w0
gfp gl Fie & wag § g@<
Fi HEEATT 9T WAT F T
Yaam # i @4 agd @ Fiw gU
& : AN, AHUYR, I HAA AT
T F gg W, M gfwal & Jav
&, oar FiE gur & gH e wdw
fe gamdfim w@En 7 ghedl &
grar & faw sar feur v s«
Fan & wregw fufaee = M
wT§, dRY; G VT | IhEAT A F
wq ¥ gfewdl ®) sw@r w9y
g wer @, #fEw ot adl
|

sto Wy gwad (WYY
gw W 7

st T o] afeer ;o aTE
§ g T
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R ag wear v, q@r R
RF 9T IFEX | AWAAT W R,
Tg WA, dag-weey s oA Mef
HIT 9T A o= Hag-g%E DEF 7T
TEX

¥g war g 5 @gwg wmiw &
Tl F afeqrd ) 99@ gIR Ty
fex ag &, safw et +w § AR
A & ofeardt M 79 @ § af
gilag @ A 9y 2\ THFA T[T
g fr gox waw ¥ wem AAY ¥ W
arei & afri #) 29 T FAR WY
fag | % w@ET TOW G F Y
A o 99 gIR W fag oo
¥ oAg A F FfEa ag g7
agaf N gear § e 7N N mod)
fagr & = AR ww ¥ I
TG TEArET A At AW AGD T
9 | FfFT s Tt H 24 gt
R qq, faqdi 9 gew, 6 wfgad
ok 9 I3 ¥, @ faw ) N
IgA qaw fear R & weier 2

QU

21.05 hrs.

[Shri Chandrajit Yadav in the chair]

AT TIT XX & IT KV GSTIAT FA
¥ fag ) war 7g @€ @@ a& g
MR aga d wdr W\F oM g,
@ IR § 7 o 39 F gAafe
¥ fAg gard s aXFR ¥ gaer
! 31 oW agr fasey aw @,
¥x 9 T spFEqr  wE, T P
TEW o agr £ A Y gIF AR
FT FEFT AR W@ E | T s@IEAT
AWA § ag WA &F | A A,
firr | Mz @i 9 37 N W
ZAR Taqr gWw g A frar
AT A wel FT § IF W D

58a
of Harijans etc.

A g W famr owr
N W v ¥ oam, W
TAEAT FTAY AT Nt ag swaewy
TR X A B T Ot spweay
vewr g€ 7 afr Quft syaeqr qgy Y
gf & ) fafrae i A grdy wowe
AT qer W wwar F qmw &)

T A AW X oar g owe
F A AT ) w47 I A
g fo fafwm woadi & afe s e
AT qE F AFE 3@ AN v §
fircraz € &1 & 9% ooft amr
T #T @ g whfamt R
T awt § 20.69 wfawa A wwH
gE 2 Tt § 18,4 whe &
FAr g€ &, Tuz ¥ 12, 03 whrwa
Fat g€ & 1 s § 18, 25 whawa
#FA gL AR ATm H 5.7
9T wr wAr g § 1 3@ T
g dq % fwae o€ & W g
qgr A AT O WIST FY wyEedr
A ogare g A A A g7

oY AN FE F AR W@ fEg
qig A T FrewEEE & ofar
IR U, IF 9T T A AT qUaT |
fra awg 8 faarfagi #) agemar s
W 49T, ¥T A g T qlag
feaamdy | w3wr WX # @ wHR A
ag 9a g€ g1

T @ & WAt St § AT DAl
wgm g fo o faww & s §
fora® 7 7 & FUY weTd gEEr
37 HC B T FET AT | W
F1 afiT & fewrd F 31 FX@ N
Hft AR FAH AAE ¥ 25-30
@ d faodfl 15-16 wre PR
FHA wr g€ o 3T WU AAm WAT
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[« < car? afven)

iz g% -§ W g g@  wMa ¥
2agy & AW F WX fyg az
Tt & qre g gafag ag FW AW
) WA EO | W F) AT AW
fe g @AY fra ot & 0 A
g 3@ ®oaeT @ g A W
gfeard faadt wifge s wir @
5w W A ghom wifzam
gfrge wage WK T B oIq H§
wga wR sfowa § fgear faar @,
FA A IR whwa @ ag
ghrg 37§ frad & T
FAF N I AW E § IT N
T AT &) AT FE@ TH AW
=¥ fF AN e agwasiEIw
N garey FW & fag fafma alc
a wifew srewi ® arp  fear
ATV Jg W@ F FET FNA )
FYHT TN TqE HA AN T &
e A 40wl @) TE gL R
'z 7 e fag & A  gadr
IR TR §Ar gEE 9Y
fe frg a@ A gfmi & SdiEm
) & & fag s w0 Aifgg,
3Iq % ¥WAr A, fp ge €z 99
I W Q@A F W T
#r fagaowr AN eagaedr gheel @
RI1xg A N T Fgar S@ar g
fegae a0 & q&1 W@ Y @@
g ¥ fwar g1 5 Al
¥ wew & fag gr &€« ¥ waw
qan FYF T § IFT I Ww
¥ wWzgr W@ 9flF T W T T A
weo few gu § SaF aotr * eyaeqr
fogt a8 &[T & wax F & Af
21 7@ &), mifear Wi gfoa
FIXH A I A@ER IW
ww & wifzarfen i wreaar & &
A qx fa=w ®¢ @ 2 AfET Ao
&t 8 &t fawag wamw fag 3
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I wAw & 13 wifgafaam &)
wifgard w7 T 97 & fawrw w1
wiww ga A faar &1 3 Ad,
aft wif feardt it 1957 N I
I W@ Y, ¢ Iy ¢ fr favanig
YA A frg gy & § 99 FHaag
T qEdiz § wg, N F wfa
ITHY ¥AT ATAAT § 9§ W qa4r
™ A gAar g fF owodl ) aw @
H¥S qANT. 4t I3 I aAd ¥
goar feat | 5@ Fumran afaqr
st #T S A0T N ghomt & fag
Hm dex = @ & I F
fag S w9y 7ga = wmar fgem

© ¥ fem o @ & od wgar wgar §

fF ¥a@ oF faredt &1 a9m & #Y,
TF AT FT ATH X X W a@ A
g § F@ T F A g K
wax avy arfeql & wgar W@ g
e gfem wiv sifeafeq) &1 awarnr
T® Ty guwenn § WX WA
gfeien 6 393 A N T DAY
aifgq | AfFs s/@ @t F w9 &
ark #§ ggr ar dr N IA woAfaw
gz fagr sar &)

™ IR’ Wl ¥ @iw ¥ 5y
FgAT wtgat § 5 N wiAdvar s
0 M ¥ L raddzg Mqfamdes
F @wu Ao gfeoml & sedlew =
gy @ F dag N srylwew
faq & 97 &1 e@q fear arar =ifge
% 39 & fag A a8 FWiAe @
gl 7R wifeafedi & ag-=m @
@ ot #1 Faifer Fr =fge
gar, q9rg Sfawad A Fw AN
T F @ @ A wy ¥ A
g 37 AT T H AN FIW@ A
Tiaar & wr & <@ § ag g A
At I§ qu wF F fag
¥ Uedry FEww waAd g AR
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I WQ(Ag FIAT GO | BEAQ
fafredy & @ &aw gom
fafes & gt T=fgEwA FAD
e g3fl | I Iwred wt gwar
&, wig wrfas guear § =12 fasra A
awear § Wi g Fhfad ) g
W F) TGN

T SR H gy ¥ grnm@
frRzasTanzr g fs gw afcien
¥ farearagfo & Arsan
A ag JAO SN ) W A
WRW ¥ qEY A F) AR F@T §
WX g9 fFAgaswm sen §
um gEa go § wew  FTw §,
uoE) TEAEr Y M ara A wE
wifge | tFFAs W TF DA AN
T AW §37 F1 Feq0 73, foad fF
TR FT IqH ) T8 |

MR. CHAIRMAN: Shri Jagjivan
Ram,

DR. SUBRAMANIAM SWAMY
(Bombay North East): I have also been
sending slips to the chair and have
been waiting for a long time to speak.

MR. CHAIRMAN: You are a young
Member and can wait.

DR. SUBRAMANIIAM SWAMY: I
should have been told in advance so
that I could have arrangeq my pro-
gramme accordingly.

MR. CHAIRMAN: Are you leaving
today by train?

DR. SUBRAMANIAM SWAMY: I
am already hard pressed for time. I
will sit down as you have already
called Shri Jagjivan Ram, but I must
protest.

MR. CHAIRMAN: No question of
protesting: I am taking note of what
you have said.

of Harijans etc.

DR. SUBRAMANIAM SWAMY:
Notice is not enough; it should be im-
plemented.

MR. CHAIRMAN: Shri Jazjivgn
Ram.

i waofiwr wm  (FmETIN )
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HR@r W@ 97 F @I KT N
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HE A T AT 71 1 Fag Al v g
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JaT 2 TTFAN YT A3 F Fa
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3,

qaeEar g !

TaH Teag gl MR miemel &
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IETL FTRMRM R | G198 argaea
& gy A} afvadwgar g 1 97 & wrew-
et A Wraar o€ § 1 " &
faeg wfoQe w77 a waar wrf
W A 38 W s i,

I FR maarETT a3 | & oy wrew
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Fer oraT ¢ fe & awm wiv gewm
wfr ¥ ) safag & 99 ax § W
warer Agl #gar TgaAr | afe qar FwEr
s & freang wan fag s
N Safea @ & 9. 97% "9 gy,
AT gan | AfFT sgT ywm @ T
9T, & A F W T AvaAT o
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fu faw fargare gam fag 7 a0
agl wP A @FAT | FOAS
] gA § w3 dn wgy R
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M oFR @, I9 gAeE e
HHH T @99 g, N JA 9 g
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589 Dis. re. situation PAUSA 3, 1903 (SAKA) arising eut of killing -500

dareQar ) ag feafy 7 9k, g
WA CRAA AT T |

oF® 40 qd § o7 wgAr
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dgar Raradl 1 gfag wfaerd
g el qg@FT A g1 @ A
qATAY F, T FEAT & | B U
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M Faggee gr@a & M amrfas
e wfip 1foz 3 39 and @@
1 3 fy F q IR B
MNr gat o w1 amfia  AEAY
1393 d afr am a¢ g f=
AT a0E d fasre § AW
.afgs g@a agr A& & 1 Iawr
arfqs W t far 1 1975
‘3 1977 a® sm@  ¥feur aid
A Ap-gdt Fdw ¥ mrEATa
freqee wre@a wr faggee Frgew
oF AWM F FF ars I fey
3w ama & a§ A, Afsa aga
& A FT AT A FHAT I FIAT
TN g Y1 AR F B2 eT
T TG # 3R armerdy adi &

daur fo o€ arfady & =gr @,
aTere ® 42 feed 97 Jor 8w
TAYRAT /1T @ARA FAT
arfge 1 3awr arfas  feaf,  #
JUa F AT 37 8 8 FER

IW/A-IT AT § aF@ar A

arfgg) Wr7a AR AT ga W@
SR X faeqee FrEza AR
frepee zrgea & 3wt ¥ fag
Fga1 ¥t gaufmw @ @ W aga
ar gfaared &t &1 FfFa g8 swa
" & our owgar 9t g & 3awr
g A g3 FA aF adl  oga

qrat1 ARt AWAQ &¥FR FY

T2 FW L A gg ¥, gMa
w WY AIFT F FATM FIF 97 AT
g€ 21 A &Sy . Al # gfaa @
- 9are wrad fosges FreEq AR
. faegee  ggw @ wd @
A, N F qadar § f& o1 awg
¥ g maug Ad T A
WeZRR H1 &a 3 QW AILT
gfan &1 wrar) @ 9 ©E afA

®I gy @At g1 F IWar §, gaar
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g aar w1 gfhfafe 3 & ay
aga 3 A wF ¥ -ag fiwma
Y § & a7 fusgee  wreea
a7 fogges arzes ¥ &9 ¥ g
garga Al Ardiz A wza et
A T ait s §, A I weRw
fear amt & o fpd ad fash
st R0 mie gfaa arel 1 wurer
WA AT Am, @ 7 37y § 5 faw
X AT dar Ay § A adt
fifd afi faed &1 awr @ ¥q
a7 @ % fuegee ey 0 gl
A AWTAR TR IAF AR F
Yy gu gfe § eamm e
fazgee s1eza RIT fasgee s
F NG 7 wff fFar qrg, arfs @
A7 ¥ I AR A@ER A )

3 T gal a/pr g, W1 T
TFa ATLATR I iﬁrel ATFM %)
aga aavar sir WEG ¥ @
T LREMl w1 A%TR FTEI
agar o qAw & e @/
ar gafrare fear s o8 99-
adfa drsar & ag sarear #1 af
2 f5 100 m¥ ¥ 3 F3q 86 T
frgges srega A fagges qEew
Fr gfazmﬁ s warf & fag
@ ag g1 g w # foages
Fregy W frgges g W
uma“r 4 8 ¥9 25 3 30 N§E
21 70 QT ¥ Q7 AR
FAT ¥ @ §1 Afsa foged @M
# 100 m™T ¥ & ¥3A 86 49
33wy warg & fag @ wg §)
e ongay g froavam w AR A
gafame FT1

qrea awwr ¥ faqwma frarg,
fpa =z =& qu Aaf g ¥
7 @ga awEr & AFRaE # ogar,
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[t qmarer wforrelt)

A g0 ¥ @R | Awfa §
gar) g8 fag ¥ qqQa & f&
AR T R AN NI aad
fo wq 7%, & am ¥, @ ww §,
9 A # 3r 3w am ¥ fagar
feadwa & vu N ag qur #T &)

fad Fra--ar N TR Free
F AWt # A9 9m 7 A N
wr ¥ fau gfmarme frar sn
o aff s & A dEA  wIET
FRITE F BT w7 93 nrefhgf
# gfmar 95 s fag g a+r
TA AP T grar g

T am ¥ g3 fadan #<ar fa
A W Th AW N wYYEE wreEw
T UyEe o1gsa & an & fosf
# AR 97 F 97 } wF @ Amar
g T 73 ug f sTmar gfRr ardy
§ I T F v ¥ L4FA §,
A SAar gfewr ikt A g
F: g aff s it N A9 W™
qed # 3 @ gur ;N Aqr dar
gar & AT 5 fawz wfgea A dar
QX Far 1 guw &3 arfqd N
@ & #ur 3z fa 9aF Far \r g
"R #r 7 &7 @ 9 arfafess
3 FT TS FT W9AY Ak @ Q0
g

nfan am %3 F7 F aAmg
& f5 g5 3% A FreE wR
WELFE IEEA ¥ W oF  marfgs
AW ayT gL E I T WA
A ¥ gF oage 9§ WT §
ATT €4 HA F A3 Af qanr
m™T, TR @A A mr, iR
arg gaedf afl & af, wAFr ward
A w ok A A wamer § s oos
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fea ug Wt wr awar § fo @
77 ¥ W7t awg W wrgar dar
R arE f g gy w B @
=it af 3 : .

7 um i qa: y@R ¥ framm
Fer fa Ryt ste & faed rﬂ
wrfaz xeam §, mowdy @, Sw
fodt wFx ot 3 ST T g
qw wdr of ¥ w ¥ fag ﬂ'gr
EraT gr1 G A @ adim gt
d & & 5gt f& am afon ¥
% dar gu &, afm g # wT W
wT wFar @ ¥fsa Az fewr 32 g7
A q7T AE LFAT | AN W) LB
¥ # wewa Af B ogw A w@
@ qdr ot 3, 9 B fageq fear
fa gfaw | o= ez #Afag, @
Tdo Tho H FAMT, dro To HTo
F BE F7 agrEL W TTHT FT
e FT AFfaqar Afag whier
# 1 # *rfera adi @, aardn
T FZA! IR g@rd Fadw W,
gardr swygar ® fwe fwmr w@-
fag ag «r agrf ¥ ara@ €1

74'25

DR. SUBRAMANIAM SWAMY:
Mr. Deputy-Speaker, Sir, it is almost
approaching 10 O'Clock. Thig is a very
important debate. I must congratulate
Mr. Suraj Bhan for having taken the
initiative to raise this discussion. But,
I think, the importance is being sabot-
aged by the fact that time has been
found on the last day in the last
moments. It could have been brought
up earlier. ...

SHRI P. VENKATASUBBAIAH: . It
is an uncharitable accusation.

DR. SUBRAMANIAM SWAMY:
It could have been kept at the prime
time of Parliament so that whatever
we said here could have come in the
newspapers and peeple would have got
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to know about it. After all, Parlia-
yment is not to function in isolation;
it has to funetion with the rest of the
soclety.

The main theme of the ruling Party
has been that this is an event which
happens and: political advantage should
not be taken of it. They have also

“pea} 1 praises on their leader. I do
not object to that. But they pointed

" out to us that, during the Janata
rule. ., '

MR. DEPUTY-SPEAKER: You can
‘pslso praise your leader.

DR. SUBRAMANIAM
I am praising myself.

SWAMY:

SHRI P. VENKATASUBBAIAH: But
don’{ ~riticise,

DR. "WBRAMANIAM SWAMY:
They have pointed out to us that, when
we "vere ik )Jower, the Belchi incident
took place an® Mrs. Gandhi went there
but we dig rot gy there, our Prime
Minister did not go there. I might
like to tell y~u that, when Mrs. Gandhi
made the statement in Belchi that this
was a. failure of the Government, at
that time many pointeq out, including
Mr. Morztji Desai, “Don’t try to po-
liticise the incident”. And what wes
Mrs. ' Gandhi’s reply ? Her reply
wes, “It is the job of the opposition
to take advantage of the mstakes of
the ruling Party and it I am politi-
cising it, that is my birth-right”.
Words to that effect were said by
Mrs. Gandhi at that time.
Now, Sir, they want us to adopt a
different attitude. They cin have
one standard for themselves 2nd they

_ want another standard for us. But,
despité that, I would say that this is
an issue on shich this forum, thc Na-
tiona] Forum, should be used tc project
the policy issues as you Mr. Deputy
Spezker, rightly said. But the very
fact is that it has exposed us to what
is. happening down below in the vi-
llages.

The ‘tbesis’ that great progress
has Leen maae by Harijans during

of Harijans etc.

the last 34 years, which ‘the first
speaker Mr. Arif also referrec to, is
also being exposed by Deholi incidents.
What sort of progress have we made
it this kind of thing can hLappen
now? Untouchability irmy opinion
has gone underground.  Now what
has come in its place is eviction,
forced lzbour, rzpe, killing, that
kind of thirg. It is pcssible that
you may be rot able to see the old
kind of untouchability in many
rlaces. You still see it, but not as
much as before. But the fact of the
matter is that the other things are
equally degrading; and they are
coming to the fore. And it is this
that we have to look at.

Now, Stztistics show thzt every
year, there arc 6,000 cases of Atro-
cities recorded against Harijans.
6,000 is thc average, Babu ji just
now szid, sometimes it may go up a
little and scmetimes it may come
down a little. But the trend is there.
The average of 6,000 cases zre there,
Now, Sir, this cannot be represen-
tztive of any progress having been
mezde in 34 years. And, U.P.is the
worst.  Two-third or one-third
of these 6,000 cases happen in
U.P. 1In U.P. things re getting
worse. It appears from other
indications that U.P. ison the brink
of an anarchy. There is a political
climate ot violence in U.P. This
is not the only thing, Sir; you can see
the kind of robbery that takes place
on trains. This happens in U.P.

It does not happen in many places.
U.F., apparently, happens to be in a
very bad state, particularly, be-
cause of unlicensed arms. I was
recently in Shillong. 1 was told
that Mizos now don’t get arms from
abroad any more. But, they get this
trom U. P. I am even told thatthe
people in Afghanistan who are gue-
rillas or fighting for Afghznistan, get
their arms from Rampur. I do not
know. But thisisa fact thet U.P,
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has. become a Centre fcr Unlicensed
Arms Manufacture. We may in
fact just make some investigation to
find out the amount of arms that U.P.
produces; probably the unlicensed
arms produced there will be more
than what the Army produces in
its Ordrance Depots. So, we ccn-
not accept the Chief Minister’s
verdict and the Prime Minister’s
verdict. We cannot accept them.
It is a fact that only one caste has
been butchered and nobody else has
been affected. It cannot be strong
rivalry. It cannot be political ven-
detta. Tt is a clear czse of atrocity
against the Harijan caste. So, the
central fact that we have to consider
is : “Why isit so ?” Now ‘political
equality’ without commensurate
‘socio-economic equality’ obviously
is going to produce only anomalies.
In my mind today there is no doubt
thatin this country there isnow &
brewing revolt of the upper caste.
We saw some of itin Gujarat. Gu-
jarat hes produced a scientific ar-
gument about rot he ving reservation
for promotions and not having it in
medical colleges, in surgery, etc., etc.
But, Sir, itis an index of th:t brewing
revlot. Now this revolt has to be
nipped in the bud. But, I am afraid,
this Governmcnt is doing nothing
aboutit. And we have to be specially
careful ghout the kind of ‘scientific
arguments’ that are now being pro-
duced by the Upper Castes, in order
to see tht the political equality
of Harijans does not get translated
into socio-economic  equality.
Therefore, I think, if the Government
docs not do anything, a big confron-
tation is ahead. Now, they talk
about war. Mr. Ram Vilas Pagwan
was carried away and he went to
the extent saying that they may
thinkin terms of separte country.
Iam sure that he does not feel like
that. But he got carried away. But,
there is a big confront ation coming.
We are unaware of that. If we had
been aware of thz t, we would not have
had this discussion on thelast day,
after 6’00 P.M. We would have
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had it somewhere in the middle of
the Session.

So, why is this confrontation co-
ming ? Itis because, the Harijan
community has produced a newelite;
young elite; educated elite, who are
not putting up with the old indignities
any more. You can gee in Parlia-
ment what a lot of young Harijans
are coming up, who cannot put up
with these things.

22.00 hrs.

Wheter it is Shri Ram Vilas
Paswann or Shri Suraj Bhan
or Shri Rakesh, ycu go any.
where else, you will see it all over,
the country that the new young elites
among Harijans are coming up.
However imperfect the educational
system is, it bas produced the new
elite young stars among the Harijans
and they are getting impatient. I
saw a bit of it in Meenakshipuram

MR. DEPUTY-SPEAKER: We
have had a Calling Attention on this
1ssue some time back.

DR.SUBRAMANIAM SWAMY:
Calling Attention is not the same.
The present discussion is something
different from the Calling Attention
(Interruption). So, the revolt of the
young elite amongst the educated
Harijans could be scen in Meenakshi-,
puram who converted themselves
into Muslims, not the old Harijans
who have been there getting used to
the ill-treatment, It is the B.D.O., it
is the Sub-Inspector of Police, it is
the lecturers and doctors who are the
people who converted first and others
followed suit afterwards. Now, this
was done in order to run away from
the atrocities. They could not bear it.
Of course, some people tried to make
it out that there was a foreign money, .
Arab conspiracy, etc. and Gyaniji
went there and made a statement in
Madras that there was foreign money.
But he came back to Delhi and issued
a retraction. He has the right
to do it and he did it. But the fact
is that even here, this revolt, instead
of being sympathetically looked at,
was given a twist that the Harijans
could be purchased for Rs. 500 or
sa, (Interruplions)
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PROF. MADHU DANDAVATE :
It has appeared in the press.

DR.SUBRAMANIAM SWAMY:
Yes, it has appeared in the press and
that some people met Mrs. Gandbi.
The Arya Samajists and Mrs. Gandhi
also said the same thing. It came in
the press.

AN HON. EMEMBER : The
R.S8.S. peoyle said it.

DR. SUBRAMANIAM SWAMY:
I do not know who said it, but I know
that somebody had said it.

SHRI P. K. VENKATASU-
BBAIAH: Don’t try to put words
in h=r moath which sh-= has not said.

DR. SUBRAMANIAM SWAMY:
But, Sir,it came in the press thet Arya
Samajists leader met her and later o2
they said ir a press conference but
no conatradiction came from your side
and I am sure others said so, But
Idid notsay. I wentto Meenakeshi-
puram znd I s7id that this was the
revolt amongst the Harijan elites and
this was something which had to be
met and this was what we had te. come
face to face.

AN HON. MEMBER: You went
there befcre Mr. Vajpayee visited
that place or alter he went there,

DR. SUBRAMANIAM SWAMY:
Yes, I went after h= went, I am al-
ways after him.

MR. DEEPUTY-SPEAKER : Mee-
nakshipuram is very near to Shola-
vandan.

Dr. SUBRAMANIAM SWAMY:
That is right. So, the questior is:
Has the Government got an expla-
nation? How are they going t«. meet
the situation as happened in Dcholi?
It has come in the paper and
it has been discussed in Parliament
and all over tbe courtry. What is
gaing to be the effect in the new gen-
eratior. of Harijans which is coming
up? Itis going to lead to con-
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frontation because on the other side
the upper class people are also re-
volting. They also told me that it was
too much that this reservation we had
had enough and it should be termi-
nated and a new scientific arguments
must be brought now. They said
that the present system of giving pro-
motions to them must be given up and
later on the policies must be given
up. In this way whittling process may
start and there is going to be g con-
frountation. It is there that we have:
to gear up the system. So, what
should we do? That is my main
question.

AN HON. MEMBER: You cam

give suggestion to them.

DR. SUBRAMANIAM SWAMY:
Th~t is not my duty. They clear out
thase seats and Jet us sit there. I will
tell them how to doit. (Interruplions).
Now, the first mast important thing
is that the Harijans do not want
sympathy. They have had enough
of it. What they want is security.
Now, how the security is going to be
provided? Now, Babuji gave some
sugegestions.  If we look at the coun-
try’s map, therc arc about 40 to {0
districts which are prone to this kind
of feelings. Now, if you take Tamil
Nadu, in districts like Tirunelveli
and Ramanathapuram, th-se troubles
arc likely to havpen. There are
threc or four districts and no other
districts. Similarly in other Statcs
there are some pockets. Now, what
should the Home Minister do ¥
He has to  identify these districts.
and then sct up a separate Harijan
intelligence  Unit which should study
this and monitor this regularly. Now,
in Delhi the information was coming
that something was gaing to happen
there but they did nothing, absolutely
nothing. They took no notice be-~
cause there was no Cell which was
interested in this kind of work, whick
is supposed to monitor it at the
higher level, and ring alarm bells
when news of this king comes. The
routine police establishment cannot
produce any preventive action fin
thess matters. Thercfore, the special
intelligence unit should look only et
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these 50 districts and monitor what is
going on there on a daily basis.

Finally, we must put the police
on notice. There is no doubt that
the police tgo have caste conscious-
ness. We cannot deny it. I went
to U.P. some time ago and there is
a rumour; I do nat know, it can be
truée or it can be false, The rumour
is that oaly a csrtain caste is being
given preference and they are getting
promotions and they have been put
in the key positions. Why should
this rumour be there? This rumour
should immediately be dealt with,
And if it is true, then they must take

_corrective action,

If you take this kind of approach,
T-am sure, these kinds of things would
not happen in future, And it you
take the usual approach of saying
that this is what happened in your
«ime and this is what happened in
our time, I do not think, any
solution can be found.

QrAgrEt @ (g i) A
SUTER WA, AT T@ HAAT 939
F T 6T FUF FgA W yforg
FiT g 991 g1 Wr g AR T & A1
9 & 7 g2 fagry wAE  gEETo
3w fear o wad garay &1 faan
I 73l fw ag Arada faga @, gaa
=1 faaa &, 7€ F1 faua &, syragrfawn
qAaT 1 faua &, arfas wqEar
fawz ¢, aaAifas awrAar &7 faua g,
g gaTar &1 faga §, Aavdaifas
T 1 faug 9% ag fawa o=
faag} ¥ Wy avasy T@ATE | T9H gAY
# wrE-ga afEdT #3927 A G
AR AT gl ¥ FEY |

AR TGT ¥ AT FEEAAT A
¥ fagm & S o1 gETA T AT
gaw § fed I I a8 & Wy
ag fag frar fs areaa & @ A1 oY
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T 6T &, W A AT @
AT & AT I AT qE 3T ¥ e
@ g B U HY QT AAAT I A,
AT T, AR orifern ey
% fywiwfa ¥ <, ghoaad, fafcaal,
WEEEIH WX FAAT Faf & ;Y &
frmidifrar st grag
e ®< & uw arg Twar § o

AR OE Uy Ff §--sr Hgar-
WO R | IR HFT qAT—

TAFA S, AT W RFATEI ey ?
s faar wr fa s = 3 gareard g+

ag aga &Y ATy frare

I S T AT 3T F qF
afessszan axea § | Faaaarg fv 3
fergea™ & w7 ¥ afys wT w3 ara)
HEARTHAINF AT N AT F1I°G
wfus ¥ wfus ara as gaw fEargan
F o gaTR WA §3 & | IR W
aga =8 gArq fad | F g aqf ax
sfea G971 qT, AR d9 QT @ |
I FFT AT gFCTAT &% 431 Fa7 AY o
IqF AT ATH 1977 F IR AT 14
FTaY 1980 IF FheAAT FY F4T
AT AT 1 §F: 14 F77T0 F 7917 IF
ghaAiFrgaremr | A gisi F AA0A
# 7gY s Trgar, AfeT §3 w7 wiw
G Y qrar fF w9 £ H4 707, 37
IFR FY g2A¢ fggeam & wrafaa
T |

79 faua #1 g7 F¥ Ay wrAAT
gTEq #Y GEAATT A ¥ 730 5 qIER
Y, Tg Hell FY AT AT Fawaarg g
fag =T aTHTT F1 geATer & FAv A0igw 1 F
qeT J1gaT g R sar a3 ¥ ew
THTT & FTS &F AMGH | FTH, FREET,
faqr, Fadt OF HiT #70AMT-TT X AX
¥ 37 gy 1 g Fovar str agar § 2
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agiTweaT w%_vrﬁmﬁm
2 T 20 fadwe WY & gaewdw wrag
FAE Ay dow ¥ war Ay | I ITAANT
&T Y, g wer ToWo FAT AL
¥ wexe, W AR WAt Ay ) o
B NI FY AFT ISTATAT | TZT % ey
F FIOT A AT §, ITALART IR
w1 §49 g, 7t I¥ fov WA qeg
Wt ¥ a@ FOT TAT gewT *raafy
& faw agraT ¥ 1 500 AT A TFHT
750 fFar miT gt 750mwﬁ@rlooo
e g

gAR ATAAT Ty farg o gfieatAy
* 1 FIE & X IqF Q@A =AIEAT
g 5 ST aRw § F17ar ardf 77 g
oY, AHA FT AR A, TAT IAIAIA
# gatea =t &Y afag e fesd o
1 3% ¥ faar ar 1 ¥ = faeaarg
sarT fag &t aww 7 g e frar &
¥ quar rgar g i s agF7 gieaat
Frgaat o aAmrgrasara | § oifas,
grfas, sadafas AR IadfaE
faqmar # NI FIATATGIIG N IT g0
feY frdrTT 1 wF ITA AT F1T FA
g @ gy gy wias 72 9 faAR
gt arfge | wrfas faoaar a7 36 ]
AZY X, AT AF IT 4T H SIS FIG
gV &Y WHAT | TR IIRIT § 27
FrgF 3 fF AT adf @Y § 1 AR
O qTH F 95T I AT &1 A7 IT TTH
F 257 aror g g, Forasy wifas feafy
&% 3, 99 agT TN IR § | FAr-NAr
qgZ FI &, AfEwT T SHvor-viror A
¥ @ gre gfead €, 3% 9T gant
q3-faa gfeara AR ga ;v wr.sAr
qgT gl FI | ITH g AT AT
gz A FIF | Tafag A suferad
faae & f5 o7 3% T wifaw g
FEY Gy, T TREAT FT A TEY LY AFAT
AR FE GTHIL &Y, AT FTHIC Y AT
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I A3X A AYAY A} qTHTC A !
T TF WTiaF Fawwarey gr qarer Y
W qT a% g AT W T
ATFFY & | IT QEAUTAF  qraaar
& st Y T awTa o g
Ar A wcasy §

¥ $5 guTT FI9g WA ¥4I A
AT ATLATE, | 37t F7T § afy areqw
% ag 99 ¢ fv agi 37% faq 3o fad e
gfaar A a@ 7 ¥ 1§ § & TR
fatts gfaard e § | AT 7Y fard
& fF 3 o =gy & i sy ) e
FqMAT STE, FATfAw AWy A gfaa
AT 9T FFAT JATT | STHT ATTHT
STAEAT FCAT TR |

T afy FAFr IFAY ot I
qr agl fearmar g 1 g a@ ¥ AR
qfagfa A =rfga )

f gUT IS F q1q AT 0T F A
57 T 3% & w9 qf7 gare 3 $4G
TT TF T TG F1 AT F gL 009 7Y
FLERA |

A wre gy av I, fnet Wy eqrA
qT 3¥ THIT FT FTT AT AT TT TFIL
F gt Fig AR "y faw g
q3T gY a3 9% XY F¥ qg¥ Wt wgr a1
arfew AT WX A IR R AT ATAT 1
arfeF dgagiATa |

Fag@rwgrragaeg frgefax &
gfre gufeddz ar sdF, A QAT &
o gFEAT YT FArfgd W OF qaot vy
FT | gL qF AT g aF gar aavt
gy arfed ol g gfewra gy ar aga
FI07 Q1T FIFEX 1 ATE 0 ToTHo, ATE o FPo
TH o; MF oTHo TH o HY Afeater w1T ¥
& A9 ¥ Amgad mfarq @ A
FIHATH ST FIER R TG S
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[h wgoire weme]
wWIfgd t T T wT BT WX | xuy wyh
g ST W Y g FordnlY |

v el aw gER WX &
adl *zar W7 g gfaae 2§ 1w
g¥ gfaa % fau ot @& fafaw &
g1 gl | Wk e oSt § 1w a)
%Y SIS FT JGWTT HCA aTAT | WY 99
gal ¥ I qeare $3ar F, W e agi
qrseagrag gt oy, fafoat

- FY W A [ F /W FT g
g\

T Wkl & q79 F g7 : q®W w4

"Ry &1 faeRT FT@T N

MR. DEPUTY SPEAKER: You will
definitely be called to speak. All the
members in the opposition will be
called. Mr. Rakesh, you said, you are

prepared to wait upto 12 OClock. So,
wyou will be called only at 12 O’Clock.

AN HON. MEMBER: Second chance.

MR. DEPUTY SPEAKER: There is
no question of second chance. From
each party only one member will be
allowed to speak; I am sorry. Even if
it is 3 smal] party like Mr. A. K. Roy,
he will be called.

=t TR &Y Ny (A7) ;- 39TEA
of, gfeat X sear =T g1 I o fawg
2 29 qx gaT ¥ F¢€ a1¢ faare o
g I A A AT wgA & fad arew g
9% @ & fF saicsqi qar & ar @
A ITAT F qAT AT W@r & 1 wfax
wYq |7 qfefeufs & f5 3@ g3 & g2
g ¥ gfeael 93 g a1d " 7y
qTATHT FY AT gt & 1 T AE F
wwafad @zEd g Hal F1 7oA A% 7
& &\ rfwa saY-sal gt T TVETE
fagar § @i« gfemt o g™
wg & oy § 1 afx & gk § amav g

o} Harijans etc.

& qav wwar § fe 20 w- wRiwY ¥
wRuta 3 gfom) wen-fe™ S vl
wY wrelt &, g wder e T am g,
& wfvar ot & 9 e welt &
IR oF QuAr f fr gegr fodr ¥
wrafafes o ga N aaT N g
TH TG AHIT TTAT HC LAR! AT ATHT
qEATHY | TTRTT & fAw & 7T At &
Q@R T ghee, e, aeanss
I FAA & & FFT FTOCH FH*A
1 AR FA & fad sa aFeT v & av
IqY T@-TE 3T AT FrA=qariaqy
VR e -graaaTfeay # g & st § )
FE! F1E Fer forar qrar &, w21 fell &
qTH HIT AT AT, FEY AAT ST
Y ST & 1 S-Sy gar § 1y § i<
LEE AR

HHY qTa AT W AT Q@ 9,
AR FEATAT AT W) & HIZLIEX
# IT%F uF ez FHI W § o6 AF
ATE A FT | gH AT Ig1 K1 16T 3ZA
& | AT gf oMt T ooy WIH QI ET R
R o agr 93 FT F wfzare) aig
FET @ E | IW & quTH giearw, yrigaray
AR FANR a9 & gfq 39 g9 grawr
AT FEE AT AT T FTHIT 1T FHT 9T
ds e gfomiaTam@ @ 9 | & at
TUT ®aAY FT 39 a1 & fod qurE 39w
g fr gfeemi ot & siyqew &Y, =7
g R g ¥ G AT AR,
qg I E 1 1977 ¥ AT ¥ Fiw g,
YU W@l 9§ @R qqT § g 97,
afea S agt o T qaam giwmt
F o foawr Mg g @ T A,
ggmT /T AT 91, 9 #F QS
MY Eifgds arw gfa §9 ey
F fod = wr &Y 1 @ el
;AT egaedr § ag @F fAd
Y § 1| fwT X wgav g R 1977
F g gfomt O g g
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of ff N su quw wwE, 9T
At wd ¥ ) Afww 1977 § gz
wezar g€ otq g § foean 13 gheomt
Ny femr mr 0 gfea w0
AT A AT T TZN WX FFAT
T @ S T fag S8 sEh
fafreex 3 @@ am @ o)
Fgi wTwTF qifeardiz § q@na W §
fe g gfeaat & w1 @grf 7Y &,
e oy A g A A &
I ¥ 999 qg AW A A DLy
=0 fqg ¥ [nErAR adr ¥ gy
qT FAAM F ogifwg T qAr o
zg¥ fad wamlg aEAry  d=ad,
AT A AR g FAAaT TR A
g 1 fa=gid =efr afzae Fig g+
et 1 g 9%, 3@ yFe fFam
3g aqmg 2w F gfeaal, sifeafaai
AR AIAAAT F FeA FIA KIHZAA
W FQ g

& g St & FgAr g §
FATBIC WIS § GAIFATT AL AL,
wegl ¥ FAT AT AT | AT F
Hry T & 1 AT 7 oA gfRuwy
¥ wF 2@ & fF ma wsEl A HAT AT
qIRA §, AT FASBIR HIX JEA
ATqw AIHT AFF &, IHT AT AR
fergear &1 a3 gT &N g 9FIT

YT HEY FI AZT TFE0 IUA
g frge W A gureAe AEAA
% fr 2w &1 gfcem, wrfearar =T
W@ w7 WeTEAF &Y g&r At g,
fRgF! GETAATE FT TEW@ § | IT
% TR WA TG ®T F FI¢ AG
IS 9T aF WIT FA TG g GHY
f& g0 GUISEEY  SAAEdT AN
FA T @ § W FHEIEY sATEdr
qT AT EF q9 G |

Dis. re, situation PAUSA 8, 1903 (SAKA) arising out of killing
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of Harijans etc.
¥ w2 e 9% o F G
®YAT AT e A 9t ¥ AR
¥ gfeoal & foqy &9 gu "X
W adt & aaw F feay gw ) K
¥9 @ F) Fgar Tgar g fr gfeat
T AT LT FI19 § AT TENT
fifq a1 T & FF) qg fRarar
ghar & | WAy S fag S waar
T T JX  F@dA, Ty A
RIfgAT e 78 | ¥ wgAr g fw
AR AT AFT TFA AT ATFLARAT
g
gt gz A & frer o W
¥ 92 gt &Y, ¥fwa gw wdw §
gfeaat av @gg. warar §ar g |
FATATT FT FTCT 9@ 7Y 74T &,
§ gar 9T eizar g fv ag qar
ard, fF gfeadt ot 9o q2a T
FI At AT g ?

areafasar ag & & fagre &
fag fza & gardy grwr adr § qzar
faarr 1 13T gt 9T Fiaqr M
gfeaal # aragET aoig, gafagr
FY gId@ 9T FEF 7T AT IH 1T Y
Fgr 3 far dan g 5 @ T@
F sg=a wauy fogd 3 @ #
TR gT & | 39 9X T AN amaw
F4T |

frqwr & gear 92, IS ¥ qTAT
qa, gt & aaEg ¥ foqTr wie &
g8 #Efaml N  FUIM =R
2 1 HiEY | TS KT HIAT IAH
zrgA ¥ gf & WA & gamar g
fe  sas adt a5 fN§ G qya
For A& FAT | A I @R gAYy
@ @, wrvfadt #1 7 goo Fdr
&, agt T CARAT A F e
gAY | IUT WA F FIHT AN
ag wgar f5 O Al &, 78 & Ay
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[t T ewew W)

SuET B qR @ T fear ?
gl ¥ fomr sweT WX ww wfe-
it st goa e fear s
wifge a1

W SFI FT WATWI ¥ |/TE gar
waar 5 fe wwma & & 7 5G
& TET 0

gfomt &Y aRa & It § sy
e g
fTET @t feeat o, At
g7 & fea,

wF agR W g, @ FEY @ A0
TEFAEr g 1

& wraan g e et A T
g § 978 AR A g g ¢
GEISETE 9 FAd M g | F4T
FATIETE TEY ag 99 7 §|@T AR
Aox § gt & a9 <t a@ &1
SFagr grm 7

& gy st & o faagw &
qEAT § 1 g gwar § fF A gEm
wroe gF | fog afr & gfew o)
amifearfedl ox g &, | W
a9 ngfegE @ AR SwtA
R T w1 I uf@r ¥ gt
AT groeaarEt | & gfam Far
aTEd faw w¢ fad 9@ 1 gt
] MR v T fad g Iw 0§
f& o aEw ]| & ww-aw S|
aT® adew ¥ fad WY S femr o

gfot Wi - sfenfeat g
am et & A ¥ g ) Proed

DECEMBER 24, 1981 arising out of killing 620

of Harijans etc.

% fd dww 1€ e o, anfe
Q‘Eomfomoﬁ@%%mﬂ'ﬁ]’
sriarfEi &1 froarze e & WYsr gv
% 1| v feafa ag ¢ fF At
§ sEAE W 9X &9 gafw 8T
iy § W g W & woafuEiEr
dgar ¥@ wr 2 1 iR e
€T ¥ QN R €7C AH, AQRAT
ghww q;ﬁfez’rar%ma’tﬁ g
faaed

g ¥R X & wd fw fow
cfar &, fom for & @@ a@ =
qAT g, AY F THo Glo WX
fefgar afoede o1 fafisg =0 &
aufas &< fear o@, gade &< faa
S 1 FW & W AYAT 99T g
] AW THRA | A1 § gheoemr 9
R A wEETd W Iy HIA |
Ta% wama fafsen & ofa #1 &7
¥ F9 UF a9 TT FT AATE@L
fear wm@

¥ oo mregw § g fafaesT
ges & w1 W g & faw
ufaar ® gfomt o qifadsr ger
g ST% §99 ¥ § SO AF9 G©,
FifF TF qATH § ITRT W FIATHY
gr & AR Jw WA agar & 1 gw
qmt & fgwed FAT STFT 9gAw
FH !

W1 AT Qo THW (4 ) : IT-
&IE WERA, [T H® 9T A9 {
qge & g wAr AET SN W oF
gEqrAS AT Agan g, foad weww
¥ & aarm wgar § 5 oag ssT
gfaw gfoml & sfa feay gad &
faw ghom, 1T @, sE=
o, www fge feelt ¥ QW
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. A

& & 41 @7 9 § fmar - #¢
Tg ATT AT | TN g, wurA
HY, g W, foolt §  STOSATE
WX F g7 & EC F 0 9
¢ eI @ § AfwT saN g
T gt SR i@ Ama s &
™ g sERr ¥ Ao ¥
¥ SEFT WX IgF TeA1 FT qA-
FEET QR o @1 § | A g
F AT Ot ¥ FET & 5 9 e @
& 17T gy ¢ fr s agefmal
T GIET TG 2 gHA, d §HY g
e A B qg g1 g fwoag
@ o9 ¥ 1 FY DA G F
=1t 1 gar 1 g F gA§ F A
RYATIA FT 9 W A\ G14 "1ar g4
FAET HIT QT FY FAT ATHS GIAA
g3 & | ST DT FIETF GAT
¥ @% ¥ quT qiTy @S &1 Wi
SIEE TR\ S

MR. DEPUTY SPEAKER: Who are
Pandavas and who are Kauravas?

SHRI R. N. RAKESH: We are Pan-
davas and they are Kauravas.

DR. SUBRAMANIAM SWAMY:
Majority was of Kauravas.

5 | o THT: HITE ST A
g8 T S & 7 am A F2g
§ 5 yrosg =iw B /T AT R E,
e A F8 @ g, fee ) ;i
F w7 57 gg §F ? A g
FgY & {5 w1 S, AN AT 58 @
&, aTeey T & Fg W@ & UE A
arG #@ T g § 7 0 WM W®E
fws &Y a1 T |qrar g,
5 fad & woqdr § ag @ §
@ =g TAT FY FIq & WY W R
T &Y, AGAT TF &Y & | FG FE
A gay 9w & Miqa N §9 wIAfoar
ey & 1 v FAgfedi & fad AR
w g w6 ¥ \ifs & W

of Harijans etc.

ifer St sr s AT W F 1 ...
(wmaqiw) . ..

Tq A4 VA ¥ §iF 6. IT A5
g ) T® FT qiE § 47T Vo Ny
@ @) TE AW i o) FaTe wg,
sy YA < ¥\ A agg ¥ arg
a7, famt @iga & W@ ¥, fex & arar
HiET TFET AFATFT & 907 47 | o
WIIEFT AW W | I7 A« X qOr
fa gt giga, wiay s & @ &, Fwr
ggadr WE Am #AF ww W@ ¥
qr q7aT aigd ¥ FGi 5 and o ga-
fag @ WEfF S+ & wrgdr wnr
@ & Forert arga €afg @ w3 &k
fr g7% wmrgw oA g § o
# zo fuq 9w w g f& AT
Il & W & | ATH TFRUT AV a§
TG IT FT O KT g fw i
T &) Tio ATATHT gFiT AT 7 #dY
g &iFn 79 AT COIART T G ANE
Tio wrTFL AT g1 T § w7 ATy
g foq su9d {7 ghar @my
grad § 1 z8 fad a1 Y ¥ o
Fg1 {5 g7 w10 77 §, g7 aUaQ R
qOi FT W@ §, I A ATq FT WA
FW gT ¥ #gn7 ArgaT § % Ham
w8t wiv @ g, e # fNa g
A T § Aqar ¥ afawre A e
FRAT § | AN 3@ W ¥ TFETHE
A wux § A qifFets @ oA
@Y ®) g, goesfaeary £ qin @i
% arfuwmis 1 @i 7@ A ¥
gRH TH IW FT EAMT W FAWT ¥
9T AT MIF€ 4T |7 A gmid
9z 9T THRA AL et @ gH
gatfoag & fhwg & ey wram §
iy gfeql ¥, T & wfa afy
sa%a foar , famar sum A W< W
f daeft & oY gar 7¢ T Haw 2
afeT & wgar WAt § fn gufe
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[ sirco T €iN)
Y 3} 27 W T A A A B
]z IR T w3 gar a0 5@giT
gar, w & gheadi # g & wfv
F10 37 Ririg 8 7w+ wara wa

Y faaig ¥ 72 FaaT  q&y Aquw

A g R, AT 70 wiw A gui
R 73 ¥ F1 72 730 wIT FAAA)
g ... (waqw) s I g fE
FAAG A FIHITH ATUFOTYL
e g4, AT a1 fF Qa7 gXaq
TGAH F TG TR GAI, THGH
Ffaar =4 ¥, qET AAY IO qfar 7
FHAGE R AT TLGIET FQ&Y
TF | 4A N AT wigeqrHl X A0y
FAREX gar, 27 & A ¥
91z I f5F 75 FiF IO AW
A HCRTT gqY AF 4 TQET ]
ag Afge Tt 7 qaT+ wAY ST Y
et & §{F 9x F31 & 0 Far
HQFT AT Hiq FT TG ATUFUGL
FIE T HMAT FATLALTG FT HEHT
A Fe@rEed  faar oar Hw@ s
707 R, X 91 Agai g, AT
qiAT F& NGV FHT G AV ZL<A
F FT GO AT Y@ FT Ie AvAT
FX q, A1 greadi £ fash A%
MA F g F A qFT AR ?

ST AN TS W AET Hal Y,
WA SIFE, HUfdi w7 Feqor ¥
AT STFE AT IR TN JH FA
AN SPE TP TAAL A IATRA
F! HIRIT FJIQIETH g1 TATH HAY
w7 3 wINFaF gatarei Araai ¥
Ffed NFT ITLC AT F FLHRIT HY
FErE? # w2, afwa o gt Ay
2 fs g fog ay v 49 & 3w
T Y afmr w® wefea FT @ §)

-5qA W ¥ I AvEer X, fg
g M qar 9T wwrdEre A

DECEMBER M, 1981

ariging oxt of killing ¥
of Harijans etc.

qIETC W Aemrex fear qr, Iw

ATEwE B FANG FT @

IAC 3T ®7 qIT day AN
wIX g ur ag v B v “gm
gatrg &7 X & § a1 & camer oz
w1 g faa w5z & fEw
TH AEH & T W AaTfiEy
firegat wwe | @ 24 feqeac =Y
SIECEE CINILICIPPRECC o
wrafadi &1 R w31 FT daaqtq
#1T W wai g, A fedw &
FUfET | ga ¥ w999 w9, NfF
TNTA [ WL TPLET WET R,
Ia W A arfqariie & <ar 9
g4 & g0 fazy &1 gfwa § 249
Foq U wdl foar, «g wiarg fag az
FgH T T a1, IFR A gRig F
"4y Fa § wd) FAut 7 umgaiigam
UG FT ATEHN & GH Y31 gHT4T,
38 &% &1 gferq A w97 F37 § &
forar, A} @@ #T @A FA F
7ig qafawm gfaT & vy ar
gt 1 sy gF1T awwe | ogan,
q«faw gz 48, % ) agi N 83
AT | /R ONIT WH N F A
qeivww gifs & ar W gl, SwaT
HAHT 4T TG Wq7 | § | o9 A9
FHF F o F T gataw w0
AT & & ;T FT W
e wg fwar fo wfe 24 foawy,
T qorAw gifw< wdf g
@ AW X i 1 HA TagpE
g #r fiteaie 7dY FC arw, fwe
# A TTEr A4 T @ &N, ¥\
afe@ § FAFT, A9 TRAE #0 E)
W1 IEY o AR WK,
iw @, § 75 *g faor, 4fF o=
frogac feg s § T T R §
W fag qen ad ) @ o7 [P
e A€ § 1w g oy et 83
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ge & 3@ v vt 9o Mfieg awaw o
T GRIT Y3 43 &, I AT Swargw
& v ¥ Tz ae 43 &, zehg
& agar g & owma s afer wr
TTHT FL WL ZEA [FFT a1@ A F)
el g8 %7 fear f5 qea ot fe
wafomama ;N w7 e FT w R,
Tl # FREArT $T @ R, T9-
faq 37 1 cavr 97 W A FECE A
1 T TFTTF FTA /I Y |
AR S

wat fa w1q S F #5g, THo wrdo
Yo § &, ug T AM  ¥Ed &,
fsi=gl gwo arfo Ao fadl segm
Wi AN G-I FRATT A, FT1H-
&7 AdY @i, Ffvagard yaiw 7790 §
FATGATL g a7 AATHAT I q1g AT
Arw R} a1 maa< g frar A
ofssa w1 wew FN ¥ ygaAnh g
& oY ArTd o7 3 I ATy ad)
¥ awe 37 w5 &0 ArA ., ar H
ATTF( &N HRATE fa 19 Fqewv &
19 fEAw57 a% ITL AR § Q3 91 A
MM T 170FA T A7 1§ RIGE
7g ITL T2 & TH Fyo Ao Ao
Fi g & mrgc w¢, @ fxogax
g% ¥ AE A& w0 W T
IEF QX I KT Grq q wF Wi
g wal wrg . &9 g feme 2%
St Wl g a0 g9 1 wAq qrfea
x¢ &, ar & e A, weRar
THA T FTEOH ] WX FAC A
AG & | 170 # 123 gesd
w4, fsiad 70 @& &, foiq & am
‘qQBo Ao %Ko ax g & |
T4 & 25 WM a8 ¥ F¥F ETHAL
& quT T QAT 9T AR 2
W o

& ovil Mogc § A Q@ oar
12 ad, # sl gAgaR ¥ e g,

of Harijans etc.

fog gff *t sarq a4 ot Aear
SR T wgdi € 1. (Srwaw) . .
qR gag Sdmrm, faat &, WA oY,
wF faaraia & = gheaat #) gfire
qETHT aTar qUEF & 7 | IAH oA
faegrd & 1 =1} F =} ¥ fawre
oF Wi fard o%o WMiEo WMo "‘I'E“f
g1 378 & @vq w1 W faar
g W oa  wradraedr #  weqmara #
g1 we qat qar F. 54, 29 Fqrg
art g § | wF & g TARERE
¥ €lo qHo %M aVT ghewa fad
gT & 1 39 A ax Afwq | ag
TAGTH AT TF AT § , T@ F A9
F afwg 1 ... (sawaR).

SHRI CHANDRAJIT YADAV (Azam-
garh): This is very serious. The Home
Minister should take note of it. On
fake encounters, hundreds of people
are being killed every day. It is sham
ful. (Interruptions): )

ot BT THo TIM: R gird |
T gAr A & fa ogER wRw ¥
qET qAT T 250 F 300 FM FY,
F¥ga awa faueds & dm w5y
AT WX WA & A9 §owwar
fear g v g wifgard wigar I g
ar#qr & 1 A Egy § fa macaay
3T W AET war wifaargi @ &
& qaman g, fa Sar sifaard § o
9T HAT & A IgAE Wiw faar a,
Al I AT ITT 937 A Ao Ao
#gex fag o, sfw foedi sifa srer
WX A7 I3 W feedi srfa o 9y
I% a8 ¥ W gor frar fv oo o
fess: sifa & & "W nuowsr W
fred wfa =t & , zo f9d ¥ ger
DN AR ST AFATT (9 THE A7,
A1 I% a8 ¥ FI O® f2ar war fig sra
aw foo¥r afs & ¥da 7 ®rv fag



€27  Dis. re. situstion DECEMBER 24, 1981

- [#fr \12o @wo am]
wrd, weaTs fag w gt Ay
A a7 feaar =g wifvatd W)
srfa-faaed & fag sgel @ Amn
wrew § A v A o €

Wo WY XWX (WASTGR) 1 AT
Frgwt &1 WY fodws §

st (T e TRW: ¥ MTOH!
FOAT Sgar § fv oaw wr §
afsw & see w1 aRw @ T
qMAT ARAT , § BRET q1d AE) AT
wgat {67 o Fw qar a7 ¥ faw
HIAT *T fear srar § 1+ 3o arfaay
AR ¥ ¥ qers & smar ¢ fa
I AW FT A WA ¥FT AN )
I 7 AFa | Sy faAET v )
VAT AT &1 § 1 % q T wrgar g
& w27 & qf7 # o B2 v 3
WX mifeat & sE wiw ¥ q@
weHAl A g F1E H qAIAT qHC I
St g3t & oA sanEr amw & fag,
A qarast ¥ faar § & s
StHYA & € AT SUTRT W A HAA
st & 1 owmw oY 3@ gawAr
TATEIETT gIE L FE # afew §

AR QF ¥Tdi ¥ ag WY ¥gr 2
fo 7w @ & qrq qw & @
WX g faqar w31 @rh ) 9w &
gfrg 1 fufaw args o S gaET
qQuagd &, 9% 14 T ¥ § fog o
I HIW AT [E Wy AN F |
wife ¢F & a1 & ) fafaw
areR q&  ofen g § Aer
Hef' 31 CUHET 14 THFE # ST EMT
¢t o W 7y @@ & T ety
wEA & Wt wyy PAT 1 FWH  ATH
At #ate WA L few W g

arising out of killing 628
of Harijans ete.

w1 & ? o favaarg warg fag *
ag w1 g
SHRI M. RAM GOPAL REDDY

(Nizamabad): He is not talking on the-
subject.

i

SHRI K. N. RAKESH: I am talking
on the subject. Please try to tale-
rate.

AT & WG ¥TT HT W
afear faeftr g o ag @wow &
I W qH AAE IR W @,
AP TG § T AT GaT g,
[T JIET G2r g WX § A&
¥ PRI & S WEEAART o
IT F AYA TG THE AT FIE &
fregrar @ & | ga UST EAT F
qATH W AT 7T & Nz fog s
e Wew & qEw w1 o fawmar
wrara fag § faastt 2w wiwm at qeawa
a1 wEd AT wy § 1 g9 safEq
qer war ¥ €7 H q2W AR q2W {
gfoat ar fa1 war a0 9| 9T
o7 arg g fa=rg ad |

(Interruptions)

MR. DEPUTY SPEAKER: Please
conclude. You are taking much time.
It is going to be 11 O'Clock.

(Interruptions)

SHRI ARIF MOHAMMAD KHAN
(Kanpur); Sir, I am on a point of
order. We are discussing an unfo;-
tunate incident. Every one ,of us i3
equally serious about it. In the course
of the discussion, to accuse a person,
who is not a Member of Parliament,
of being unpatriotic, is not in accord-
ance with the well-established prece-
dents and practices of the House. He
cannot make such allegations.

SHRI R. N. RAKESH: He can be
praised; he can be ¢ondemned tdo.

‘(Interruptions)

SHRI ARIF MOHAMMAD KH
He 1Is not a Member of the House b
he is making this charge. You should
give the ruling and expunge his various-
accusations,
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MR. DEPUTY SPEAKER. I will go
through the record; I will see if any
allegation is there about Chief Minister
of U.P. I will go through the record.

SHRI SURAJ BHAN: It should not
be one-sided.

MR. DEPUTY SPEAKER: 1If any
allegation is there which is defamatory
or derogatory that will not be allowed.
I will go through the record. Mr.
Rakesh, come to the subject. You are
still in Lucknow. You come to Delhi.

st Ao QR> TRW @ R Gvdl,
uw faara qrgart ¥ FfE ghomt
# a9 wghkien AT @
grdt %\ ® Fgar g & oww &
d w9 Tm & ghewwi # diEr
F. FEI T TW WIATS . ug I
W®E 9 gd mayw A frar wmg
fe g3 wratsr &, wgF U A9
¥ 3T 9

gr e § @ § wE €
qeged § wiET gwra uw €A
g1 " gl F §AT & F fag
Fgl siar § fF gawr 3. WA
agi &1 [z 7g w= W FT oA
FTA T § q F@ i FATRAT
g g $wAwd 8 gE@m &
gz ol &9 & | IREad
F1 argifamn w8 g1

s Fgy § W ghom a
TH g9 &t W 9P E, FAt I9
% &1 HI AR § 3 98 & fag
fors @ &, 98 T SR ww
F@AT IT W R Aaw A g EfE
§ 9% AR g ¥ gF Fay §
4 var 99 fadir e ug waEr

Dis re, sztuation PAUSA 3, 1903 (SAKA) arising out of killing

6
of Harigans etc. ¥

arn § wfew ¥ qem § fr @
aew ¥ gl ¥ aq agw §)
g www § fier I9F wad gfeada
¥ % A7 @ fRalr qzr sm &7
LA

TR WwEi ¥ g, & sy
AEUT A GATT AT 51T § 1% woA
wgl a1 f® ghardi 1 g & fag
gfaare e smes, we s gfcem)
Ft grar & fag ghayre & a wrow
@rE g

g® RO gE ¥ fo agw( wow
] qeg WAl weT ¥ fifeq afe-
il & Wt 50 T w¥ fog
W | seafudi K gEET ww
"X o= g & gia w1 ghom
difeq afa<t & & g

IaT gemw # foww & AR
g § AT FE osrar ¥ fw TRt
Ft gEAT § WY @ § T AR
H #oed Wi w@r § @ w g
4 wdi g FgA 7 fg=a €, ey
F UM AT H A G A AT W

S OF FHES
gar difsT & ww # fx fEg
arfy & feay 7y T ok w1
#Eds # feay myowg ¥ gasy
siw &UA & fag F F% F @i
I g

e € d ug F@mAT g
g fr z9 aw § ghomi AN d&r
a/5 & wfFw wft wg aww gy
ot wFaTAT St ¥ AT @v fw
ghomi & F9T wfl s ¥am 5 R
6 whwa ad fww wr g

**Expunged ag ordered by the Chair,

air war § fe ezt deasfu fromn

T |



~631  Dis. re, situation

[} W Ao tr%'w]
§ q e w1 15 feeqr gl
*% 3 ¥ fag @+ fen omgy
g7 § & Sal qq@ g #
gwa F@iea®t Wi agh vy gy
aTHA AT FW@ F WA F@ )

TA W * qi9 § §U4 & fag
nOET WA
SHRI A. K. ROY (Dhanbad): Sir,
the House is in distress. I do not
want to commit atrocity on it. Sir,
our problem is not that of a few dacoits
or criminals or anti-socials. What has
now become is that our problem has
become a part of the ruling society.
Our rulers have become our problem,
At Deholi you have heard the details
of the atrocities committed. But what
is surprising is that in the whole of
the village, there were licenced guns.
Many respectful residents were there,
landed gentries were there. But no
protest came from them. No informa-
tion reached the Police Station and
now it is being inferpreted that a few
dacoits did it. What is most disturb-
ing is: how those criminals got the
sanction to do the heinous crimes.
That is most important. Without the
knowledge of the Police Administration
or the political set-up, they cannot
work because they do not get the
social sanction in their favour.

After 33 years of independence, we
have got such a direction in the Indian
society that such crimes would be
getting social abetment and sanction. 1
would like to know from the hon.
Minister what action has been taken
against those persons having gun
licences and residing there as also
others who witnessed such things.
Now, the anti-social elements are the
confidantes of the politicians. Not only
that. They are confidantes of God
also. They took rest in a temple. That
is a wonderful thing. Previously the
anti-socials used to take shelter in
some other place. Now they are
taking rest in temples. So, the
abode of God has also become a
_hiding place.

DECEMBER 24, 1981 arising out of killing Gsn

of Harijans etc.

MR. DEPUTY SPEAPER : You
accept the existence of God.

SHRI A.K. ROY : I don’t and
I also don’t accept that that thing
wopld happen. Appther point 1
wound like to place before this House
is —whether the Chiet Minister
ot U.P. is 2 good mzn or a bad man,
I don’t go into that argument—
that if he is remaining in the post
of Chiet Ministership, when such
a heinous crime wes done to the so-
ciety in Deholi, he should step
down immediatcly. That is the
point. His existence in the Govern-
ment is a great bocsting for the
ertire landlord and exploiters and
to those who committed atrocities
on the weaker sections of the society .
in Deholi. There is a genuine basis
for suspicion that once the Chiet
Ministcr  announces that he would
resign, the main culprits would
calmly surrender. All this leads to

23.00 hrs,

a strong supicion that those cul-
prits and criminals were very much
concerned about kecping the Chief
Minister in power. That is the m:in
point. It is a class phenomenon,
It is not that he js engincering it;
I amnct bleming that it is the Chict
Minister ot U.P.; I have zlso heard
many good words 2bout him. He is
not crgincering it; or personally

'directing it.

MR. DEFUTY SPEAKER :
Such inventions can be made only
by Shri Roy.

SHRI AK. ROY : I am not
concerned with the innceence or
the character «t 2 person, I am con-
cerned with the character of the
system and the class which is ope-
ratirg. Shri Singh may not lLave
directed, but they are acting auto-
meztically, they are zll concerned.
All the wrong-doers, culprits and
crimirals are concerned to kecp this
class ruling the UP State. Thatisa
fact. Thet is wby, when-we are

.demanding the. resignation  of Mr.

Singh, it is not because he is 2 bad



633  Din re. situation PAUSA 3, 1803 (SAKA) arising out of killing 634 -

man, not because be is giving shel-
ter cr taking mcney, not because he
is less concerned for the Hzrijans,
but we are demanding his resigna-
tion because his remaining in power
is helpirg to boost up the morale
of these criminals. That is the point.

I would like to ask one question
to Shri Zail Singh 2nd his ccﬁlez‘ gue.
Are they in a position to save the
Harijans anywhere? This is a plain
question. Is this House competent
end capable to save Harijans any-
where in the - country ?  Could you
save Harijans in Gujarat, could you
save Harjjans in Pipa, could you
save Hazryjans in  Tamil Nadu or
anywhere? A very few cases are

“*reported and we debate them. The
answer is that you are not in @ posi-
tion to szve them.

Now, there are two ways left for
the Harijens in this courtry. One
is the Gujarat way. Some news-
paper commented—Ict not the bank
of Sabarmati bcceme the grave-
yard of Gandhism in India. There,
the Harijans were butchered, tor-
tured and alsec mzny of the rights
acquired by them were snatched,
That is onc way. We know what
heppned to the Haiijans there.
Today, all the rights or f-cilities
given to the Harijans have Dbecn
taken back by them.

The other way left t¢ the Heri-
jans is the Bhojpurway, or the
Patna way. In Patna and Bhoj-
puri districts of Bibar, we were
baving the biggest congentiation
ot these so-called Thakurs, the
Rajputs, musclemen and the land-
lords. The Harijans uvsed to be
tortured znd all the forces of the
Governmet were not ablc to pro-
teet the Harijans. Now, for whom
are the Government fcrces going
to provide protection? Tley are
going to protect the landlords, to
protect the Thakurs and others.
Why? The Harijans there have
now stood up. They have stood
up and thrown a chellange, they
have got to the real philoscphy,

of Harijans etc.
the philosophy of controntation
the politics of resistance has gone to
them. No force or‘police is required
tc protect those Harijans. Now,
the police and courts are required
to protect the landlords.

In the name of enccunters, the
Harijans are being killed. As1 said,
the Harijans have got two ways to
live. They hzve to be killed by the -
pclice or the State machinery.
Or, they would be killed or attacked
by the landlords. Only one option is
left for them—i.e .to fight

During the Janata period, -there
were atrocities in some part of Begu-
serai district—I think in Wajidpur—
ang Harijans were killed. I was with
Mr. Karpoori Thakur who was at that
time the Chief Minister there. And I
was with the Chief Secretary there.
Then I founq that this theory of giving
arms to Harijans was taken up. The
modus operandi of doing it was con-
sidered. There are ways of doing it.
You can constitute a Harijan Home
Guard i.c. a special type of Home
Guards, specially of Harijans. And to
those Home Guards you can give
arms. They can be made a task force
to protect Harijans.

I know these people, this House and
the Establishment do not hesitate to
show sympathy ty the Haripans. But
they become very much alarmed at
the idea of giving strength to Hari-
jans. When Mr. Jagjivan Ram was in
power, they accused him-—I also ac-
cused him  though mildly—on one
occasion. When he was the Defence
Minister. He askeq then: ‘If theré can
be a Rajput Regiment and a Jat Bri-
gade, why can there not be a Chamar
Brigade?’ It created a furore. If the
Home Minister has got any guts and
if he really wants to dg it, he should
do what Janata could not do.

MR. DEPUTY SPEAKER: Now MTr.
Parmar will speak, and then Mr.
Chhangur Ram. They will take flve
minutes each. Then the Minister will:
reply. S
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ot frerenTe wro TR (T29) 1
IR HEZL, WA F  gTHIT
F R ¥ am i s 9 fra
W AGT § MR A F
Iq 9T X AT =fEgT 1 F 19-12-
81 & frq &&A wmar g9v  wgh
gearwi® gwr 971 oA w qeh |
M wrER gard A By gu At
FE FT WIT ML 6 WA N q&d
FIE AT X fgax §
g ez g g A gE ¢ fF uw
I WE FEA ISA AW WA
Faq &1 § 6T gl Ju e
# ghol & fag fRawedl
agfa § wwa Ax 1 A a=w
R g W F@ @ I IA FUA
wat aF ogwd & fo 4E 4@ =F
A @ g1 18~11-81 F1 WX F)
4 &5 8 UF 8 & ok UG
qi%q GAT1 3 TqT T g "I,
IR § 21wl M g7 F 9T K
FHU AT FIZT 3@ FT NA § 7
WAL FH GITAT H ST T F 4
i o® gATS A A FER W
qug fear Ha  fa@ #. fowr
A€l orEAr &1 3T A% QA AwGR
FEh § 43 W vy g mehE
A A qF Ay gag 6 A TG
& wiq i gfag #Y Fa@ waT) 19
Fdw S UF F 12 I AT,
WA 28 W §F N Sigh W w4
a1 IFH @ Fg0 99 Wyl 28
o2 @ gt are o, g 9@ &
MNT 20 FIdg ¥ gEw @y A
af1 20 g N T@ 12 T
s 15 am 4@, W Ng faq
o ATH o) T3 qrz 3 AL gl A
A ot Ay N w1 F g Fg
g § o ag T7 #m wT g 2
ag Hwq gAR 1w fafaer wAd

o w@t?

DECEMBER 24, 1981 arising out of killing 636

of Harijans etc.

fag wwa zfam 92 gaar gav;
ag v gwHfEdl § gur ow T
gaE A 1, gfe N ga A a@ |
TrRl & @re zehl wif ) gad
TFQ wia A oA F dged w0
g A wrf W fed addl &
qgeedl N a8 wf) @ AQ
A g9 AlgeR | W fAar wan
¥ o= fafreer age A StAan
sz g f& o7 ag 9wy & fF .
A AW F AR F AR A A
q2 WX q2X F A2 g gfNa

g &7

3 zfadl & &g, faa § &l
T g 91, T FE FI I AW,
agt 9t wrga fafazzy a1 A
& w3 g fafaezr fadie § 349
gq1 gl f& #2r ar & gg ¥
F d@ g F A FMA FIGT
8 #id wHiT f5aF 9T F 6 AR
X g My 2 ¥y Ay § fwaNn
ATF; =9 F @1 fgary & fag
wig, ok & § FAF= 4y,
F4T W g3 AT § ar Ag?

@ A WA F FYW AE §
f& D afgd N 7T 7€ gerqma &,
ga& 4T ¥ QN gw Al AR 7T 54
g AT 28 AR TT F I
§ s agl #gAr «rgar g, qAwA
# wrdar s g fwas wi@r #§
nFy T §, I9% fag gw@wrR ¥
Far o= &7 PE DAy qrar T
g1 T g@mR N AR HAT
arfg

B9 ¥ PA-L@At FQ Feeard
g A @ ¥ gafewa axed d
wrdar ot g 5 oavar at 81 W
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Tia L [ad

g% w3 T A AT N FU ANGS

21 7¢ a7 Al F Jar 43 § vad
Z1 R W AN ezt g e
T &, #0 #f Wwr g e dl
w1 &7 2ar 7 NE A wg awar
2 fr g ghadl & fag 39 =<
W E T FUT A AT

C #F aw & zfadl & fag wear
% four wree fgg aw & 4qgw
131 % s A wgq AT @,
Fau gheadt | oweyr g @9
T AT Y ST T A Aar
ZER AFAT RGT 1 FAU F17
27

fagx 33 =@ta # ATl =
F3¥ ¥ fag, F§ Fzedl § w7y fF
F1 Agl gar? IWMT Ao WMo g,
3(0 TIo Fio T, FAFRL §I,
faiqezt g, 70 dio, THo THo To
afw w1 76 g & fET 370 Al
gar? H ®gwr wgy g v faad
T 4%, #iz qF 19, f%Iwm
siar 8 gpar, ag frEr F FaAx
¥t fmat & fFyq H S G/,
FFT 33 A F I} W gA fway
fgez wt fagN az adl s %y &)
0 gAr &7 ug gar {1

ag kg1  TAWR [LIE §, AR
q mrar aar § faoan 93 188
fag sme 78 qrarr, Fqifs  gam
Arard, Nz aF Ay §, ane F4-
fedt M am ) akaqr g adf g
7z a4r? a7 Hfrgd + A e
W @aw war g fa omaT A4
afgata & wig ¥ Foadl ar
2

q arar § & ¥@ #ar afe.
Feafa & | maca R 7y ardrfafenaa

of Harijans etc.
ol {t qE 2 AT FTAFAR g1 AW
WIT 7T qF F w9 WAL gwT o
TS T A qig N T }

AE 20, 25 AT A W W OF
azel feay fGsm F1 Wrq 737 97 -

gfrar 7 g7 Al § ) ofvar dr adar;
A17a @ A7 78, A Ararragar)

AT 2531 ¥ a2 f5v gadr arg ardft

g -

A0} FAFAT 24 72T,

ag arft FgI-7gy A I
gerag feT wrardar,

AT ag fga @ =,
ag urar Taw o angdr,

g qrdr T FJEFar

SECEIETE TSI - A C IS i
TG }ATI1ZTE 7 anm A N
gheaa wagara  #4f Qar & 2
ghesra fafeaa Q, 1487 NE farar
@ 21 ag qfgee ar faedary,
N FEaraadi g ¥fpq mavag
qfeqn glar & @ ag faeary §
A7 FATLIAM MATHDF 2, ) o &
gy fararsdi ¥ § 7 g-urwarfas
o A A€ mrewy ) o o7 8 Q1 awar
g 1 afea mmx ghaa  qfeaw
R g, AW F drd ;] fwaar
Q@ 2 1 AuT ag @ d=ar wrfgy
f& 7 v gfern QY & @
9 faare #<d Ay 1§ wear faga
AT

# gda gfadi z Ik rogEm
Z

E41 2T A Faaa
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[sh graate wTeo qeAT]
fafasec argw ¥ ¥ &0 N anda
fecg amAaa @ Ma w& Faadelt,
OR Age ¥¥ ¥ fag I dar
adf frarwmard 1 § 34 11 Argda
IR F WAZATE | F qdaTAI@r
gfe amsadaif wgd s T

A4y TR A E, faad da
w0 & smwr ghaat el g, "ie
gt 98 wEHAE, «af gfua qmr
wran faarsirg ) Ad @ F afe
T F 9%ra gare &43 feg @rg
@A WWE AT T ! IR awlA
9T o & aw.adl Tar «rfgg

T yrad wem Fagrg f#
afe ow wte #  gfan gdem a8
& 9 gadauggamr ) ag
FATETA FQ@E T e RA uET F
gfeaat ) ugt &1 ar aamr Irg, &y
go & axarg, A& @ IART grew
aff @) wardft ) #F @y T fug wiga
A adl, waTATATga & Srdaraar g
far magfua arfa A & gz & fag
FFH, GIr@l WIT TFTC AR, WK
§ fmaad 4t ? —fav ofcard
® AT ¥ wrarmar g, 37 &) afe,
R AT A 18 afEr /) W9
gid' 7 4g T A4 # Siw 3
ga%r draa § ARYT &, Afaa Y
. Eqr ae @ 7 Ay gy aw
fgams 21

© g atfaare- @ &1 wald
afaadt  # v@r AT wHAT—- az
faear ax aiqy g TE § ar
afi? wf @ NE wow aF §
AT war gfr@ T sa@ az
e WA

DECENBER 24, 1981 arising out of killing 640

of Harijans etc.

Wt wvo QW w@w ;27 ghad
HIR g E1 wza § 27 wyem Wy
aff £ grewd worafid

ot T TR (FIAS) ;- gurene
wgrzy, wid ofw  =vE FYwga i AT
¥ ae-ggre naFg F Al azg A
ar g § ) F gawr  Dgear a@
1gar 1 AfFa agea T RN E ew
g far g ATFY? SAC uAW *Y
awrey fagos a@ag 1 Fagar
g far "Fam sevmrw F fagd add,
afewr oIt & & fag ag o aww
&1 za gzarT¥ AW ¥ vdEi ¥ feedY
Fr zgar fear § #Mr @ gad
ATAF T DY@ FT ArAAT Tl &

g g

fogsr Tw «&f 8, =3k wAar
91 & UTS B ;I [T B[S & IIETC
F WA H, T ) "9Targ g <@ E,
TS & & 3¢ fager, aweer i na
geft  a®, faw s ghwat @
afgs gars Ar & g HWiv w-
FI¢ IuF UF A ar g &, T
83 ard 3T W &) HWIv o & TESY
#r A%ge av W g & F oo
FfAardr aaeymdi ac q&-faare ¥y
gfaardr whear vaeafoda =@ & 1
aar afeqda @1 € war g 1 SAar
QEf ¥ ¥R Y¥g  ®WNe q3
a1 Ffwa gA W gewr A AW
agig ar @ & 1 wEarw
¥ uafgs gad fam sfa fea
agdr @t v@ € qdr "Tami g9
A% T & fag ag nremw § fo
s a% 2w &F e amifaw wHlt
arfas of@da =& ar #wv e
AW a¢ A0« - w1, 90w awl ar
nfewre afil a1 o a% qHr H-
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argY 9T A% ad g A1 agvdy )
DA § @ EWE W R
gat R yaard v1fa F ANw
%, amAad wgfaadd A AR
anta-faQet sar A za W A
eRT¢ ¥ ARda g B F @
0T f5 g9l BT A /THT A
T IFR AT AT @A AT ag@m
3 M g N g F. A3 3
gT 1 FAEr ag@IAT A FHeer I
QI FTF 97 ArE a9 IT AT AT
33 AT Ar Av-gER I FT
afera 21 & wgat § W@ A B
T4 92 AFRTA TeArHr X T ArfRg
ar1 A # 3% afar 9 5z
#3 T1MIT Y H s A &, far
AT FF E d) TATA FA ST A
AT F5 3@ amaF Al d ) gad
718 afear At 1 A 37 AH
FA A FITT AW AFAQATAY
A A 340 FFC aQa) Al
3 Aff A amr 7 A e
¥ FT ATE A A HAT F, (WY
R war B oA 9 g2ar ax
IAL G FI ATET F AF1 JFA F
TriaT R A FifgT AR 73 aama
ag % 1

 m1dr qff &' A A Fawdy
Ata [ AT 4r 1 AP 9T w7 QT
ar fa frn gaic 3 agl w2 @
2 o f&\ TRiara @ W A
mar Fr fasrg aamar aar g1 I
3g are Aqar g @ 1@ wEar @
g w4 wH Y afaw 1 TN
#30r 5 avsre H 43 d9 T
A & Faaswr arfag & N Aoy
€149 2! A g3t I A% avEgw
#F R A A gar g 5w AN
H Ak A3 wE gar | A A
far ar & g @Y W am
2087 Lg

of Harijans etc.

far §, a7 a9 wE gar & WR

TP ATE 3§ AvEgR g VT &,

A7 IA A2 F Fo AT F AR
97 [UAT oF vgr &, 3 maofaat
# fgam & fag am 1z F gmv

PAUSA 3, 1903 (SAKA) arising out of killing 642

AF@TAT TETE T8 QA A o F A

YT FIT IT W § 1 T IR
g @M u® fear & @ N am
gy fam ag amy gaF) @ A
g, 99 94 109 ¥ T 5 T @l
F amg Ay s34 O T 4 fgv aq
TATAT @AX T Afew w7 af
g7 3 WA AR | Fam Fw
fga ag1 w3 =eg@r Af @9 a®
A oA FA FT g7 W F  qAR
FOERT AT | WA AG T QY
Mfgr fa ag PE-ME feare 4,
ag AgwmEee Al €, wE feem &
7 IfFq aga NSNS FFT F
frars AR sva 9, 9% Teard
A FT T 71 fHe wEr sm@Ew
N g o § agt IAM qrTr M
g1 =m 3w Ffo fre agfaaa
2 faq fyvatq A9 2@ I A ¥m
FT vF 4 | 24 AW F N A
A F IqE IJAMA F qIE HR A5
A FTOATAA T, IAA LT
FWX P TR T AT I wiw B
axm A @A @y &, @A s
dra gigag a® aff 43 W@ § )
I3% ark 7 agi 4 wrag go &) Far
ag A wrfge awar & fo @
#Fr FA A & FE arfaa §, fagst
g 8 § WA fgom 3 T W

g &

R oY, fued gar  wRw
F feara aw gdewa ¥ weRT
fadt #, Fff 7€ amar § f& WA
#F 797 A AY, FcAa weleex
MT Ao o W1 F3d =@ &

1}
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I Wit )

" gww 97 fa gl wr e faw
arg, afem A OF Fwx agr
W) ow ax® 8 g faar sar
G wfmm amwd & & 10
gRaa wefazr Wk as gfaa gae
fo M vt ®: AT F gy &
T g ¥ faar wmrodiv ol
RF 9X W Wr Y, gi 9T @
Tt W v adi v gy 1§
qear 3@ g fx wrag g
rer ghiwa faindt arfga a@f #wr
87 s e g TRl 3 Wy F
qurs faAdy acqt #1 |WT AR A
agar, 7 wgar wgat g fafge &
¥ aga ¥ AR EE@ i
THC PR Y 5 w9 ot A1 weww
& BE =g g1 ur f& Fvg A wY
& AfeA g & & IqT
ww 4] 98 WRw ¥ 54-56 faay
# Faa dm gfean sdwe W@ a0 §
W TAo Yo Frk § ar adf §, 3%
AN AR FAr Kt FW@CT 1 wWAR
3g a@ @@ & @ fea Qwar &
gy WY FEgA 9 gfwdl
gITAT AQr § AT AW v qEY
FA o WM 9v?

reay SN, § SAR EHG A
¥ U T @ FEAT AgAT g !
agrard 9t ¥ we wAdR awen
R am @ Aaff Far QAT g,
dfpn Ao QFT AW Far 97 <@
2, =t arfts grge, I A ¥o T
F | ¥ IR WAy 3w &
gan feq # 3% 9fa N avdw
aff &, awelyw faeger Adf 3 &
g% TTELT AT WG §, 99 4
sAar Wt § 4, N Faw fmmj#r
% WOT 9% LE'T R NAY R AT 9,
wfig % ag awr famg<h &

DECEMEBER 24, 1981  arising out of killing 644

of Harijans etc,

gFF B af Ox e "icem
Wit a¥ Awyc ¥ F9¢ I3ET 4@
A ATRATA 9V 1. . (Wwemry) . .,

s mfts g Wl ;. wen
wht gur @ fo swe & Fm
wral a1, fasd) aw §92 av sk

-

q 1l
.. (TET). .

ot gy Tm : & wER @
ytr wqU § fw Rt W BE 9
wear aft @ 3y usin wWar g,
U wEAT B1 T HEAr A Qe
gfaw afgwrdr ar faefr efawd @
Wt agY &6 wfgo . .z8 wemT Y
s ghg-ae & fadr ow & @i
Qfr =rfgg 1 zam ag fadw ar
arfge f& &7 wdF & wge =
N @ d FEAa g ¢ #F w3
navrfugt ® #a F; awr & A
WITAT FAL |

L1q § /19 3¢ M GFISIE ;7
g . ST @ & g sga 4%
da ax §1 @ F T B N 7
Frgur Ardia wdT BT FAY QI
Er A € g gfas & afeafat
qv f@eda@ A sgvE | gm wEal
oy are frdiaw a1 g7, foam B
aiw @rfge & arear fa gansiex
¥ oadr wigwr |9 w0 wgr g ar
TMa W ARTAr @@ g A
ow fRaz o uodt 0 @@ FEUT |

o & wafqye & fag, oF%
g § faw arqa a7 § g @@ =@
gufen a9 ga@ gy o 9 wEAT
¥ qarfiw s 9% 9 W gE0a A
fgmar adY fadrar, 52 # wex oA
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ama 1 NE A7 ara3 A fasm,
axan I3 X FAq T8 AH A AT
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M AT F) iR AFwrez a5 waam
;AT Q0|
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FAATA AT Ao, gE N T 8-
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were v 91 M der e -
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1 79 femmri 2 39 fiamr aag
a¥ oF o gEerdh wzar €, fam
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arising out of killing 648

of Harijans etc,
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of Harijans etc.
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DECEMBER 24, 1981 arising out of killing 652

of Harijans etc.
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Dis. re. situation PAUSA 3, 1903 (SAKA) arising out of killing 658
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of Harijans etc.
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st W fag : 79, # qurey a2
far

DR. SUBRAMANIAM SWAMY: I
wish you a merry Christmas.

MR. DEPUTY SPEAKER: There
have been precedents. We can con-
tinue it. There is no harm.

(Luterruptions)
MR. DEPUTY SPEAKER: Now it is

" completed,.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Before you conclude, we
have to convey to you and to the House
a merry Christmas.

MR. DEPUTY SPEAKER: There is
an announcement to be made.

(Interruptions)
e

00.07 hrs, (25-12-81)
ARREST AND RELEASE OF

MEMBERS

MR. DEPUTY SPEAKER :1I
have to inform the Hcuse that the
Speaker lLas reccived the following
communications dated 24 Decem-
ber, 1982, from the Deputy Com-
missioner ¢f Police, New Delhi
District, New Delti, tcday :—

(i)
“I have the honcur to infcrm you
that I have found it may duty in

the exerclse of my powers that
Sarvashri T.S. Negi, Ram Lsal
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Rahi, Chaudhury Multan  Singh
and Shri Jaipal Singh Kashyap,
Members of Lok Sabﬁa who along
with their ‘other party workers
voluntarily  violated  prokibitory
orders promulgated under Section
144 Cr. C.P. on Raj Path-Rafi
Marg crossing at about 2.45 P.M.
be arrested in case FIR No. 661
dated 24-12-81 under Section 188
IPC, "Police Station Parliament
Streect, New Delhi.

They are at present being kept
at Police Staticn Mandir Marg,
New Delhi and are being  produc-
ed before the Metropolitan Magis-
trate, New Delhi, shortly. "

(ii)

“Kindly reter to this office letter
dated 24-12-81, informing  vyou
that Sarvashri T.S. Negi, Ram
Lal Rahi;, Chaudhery Multan
Singh and Shri Jaipal Singh Kashe
yap, Members of Lok Sabha were
arrested in case FIR No. 661 dated
24-12-81, under Scction 188 IPC,
Police Staticn Parliament Street,
New Delki.

They were produced in the Court
of Metropolitan Magistatc, New
Delhi at Police Station Mandir
Marg at 18'25 hours on 24-12-81.
The Court released them after
administering a warning.”

et}

PROF. MADHU DANDA-
VATE (Rajapur): Every commu-
nication should be shared with
the House.

The Mimster of State in the Minis-
try of Home Affairs and Depariment
%‘ Parliamentary  Affairs (Shri P.

enkatasubbaiah) : 1 conveyto you
and to the House a merry Christmas
and also sincerely thank you for
having conducted the proceedings
s0 patiently.

PAUSA 3, 1903 (SAKA)
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SHRI CHANDRAJIT YADAV
(Azemgarh) : We are adjourning
it on the 25th December, 1981.

The Minister  of  Parliamentary
Afjairs and Works and Housing (Shri
Bhishma Narain Singh) :The House
can decide to extend the time.

MR. DEPUTY SPEAKER : I
think, well, there are precedents.
We can say that the sitting is from
24th  December, and we have com-
pleted it.

SHRI CHANDRAJIT YADAV.
But we are adjourring it on the
25th of December. Let the re-
cord be straight.

MR. DEPUTY SPEAKER : Do
you now that we are governed by
precedents?

SHRI CHANDRAJIT YADAV:
What is that precedent?  But it is
a fact that we are adjourning it on
the 25th; it is or. record.

MR. DEPUTY  SPEAKER ¢
This is what you have said. You
have brought it to our notice, Mr.
Yadav. In these things, we are
guided by Precedents.

On  behalt of the Speaker, all
the panel Chairmen and my own,
I thank all the hon. Members for
the very kind  cooperation that
was extended to usin condusting
the deliberations of the House.
I wish you a Happy New Year,

SHRI P. VENKATASUBBAIAH
Convey our greetings to the Speaker.

MR. DEPUTY SPEAKER ¢
The House stands adjourned
Sine die.

oo’ 10 hrs, (25-12-81).

The Lok Sabha adjourned sine die.
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